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LOK SABHA DEBATES

LOK SABHA

Friday, December 5, 1969/ Agrahayana,
14, 1891 (SAKA)

The Lok Sabha met at Eleven of the Clock.,
[MR. SPEARER in the Chair)
ORAL ANSWERS TO QUESTIONS

Misuse of Section 107 of the Criminal
Procedure Code against Political Workers

*421. SHRI MADHU LIMAYE : Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government arc aware that
Section 107 of the Criminal Procedure
Code is being used against political workers
in most States, especially in areas where
Judiciary has not been separated from the
Executive;

(b) whether Government's attention has
also been drawn to the comments of the
Privileges Committee on the abuse of this
Section in its report submitted to Lok
Sabha on 30th August, 1969;

(c) whether Government intend to issue
instructions to the State Governments
advising them not to use this section for
prosecuting political workers; and

(d) if not, reasons thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Some in-
stances had been brought to our notice
where such proceedings had been instituted
in respect of political workers.

(b) Yes, Sir.

(c) and (d). The report has been referred
back to the Committee of Privileges on
November 24, 1969 for reconsideration

2

after hearing Shri Madhu Limaye on the
matter. The Governmen:, however, depre-
cate any indiscriminate resort to proceedings
under Section 107 Cr. P. C.

=it wg famd @ & aowr s @Y
Hfw 1 A fammr Ao g | @ e
fraefos #5 @1 W= 8w ¥ A
afeq gu & 1 9 Aw Afew wrh v
F1 s frar v g 1 v ag g E e
afvez w fag da @ @1 @k
IaT g7 v fF A wfe A =@
@ 2 | AfF FERT ¥ IAF T
TATTSTAT | Q& AT F gt e
AR FTAAET 1 s g gar §
=g fefew dfosz @ aw@ w1 =@
TET FW@ § | zEfeT A ager ye
qg ¢ & fage & wgt Treeafa &7 e
& oo T Tl & ogr ¥ T
Ty §, FEIEST AT AT
T AT I F Q39 FE wgw
FET AT AW AT § W Fgd
dfam i 9t e £ geife sad
at # W9 AEefawr F a4
a1 aFw,  Afew fEww faar
IHFT G FEAT 7

SHRI Y. B . CHAVAN : I would like to
give some information to the hon. Member
about the separation of the judiciary from
the executive. Ewven in some States, where
the separation has taken place under legisla-
tion, these proceedings are resorted to
because these preventive measures have
been kept with the executive............
(Interruption).

sit 7y fomrd © & srerTTa Y AT AT
w0
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o awE T wg AT T
A WA A S § | qeE
AT &Y O AT e w2 | featy-
oz qu @ weR wvwT

ot vy foed 4% a7 7w AT w0
2 fr fagre & 7o a9 Tt a1 A
21 wfaum F fadmw fagra £ w7
FrtarfesT o FTaarfaEr 1 g
oy sy 7 fomr oo § A @R
weq weft & guH @y w9 faar @
aft g 7oAt # A g @, faege
g} Al I qave av f s
¥ fadwm fagrat &1 7 fag A ®
oET &% FW AR ¥ Tl |
T ?

SHRI Y. B. CHAVAN : I think, this is
a very good suggestion. 1 would certainly
like to do it but T will have to find out the
feasibility, practicability and desirability
of legislation.

ot of T F w47

SHRI Y. B. CHAVAN : President’s rule
has come after 22 years, not before that.

ot wy fomd : ST SERTO AT AT A
Fg | 7Y faest wee # fomwr afaes
s gy &, st arckvad famr
F1 97 107 F sweie free faran man
T AR H AT IS TG AL BT
fagy T | WY ATEF Y A9 AR AT
forar a1 & | WY AETET A AT AN
o wren fraafos w3y § mar gam &
@O AT & aF< @y | frasfag
FHE F1 fawfo st g 9w §
ag Fa1 st & fF erifas st
& faars TvF1 w7 R S
AT TFT G w4 fF T A ArdITy
S IFT TeAifas FEEFAT g | AT AT
& oy BT € | gafay & gEE At
® ®1§ 2 fasw o 7= ey AT
w7
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SHRI Y. B. CHAVAN : We accept the
view that no indiscriminate use of this
provision should be made. 1 have no doubt
about that :

Wt a9 Y T FER T
Fffow Frdwatell ¥ a0 107 # A=
FEE | T W AT I A
TAGHE | @t A e wg
Wt 7 fFar AT & o S 5w e Sy
ar AT 1 s T A
F1 AR T 7 I AT FG OF -
:ﬁﬁmmmﬁﬁ%ﬁmwﬁf
fewrens wréaré off 7 g 2, W
ST &1 4w 7 am, faegw ot
7 fogr wma ?

SHRI Y. B. CHAVAN : I cannot give
ary direction 1o State Governments; but

this view certainly can be conveyed to State
Governments.

DR. RAM SUBHAG SINGH : Ordi-
narily, the processions are terminated near
the India Gate. I would like to know why
the procession which was organised on the
16th of last month was allowed to come
just near the main gate of the Parliament
House.

SHRI Y. B. CHAVAN : I do not think it
was on the 16th; it was on the 13th. I
looked into that matter. 1 find, normally,
Section 144 is promulgated two days before
the Parliament session begins So, it was
promulgated on the 14th.

it %o Ao forard : 397 IETH Haly
ety A wgr 2 o fagre & art F 39 ?
gt g v & f e # sufe-
T AT wTEfRET F OAERT yem w7
fear mar ¢ 7

SHRI Y. B. CHAVAN : I don't think so.

Perhaps, partially, it has been done insome
Dristricts.

it wy foed © 17 fefeemen & 7

SHRI Y, B. CAVAN
notice for that.

1 I will require
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SHRI INDRAJIT GUPTA : Is the hon.
Home Minister aware of the fact that
during the course of the last 18 or 19 days,
there is a strike of about 40,000 engineering
workers going on in Jamshedpur and that
against 9 or 10 people who are described as
CPI, PSP andS.S.P. and a section
of I. N. T. U. C. local leaders, charges have
been framed under Section 107 although
they are not involved in any kind of vio-
lence or clashes or anything of that kind ?
They are being prosecuted. As Mr. Madhu
Limaye said, there is the President's Rule in
Bihar., The strike is peaceful. But the
political workers of local parties are being
harassed and prosecuted under Section 107.
Will he kindly look into the matter and see
that such prosecutions are not launched
and the cases are withdrawn?

SHRI Y. B. CHAVAN : I do not know
the facts. Whether it is a breach of peace
or not, it is for the local officers to consider.

SHRIINDRAJIT GUPTA : I am making
a complaint in all seriousness. I request
you to kindly look into it.

SHRI Y. B. CHAVAN : You write to
me giving all the details and I will certainly
look into it.

SHRI LOBO PRABHU : Sir, Seclion
107 provides for taking bonds from persons
who are likely to take action which may lead
to a breach of peace. A breach of peace
iovolves not only certain parties involved
in an agitation but involves public too. I
would like to know from the hon. Minister
whether he will see, wherever there is any
any danger to the peace, that the magistrates
and the police follow the law to the last
letter.

MR. SPEAKER : Shri Kanwar Lal

Gupta.

SHRI LOBO PRABHU : May I have an
answer?

MR. SPEAKER : You have advised him
to follow the law. (Farerruptions) May 1
ask what was the question?

SHRI Y. B. CHAVAN : 1 do not know
what is the question. It is obvious.
Maturally, the magistrates are supposed to
discharge their duties under the Act.

AGRAHAYANA 14, 189] (54KA4)

Oral  Anwswers 6

MR. SPEAKER : It is a suggestion for
action.

ot g o T - foee W A
¥ g WA wgrRw & A1 2 faed d
a1t § gard A AwS o geifaE
FFATE, TG 7 A SR 0T FA avy
forat s dw & feerie & dmc £, 3 W
107 3 151 & = fed o 2% §
IV FF ! fFaT T o ¥ oY
R 4 3 gafre s a2 fra @
Fammaa ¥ a . gvx Fr¥ ey
e § w7t faan, §9 w9 @
fara &fm 3 aragR o g 7= fem
™ | ZEE aTE FE & S0 W
144 ey § wu= Welr #Y @gTE 2
F fau o § 97 gomel ¥ g gt
TR 144 & HfeT o faems #
Friard T A 71 &% son fagd
ot et & 1 T S wERa favamw
femmait fiF gm T T o Femfrfirim
¢ 7 formr s 7 Frafemen e
B R AR T S gt e @
w1 I W ¥ e W w5 wriard
2 Fr T gy ¥ i A & o
T #1 | v gfew #Y @2 Fr Fiavg
R FT 91fed €1 7 ag fewtwui
TE, TS AT §  TCHTC T FIH AT
we?

SHRI Y. B. CHAVAN : I do not think
there was any discrimination. But certainly

if any instances are pointed out, 1 will look
into them,

SHRI KANWAR LAL GUPTA : I have
already written a letter to you.

SHRI Y. B. CHAVAN: I am looking into
it

SHRI SAMAR GUHA : In view of the
fact that there has been recently a number
of communal troubles all over the country
and also recently in West Bengal troubles
were brewing during the course of harvest-
ing of crops, would the Government apply
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Sec. 107 for prevention of communal
troubles and clashes during harvesting
in West Bengal 7

SHRI RANGA : Not only communal
but political also.

SHRI Y. B. CHAVAN : If there is any
apprehension of communal or  other
troubles, naturally they will make use of
this section.

=t THTEE e fag # -
qa & aET & | T wEdt &
fFamet &7 T 9T gF g =1fed |
fag & frama a1 worge fow v
I 4T &, IEHT TG FEAT B
g SR AT FNH ¥ UwA & feg
sterd Wi Few wrferl &7 AR &
faw @ 919 9% Twr 107 1 W@
i o @ @, wfeE & faars,
m%m,ﬂo THo fﬁ'ﬂ,
@c@oﬁom*m*ml
T ACHEL F O T T4E #1115 WA
¢ ? & omA aeen g 6 feaw -
Farel & fEeme i g9 A9 9T g6
107 7 wdw st fegn maw &
A9gY afs F1E HT=ET F § al
I faers @1 g8 sa@m fear s
¢ ofer wife=i & faeme =8 faan
arar & | 8 wrar g R faem #ew
foewr fafaes seady orie & afersd
¥ fa=re oy v &1 v\ R
21 & o =g g 5 7 5w wifes
@ W § el #F faw 9 107
wE 0% g fame & a7

SHRI Y. B. CHAVAN : We will look
into it.

Filling up of posts Reserved for Scheduled
Castes and Scheduled Tribes by Members
of that Community

*425. SHRI JAGESHWAR YADAV
SHRI ESWARA REDDY :
SHRI P. C. ADICHAN :
SHRI C. JANARDHANAN :
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether it is a fact that a number of
Posts reserved for the Scheduled Castes and
Scheduled Tribes in Public Services are
filled up by canaidates belonging to other
communities on the plea that sufficient
number of candidates from Scheduled
Castes and Scheduled Tribes are not availa-
ble for these posts; and

(b) if so, the steps Government have
taken to ensure that the posts reserved for
the Scheduled Castes and Scheduled Tribes
are filled up by candidates belonging to
these communities only ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) The vacancies
reserved for Scheduled Castes and Scheduled
Tribes in Public Services are filled up by
candidates belonging to other communities
only when suitable candidates belonging
to the reserved communities are not
available, cven though certain safeguards
are provided.

(b) A statement showing the steps taken
by the Government to increase the intake
of Scheduled Castes ana Scheduled Tribes
against the reserved vacancies, is laid on the
Table of the House.

Statement

Vacancies reserved for Scheduled Castes
and Scheduled Tribes are dereserved and
filled with general candidates only if suitable
Scheduled Castes/ Scheduled Tribes candi-
dates are not forthcoming. All the Minis-
tries/Departments have been instructed to
bring the reserved vacancies filled by direct
recruitment (other than the reserved
vacancies, recruitment to which is made
through the U. P. 8. C.) to the notice of the
members of Scheduled Castes/ Scheduled
Tribes by :

(1) advertisement in newspapers;

(2) notifying to employment exchanges;
and

(3) intimating the recognised association
of Scheduled Castes and Scheduled
Tribes.

Even after taking all these steps, if suitable
Scheduled Castes/Scheduled Tribes candi-
dates are not available, then only the
appointing authorities can get the reserved
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vacancies dereserved by following thz pres-
cribed procedure.

2. For dereservation of vacancies which
are either permanent or temporary but
likely to become permanent or to continue
indefinitely, pricr approval of the Ministry
of Home Affairs is pecessary. For this
purpose, the Ministries/Departments will
have to make a self-contained reference to
the Ministry of Home Affairs giving the full
details in support of the proposal for
dereservation. A copy of this reference is
also required to be marked to the Com-
missioner fcr  Scheduled  Castes and
Scheduled Tribes. After considering the
facts as furnished by the Ministries/Depart-
ments and after taking into account the
comments, if any, received from the Com-
missioners for  Scheduled Castes and
Scheduled Tribes, a reserved vacancy is
permitted to be dereserved after ensuring
that all possible steps have been taken to
secure suitable Scheduled Castes/Scheduled
Tribes candidates by the Ministries/Depart-
ments and even then such candidates were
not forthcoming.

3. In case of reserved vacancies which
are purely temporary and which have
no c¢hance whatever of becoming permanent
or continuing indefinitely, the Ministries/
Departments have been empowered to
dereserve the reserved vacancies only after
ensuring that all the prescribed steps have
been taken for notifying the reserved
vacancies. Even in such cases, the Com-
missioner for Scheduled Castes and
Scheduled Tribes would be informed about
the dereservation made together with the
details and reasons necessitating the de-
reservation,

4. Apart from the fact that a strict
procedure for dereservation has been
prescribed, the appointing  authorities/
U. P. §. C. are required to judge the suita-
bility of the candidates of Scheduled Castes/
Scheduled Tribes by rclaxed standards
provided such authorities arc satisfied that
the lowering of standards will not unduly
affect the maintenance of efficiency of
administration.

5. As a further concession, it has also
been provided that in cases where the
requisite number of Scheduled Castes/
Scheduled Tribes candidates fulfilling even

AGRAHAYANA 14, 1891 (SAKA)
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the lower standards are not available to fill
the vacancies reserved for them, the selecting
authorities should, to the extent of
vacancies reserved for Scheduled Castes/
Scheduled Tribes in non-technical and
quasi-technical Class 111 and Class IV posts/
Services requiring to be filled by direct
recruitment otherwise than by a written
examination, select for appointment the
best among the Schedu'ed Castes/Scheduled
Tribes candidates who fulfil the minimum
educational gualifications laid down in the
notice  for the recruitment/advertise-
ment and in order to bring them up to the
minimum standard necessary for the posts
and for the maintenance of efficiency of
administration, they should be given in-
service training.

6. It can thus be seen that the reserved
vacancies are not only widely circulated
but are filled by Scheduled Castes/Schedu-
led Tribes candidates judging them by
relaxed standards and in some cases by
Scheduled Castes/Scheduled Tribes em-
ployees who just fulfill the minimum quali-
fications. The reserved vacancies which
remain unfilled even after applying these
relaxations would only be filled by general
candidates, but the reservations thus lost
would be made good by carrying forward
an equal number of reserved vacancies to
the subsequent year and, if necessary, to
the year after that.

=t wvEY aEw T Hdl o 9
AW F FU FE 7 yT<fe Sl
# srpgfaa afaat & fag s@i few=g
R § ar Jgi T dear F W g
F fo amdea-ga faeerd & 99 amdaa
T Fr At @ afd e Tz awag A
g @ , gafam ¥ & g s fag
ara & 7 g are § FE gur g ?

SHRI K. S. RAMASWAMY : All these
things are being looked into. If there is
any lacuna, we will certainly look into it.

ot iR o arar fa 7§
Zmarg & ==t 7 w21 7 wat e
ST § ST ST AT F g 7 fay
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W g AR A g A E W
% ¥ I Y ST WH I AT @ |
o1 THF T H 4T GATT O

SHRI K. S. RAMASWAMY : These
posts are advertised in the local newspapers
and also information is sent to recognized
Scheduled Castes Associations. 1 do not
know how this could have happened.

MR. SPEAKER : I am sorry that among
the four who have tabled this question,
three are absent. If they come later on,
it will be very difficult for me to accommo-
date them.

SHRI JAIPAL SINGH : May 1 know,
Sir, whether the ratio of reservations of
posts for Scheduled Castes and Scheduled
Tribes wviz., 12%4% and 5%, respectively
if in any one year it is not filled, will it be
carried over to the next year?

SHRI K. S. RAMASWAMY : If suitable
candidates are not available in a particular
year, then the vacancies are carnied over to
the next 2 years, We are thinking of even
enhancing it to 3 years.

SHRI JAIPAL SINGH : He has not
answered my question.

MR. SPEAKER : They are carried over
to the next 2 years.

SHRI JAIPAL SINGH :
years. That is the point.

MR. SPEAKER : Whatever be that, he
has said it.

It is only for 2

st T 9% AT AEAE WEET,
gfom &t anfem afaat & < =
gifem € waw At 7 fadfg Ao &
feorq 7% ferg @ ag Fer ot & f dr
sfe 7€t faer Sfe mTag Wradr 2
fo wgd At 3T gt @ fF it
1 wg % fou gefue = wE R
IAE N IEETATFOE ! AR I
% FT AT qAAT GG IR AT H
@Y g HEiw T gl vl &1 FrE
wAWE Al AT 3T GRGAT # HTETT
a7 faer arat 1 wg gRd & W
o @, A gER e § wEd gy A
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wfaer & o2 &7 fear smam & oo
wqF g A anfaarfaat & fao
e § 98 3= ¥ Wy oma, EA A
g AL S ?

SHRI K. 5. RAMASWAMY : Sir, it is
true that certain posts in the Class 11T and
Class IV arc not filled up by the scheduled
caste candidates. But we are taking steps to
provide safeguards to recruit mrore number
of people both from the scheduled caste
and scheduled tribe candidates for Class 111
and 1V. In this regard we are even
advising the authorities in charge of recruit-
ment to relax the standards of suitability
to some extent in such cases. Also, the
Scheduled Caste candidates are being
interviewed on a particular day en block,
For selection in respect of non-technical
and quasi-technical posts in Class 111 and
IV if minimum qualification is satisfied
they are being recruited.

&t 7" ¥A® WA . A TRy,
gae e w1 o s fF e
o= w1 At a9at @ § v g F1 9
FT ATHTT A7 FT & foam smaw & s
SAFT TG W A E I FW@H g
T ATERT W GG F FIE A GHT
o o @ & i g o & fa gefem
T &1 I & G WA AT AT
Za @ A fae amed ?

e ARG § Tew Hat (s
fera =T ) I AT ST A @R
a # g & W aw w1ty
ga @A # AT § at AT g A
& foau ot FEEEr & g & SR
fw FEaTEr St Y TE § 39 < W
& 1| uw W Ay ag § fF o= fawmt &
7 FATEt § T8 T F AT fog
g 981 9T I ag Farar 917 f oafe
TE I ET aF 6 T e § Y s
FT FW FTF IAHN WA fHAT AT AT
gt #1 gw 3wd ¢ gt feeft ag
T feet a1 fadw ¢ ar e
TEIWE@AR T @ Iqw! g <



13 Oral  Answers

FA T AT gL UF afsfawse ¥A9
i § a wH o1 fasges
w1z 3 fagges greew ¥ wfer §
IAHY oY g7 T Wy A g W
UF I T9E ¥+ IWEY 9% & #
A AT & 1 I o faerfon g
T IAFT ACE § A AR 9 @a
AT & TF 9T A g FHATE H § |
gt Fet adr At g St fF Aewr A
#ifs & faars & st @ & S
sagieE Afa & 39 fasg amdr @
FEFT TH TATH  AchTH &1 ®GT | 9T
e & sEr o F1 qamr T fE
Hify & fet a7g F1 @ 7€ 7 gaw
am & # fel qg w1 oAmtes
A § | FE-FE G FH I AR
FT §EIH T & IR FL FE F 97
FAFT FEE TEANT FY qravaFar § AR
fagar g fF amea assr swag F
geig fmmg & G aY gw S Iawt
AT WY ARAATIIF g7 AHA |

st firw Aroae - semer AEET, 98
S¥ T e & 1 gt ¥ W @
F o foam & o ) AR d
fodm #3F maEe 7 12 9@
s @z Tadde & 18 qw@e ww@r @
Afewr TaET TSI & 9 W
T FWAITAFEE | T
HEHT ATEo To THo H 21T FLaT &
Fferw v § foaz 7 fagr aman 2
1§ qEAT AMEAT § qTHIC A
fast smowr Far A @ fE oS s
ATdo Wo THo | 19 &1 A4 F7g g720e0
| & #¢ fzan omar § T W FWE
zvé anfy v saar earw gy S
arrfa gt ST e g ?

it faen @@ R AFAE A
A 7B TR, A g FO A=A
&) AR d T T3 ATCIEA FATL
ar AT § ?
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=t fw Arow - gEE gEW §
YA 59 a1 § §6 W AT $T W
g

o} fen w9 F AT wE
FT & AT § | TW ag o fasaa
#1 g0 F & for ag wrawT w7 far
mar & R ST IeiReTe fofe oo
HOF @ §, Fa =g 7 RA g
F Froor I foawz A8 frar s |
T T F fergaes Fregw i frgges
gIeeY ¥ IHIEAT & fqU g9 7 ow
wrem, afew W WK & & fafaw
W F s ¥ e S
g F A R®E | o 2
fraow A § e @ IET | gEA
F1 g o9 &< @yt g faew &
1 /191 &, 9@ ¥ 7@ TEgIE wo
8 g =w  afEfaw ar aregfear
afafaw F spgfea st st sgfaa
w-nfeat ¥ faw foet oo ot o,
3 FaHr ®F 940 WX G § e W
JERIIAT W, ¥ OH G § 1 T T
e g & afe g7 @i 1 g gt
fear s, &1 & &< oF ¥ wfaifar 5¢
F R Y I T AT FT TG
FREFW AF A R AT

SHRI R. D. BHANDARE : May I
know from the hon. Home Minister whether
he had appointed the Yardi Committee to
look into this matter, and if so, the recom-
mendations made by that committee to do
away with the anomaly that is found in the
filling of the reserved posts, and to what
extent those recommendations have been
accepted by the Home Ministry 7

SHRI VIDYA CHARAN SHUKLA :
The Additional Secretary in the Home
Ministry was appointed to look into this
matter, and he gave a'report. As far as |
can remember, we accepted all the recom-
mendations, and we are in the process of
implementing them.
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SHRI RANGA: How far have they been
implemented? The hon. Minister says
that they are in the process of being imple-
mented. Is that a satisfactory answer ?

SHRI SHEO NARAIN : Let not my
hon. friend worry. They are digging their
own grave.

oY g WM Wl Agey A FET
fr fasars wwew & fau fogss s
gfow 780 Wi 9 § 6 99d d gEaw
iR e § e mn g fF
HQATYU | (SACTIAAREH 7 Al T8 FHC
fomm o & ;e qeaw fasgem
FEH FerEew W Ae GEvaEw, fx
grew faq fa smwd g e’ | R
og aCEIC 22 WS & 1% 61 39 I
F1 57 ovew F fag gEaw @ @
|qF R, A AT F g AT Fr AL |
& gwea g 5 @ ag # a7y 7
=g fegeam WX ¥ farggee weew Al
firegee Zreew ¥ St FY I FA
AR I FAFm AT |

TN R : AAEE qEE qOH
wE 2@ E | ag HATH I8 |

ot aw T YW A AgRy, 47
wars Ga & f& aeeE awem @ W
JEATEr g gHA § | FEiew Y I
wraF g 9T amafa 7 FF 1 W aw
FY AFT AT AWM T AT |A A, A
ag a9 &1 99 fag favdare grit

s R W ;WL HET FAT qG
f faregee wreew e freges g
¥ fog=a @ U 70 ¥ fag w@n
ww foast deew & wie fasges
wreew At frgges gresw 97 d i
Y s, S fafrrr snfafeease
YA FWE; I T T A T,
&t fes fegdam & At qar g

sit farem o e < @A Af A
w & fF st sviiga et Farfa-
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fetara 1 90 # &, 3T s
AMATAE | F ¥ @R Fr & R g A
1 78 Afr & 7y G5l o § arfat
I | FATT B HEE T A
 dfa 1 g5 faq & 7= 48 F
£ 1| T avay | FE-wel  wferEar
TR AT A & A g I
AT ZT H &7 TIA F@ & | 7
ag 7 T fr wrd wfeard @
AT TEET A F0 8, 98 FEATE
FE 1T gATE ATAY ATE B A gW A
WFAFTOA FLAE | o o gaTR
e & e wfsar aré 8, gu swe
e &1 og FE e & fF awwTe
I wfEATEgl o A A A € ek
ITRT gL FA FT TAA AT FET @ |
I AT wee fE aw ey s,
@t # faeqa a9 T IF AT
fF 51 wvag § gaw feaaT # fFan
g1

it oo W - F A ¥ o g
FHEl T &1 Well ARIeT FT 19 T T
aTfad FX &6 E |

wit fermm o e ;S ot et
TR "THA TG, I FT gL FA
qu W R s

SHRI K. LAKKAPPA : It is a question
of absorbing the Scheduled Caste and
Scheduled Tribe candidates in the various
posts by the Public Service Commissions
in the various States. The answer given
by the hon. Minister is not satisfactory
because the question is a basic one, inas-
much as the Scheduled Castes and Scheduled
Tribes have not been adequately represen-
ted in the UPSC and in the Service Com-
missions in the various States. In the
Public Service Commission in the various
States, the other communities are represen-
ted, but not the Scheduled Castesand
Scheduled Tribes. Till recently in Mysore,
the Chairman of the Public Service Com-
mission was from the Scheduled Castes, but
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now a person belonging to some other
community has been appointed there. The
same is the position in most other States. ...

MR. SPEAKER : The hon. Member is
answering the guestion himself. He is not
asking any question.

SHRI K. LAKKAPPA : This is a very
important question. The reason for
Scheduled Castes and Scheduled Tribes
not being appointed in adeguate numbers
is that there is not adequate representation
for the Scheduled Castes and Scheduled
Tribes in the Public Service Commissions in
the various States. May I know whether
Governmen! are going to take any steps
in this direction?

SHRI VIDYA CHARAN SHUKLA :
It is an important aspect to which the hon.
Member has drawn our attention. I may
inform that in the UPSC this representa-
tion has been given. We took this matter
up with the various State administrations
and various State Governments have
taken steps in this direction so that they
would have members belonging to the
Scheduled Castes and Scheduled Tribes in
the Public Service Commissions. I think
it is a wholly healthy policy that there
should be such representation for the
members belonging to the Scheduled Castes
and Scheduled Tribes in the Public Service
Commissions.

SHRI BASUMATARI : From the reply
of the hon. Minister it appears that suitable
candidates are not available for filling up
the posts reserved for Scheduled Castes
and Scheduled Tribes, and one of the
reasons for this is that there is no member
belonging to the Scheduled Castes and
Scheduled Tribes in the Public Service
Commissions, Wherever such representa-
tion has been given to these communities
in the Public Service Commissions, suitable
candidates have been found. May I know
whether the Home Minister will suggest to
the States to have a member belonging to
the Scheduled Castes and Scheduled Tribes
in every State Public Service Commission
and also at the Centre as well 7

SHRI VIDYA CHARAN SHUKLA :
I have already replied to the question.
We have taken this matter up with the State
administrations, and certain State Govern-
ments have taken action inthis direction.

AGRAHAYANA 14, 1891 (SAKA)

Oral Answers 18

SHRI RANGA: May I know whether
Government would be willing to place on
the Table of the House, if not now, at least
at a later date, statistics in regard to the
number of Scheduled Castes and Scheduled
Tribes candidates appearing in the Public
Service Commission  examinations and
before special selection boards, how many
of them have come to be selected, and out
of them, how many hzve undergone training
in the special schools that Government have
established, so that it might be possible for
us to know whether any real genuine pro-
gress is being made in regard to these
people when they go through these competi-
tive examinations and try to enter the
services?

SHRI VIDYA CHARAN SHUKLA :
These statistics are normally given in the
report of the Scheduled Castes Commis-
sioner, but I shall lay a statement on the
Table of the House giving the latest posi-
tion about this matter.

=it W SWW ;W §ORIT &
fa atfe soeat & 51 wfee
gty W gf &, w5 o sresr
aEeqT R TER ! AT AT AL A AT
FAATL JAHT T 2 qHA 7

it faem =0 e S gl gErd
ofes swmEfFT A M maE &
AT AT FTEAEAT I ML § 1 Ffew
T T8 F AT 30T aF S AL FRF
€ | I @19 gET T AES T 9oy
& ot gwite & fr ¥ ot @) o aE
FIETX At AT F A 99w qW
SHTT & ATTAW FT qTEAT FGI |
SHRI N. R. LASKAR : May I know
from the Government how many State
Governments have rejected or not approved
of this idea of appointing members belonging
to the Scheduled Castes and Scheduled

Tribes as members of the Public Service
Commission ?

SHRI VIDYA CHARAN SHUKLA :
As far as [ remember, no State Government
has said no to that idea, but some State
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Governments have taken action and other
State Governments would probably be
taking action in the future. I do not think
any State Government has said no to this
suggestion.

ot Are fro w2w : gEfaw dfezm
7 fred %1 a9ig ¥ aga @ g 98
g #1 7§ &, S sfwes ar fearitrr
w aa & foa forriee § f &6 O
Fawt a1 gefaw FEEew w1 Awe-
gefaw 53 foe =< fan g, 979
fare ¢ FraATEr 7 & foF
FER fama @ g !

st faren = wpe: 9FTE 39 a%E T
FTE g AT fF W@ AR FT
g faEt g 9T amRE w1
g w0 foiae fear mn & &t
F1 ST

st THo TWo WY : EART WERET,
ﬂnzma'rgmgﬁ;ﬂ efaw

sit Ho 3o @i : srexer WgieA, gATd
qCF # 917 oF B A T T F—
g F A0F & 7 9oy e & e
srefaat F1qama g 7 oAT A ffad,
o T SATAT &, TR AT WrwT AT |
I A SO A A1 a1 FT FHFT {1
& /& faeem 1 gy e OF A R
oY guEr AT wiwT Gfed, aTAr g W
STEeE FUT | UL F FICATT A=l
FT AT AT §, T ATH § TF B 6Y
T aEmEn, a9 fEE 3w m
Frfad

MR. SPEAKER : Please sit down. Do
not behave like that.

it Fo 3o @i : F fow-faga 7& ¢
731 §, A ATy 57 A< & A4y e
AT F1fEd |
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MR. SPEAKER : Will you sit down or
not 7 Do not try to misbehave.

=Y QR0 THo WW : A F g A1
gfEa ot figges Free AT Aeges
IS & BWE IR q9TaT famr 9,
AfT 79 § goToqR oo F ATHY ST
& o 7t gRfacdt w1 maT s &, forad
FE AU EIT | TF TIN W CF F9
A o T AR AT @, ok A
fafrezz arga #t faed av=n § 1 %
ATt qferdz w2 AT F gERn-
T ¥ o, Ay 9w @ o, A
Iz 0, T gafad ad fen
T it IEET 3fe w2
AT I AT A FWH W G
WeR gEwE W1 wA A fe ogeR
I W ¥ fgwra & @ gaw AW
a1 faemr arfed av 1 @@ Aw I
@R 1 T wET § F18 fagar & 7

it faen = e st Ry,
AT FEE A W qeT g T g
IEA AEET F AR 9T A, afew
wree #Y 7fee & sy qr & s O

il gww ¥ weAW [ OH agd ¥
HAl W W gy § fodT e W g,
FEuEw {1

it farern weor weer: 3 it 9 af
B TTE! ATEAT F HTAR A AET
frrrat & srpaTe #1E qwTr wwT 2 A
&, @ 73 |yt & ow e faay s,
i W€ ymfe Ag 8, AfeT Tw e
& g /1 fowe e sd &, IAH
AT ATfgd | Ffew agt G @
& smare qT afy faat @1 fotee fear
FAT & A1 IEH frEEEA aTer a1 AR
Eicill
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MR. SPEAKER : I should say this to
the Minister of Parliamentaiy Affairs.
From this side also Members weie called.
Mr. Bhandare and others were called.
In spite of that some gentleman gets up
from this side and goes on saying things
they were saying a few minutes before.
This is going on since the last four or five
days. He must ask them not to behave
like this. T have seen the list of Members
allowed from this side. In spite of that
they behave like this.

Scholarships, Fellowships etc. granted by
varjous foreign institutions

*426. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that vaiious
scholarships and fellowships granted to us
by warious foreign institutions andfor
Governments have occasionally lapsed;

(b) whether it is alco a fact that the
extent of such lapses during the year 1968-69
amounted to Rs. 2.50 lakhs;

() if the answers to parts (a) and (b)
above be in the affirmative, the reasons for
the above lapses; and

(d) whether his Ministry proposed to
take cffective steps to avoid such lapses in
future, and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) The amount owing to unutilised
scholarships during 1968-69 was approxi-
mately Rs. 3.15 lacs.

(c) Unutilised scholarships are primarily
due to the last minute inability of scholars
to leave India for personal, domestic reasons
such as sudden illness, death of parents,
unforescen family difficulties, that are
unavoidable. Subsidiary reasons are: Lack
of proficiency in a foreign language and
difficulty in meeting passage costs where
these have not been covered by the scheme.

(d) Prospective scholars have been strongly
advised to utilise their awards by all possible
means including ensuring proficiency in the
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relevant foreign language. Reserve Lists
are maintained of candidates who may re-
place nominees if the latter fall out for un-
avoidable reasons. The Government
makes grants under its *“‘Needy and Deserv-
ing” scheme to those scholars who satisfy
the economic condition for such assistance.

SHRI VIRENDRAKUMAR SHAH :
May I know whether it is due to the late
advertising and whether the Government
notifies the concerned persons in time so
that applications could be sent and examined
by an impartial body ?

SHRIMATI JAHANARA  JAIPAL
SINGH : Advertisements are issued well
in time. All the scholarships are
advertised through newspapers and
notices are sent to  the universi-
ties. All facilities are given to those in-
terested to apply and when the applications
are received they are screened and those
possessing the requisite qualifications are
examined by a committee consisting of a
non-official chairman, representative of the
ministry of education, ministry of external
affairs and some experts of the particular
field for which the scholarship is given and
also someone from the donar country or
institution.

SHRI VIRENDRA KUMAR SHAH :
In view of these lapses, would the Govarn-
ment like to request the foreign institutions
to review the scholarships ?

SHRIMATI JAHANARA  JAIPAL
SINGH : No, that is not possible.

ot W AT . AT WErRA, 39
BRA-FSE § qgr aF "eaes
FHEH A AITER T T ATIF
g, o 12 =R W 9T Ay
e foaar &, afsr St et
faelt gegrelt 7 a7 ¥ foF oy &,
IH A% fad #:1§ fadaq 78 gar
T FrAwefea LT § 0 d9 q8r a1
& 1 37 FRA-FREE 7 9 I
¢ faadmm WHEfadam g ! alk
TE A ATET & A7 IEE W@ A
i
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SHRIMATI JAHANARA JAIPAL
SINGH : The Ministry deals with nine
external scholarships of Scheduled Castes
and Tribes under the Mational Scholarship
Scheme. We shall consider the suggestion
of the Member,

off e wfgTanT ; F s g
E T el wgied &t A g f& oW
faReit wragfoat faanfaai #v & Jm
& gaw afusin w17 73-33 srfawriat
Farafl ACATFEN &7 IR
frewr &= aui &, T SFR F AT
wragfaat €1 7€ & sut foree wwn gz
9T @ A FATFAT ¢

MR. SPEAKER : The question is whether
the scholarships lapse or not, what is the
amount,

=Y Ara T AfgRa : At S
gt & g 3 sfawfat & gt
AT TewT w1 A g 7

WETH WEED : TAH ASH| FT gAH
gl AT T |

SHRI M. L. SONDHI : I regret that
the reply of the Minister does not indicate
that Government appreciates the needs of
the situation. After all, the country con-
cerned is India where we know that public
funds are not sufficient to support indivi-
dually in the cause of education. There
are two points on which I would like to have
an answer. One is that of passage costs.
Knowing fully well that Indians by and
large cannot afford passage cost, is the
Government having a machinery which
encourages deserving people to get passage
costs speedily ? Secondly, where the'lan-
guage difficulty arises, why is not the situa-
tion anticipated at the time of screening
to find out if the language has been learnt ?
Is there any provision in the Ministry by
which assessment is made of the learning
and assistance is given for learning the
language ? After all, acquiring a language
is in the interests of the country.

SHRIMATI JAHANARA JAIPAL
SINGH : As for the passage cost, I have
already said that there is a scheme under
which passage cost is provided. There
is a ‘Needy and Descrving Scheme’ under
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which, to mect the economic situation,
certain assistance is stipulated. When we
calculate the passage cost, the annual in-
come of the candidate is taken into account,
and if those men cannot afford it and if they
merit it, they are given these scholarships.

The second point is about the proficiency
in language. As I have said, scholarships
are given purely on merit. After that, the
final decision on the scholarship is taken
by the donor country or the donor insti-
tution. They probably find that the profi-
ciency of the students who apply is not up
to the standard required.

SHRI M. L. SONDHI : What about the
screening committee 7 Does it consider
the language requirements ? After ail,
so much money is lost to our country,

SHRIMATI JAHANARA JATPAL
SINGH : Yes, Sir. It does. When they
apply, they say, and the students that we
choose usually do have it, but the final
decision is left to the donor country, and if
it is a foreign country they may fcel that
the standard of the language is not up to the
standard required by the institution to which
they are going.

SHRI G. VISWANATHAN : I want to
know from th: hon. Minister whether the
scholarship amount earmarked for the
foreign students of Indian origin is being
cut down year after year-and, further, [ want
to know whether the amount earmarked for
the same scholarships was not at all given,
or that the total amount was not spent in
the last two or three years.

SHRIMATI JAHANARA JAIPAL
SINGH : These scholarships that we are
dealing with now arc these that are offered
by other countries.

SHRI G. VISWANATHAN : About
our scholarships.
SHRIMATI JAHANARA JAIPAL

SINGH : It is not relevant.

SHRINARENDRA SINGH MAHIDA :
May 1 know the names of those countries
and institutions where such scholarships
have lapsed ?

SHRIMATI  JAHANARA  JAIPAL
SINGH : There is a long list of them. If
you desire, I shall place it on the Table of the
House.
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MR. SPEAKER : Yes; it may be laid
on the Table of the House.

SHRI R. K. AMIN : May I know from
the Minister whether this lapse of the scho-
larships given by the foreign countries is
due to the non-requirement of that sort of
training in our country, because, so many
people went abroad taking advantage of
such scholarships and when they came back
to our country they did not get any job;
it was inadequate and because of that so
many people cannot take advantage of
this. Is it because that the Government
docs not look to our requirements and fix
up the scholarships with the foreign coun-
tries.

SHRIMATI JAHANARA JAIPAL
SINGH : The majority of students who apply
for these scholarships are usually sponsored
by some institution or university. So,
when they come back they are ‘usually
absorbed in those institutions.

SHRI SRADHAKAR SUPAKAR
May I know how many scholarships have
lapsed on account of the language difficulty
and on account of the scholarships being
available only to those people who are
proficient in such languages in which suffi-
cient facility for training is not available
in our country ?

SHRIMATI JAHANARA JAIPAL
SINGH : All this is given in the statement.

it FHR T EAW : AT ALIET A
0F 9 F IO § 9 fE e w6y
ARTAT F7 3@ FT ET I TRIALTR
&1 At § 1 & AT =g g -
FI9 1 Frgarsil F1 F@HT ST
AT E 7 qAT I AT B AT
fraffe fFar @ o fe <t 2w ewafa
T adl v A W L 1w
sfafeaa it 2 wreafa 23 § w99
g #1€ et @ o ferma &
wragiear &t st & ?

SHRIMATI JAHANARA  JAIPAL

SINGH : All these qualifications are laid
down by the donor countrics,

SHRI S. KUNDU : I would like to know
whether these scholarships are also avail-
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able to officers of government. Then, is
it a fact that one of the reasons why these
scholarships lapse is that the processing
of applications is done by the other Minis-
tries and not by the Education Ministry
alone which result in delay ?

SHRIMATI JAHANARA JAIPAL
SINGH : Mo, Sir, they do not lapse be-
cause of any delay. One rcason is that
the people to whom they are given at the
last minute are not able to take advantage
of the scholarships.

SHRI HEM BARUA : Because you are
late in informing the candidates. 1 know
many such instances.

SHRI S. KUNDU : For years no inti-
mation is given and when we telephone it
starts working.

SHRI PILOO MODY : They wait till the
last minute and then give it to their brother-
in-law.

SHRIMATI JAHANARA JAIPAL
SINGH : We would be very happy if the
hon. Members give the details of such
instances so that we could go into them.

SHRI KRTIK ORAON : I want to know
the terms and conditions of the scholarships
and fellowships etc. granted by the foreign
institutions, the total number of scholar-
ships and fellowships availed by the govern-
ment and the reasons why the others were
not availed of.

MR. SPEAKER : This is too detailed a
question for which he should give notice.

SHRIMATI JAHANARA JAIPAL
SINGH : All this is contained in the state-
ment. I will lay it on the Table.

Asian High

Project undertaken by
ECAFE

+
*429. SHRI SHIVA CHANDRA JHA :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI HIMATSINGKA
SHRI ISHAQ SAMBHALI :
SHRI J. M. BISWAS :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the progress so far made in regard
to the Asian Highway Project undertaken
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by the Economic Commission for Asia and
Far East;

(b) the total expenditure so far incurred
by ECAFE in this respect;

(c) how long it will take to complete the
project; and

(d) whether the development of India
section of the Asian ‘Highway has been
completed ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (d). A statement
is laid on the Table of the Sabha.

STATEMENT

(a) Attention is being concentrated by
the countries concerned with Asian Highway
in the first instance on the development of
certain priority routes so as to establish by
1970, at least one East-West Highway to
connect all the Asian Highway countries
even with the combination of a number of
routes, if mnecessary. Considerable pro-
gress has been made in this objective and it
has been possible to connect up all the
countries by at least one route within the
first U.N. Development Decade which ends
in 1970. One can now travel from Iran to
Nepal or to East Pakistan or to Ceylon in
the Western Sector of the Asian Highway
system. In the eastern sector, road users
can travel between Cambodia, Laos, Mala-
yasia, Singapore, Thailand and Vietnam.
With shipment from Singapore to Djakarta,
it is also possible to travel in Indonesia.

(b) The development of roads by the Asian
Highway countries under the Asian High-
way System is primarily the responsibility
of the countries concerned. ECAFE does
not, therefore, incur any expenditure on their
own on the development of the Asian High-
way system.

(¢) The development of the Asian High-
way system is a continuing process and will
go on to mect the growing needs of traffic
according to changing pattern, volume and
size.

{d) A list showing the roads included in
the Asian Highway system in India is
attached. Tn conformity with the objective
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of establishing by 1970 one East West High-
way connecting all the Asian Highway coun-
tries, India has already completed priority
Route A-I (from Indo-Pak Border near
Amritsar to Indo-Burma Border near Tamu)
to provide this East-West connection, Road
link also exists between India and Kath-
mandu, pending the development of the
priority route A-2 which is still under deve-
lopment in Nepal. Actually aroad exists
along this A-2 route within India except
for small missing links on the Eastern
and Western borders of Indian side of Nepal.
It is hoped to complete them by the time the
Asian Highway route within Nepal is through.
There is also a road link between India and
Ceylon with necessary arrangements for
shipment. Steps are also being taken to
develop other roads in India included in the
Asian Highway System according to the
availability of resources.

List of International Highway Routes in India
included in the Asian Highway system

Route
Number
under the
Asian
Highway
Systemn
Priority Routes : .

(1) Pakistan Border (near
Amristar)-Ambala-Delhi-
Kanpur-Allahabad-Barhi-
Calcutta-Barasat [East
Pakistan]-Dawki-Shillong-
Jorhat-Palel-Indo / Burma
Border A-1

(2) Pakistan Border (near Fe-
rozepur)-Hissar-Delhi-

Moradabad-Rudrapur-

Tanakpur [Nepal]-Galgalia
Maksalbari-Siliguri-Pakistan

border A-2

(3) Agra-Gwalior-Jhansi-Saugar-
Lakhnadon-Nagpur-Hydera-
bad-Bangalore-Madurai-

Dhanushkodi A4
(4) Borhi-Mokameh-Muzaffar-
) pur-Raxaul Nepal border A-5
(5) Imphal-Silchar-Karimganj
{Pakistan border) A-40
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" (6) Mokameh-Purnea-Kishan-
ganj-Sivok-Cooch  Behar-
North Salamara-Rangia-

Gauhatl-Jorahat A4l
Other Routes :
(7) Dalkola-Raiganj-Malda-
Barasat A-42
(8) Muzaffarpur-Janakpur A-43

(9) Delhi-Aligarh-Kanpur-
Lucknow-Faizabad-Gorakh-
pur-Kasia-Pipra (on Muzaff-
arpur-Raxaul road) A-44

(10) Calcutta-Kharagpur-Bangri-
posi-Cuttack-Vishakha-
patnam-Vijayawada-Madras-
Dindigul A-45

(11) Dhulia (on Bombay-Gwalior
route)-Nagpur-Raipur-
Sambalpur-Barakot-Bangri-
posi A-46

(12) Gwalior-Shivpuri-Indore-
Dhulia-Bombay-Poona-
Belgaum-Chitradurga-Ban-
galore-Madras A-47

st firr =% W remw wEE, &
T e g 6 ag st ofiw ard-
¥ fergeam & g ST AT
Yo FECHE g1 THT & AT IFHT o
=T & faT Farean 4F F qrAa §
g ? & 7 ot A Awar g fE
T EEET A€ G fagR fET A
frrarerat @ 311 o fagre e feeren
g @ gawr fran fgem qu & omar
2 o fava feemm st ar ¢ 2

st v fag @ ST g W
qTei & ag Wede 7 fgargn €1 fage
¥ gafed® @1 $& g I9% A F qH
qeAT 9T | AfFT AT wF AwAT
g o ag fage & sez AT 1 e
g w2 Fo | g, A A e £
T ¥ FEFAT A AFT & AT A
fagr § gc T | F o U
(2) = g Fremig Famard fegam
# At fagT ¥ g aw fagre § smar
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2 3f gaw A R ag &
AEI Fg 7HAT |
st frr s wv : 9w T @ g

forerem @ o a0 a7 o} fage
& O o fFaer @9 g @ o7 T
AT T |

SEaw WEIRD . FT AT AEE
71 féa wede ag faer g7

st frw == wr: fagme & Fw A
qIST AT I ST & g
A AET F A FAIAFT AT
# ST = g % war e fas
AT &Y A9 § 98 T TIEe gred
T ATaT & A7 76 7

qEas HEIRY : 3 fedew #gi gt ?

off frm @ v o9 = AT §
FARI ! STWIT g gt TX g0 A7
YT AT gTE F TCEOT AT AS THHL
AT F ag AT FL R E )

MR. SPEAKER : I am sitting here to
judge the relevancy of the question. You
are asking about the bridges also on the
road. 1 do not allow that. There may be
hundreds of bridges.

it i vz Av: Ao 9AA & W
T ofiad grs ¥ a% SET 99 9%
g faw s Fram g

SHRI PILOO MODY : Are you ruling
that the bridge is not a relevant part of the
highway ?

it g fag : 1 are w2 fegra
F & gun o FO €T F Ay 4901
0 2 1

MR. SPEAKER : He is asking about
a particular bridge.

SHRI IQBAL SINGH : Which bridge ?

st fira =z \v : fagre &1 o 9
FoTer AT 0T § TEWT faw 39 9T
AT .....
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MR. SPEAKER : Pleasc ask a separate
question. It does nol arise out of it.

SHRI IQBAL SINGH : I want notice
for that,

MR. SPEAKER : How can he know
about the bridges also ?

=t TaETE wEWHl ¢ A waTE feEn
T &, I8E wET 7 oY e o
& 9@ Ak 7 o fafaeex #mea &
e § fe (1) st smafed foree =
§ 9 oo s aF g T @
W 9§ T qF FF@E gt A ?
(2) ¥g@™l T & ag qwar A
o 9g T¥H ATST 9 qATE T G E;
¥R g @ga srwer fwar ar /T, ;N
I X WER 7 2 a_e -
qTeT # fas F97 7 I9F! FgH AL
= § wifF v F ofems 1 =
ford aga @i & 1 arE @ 7 a9
I IEE@ AT 7

T gwaT™ TAE : TR 9F FAL &
FTATeTF & A ST A A § SHH e
aTs franfiex & arsr ar{ @5 97
2 T o TETH EreE ¢ IE A
FrEE § | S IeewAred we g fam=e
Y ST a% 98 gH FESIE FCT
Fife #T @ & 1 FfFT T W e
¢ ag faogw Fvooz § 1 9@ 9% X
9 T FATH &, L ATAAIT AL qH
F ford @ & Fa= Awar g ff ag ofs
FEIF @M ATAA FTEAFTT IR

it TAETE TR 1 AL FATH FT AT
A s | WO e T fE oA ow
ufre g€ & & (=) o arET A
wa< o mn @, =% e qfem
&Y arsT ofwr § s|w &7 a8 ST
it e @ o afaar amigE & fFam
et fefgae & smaT § 1 ag e
ofear & &1 R Ayl #§ ATHAT 4
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yT & T o qERT v oawz &
T AT I HT FIAT A0 {@EA
q AW FTAT 1EAT § F d A
T T 4T A A1 3T A7 At g
& @ ;= ogEEr e &7 93 R
Far ?

sit g¥aw fag : wEr A ofmaw
R AFFAIE E TR a2 2 R oF AT
g qH ¥ FFC I A% W@
FH TE 5% J g fameAm T
UF HIH TS A1F AT IR g qoh
1 fad Q-3 yarfE w=q g 9 fa
99 Iq A At § T a A[ACT ST
FeeaAe Efww A1 gfaar € S
ag ufad g ¥ 1 F¥% § 1 gy
FoaE A5 & fF gard g A Aww
T | AR T ifeET 7 S
#g T g9 G § ITH OF FAL €
safEt w2 9@ a% TafeE w24
FT qATEF § T ¥ F § | faw
B FISHIET T T AANA TH
a1 ag faw wfen & fow fam
AT AT ATF AFAA & AR W
IR qFAS FLAT | TR ATH A
ufmaw g€ 7 fewwaw foor & 1 38
IAFRT FAEA § AT FHT F FgAIlAH
#7 vam faar |

Statement by Deputy Chief Minister of
West Bengal
+
*430. SHRI RAM GOPAL SHALWALE :
SHRI JAGANNATH RAO JOSHI:
SHRI ATAL BIHARI VAJPAYEE:
SHRI SURAJ BHAN :
SHRI SHARDA NAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Shri Jyoti
Basu, Deputy Chief Minister of West Bengal
said in his speech, delivered at Delhi Uni-
versity Campus in the month of August
last that India's Constitution is bourgeois
one and they are trying to wreck it;
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(b) whether Shri A. K. Gopalan, a
Communist Member of Parliament and Shri
Namboodiripad, Chief Minister of Kerala
have also made similar statements prior to
the one mentioned above; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) Accord-
ing to information received from the Govern-
ment of West Bengal Shri Jyoti Basu in his
address in Delhi University in August,
1969, spoke about the bourgeois character
of the Constitution and stated that it needed
fundamental change.

(b) and (c). The attitude of the Government
in this matter had been claiified in the state-
ment made by the Minister in the Ministry
of Home Affairs in Lok Sabha on July 24,
1969 and in the course of subsequent discuss-
ions in the House on that day.

=t TR A W ST i
gfqura 7 favara 7€t @y s Sqo-
qa% FEd § (% g T8 faur w1 e
F FT IO FOT, FT TEHT ITHT
ATTEY FLA T AT FT 7

st faen woor e S AT B
qfr=dt dma A ¥ wfaed €7 &
g gf & 99 I T & 5 9w
IIHYE FAT T qg @I FT fFogw
s AT Wy & 1 I w
fFmamatafamaw g ag T g
oy agt swifa 7EF &Y %, TaT 37
famamw &, 7 f9d 399 agd & @
aftadl #1 STA9UFAT 8 | SEH IH
TEH AT | AR S g
I 7g TE oy fF TEr A AR
a7 =TT |

st T T A ATt
# S g1 B4 ot I AT 0T qg
U § | T FCETC A GHAT F ey
H o sifa ag ¥ fFe off v Y 08
are %t & 6 Gar oA |l Fgr 4T
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e 4T FA=ETCTET 7 9 @4 TEd

& a1 98 & TR T aEAEE A
TFr?

it faen wwor W : W TR
FI wTow g Wfed fF gw agt qan
T2 T @A TR 2 @
&1 9% aT8 ¥ a1z ot sare Irar IEE
AT 9T a1 faar ma & e S R
afaga Ja19 g9 o= & 3991 97 3o
amT @ far g

it SRS T A s S ag
T I T2 E AT §AF AIHT A 49
F21 &1, foeg wfaam 7 arear et @
ag ey #E ngWl F ofresdt dmer &
ST EY TR IHY QX TOF F qar I
TH OF AT & =< 400 & SqTRT TA-
Ao gaard g€ €1 s gfew 7 avre
TS AT ST & @Y ag Ferat 7@ S
IR ST 77 & i T sme it
A, § Fifegzga F1 dwereT gaw
g wfaa g 355 & swia
W F= &1 foeerd st @ 1 "y
I TR A & e @, T
fereda 1 & | Sy aEmE fF AT
qToEr fareTr Agr 8 7 Al ¥ feafy
F aIF | AU AL § A FE
ATFTA AT | IAHT FAT FAGTH SATAT
B! RIIE T A A TG G ? FAA
FAarfas gL OF A1 Saq faarr w7
fuF - w8 afaa fearamar g
F% g T g9 @ FT 937 T @
R | e wgm g &g
FIEETAT 9T WIEAT TG FRAE |
Actually, the fact is that it is a constitu-
tional breakdown and the Central Govern-
ment is not doing any thing.

& & a9 ®aed § dfauw &
o 355 & wEe 5 &y e
¥ foE AT 91T 99F FAC FTATE
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FL | H wAT AmEan § R s &
a T/ IoaTae 1 frard ?

ot farern <o et - g ATA H A
% T & 5 3 A ag e ]
T g% 3w § garfas & & S A
MY FH I A gEAT WA FA
1 a3 s s g
W& a% qaam ofdeafa &1 ™
JH AR AT A agE A T
SHRI NAMBIAR : There is a State
legislature in West Bengal to deal with the
situation.

ot faremm aor e ¢ AT AT ATH
& g well  qaman & g e A
# gfeesr 1 g | 9= g wad 6
TR fAu gedT T snawE g a7
T EETT W | IAE T g gy
TR FTAT A0 |

oft JrwTq T W :  far T
¥ fofte wid H8 g1 9o 5 g
FT AFTE AT FLARAE ¢

WRITTEN ANSWERS TO QUESTIONS
Weather forecasting for farmers

*422. SHRT MAYAVAN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fa t that India can
save Rs. 600 crores annually if farmers are
told of weather forecasts three to ten days
ahead;

(b) if so, what steps are being taken;

(c) whether our weather forecast has
mostly been found to be incerrect and
ineffective; and

(d) whether  Government propose tc
consult the Governments of U.S.A. and
U.S.S.R. to help in making weather fore-
casts more accurate in future ?

4

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Weather forecasts to farmers at
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present cover the prevailing and anticipated
weather conditions for the next 36 hours
with the outlook for the subsequent two
days. If the forecasts could cover a longer
period, it would undoubtzdly help farmers.
It is, however, difficult to assess the benefit
in precise monetary terms.

(b) and (d). A scheme has been approved
for implementation by the India Meteorolo-
gical Department during the current Plan
period as part of the World Weather Watch
Plan prepared by the World Meteorological
Organisation. This is a project intended
as a co-operative global observation and
prediction system, using the latest technolo-
gical advances such as high speed electronic
computers, The Plan envisages the establish-
ment of three World Meteorological Centres
at Washington, Moscow and Melbourne,
with Regional Telecommunication Hubs
and Regional Meteorological Centres located
at important places on the main trunk circuit
including New Delhi. One of the main
functions of the Regional Meteorolegical
Centre will be to process the large volume of
weather data collected from all over the
world and the preparation of weather fore-
casts with the help of a computer, whereby
it would be possible to give more accurate
weather forecasts and to extend the period
of validity for 3 to 5 days. After further
research, it may be possible to cover longer
period up to 10 days,

(¢) Verification of forecasts issued during
the last 30 vears has shown that about 75%
of the forecasts of the India Meteorological
Department have proved correct and about
15% partially correct. The effectiveness
depends upon the proper utilisation of the
forecasts by the farmers.

Trade Unions (West Bengal Amendment)
Bill

*423. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) when did the West Bengal Govern-
ment send the Trade Unions (West Bengal
Amendment) Bill to the Centre seeking the
President’s assent;

(b) whether Government have acknow-
ledged the receipt of the document and if so,
when; and
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(c) the reasons as to why President’s
assent has not been secured and sent to the
West Bengal Government till date ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Bill was sent on 10th November and was
received in the Home Ministry on 13th
Movember, 1969,

(b) Yes, Sir, on 14th November, 1969.

(c) The Bill was referred to the concerned
Ministries for their comments on 15th
November 1969 and is under examination.
A decision will be possible only after com-
pletion of examination in all the concerned
Ministries.

WT-SEATTETET %1 e S feww

*424. =it TrETERATT TOAf
=it fr gwTT W

w1 fima w4 g Aa W) 4g T
1 FoT F4T fF

(%) =a1 ag 7= § & W@ g
FY T freafrd separaT qar wfiwer
qﬁﬂ{m&ﬁmaaﬁo dto @ H
semgar # fraF o wfafa § awt
AT ARl FY Aaret A far A &
o sAToT-SERETETS &Y STeAT auv
1 fasr w4 &7 fawrfon 1 85
(@) 7 2@ +t 7w & f& wor-
FUNTETATE SqTfad &34 § FT6I G99
T GATTT FY F9q o

() afz wrar Fre & fad e
famm s §1 9 fqam T afo g
# fou afas @wg faw 9@, @k
(v) afz g Ao far s
WET-SERETETH F FH aF AT
FEFTE?

ﬁmmwh ‘iﬁ('lo ato
#o Ao dto ) : (F) AT &N |

(@) @) (7). o g, @& a®
FEAFTHEE § | AFFT AT ST
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F IO AT IAE AT ¥ faw

sfafer a0 47 sTawgaar g1 |
(%) frage wmwmer  faEradE

g1

Development of Wild Life Tourism

*427. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have planned
any schemes to promote wild life tourism
in order to bring in more foreign exchange
to the country ; ana

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) and (b). The Department attaches great
importance to the promotion of this form
of tourism and in the Fourth Plan period,
a provision of Rs. 50 lakhs has been made
for it. The schemes include providing
accommodation and transport in selected
game sanctuaries. In the first phase, the
places selected are Kanha Kisli and Corbett
National Parks, Bharatpur Bird Sanctuary
and the Game sanctuaries at Gir and Kazi-
ranga. To help in the promotion of wild
life tourism, a Special Officer at the level
of Deputy Director General is being appoin-
ted in the Department.

Emoluments of lowest and highest pald
Government Employees

*428. SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the amounts payable, respectively,
to the lowest paid and the highest paid
employees in the employ of the Government
in the form of pay and allowances;

(b) whether the question of fixing a ratio
between the emoluments of the lowest paid
and the highest paid employee has been
considered by Government ; and

(c) if so, the decision taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Emolu-
ments on the basis of pay and dearness
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allowance for the highest and the lowest
paid employees under the Central Govern-
ment are :

(i) Rs. 3500 per mensem (Rs. 4000
per mensem for Members of the
1.C.S.) for Secretaries to the Govern-
ment of India;

(ii) Rs. 141 for Class IV employees.
(b) Mo, Sir.
(c) Does not arise.

faeslt aftaga 9959 7 gUR *@ &
fa sama

‘431 st AW WEW AW
Ataga aw ofcage WAt ag @A
Fa1 F4r {5

(%) dred deat Ao § s
gu% 717 faest aftaga ITFm ¥ game
It 9o+ famm & fodt g ma vt
T AL ; R

(=) za feam # =y gwadiy
Tt H f5d I AT 39Tl # s
T ?

dag-w@ AT Araga o qfEga
wa (st TaTemE) o (F) o (@).
Al qaEd g w1 A7 faeet
aftagT ST F &% ¥ 322.78 W@
T FE ATA A 498 & FT 2
AAF AR AT T | TAF HfareEE
171 wfa® oma, aF q6i § TAHO0
fFar T s g0 HR FIeET
feat &1 famfor-Frd qor faar mar

st gg-adg AT = § 956,25
aTE Tod 1 AT AT Ay 1156
i w1 @iy 1 faae g www afafem
0 ATATETE ° 43,75 91" R
DA ATEAT, AT AT AHET, F4T
& frmior, su-feqt, @@ wrgl ol wifax
HYT AT 9T 307 foFd ST Y /e
gl
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Political Murders

*432. SHRI J. K. CHOUDHURY
SHRI MANIBHAI J, PATEL :

Will the Minister of HOME AFFAIRS
be pleased to state :

1a) whether there have been any political
murders in the country during the current
Yyear,

(b) if so, the number of such murders,
State-wise; and

(c) the steps taken by Government to
curb such activities in the couniry ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). Ins-
tances of such murders arising out of inter-
party clashes and activities of CP (M-L) and
other extremists have come to our notice.
According to the information received by
the Central Government from their agencies
there have been such murders in Andhra
Pradesh (31), Bihar (10), Kerala (25), Orissa
(2), Punjab (5) and West Bengal (101).
Government of  MNagaland suspect two
murders to be politically motivated. Deaths
resulting from encounters with. hostiles in
Manipur would also belong to this category.

(c) It would be for State Governments con-
cerned to undertake prompt and thorough
investigation of all such murders, so that
persons suspected of having committed
such heinous offences could be dealt with
accordingly. State Governments have been
assurzd of all reasonable assistance in dealing
with these problems.

Correspondence between the late Sardar
Darshan Singh Pheruman and Prime Minister
on Chandigarh Issue

*433. SHRI K. P. SINGH DEO :
SHRIC.C.DESAL :
SHRJ H. AJMAL KHAN :
SHRI D. AMAT :
SHRIR. K. AMIN :
SHRI GADILINGANA GOWD :
SHRI J. MOHAMED IMAM :
SHRI K. M. KOUSHIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

{a) whether there had been certain ex-
change of letters between lete  Sardar
Darshan Singh Pheruman who had been
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fasting in regard to Chandigarh issue and
the Prime Minister; and

(b) whether the correspondence would be
laid on the Table of the House 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) A copy cach of the letters dated 30th
August, Sth September and 13th October,
1969 from the Prime Minister to late Sardar
Darshan Singh Pheruman and of his letters
dated 20th September, 9th October and
15th October, 1969 to the Prime Minister
is laid on the Table of the House [Placed in
Library. See No. LT-2242/69].

Indo-British Committee on extension of
technical training in India

*434. SHR1 K. HALDER :
SHRI BHOGENDRA JHA :
SHRI SARJOO PANDEY :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI SITARAM KESRI :

SHRIBENISHANKER SHARMA :

SHRIR. R. SINGH DEO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there is a proposal to set up
an Indo-British Committee to advise Govern-
ment on the extension of technical training
in India through more sandwich courses;
and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ) : (a) and (b). A proposal is under
consideration to set up a Joint Indo-British
Committee for Education, including techni-
cal education for maintaining close contact
between the two countries and for exchange
of information and ideas in this field.
Details have yet to be worked out.

An expert committec is also proposed to
be set up to examine the present state of
polytechnic education in our country and
prepare a ten-year plan for its reorganisa-
tion and development including sandwich
courses. We propose to invite experts from
advanced countrics including UK as advisers
to the Committee.
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Apportionment of LA.S. Officers

*435. SHRI NAVAL  KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Indian Administrative
Service personnel serving in various parts
of the country and the present policy of the
Government with regard to their apportion-
ment;

(b) whether therc is any percentage fixed
for selection by promotion and direct recruit-
ment; if so, the details thereof;

(c) whether Rajasthan Governmert has
suggested an increase in the ratio of personnel
to be promoted to this cadre; and

(d) if so, the reaction of the Central
Government to this suggestion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). The total number of Indian
Administrative Service personnel serving in
various parts of the country is 2626 as on
Ist January 1969. Not more than 25%
of the senior posts are filled by appoint-
ment by promotion of the officers of the
State Civil Service and other State Services.
The remainiug posts are to be fillad by direct
recruitment through the Union Public
Service Commission. The policy regarding
State allotment is that not more than half
the number of vacancies in a State go to
direct recruits of the State concerned. The
balance are filled up from candidates hailing
from other States who are allotted to various
States in accordance with a set formula.
In the case of women, Scheduled Castes and
Scheduled Tribes candidates, efforts are
made, within the limits of vacancies avail-
able, to accommodate them in their home
States or neighbouring States.

{c) Mo, Sir.
(d) Does not arise.

Group politics and factional fight in Lalit
Kala Akademi

*436, SHRI DHIRESWAR KALITA :
SHRI K. M. MADHUKAR :
SHRIH. N. MUKERIEE :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :
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(a) whether Government's attention has
been drawn to the report appearing in
Parriot dated 12th November, 1969 about
group politics and factional fight in the
Lalit Kala Akademi;

(b) if so, whether there is any substance
in the report; and

(c) if answer to part (b) above be in the
affirmative, what steps have been taken to
clean the Akademi of group politics ana
factionalism ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) and (c). Accoraing to the information
received from the Lalit Kala Akademi,
while there are differences of opinion on
some matters these are not of the nature of
group politics or factional fights. However,
a Review Committee to examine the working
of this and other Akadsmies is being appoint-
ed. The composition of the Committee
is under consideration.

Declaration of public

*437. SHRI MEETHA LAL MEENA :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Hindu festivals
like Holi, Diwali, Janmashtami and Rama-
navami have not been included as public
holidays in the list of Public Holidays for
1970 announced by Government ; and

(b} if so, the reasons therefor ?

holidays for 1970

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 8. RAMASWAMY) : (a) No, Sir. All
these festivals have been included in the list
of closed holidays for 1970 in respect of Cen-
tral Government offices in Delhi.

(b) Does not arise.

wateat # g w1 xawm s 7=
% qrenge wEfoe WA
*438. Y AW eweq wAl : T
fmen aar gaw Far =41 13 7%, 1969
F O GEAAT NET GRAT 25 F IO F
&Y # ag A T FI FGI 5
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(F) 7T s F 37"
agraaT & faar T amer F w9 A 7=y
T #ar @ w9 F fod 999 Hawm
ST T FrETEr &

(@) o°% dawm gra & @
st & oforrees sdF qowr-
F9 TF I g1 AT

() st T 1 Faw wwTA
% %9 g% difaq s fear s,
EiEs

(v) fawafaemeat & 939 & @9q
frenferit & et srzvi st st 23
FY AT 7= aF IR & AT ?

mmwmﬁ(ﬂoﬁoﬁn
Ao dYo TA) : (F) 79 waT=T ¥ foawr
st 9 gt a1 e T A
&, 3 g WA g fFd @ OF e
F o fgedt ® i o @
§ | g s & fad g &
IO WEr ¥ fad g "aem
R g

(@) avvaw: s @aw &
s &7 s favataeey @ =
F1 978 ATETHI 1 IYEAT F § TAH
sas fawg @ ag @i e A
TE TN & & STeed § 1 N e
e it et 7 fawafaamm @
gersl & finr & fad g daww
T o fe=t i Tt & oF-ow
FOT TG I9EeH F F fad wgwa
T g | TST gERI F ot
# AT war # ag fvifo
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¢ | g90% gFeE F fad w9 aa
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OF 9150 T FAdh Jaed gl Ara
THFT HAATT AT AT G|

(1) wvwEa: AT AwE & S
T Jeor@ FIo &L I FHAT FT A
WT9T % ®F § SUAA FIA T AAvEFAL
F A d 2 FEm S EEE,
gexae @ famafareat qar faw-
frarerg smam sEm F wgEE ¥
frfoges & #ow  deawt & Wt
FTA & HEATTHT &1 HUSH FATAF
fareror § geaton 37 F fod aga &
o I3 § 1 AfF 7y ow fme
I Ty giFa g, wt favafaarei
H @ ®9 { s & oy fawor F ol
&% aag faaif 7@ fFar o a%ar |

(%) a7 favafaaeatd ami-
FY§ 1 aga ¥ fawafaredt & faenfaai
FT AFTET W& F & forg faamdf
maEER g faafraem gE
U qgw & & enfya f&r § 1 9fF
ag Gan FTaFe § s favafaamai
g fawma fruT ST 8, AT Ao
# gAH &7 & wgtEas & 7 gum
fafraa s Y feafa F adi €
Decision regarding Re-i of former
Inspector General of Police, Gujarat

*439. SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Central Govern-
ment have asked the Gujarat Government
to reinstate Shri J. D. Nagarwala, former
Inspector General of Police, Gujarat suspen-
ded from his service in 1963 on certain
charges of corruption;

(b) what were the findings of the one-
man commission appointed by th: State
Government Lo enquire into the allegations
levelled against Shri Nagarwala; and
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.

(c) the reason why the Central Govern-
ment have taken this decision now asking
for his reinstatement ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a)to (c). The
Commission of Inguiry appointed by the
Government of Gujarat had found 13 out
of the 18 charges framed against Shri J. D,
Nagarwala wholly or partly proved. These
charges mainly related to alleged acts of
misconduct, misleading the Government,
falsification of records, unauthorised raising
of funds, causing loss to Government
etc,

The Union Public Service Commission,
however, came to the conclusion that 10
charges had been partly proved and that
the serious charges of accepting illegal
gratification, fabrication of documents,
misappiopriation of funds and corruption
had not been proved. They, therefore,
recommended that Shri Nagarvala's pay be
reduced to Rs. 2500 p.m. for a period of three
years.,

The Central Government, after due consi-
deration requested the State Government
to accept the advice of the U.P.S.C. and
pass necessary orders in the case under
the All India Services (Discipline & Appeal)
Rules in exercise of their powers. The
Government of Gujarat, however, have not
agreed with the conclusions reached by the
U.P.S.C. In the circumstances, the Central
Government had to take the final decision in
the case in accordance with the rules.
Orders have accordingly been issued on
3rd December, 1969, in terms of the advice
of the U.P.5.C. The order of suspension
of the officer has also been revoked.

Proposal to allow private parties to operate
air services on feeder routes

*440. DR. RANEN SEN : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government propose to per-
mit private parties to operate air services
on feeder routes:

(b) if so, the rcasons therefor: and

(c) which fecder routes are likely to be
reserved for private services?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) Section 18(e) of the Air Cor-
porations Act, 1953, provides for permission
being accorded to private parties to operate
scheduled air transport services for passenger
and cargo, on a regular basis. Government
will examine the position if and when any
specific request in this regard is received.

(b) The purpose is to provide scope for
air services where Indian Airlines are not in
a position to operate.

(c) As per regulations, a private operator
may be permitted to operate on any route
other than that served by Indian Airlines
scheduled services.

Setting op of Tramway Project by Nepal

*441, SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that Nepal has
approached India to help her in setting up
a tramway project for the Kathmandu
valley;

(b) if so, the reaction of Government
thereto; and .

(c) to what extent the assistance will be
given to Nepal for setting up this project ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH): (a) No.

(b) and (c). Do not arise.

Recovery of materials stolen from museum
of Maharaja of Jaipur

*442. SHRIC.K.BHATTACHARYYA :
SHRI HUKAM CHAND KACH-
WAL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a search party under C.B.L
cairied out searches in the house of Kunwar
Sangram Singh, former Director of the
Museum of Maharaja of Jaipur;

(b) whether 2000 rare old paintings were
recovered in the search;
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(c) whether 150 old statues have also
been recoverea from the same place by
Rajasthan Police who assisted the C.B.L
party; and

(d) whether all these are considered to be
stolen materials ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) 2008 paintinks were seized during
the search of the house of Shri Sangram
Singh at Jaipur.

(c) 229 stone, Brass, Bronze and Terra-
cola statues were also found during searches
and taken over by the Rajasthan Police;

(d) Since all these articles are yet to be
identified, it cannot be said at present
whether these or any of them are stolen
or not. .

Ceiling on State Cabinets recommended
by A.R.C.

*443. SHRI PREM CHAND VERMA :
SHRI VASUDEVAN NAIR
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have considered
the recommendations of the Administrative
Reforms Commission regarding the sizes
of the Cabinets at the Centre and in the
States;

(b) whether Government agree with the
recommendation, and if so, how ana when
it is likely to be implementea; and

(c) the procedure that will be followed for
the implementation of the recommendation?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). The
recommendation rcgarding the size of the
Council of Ministers at the Centre was
made by the Administrative Reforms Com-
mission in their report on the Machinery
of the Government of India and its Proce-
dures of Work and regarding the Councils
of Ministers in the States in their report on
State Administration. The reports are
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under examination by the Government.
The Committee on Defections had also
examined the guestion of limiting the size
of the Councils of Ministers. Government
propose to introduce legislation in the light
of the views cxpressed by the Commitiee
and the comments made thereon in Parlia-
ment.

Riots in Imphal during Prime Minister’s
visit
*444. SHRI PILOO MODY :
SHRI N. K. SOMANI :
SHRI RAM SEWAK YADAV :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there were riots in Imphal
when the Prime Minister visited that place
sometime in September this year;

(b) whether it is a fact that several people
were killed and property worth several
lakhs of rupees was destroyed;

(c) if so, the details thereof; and

(d) whether any investigation has been
made as to the various causes leading to
such disturbances and what action, if any,
has been taken against the culprits ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (d). During
the recent visit of Prime Minister to Manipur,
a small section of the people and certain
organisations instigated slogan shouting and
black-flag demonstrations. An attempt was
made to block the roaa leading to the place
where a public meeting was to be addressed
by the Prime Minister on the 23rd September.
When the passage was cleared and the Prime
Minister started addressing the meeting,
some persons indulged in pelting of stones
at the audience assembled to hear the
Prime Minister. The police tried to dis-
perse the mischiel-mongers by a mild lathi-
charge but they took shelter in the heavily
built up area on two sides of the meeting
ground. They sct fire to two trucks of the
State Transport and to a fire brigade and
an ambulance. Another police wvehicle
was stopped and the police officers assaulted
resulting in injuries to a numbar of police-
men including two Deputy Superintendents
of Police. The driver of the police vehicle
died as a result of injuries sustained and the
vehicle was damaged and pushed into a
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river. 50 policemen were injured and 13
Government vehicles were damaged or
destroyed. Firing was also heard from
some houses towards the police force.
On account of the imminent danger to
life and property, the police had to resort
to firing. Three members of the public
lost their lives due to firing. Some others
were injured by the firing and pelting of
stones of whom one died later.

The mischef-mongers subsequently set
fire to the stage of the Nehru Dance Academy
and attempted to set fire tc the Legislative
Assembly, a shop in Thangal Bazar and a
petrol pump. Curfew had hence to
be imposed. The situation was brought
under control by intensive patrolling by the
police and Army. A police case has been
registered and 32 persons arrested. Investi-
gation is in progress.

Threat of agitation by Buddhists of Ladakh

*445. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Buddhists of Ladakh
have threatened to resume their agitation
if the Kashmir Government does not imple-
ment the Seven point agreement arrived
at between the Kashmir Government and the
Chairman of the Action Committee;

(b) whether the Centre proposes to in-
tervene into the matter in order to avoid
the conflict;

(c) if not, the reasons therefor; and

(d) whether Central Government would
ask the Kashmir Government the reasons
for not implementing the agreement ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Government
have reports of demands having been made
that the assurances -given to the Buddhists
of Ladakh by the Government of Jammu
and Kashmir should be implemented early.

(b) to (d) The Government of Jammu and
Kashmir, according to information received
from them, are taking necessary action to
implement the assurances given by them.

Air Trips undertaken by Chairman of 1.A.C.

*446. SHRI YAJNA DATT SHARMA :
Will the Minister of TOURISM AND CIVIL
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AVIATION be pleased to refer to the reply
given to Unstarred Question No 1746 on the
Ist August, 1969 and state :

(a) whether the information regarding
air trips undertaken by the Chairman of
Indian Airlines Corporation has since been
collected;

tb) if so, the details thereof, and

(c) if not, the reasons for the delay ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)*
(a) to (c). I lay on the Table of the House
a statement indicating the particulars of
foreign trips undertaken by the Chairmen
of Indian Airlines during the period from
1-4-1966 to 31-3-1969. [Placed in Library.
See No. LT-2243/69]

Eonquiry against two IAS Officers of Assam

*447. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state

(a) whether it is a fact that two IAS
officers working with the Government of
Assam have resigned to work with the
Pioneer Mission operating in Manipur
and certain parts of Assam ;

(b) if so, whether it is a fact that the
Government of Assam have approached the
Union Government for an inguiry into the
conduct of the above officers; and

(c) whether the inguiry has already been
completed and, if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) One
officer, Shri C. L, Rema, resigned from the
IAS to acvote himself entirely to religious
and social services, His resignation was
accepted with effect from 1-1-1969. No
information is available whether he is work-
ing with the Pioneer Mission. Mo other
IAS officer of Assam resigned.

(b) No, Sir.

{c) Doecs not arise.
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Transport Service in Union Territory of
Delhi

*450. SHRICHENGALRAYA NAIDU :
SHRI RAM KISHAN GUPTA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that transport
service in the Union Territory of Delhi
has deteriorated and will further deteriorate,
if no further funus are given by the Centre
to the Delhi Transport Undertaking;

(b) what are the other reasons for its
deterioration;

(c) the mature of assistance proposed to
be given by Government ;

(d) whether Centre is proposing to take
over the management of the D.T.U. from
the Delhi Administration to improve the
transport service in the Capital; and

(e) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
(a) According to the Delhi Transport
Undertaking, it is not a fact that transport
service in the Union Territory of Delhi
has deteriorated. However, the D.T.U.
are of the view that without loan assistance
during the current financial year, it will
not be possible to augment the fleet of the
D.T.U.
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(b) Does not arise.

{c) The question of granting further
loan to the Undertaking for expansion of
its fleet is unde: active consideration.

(d) No. However, a proposal to convert
the Delhi Transport Undertaking into a
Statutory Corporation is under considera-
tion.

(¢) Does not arise.
Persons apprehended with cameras and fiash
guns in Ahmedabad

2801. SHRI N. R. DEOGHARE

SHRI BENI SHANKAR SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that on the 30th
September, 1969, five persons were appre-
hended at Ahmedabad, who were appre-
hended at Ahmedatad, who were moving
in the city with cameras and flash guns in
a taxi with fictitious Press Pass pasted on it;

(b) it so, who were they and wherefrom
they came; and

(c) the action Government have taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Two of them were from Maharashtra
and three werc residents of Ahmedabad.

(c) Since they were found in suspicious
circumstances, they were arrested and a
case was later registered against them under
section 153-A of the Indian Penal Code.
The case is under investigation.

Bomb Explosion in Aijal Town

2802. SHRI C. K. BHATTACHARYYA :
SHRIMATI JYOTSNA CHANDA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that there was a
bomb explosion in the heart of Aijal Town,
headquarters of the Mizo Hills District
sometime in October last;
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(b) if so, the damage caused by the
explosion; and

{c) how the bomb came to be placed
there?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(@a)to(c). On the 2nd October, 1969
at about 23.00 hours a bomb explo-
sion damaged a portion of the District
Council Court building at Aijal. The
damage is estimated at Rs. 11,000/-.
A case has been registered by the police and
the investigation is in progress.

Arrest of British Journalist in Calcutta

2803. SHRI C. K. BHATTACHARYYA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a British journalist R. A.
Cunning was arrested recently in Calcutta
for allegedly sclling identity cards of a
Netherlands based international students
organisation; and

" (b) whether such identity cards are
usually issued to students visiting India
for concessional fares from railways and
airlines?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
According to information reccived, one
Mr. Paul Antony Cumming, a British
national, was arrested by the Calcutta
Police on 30th September, 1968, for having
in his possession 50 blank International
student Identity cards and one rubber
stamp which were rcasonably suspected
to be forged anma fictitious. A case has
been registered against him under section
54 Cr. P. C. and Sections 420, 467 and 471
I P. C. and he is now on Court bail. Itis
reported that he was previously working
as a photographic technician before coming
to India.

(b) Concessional fares are allowed by
the Indian Railways and Indian Airlines to
bona fide foreign students travelling for edu-
cational purposes and producing certificates
or identity cards, if any, issued to them by
Universities or other rooo;nised educational
institutions or their Embassies.
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Revenue from Road Transport during Fourth
Plan Period

2804. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that the revenue
from road transport is likely to be of
the order of Rs. 3,800 crores during the
Fourth Plan period;

(b) whether it is also a fact that the
Fourth Plan provision for roads in the
Central and State sectors together has been
kept at a low level of Rs. 829 crores on the
ground of paucity of resources;

{c) if the replies to parts (a) and (b) above
be in the affirmative, whether Government
consider that there is a clear case for crea-
tion of Road Board with a budget of its own
Jjust on the lines of the Railway Board; and

(d) if the 1eply to part \c¢) above be in the
negative, the reasons for the same?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The revenue from
1oad transport (both Central and State) is
estimatea to be about Rs. 537 crores duiing
1968-69. This is exclusive of the amount
of sales tax on motor vehicles, spare parts,
motor fuel etc. and duties on lubricating
oils. Itis difficult to make a forecast of the
revenue likely to be earned from road
transport during the Fourth Plan period,
since this will depend on the level of Central
and State taxation from vear to year during
that Plan period.

(b) The provision for road development
programmes in the Fourth Five Year Plan
Draft, in the Central and State sectors, is
Rs. 829 crores. This provision has been
determined taking into account the overall
resources position and the reguirements of
roads vis ~a-vis other sectors of the economy.

’ (c) No.

(d)} The analogy with the Railways is not
accepted. In the case of rvads, while the
National Highways are devcloped and
maintained as a Central responsibility,
most of th: other roads are developed by
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the State Goveinments themselves. Motor
Vehicles are taxed directly by the State
Governments. The incidence of Central
Government taxation in respect of road
transport is only partial and indirect.

Grants to Universities by University Grants
Commission for buying Books

2805. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the annual grants given by the
University Grants Commission, University-
wise for the last 3 years;

(b) whether such grants are really utilized
for buying books;

(c) whether specific instances of misuse
of grants, if any, were brought to the notice
of the University Grants Commission during
the last 3 years;

(d) whether Government are aware of a
statement made by Prof. C. N. Vakil, Vice-
Chancellor of ‘South Gujarat University at
Surat on October 1, 1969 complaining that
every college in Gujarat has a library but
the students do_not avail themselves of this
facility because the books are in the English
languag:;

(e) the reasons why books are brought
in the English language; and

(f) whether in view of this situation, the
University Grants Commission will stop
giving grants for books and if not reasons
therefor?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.
RAO) : (a) A statement containing in-
formation regarding library grants paid by
University Grants Commission to Uni-
versities is laid on the Table of the House
[Placed in Library. See No. LT—2246/69].

(b) The Universities are authorized to
utilise a part of the grant, not exceed-
ing 10%, for library furniture and
appointment of  additional temporary
staff required for processing and cataloguing
of the books purchased from the grant.
The rest is to be utilised for library books
and journals and the Universities have to
submit utilisation certificates to this effect,
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(c) No, Sir.

(d) According to the information receivea
from the South Gujarst University, Prof.
C. N. Vakil, while inaugurating the Seminar
on Library Training on September 28, 1969,
said in general terms that the students are
not in a position to use the books in English
in their college libraries as they do not have
adequate kmowleage of English.

{¢) and (f). The choice of language in
which the books are to be purchased rests
with the Universities themselves. The
University Grants Commission does not lay
down any conditions in this behalf
and as such the question of stopping
the grants does not arise.

Findings of Central Bureau of Investigation
Inquiry against an Official of Indian Airlines
Corporation

2806. SHRI BABURAO PATEL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the result of the enquiry by Central
Bureau of Iovestigation against Capt.
Huilgol of Indian Airlines who was alleged
to have been involved in a commission deal
while negotiating the purchase of DC 95
aircraft:

(b) the reasons why Capt. T. K. Lalith,
a senior officer of Indian Airlines, has been
suspended and nature of the specific charges
against him;

(c) the monthly emoluments and designa-
tion of Capt. Huilgol and Lalith immediately
prior to their suspension and whether they
have been allowed to draw their Provident
Fund and Gratuity; and

(d) if so, how much amount in each case?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The C. B. . has completed
the investigation and has found that there is
a prima facia case against Capt. R. P.
Huilgol. A charge Sheet has accordingly
been filed against him in Court.

(b) Certain allegations against Capt.
T. K. Lalith were received by the Corpora-
tion. On preliminary investigation, it was
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found that there was a prima fucie case

against him on the following grounds :
(i) Habitual indebtedness.

(i)} Bringing disrepute to the Corpora-
tion by his conduct.
(#ii) Misuse of official position.

He was therefore, placed under suspension.

(c) Name and Monthly
Designation emolu-
ments
1. Capt. R. P. Huilgol Pay Rs. 3000
Director of Opera- House
tions (before pro- Rent sub-
ceeding on leave)  sidy Rs. 300
Total Rs. 3300
2. Capt. T.K. Lalith Pay Rs. 2400
Operations Mana- D.A. Rs. 125
ger (Training),
Hyderabad (before _
suspension) Total 2525

Provident Fund and Gratuity have not
been paid to either Capt. Huilgol or Capt.
Lalith.

(d) Does not arise.

Arrangement for Cheap Lodgings at Various
Tourist Places in Gujarat

2807. SHRI MNAREMDRA SINGH
MAHIDA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether his Ministry has drawn up a
scheme to make arrangements for cheap
lodgings at various tourist centres in
Gujarat for tourists belonging to middle
income group in the light of the recom-
mendations of the India Tourism Develop-
ment Corporation;

(b) if so, the details of the scheme;

(c) how and when this would bz imple-
mented; and

(d) if no such scheme has been prepared,
the reascns therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (d). The Hon'ble Member
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is presumably referring to the recommenda-
tion made by the 12th Meeting of the
Tourist Development Council that a simple
type of mass accommodation suitable for
midale income pilgrims should be provided
at pilgrim centres and at hLalting places on
the routes to these centres.

The following accommodation for middle
income tourist has been provided in Gujarat
by or with the help of the Central Govern-
ment:

1. Canteen-cum-retiring rooms at Lothal,

2. Low income group rest house at Por-
bundar.

3, Holiday Home at Chorwad.

A tourist bungalow with ten rooms is
being built at Sabarmati and 3 units of
accommodation, each consisting of 4
double rooms with necessary amenities, will
be provided at Gir Forest during the Fourth
Five Year Plan period.

To the Fourth Plan period, the Gujarat
Government proposes to develop Holiday
Homes at Hajra, Ubharath, Tithal,
Shuklatirath, Ukai, Dwarka and Shamlaji
etc. at atotal cost of Rs. 12 lakhs.

Implementation of Recommendations made
by Rural Roads Committee

2808. SHRI1 NARENDRA SINGH
MAHIDA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state:

(a) whether Government of Gujarat were
requested to keep in view the recommenda-
tions of the Rural Roads Committee while
formulating their Fourth Plan:

(b) whether they have implemented the
recommendaticns; and

(¢) if so, the details of the recommenda-
tions which have been implemented?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) and (c). The required information is
being collected from the State Government
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and will be laid on the Table of the Sabha
in due course.

Route numbers written on Boards of D.T.U.
Buses

2809. SHRI N. R. DEOGHARE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware that
most of the Delhi Transport Undertaking
Buses in Delhi run either without any route
number written on the board or the number
is written with white chalk which can hardly
be read; and

(b) if so, what action Government have
taken or propose to take in this regard to
save the passengers from inconvenience?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, ANDIN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) The Delhi Transport
Undertaking has explained that it is not
correct, that most of the buses of the Under-
taking run either without any route number
written on the board or with the number
written with chalk. Due to sudden
requirement of traffic some buses have to
be diverted from their normal routes, thus
necessitating provision of a temporary
route board with route number written in
chalk.

(b) Scrious notice is taken by the manage-
ment of buses, seen plying without destina-
tion boards of any kind and disciplinary
action is taken against the conductors
concerned. Instructiors  for intensive
checking of destination boards have been
emphasised on the checking and supervisory
staff.

Amount spent for Propagating Hindi

2810. SHRI S. D. SOMASUNDRAM:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the amount so far spent 1o make
Hindi as a Maticnal Language with break-
up on various items: and

{b) the total amount proposed to be

spent during the next five years for propa-
gating Hindi?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAOQ) : (a) So far as the Ministry of Edu-
cation and Youth Services are concerned,
the following Schemes have been implemen-
ted for propagation ana development of
Hindi and the expenditure incurred on each
of these Schemes from the beginning of the
Third Five Year Plan, i. e., 1961-62 to the
end of 1968-69 is indicated against each
Scheme :(—

(Rupeesin
lakhs)

(i) Appointment of Hindi
Teachers in non-Hindi

speaking States 527.53
(i) Establishment of Hindi

Teachers Training Col-

leges in non-Hindi spea-

king States 45.68

(iif) Preparation of Die-
tionaries and Hindi En-
cyclopaedia 19.18

(iv) Grants to  Voluntary
Hindi Organisations

(v) Training of Hindi Tea-
chers at the Kendiiya
Hindi Shikshana Mandal,
Agra 38.05

(vi) Award of scholarships to
students of non-Hindi
speaking States for learn-
ing Hindi at the post-
Matric level

70.15

(vii) Grants to Hindi-speaking
States for development
of Hindi

(wiii) Translation of standard
works in Hindi of Uni-

versity level 65.38

(ix) Miscellaneous Schemes im-
plemented by the Central
Hindi Directorate, viz.,
Free gift of Hindi books
to public institutions,
libraries, colleges and
universities in non-Hindi
speaking States ; Publi-
cation of popular books
in collaboration with
private publishers; Pub-
lication of omnibus
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(Rupees in

lakhs)
volumes and readers;
Hindi Extension Pro-
grammes; Devclopment
of Devnagari  Script;
Publication of Bhasha
and Hindi  Samachar

Jagat, etc. 11.61

(x) Correspondence Courses
in Hindi 1.60

(xi) Establishment of the Cen-

tral Hindi Directorate 126.00
(xii) Establishment of the Com-
mission for Scientific and
Technical Terminology 62.05
Total 1052.36

or Rupees Ten crores, fifty-two lakhs and
thirty-six thousand.

Apart from the above expenditure in-
curred by this Ministry, a total amount of
Rs. 162.51 lakhs has been spent by the
Ministry of Home Affairs under the Hindi
Teaching Scheme for Central Government
employees. Information prior to 1961-62
is not available as most of the relevant
records have been destroyed.

(b) A Plan allocation of Rs. 14.00 crores
has been approved for implementing various
Hindi propagation Schemes in the Fourth
Five Year Plan, i. e. during the period from
1969-70 to 1973-74. In addition to the
above allocation of Rs. 14.00 crores, the
Ministry of Home Affairs propose to spend
a sum of Rs. 1.40 crores during the Fourth
Five Year Plan period for the Hindi
Teaching Scheme.

Use of Hindi in Government Offices

2811. SHRI §. D. SOMASUNDRAM :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Joint Secretaries and
Officers of this rank and functional staff
appointed in each Ministry for implementing
the usage of the Hindi language in office
procedures in Ministries and Departments
of the Government of India; and
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(b) the amount spent on duplication of
work by way of printing and typing in
Hindi version over English 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Sub-
sequent to the enactment of the Official
Languages Act, 1963, as amended, a senior
officer of the rank of Joint Secretary, pre-
ferably in charge of administration, has
been made responsible for ensuring imple-
mentation of the orders issued from time
to time regarding the use of Hindi for Union
official purposes. In the Home Ministry,
one Joint Secretary looks after the work
relating to official language in adddition to
the work relating to the All India Services.
The number of staff working in various
Ministries for translation purposes as on
30th June, 1969 was 180. Later figures
are not yet available. -

(b) No such statistical data are being
maintained, neither it is feasible to do so.
The labour and time invéflved in collecting
the information will not be commensurate
with the results to be achieved.

Persons Passing Matric or Equivaleat
Examinations with Hindi as Special Subject
2812. SHRI S.D. SOMASUNDRAM :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the number of people in India who
have passed Matric or equivalent examina-
tion with Hindi as special subject (including
Hindi Medium); and

(b) the number of people who have
passed Intermediate or equivalent examina-
tion with English as Medium of their subject ?

THE MINISTER OF EDUCATION
ANDYOUTHSERVICES(DR.V.K.R. V.
RAO): (a) and (b). This infoimation is not
available in the Ministry of Education and
Youth Services. As such statistics are no-
where maintained centrally, the result to
be achieved may not be commensurate
with the time and labour invelved in collec-
ting the data.

Reservation system for seats in Delhi Metro-
politan Council
2813, SHRI S. D, SOMASUNDRAM :

Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it is a fact that there is no
reservation system for seats in the Metro-
politan Council of Delhi to represent the
various States of Iudia as they can represent
their own culture in the case of Scheduled
Castes/Scheduled Tribes;

(b) whather it is also a fact that Delhif
New Delhi, the Capital of India is in itself
a State, where the peop'e from all States in
India have immigrated for various pur-
poses and they could not represent their
own culture; and

(c) if so, the methods and systems
proposed to be adopted and followed for
representation in the Metropolitan Council
of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Metropolitan Council of Delhi consists of
56 persons chosen by direct election from
territorial constituencies and not more than
5 persons nominated by the Government.
‘There is reservation for Scheduled Castes
in population ratio so far as scats to be filled
by election are concerned. No such
reservation has been made to give specific
representation in the Council to different
cultural interests.

(b) and (c). It is true that people from
all parts of India reside in Delhi which is a
Union Territory but there is no bar to any
one of them getting elected to the Metro-
politan Council subject to their satisfying
the normal electoral qualifications. How-
ever, if any particular section of the com-
munity does not get representation in the
Council through election and Government
feel that representation should be provided
for that section, to the extent possible the
objective is achieved through nomination,

Acquisition of ships by Great Asiatic Lines
Limited, Delhi

2814, SHRI P. L. BARUPAL : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) whether the Great Asiatic Lines Ltd.,
Delhi has a valid government approval to
acquire ships;
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(b) the authorised, subscribed and paid-
up capital of the Company in December,
1966, December, 1967, December, 1968 and
on 15th August, 1969; and

(¢) the names of Members of the Board
of Directors of the Company as on 15th
August, 1969, their services and commercial
background and each person’s income-
tax assessment for the year 1966, 1967 and

1968 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) At present this com-
pany does not hold any valid Government
approval to acquire ships. An approval in
principle for the acquisition of two second
hand ships was issued to this company in
June 1967 which was valid for one year only.
An extension of six months was granted but
since the company could not purchase the
ships even within this extended period, no
further extension was gianted and the sanc-

tion lapsed.

(b) The requisite information as available
with the Department of Company Affairs
is as follows:—

DECEMBER 35, 1969

Ason Authorised Subscribed Paid-up
Capital Capital Capital
Rs. Rs. Rs.

31-12-66  25,00,000 — -
31-12-67  25,00,000 T0 70
31-12-68  25,00,000 70 70
27-3-69  25,00,000 3,34,070 1,13,570

15-9-69  25,00,000 9,44,070 Not
available

(c) the names of the Members of the Board
of Directors of this Company as on 21-5-69
(the latest date for which information is
available) are as follows:—

(1) Shri N, M. L. Saigal Businessman

(2) Shri N. N_Saigal Businessman,

(3) Shri A. K. Mukherji Retd. Naval
Officer.

(4) Shri R. 8. Yadav Retd. Army
Officer and

agriculturist,
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Ministry of Shipping and Transport is
not concerned with the income-tax assess-
ment of the company's Directors. How-
ever, a reference was made to the Depart-
ment of Revenue and Insurance who made
inquiries from the Commissioner of Income
Tax, Delhi, and the latter has intimated that
neither the company nor any of its Directors
are being assessed to income tax at Delhi,

Lease Rights of Quarry Contractors Affected
due to Promulgation of Section 144 in Gaya

(Bihar)
2815. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether it is a fact that the local
authorities in Gaya (Bihar) had promulgated
Section 144 in arca around Ram Sila Pahar
in the month of October, 1969;

(b) if so, the reasons thercfor;

(c) whether it is a fact that promulgation
of Section 144 has affected the lease rights
of the quarry contractors which is to expire
in 1970 and as a result it has rendered 5,000
stone breakers as unemployed; and

(d) if so, the action being taken to rastore
the quarrying rights of the contractors ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Some people were agitating against
the quarrying work being done inthe Ram
Sila Hill on the ground that there is a holy
temple on the Hill. The authoritizs pro-
mulgated section 144 in that area due to
apprehension of breach of the peace.

(c) In accordance with the order the
quarrying has been temporarily stopped.
This does not affect the continuance of the
lease.

(d) The possibilities of resumption of
quarrying are being examined.

Development of Places of Tourist Interest in
Baroda District, Gujarat

2816. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be pleased
1o state:
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(a) whether in view of the historical
importance of the various places of pil-
grimage such as Karuali and Vyas, near
Chandod in district Baroda, Gujarat State,
which are visited by lakhs of pilgrims every
year, the Government propose to develop
these places as Tourist Centres; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH): (a) and (b). In spite of the impor-
tance of these places as centres of pilgri-
mage, the Central Government, on account
of limited resources,are not in a position
to take up their development as tourist
centres.

T § WEW a9 TE qTHIC WY
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Loss of life and Property of Harijans during
Ahmedabad Riots

2818. SHRI S. M. SOLANKI : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that many Harijans
staying in different chawls have lost their
lives and property during the communal
riots in Ahmedabad;

(b) whether it is a fact that the Harijans
are always burnt and deprived of their
property in all parts of the country on the
basis of untouchability; and
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(c) if so, whether Government have
thought of constructing their houses and
giving aid to them on the lines of the
facilities provided to the Muslims affected
during the recent riots?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (c).
The Government of Gujarat have reported
that not a single Harijan lost his life in the
recent riots but some Harijans have lost
their property and they will also be eligible
for all the benefits of relief and rehabilita-
tion measures announced by the State
Government .

(b) The State Governments of Andhra
Pradesh, Assam, Jammu and Kashmir,
Kerala, Maharashtra, Mysore, MNagaland,
Orissa, Punjab, Rajasthan, West Bengal
and Union Territory administrations of
Andaman & Nicobar Islands, Chandigarh,
Delhi, Dadra & Nagar Haveli, Goa, Daman
and Diu, Himchal Pradesh, Laccadive,
Minicoy & Amindivi Islands, Manipur,
NEFA, Pondicherry and Tripura have
reported that it is not so. Information
from Assam, Bihar, Madhya Pradesh, Tamil
Nadu & U. P. is awaited.

M. P.’s Plea for Probe into Netaji’s Death

2819. SHRI D. N. PATODIA :
SHRI MOHAN SWARUP :
SHRI S. M. KRISHNA :
SHRI S. KUNDU :
SHRI P. C. ADICHAN :
SHRI ONKAR LAL BERWA :
SHRI S. M, BANERIJEE :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have since
taken any decision on the representation
of the Members of Parliament to constitute
a fresh enquiry into circumstances leading
to the death of Netaji Subhas Chandra
Bose;

(b) if so, whether Government propose
to hold any judicial enquiry or an enquiry
headed by a judge of the Supreme Court;
and

{c) if no decision has been taken so far,
the reasons for the delay ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Careful thought has been given to all aspects
of the matter and it is found that there are
several difficulties in undertaking any fresh
enquiry. However, since a number of
Mzambers of Parliament have in a letter to
the Prime Minister suggested a fresh enquiry
the matter is proposed to be discussed with
them by Home Minister on 5th December,
1969,

Death of a miner at new Standard Lodna
Colliery, Jharia

2820. SHRT MOHAMMED ISMAIL :
SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

SHRI UMANATH :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a Miner was
found dead with multiple injuries at New
Standard Lodna Colliery, Jharia, Dhanbad
on the 18th March, 1969; and

(b) whethzr Government will enquire
into the incident once again so that the
culprit is traced and punished ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) and (b). Facts
are being ascertained from the State Govern-
ment.

Acquittal of Appellants
2821. SHRIMATI SUSEELA GOPA-
LAN:
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRI VISWANATHA MENON :

Will the Minister of HOME AFFAIRS
be pleassd to state:

(a) whether the attention of Government
has been drawn to the inordinate delay in
giving effect to the Supreme Court’s judge-
ment in Criminal Appeal No. 81 of 1968
acquitting appellants by the Kerala High
Court; and
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(b) if so, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The Government of Kerala, who were
requested to furnish information, has
promised to collsct and supply the informa-
tion shortly. It will be laid on the Table of
the House on reccipt.

Instructions to Public Undertakings and
Statutory Boards for Reservations of Seats
for . C. /S. T.

2822, SHRI P. VISWAMBHARAN :
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether instructions have been issued
to the public Sector undertakings and
statutory boards to reserve posts for the
Scheduled Castes and Scheduled Tribes as
in the case of Government Services; and

(b) if so, whether any periodical checking
is conducted to see that these instructions
are carried out fully ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Public Sector
Undertakings and Statulory Bodies have
been advised by the concerned administra-
tive Ministries to reserve vacancies in the
posts/services under them for Scheduled
Castes and Scheduled Tribes as in the case
of Government Services.

(b) Boards of Directors/governing bodies
of the Undertakings/Statutory Bodies are
expected to ensure that the reservation
orders in favour of Scheduled Castes and
Scheduled Tribes are implemented. In
addition, proformae have been prescribed
in which the public fector undertakings/
statutory  bodies have to furnish
information about the number of vacancies
filled in a year, the number of vacancies
reserved for Scheduled Castes and Scheduled
Tribes in each class of service, and the
number of Scheduled Castes and Scheduled
Tribes candidates actually appointed.
This would enable the administrative
Ministries to exercise a check.
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Arrest of Pak Sples

2824, SHRI R. BARUA:
SHRI CHENGALRAYA NAIDU :
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that many Pak
spies have been arrested in certain parts of
the country;

(b) if so, what is the total number of Pak
spies arrested and killed during 1968; and
1969; and

(c) whether any documents have been
seized from them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. S. RAMASWAMY) : (a) to(c). The
information is being collected and will be
laid on the table of the House.

AGRAHAYANA 14, 1891 (S4KA)

Written Answers 74

Alleged Utilization of Privy Purse of Gwalior
Household for Communal and Anti-Socialistic
Activities

2825. SHRI BHAGABAN DAS :
SHRI K. HALDER:
SHRI BADRUDDUJA :
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the amount of privy purse enjoyed by
the Gwalior Household;

(b) whether it is a fact that a portion of the
privy purse paid to the Gwalior Household
is utilised for communal activities and anti-
socialist forces; and

(c) if so, what action, if any, is proposed
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
present Ruler of Gwalior is in receipt of a
privy purse of Rs. 10 lakhs per annum.

(b) Government have no information.

(c) Does not arise.
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Manufacture of Rifles by Private Manufac-
turers in Bihar

2829. SHRI P. VISWAMBHARAN :
SHRI MANGALATHUMADAM :
SHRI S. M. KRISHNA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Government
have entrusted the work of ma#ufacture of
rifles to private manufacturers in Bihar;

(b) if so, what part of’;he total require-
ment is entrusted with these manufacturers;

{c) whether it isa fact that due to the
reduction in quota, a large number of
private manufacturers concerns have been
closed ; and

(d) if so, the steps taken to provide
alternative employment to the retrenched
workers from these closed factories?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA ) : (a) No,
Sir.

(b) Does not arise.

(¢) There has been no reduction in the
gun-manufacturing quota of any valid
licence holder in Bihar, so far.

(d) Does not arise.
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™ 1965 FFT FI@T &1 F A
HEArT S aFs A el g
FEETET & SITT F & QXA
1wl aifzar § §—

(1) Ewifeies gea Fredram,
Qo THo Qo & HgAM & e greew
sl fafugs (zrem) |

(2) e fETEEEE gENREs,
o qHo To F AT & ¥ $fewt dreww
fafa2e (sirawmw) o

(3) fema grrem fZTrEAA, go

Udo To & HgAI & AEMIaT gleeq
fafage (faa ame weeeq) |

fagwit ag@™ & grew sy 4 &
ferd o 7% ITEAT-99 IH AHT ALHTC
FOw AR TS
Raising of Revenue in Andamans

2831. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the revenue raised and expenditure
incurred under cach head in the Andamans
yearwise from 1967-68 to 1969-70;
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(b) the details of
expenditure incurred,
1967-68 to 1969-70; and

the development
year-wise, from

{c) the progress of developmental works,
particularly in respsct of agriculture and
agro-based industries, during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKA) : (a) The
amount of revenue raised and expenditure
incurred during 1967-68 and 1968-69 and
those estimated in the Budget for 1969-70
in respect of Andaman & Nicobar Islands
are indicated in Statements laid on the
Table of the House. [Placed in Library.
See No. LT-2248/69).

(b) The details of the expenditure in-
curred on Plan Schemes of Andaman and
Nicobar Islands during 1967-68 and 1968-69
and the Plan allocations for 1969-70 are
indicated in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-2248/69].

(c) Notes explaining the progress of
developmental works in Andaman &
Nicobar Islands during the last three years
1966-67, 1967-68 and 1968-69 in
respect of agriculture and agro-based
industries are laid on the Table of the
House. [Placed in Library. See No.
LT-2248 [69].

ghamm st Iwe mm ® @ w®
aRAT 7@ 9T N qATE AR W SE

2833. st Tadi fag wrealt © w0
Htagn aarafaga s agaaA v Em
wat 5

(%) FTaw A T fr oo
q 50 #iw g & g s 3%
I FTHHAT 9 FAAT AR GA A
EM ¥ ¥ 99 fw & fHAml #ix
sTaTfeet F1 78T FsATE FToAHAT
FT 9T @R

(&) afz gf, @Y v agi 3= 7 Frwfor
F TS FEE AR F ey
& T
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(w) afz &, @ T = AR
e afe 7, A TF FITFOE !

wEg-wd fawrr T Ataga aan ofe-
A HaATwyg H IgHaT (s g fag)
(%) & (w). wfem guwm wdfaa
T §EHTU & UFfad #1 O @ § T
&1 Sueey R quT-Tew O @ &
FATEAY |

Separation of Judiciary from Executive

2834. SHRI MADHU LIMAYE :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any progress has been made
in the matter of separating judiciary from
the executive in the last two years;

(b) if so, the nature of the progress in the
various States concerned; and

(c) the steps taken by the Central Govern-
ment to expedite this separation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) A statement giving the information is
laid on the Table of the House. [Placed
in Library. See No. LT—2249/69].

(c) Where the scheme has not been im-
plemented or has been partially implemented
the State Governments are remitted from
time to time for speedy impementation.

Increase in cases pending before High Courts

2835. SHRI H. N. MUKERIJEE :
SHR1 ESWARA REDDY :
SHRI INDRAJIT GUPTA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the number of
pending cases before the various High
Courts has increased considerably despite
Government measures to reduce them; and

(b) if so, what additional steps Govern-
ment propose to take to tackle the problem
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of accummulation of cases in the High
Courts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) There
has been some increase in the number of
pending cases as compared to earlier years
but the institutions are also progressively
increasing.

(b) A Committee of three Judge with the
Chief Justice of India as Chairman has been
constituted to go into the problem of
arrcars inthe High Courts and to suggest
and to suggest further remedial measures.

Industrial Security Force at Durgapur Steel
Plant

2836. SHR1 BABURAO PATEL : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) when an Industrial Security Force is
proposed to be set upin Durgapur Steel
Plant;

(b) its nature and scope of work; and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) An
Industrial Security Force Unit has already
been set up for the Durgapur Steel Plant.

(b) The nature and scope of its work will
be as defined in the Central Industirial
Security Force Act, 1968.

(c) Does not arise.

Police Firing at Imphal

2837. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of members of the public
who were killed by Police firing at Polo
Ground, Imphal on the 23rd September,
1969 and their names;

(b) whether their family have been given
financial relief;
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(c) whether it is a fact that those who
were injured by police action are now accused
of a number of charges; and

(d) if 50, their reason therefor and the
nature of the charges?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) On the 23rd September, 1969, a sound
of firing in the direction of Police was also
heard before Police opened fire. In all four
persons namely S/Shri (1) Sanasam Joy-
chandra Singh, (2) R. K. Deben Singh, (3)
Laishram Nilakanta Singh and (4) Yumnam
Shamu Singh were killed as a result of
the bullet injuries.

(b) No, Sir.

(c) and (d). Amongst the 32 persons arres-
ted in connection with the Police case regis-
tered in  this connection under various
Sections of the Indian Penal Code, Arms
Act and the West Bengal Security  Act,
had received injuries due to mob violence or
police action. Investigations are in pro-
gress.

faeelt somEm & wwenfat st wiren
fafe & mwavw ® afafaaad

2838. =it g Fog © w1 -
wd gE 98 a9 F FOT FA fF

(%) a7 ag &= g % faedy wamaw
& swrfal ) wfre-fafa & at &
24 @ A Fr wfTafeaar &1 qa
wmR;

(@) afz &, @ sER T 5w A F
w7 FTATET # F; A

() afz wré FaarEr 7@t 1 7 ar
IEH FTFRE 7

qg-%d Faa § e qat (s
e wTor ) ¢ (F) & (). wEy
A AT IoTET AT feaa aowrd el
% amren wfaey fafa & Fwm: 3325
T AR 7540 v arE-arsit & fAge
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T EEd T § | ag s gfed
A FFEAE |

Sacrifice of Harijan Boy in Andhra Pradesh

2839. DR. SUSHILA NAYAR:
SHRI YAMUNA PRASAD
MANDAL.:
SHRI ONKAR LAL BERWA:
SHRI D. N. PATODIA :
SHRI MAYAVAN :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have seen the
press reports in the Hindustan Times dated
the 29th October, 1969 wherein it has been
stated that a Harijan boy was sacrified in
Changole Village of Hyderabad State by a
rich man for pleasing his diety, two-three
months ago;

(b) if so, the details of the incident; and"
(¢) reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). According to information
furnished by the Government of Andhra
Pradesh, it is not a case of human sacrifice.
A copy of the press statement issued by the
Government of Andhra Pradesh in
this connection is laid on the Table of
the House. [Placed in Library. See No.
LT-2250 /69).

Increase in Activities of C. I. A. and Foreign
Missionaries
2840. DR. SUSHILA NAYAR:
SHR1I YAMUNA PRASAD
MANDAL:
SHRI S. K. TAPURIAH :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the activities
of C.ILA. and Foreign Missionaries
are on the increase throughout the country;
and
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(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). There is no information to indicate
any increased activity of C. I. A. Replies
received from State Governments so far
also do not give any such indications.

In regard to activities of foreign mis-
sionaries, however, Government of Rajas-
than have reported that they are on the
increase and that a new legislation to
prohibit conversion by force or by allure-
ment is under their consideration. NEFA
Administration have also reported that
proselytising activities of foreign missionaries
residing outside Nefa are on the increase.
Governments  of Haryana, Madhya
Pradesh, Tamil Nadu, Mysore, MNagaland,
Orissa, Punjab and Union territories of
Andaman and Nicobar Islands, Chandi-
garh, Delhi, Dadra and Nagar Haveli, Goa,
Daman and Diu, Laccadive and Amindivi
Islands, Manipur and Pondicherry have
no information regarding such increase in
activities of foreign missionaries. Replies
from other States are awaited.

Nationalisation of Education

2841. SHRI KIKAR SINGH:
SHRI S. KUNDU :
SHRI TENNETI

THAM :
SHRI P. M. MEHTA:
SHRT GUNANAD THAKUR
SHRI K. LAKKAPPA
SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI ONKAR LAL BERWA :
SHRI DEVEN SEN :
SHRI YASHPAL SINGH :
SHRI1 A. SREEDHRAN :
SHRI CHANDRIKA PRASAD :
SHRI OM PRAKASH TYAGI :
SHRI MAHARAJ SINGH

BHARATI :
SHRI S. M. BANERJEE :
SHRIK. P. SINGH DEO :
SHRI C. C. DESAIL:
SHRI GADILINGANA GOWD:
SHRI K. M. KOUSHIK :
SHR1I MUHAMMAD IMAM
SHR1 MEETHA LAL MEENA :

VISWANA-



85 Written Answers

SHRI R. K. AMIN :
SHRI SRADHKAR SUPAKAR:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government’s attention has
been drawn to the statement made by the
Prime Minister in the meetings at Kanpur
regarding nationalisation of education; and

(b) if so, the details of the scheme, if
any?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R. V.
RAOQ) : (a) and (b). Yes, Sir. Tt appears
that the statement of the Prime Minister
was not correctly reported in some sections
of the Press. Her precise statement, made
originally in Hindi, is given below:

“frar 7 Fg1 fF faren &1 asdiwon
FTATHTET | TS BT Fgd & & & qgt
Fgr mn fr S fowd m F aga #@
% TRl AT FHE g A1 IAH TS
e STAdl AMfge 37 a9 agd |
St g w g

(Some propose to nationalise education.
Some people say that it has been said here
that if one owns several houses or land in a
city, some restriction should be imposed on
this. All these and many other matters are
undet consideration).

Jobless Engineers

2842. SHRI BENI SHANKER

SHARMA :
SHRI GADILINGANA GOWD :
SHRI D. N. TIWARY :
SHRI SEZHIYAN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the scheme to help Jobless
Engineers have received a very poor res-
pons¢e from the States;

(b) if so, the States which have respon-
ded favourably;
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(c) the views offered by other States,
State-wise; and

(d) the steps proposed to be taken to get
the scheme which was circulated more than
a year ago, get goging ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). The
measures to help jobless Engineers initiated
by the Central Government have generally
received good response from the States.

(d) Implementation of the various
measures which have already been initiated
is being pursued with the States and the
concerned Ministries.

AoqEA T FATATO F FTA A4 b
gefem @ #t dee
2843. wit TwTEATT WAl
=it farar o W
a7 fe aur gaw ¥ We ag
AT FT BT F T F

(7) =1 7 a7 § & mrasg
F@ET A AT JGT HESETOT &
T =t #1 gfera @ it w1 g
AT AT E;

() mrog A a9 ¢ f's @ 2w
F1 oy g Tw &1 9TC W A
fawifom frar s oK g@F W
& qers aur A faew frgs fed
ST

() 77 7g Wt "= & fF I
T T IR FIAT 9 EA AT @
FI qgT FT @< H o §; R

(%) afz &, ar ;1 Fg g
AT T ATHTI FT 57 ATTR i1 F1
TCW FA FT TLOT qF TleATgA 9T
fomdr wrem 1 gUaw qeFEfa & WA
¥t &1 qfem @ A S ¢

firm @@ qaw d= Heww ® o
wet (ot www ) : (%) & (7). 9,
gl
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(a) fagme wewTe #7 W7 26T w1
& 9O F (99 uF AgrEan S5 St
SRR | W T AGE d
FTLT AT gH 9%, 9 9 AT qgmE
= famar wmem

Law and Order Situation in the Country

2844, SHRI DEVEN SEN :
SHRI P. N. SOLANKI :
SHRI A. SREEDHARAN :
SHRI CHANDRIKA PRASAD :
SHRI D. R. PARMAR :
SHRI K. LAKKAPPA :
SHRI ONKAR LAL BERWA:
SHRI YASHPAL SINGH :
SHRI GUNANAND THAKUR :
SHRI S. KUNDU :
SHRI KIKAR SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the law and
order situation in the country parti-
cularly in West Bengal, Kerala, Gujarat,
Punjab, Haryana and Chandigarh has
deteriorated during the last few months
as is evident from Newspaper reports;

(b) if so, the reasons thereof; and

(c) the steps taken or proposed to be
taken by the Central Governments to control
the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)to (c).
According to information received from
the Government of Gujarat the law and
order situation deteriorated in Gujarat as a
result of the recent disturbances. All
necessary steps to bring the situation under
control were taken and the situation is now
normal. The Government of West Bengal
have reported that there has been mno
deterioration in the law and order situation
in the State during the last few months.
However, the satyagraha undertaken by
the Chief Minister Shri Ajoy Mukherjee
and the Bangla Congress is indicative of
his deep concern over the deteriorating
law and order situation in the State. The
State Governments/ Union territory
administrations of Haryana, Mysore,
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Rajasthan, Uttar Pradesh, Andaman &
Nicobar Islands, Chandigarh, Delhi, Goa,
Daman and Diu, Laccadive, Minicoy
and Amindive Islands, Manipur, N.E. F. A,
and Pondicherry have reported that there
has been no deterioration in  the law
and order situation during the last few
months. Reports from the remaining
States/Union territories are awaited.

Recommendation of Review Committee of
NCERT Regarding Appointment of Field
Officers

2845. SHRI E. K. NAYANAR : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the Review
Committee of the National Council of
Educational Research and Training has
recommended the appointment of Field
Officers in each State for liaison work
between the State and the Centre and the
Central Government have also emphasised
the need of such a role in the context of
school education being a State subject;
and

(b) if so, the concrete steps taken to
implement this recommendation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAQ) : (a) Yes, Sir.

(b) The National Council of Educational
Research and Training has been asked to
examine the recommendation made in this
regard and take decision on it. The matter
is under the consideration of the Council.

Changes in Personnel of Survey of India

2847. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) whether it is a fact that several changes
have been effected in the recent past in the
top personnel of the office of the Survey of
India;

(b) whether he is aware that in the course
of these changes several specialist Directors
have been posted in Departments  which do
not require any specialisation; and
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(c) the various steps taken to ensure
that the entire work of the office of the
Survey of India is not thrown out of gear
in spite of these changes?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) (a) to (c). Only some
transfers have been made at the level of
Directors for  mormal  administrative
reasons. All Directors belong to a
common cadre and are, therefore, trans-
ferable from one Unit of the Survey of
India to another. Mo Director has been
specifically recruited for any particular
specialised field of work in the department.
Every effort, however, is made to ensure the
efficiency of all the Units of the Depart-
ment.

Employees Working in L.C.C.R.

2848. SHRI BHARAT SINGH
CHAUHAN " Will the Minister of EDU-
CATION AND YOUTH SERVICES be
pleased to state:

(a) the number of employees working in
the Offices of Indian Council for Cultural
Relations as on 31st Marck, 1969;

(b) total number of employees who are
still temporary; and

(c) the steps so far taken to make them
permanent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES  (SHRIMATI
JAHANARA JAIPAL SINGH): (a) 93,

(b) 21.

(c) The Staff Inspection Unit of the
Ministry of Finance have reviewed the staff
position of the Indian Council for Cultural
Resolution and their recommendations are
under the consideration of the Council.
After a decision is taken on the recommenda-
tions the cases of confirmation will be taken
up by the Council.

waAqT § qfeEnAr e
2849. »it wrea fag wge :
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FaTifT g HedT 2828 F 99T &
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(7) s ggm 9w fael &
Hfafea fra-fer s = & fao
9 97; X

(9) ST ydAs Fam T g ?
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M, Ps. Cricket Team to England

2852, SHRI B.K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that M.Ps." cricket
team will be visiting England in the near
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future for playing cricket matches therc;
and

(b) the terms and conditions on which
the team will be allowed to visit England?

THE MINISTER OF EDUCATION
AND YOUTHSERVICES(DR.V.K.R.V.
RAQ) : (a) No such proposal has been
received by this Ministry.

(b) Does not arise.

Placing of Orders for more Ships

2853. SHRIB. K. DASCHOWDHURY :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any orders have been placed
for having more ships to augment merchant
fleet and if so, the names of countries with
which the orders have been placed; and

(b) the other details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). Yes, Sir.
A statement givingthe reguisite informa-
tion is laid on the Table of the House.
[Placed in Library. See No., LT—2251/
69]

Capturing of Surplus Lands in Kerala by
Yuvajana Federation

2854. SHR1 HARDAYAL DEVGUN:
SHRI YAINA DATT SHARMA
SHRI JAI SINGH :

SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Marxist led
Socialist  Yuvajana Federation rccently
announced its decision to capture surplus
lands with the landlords in"Kerala and dis-
tribute thet to the landless;

(b) whether it is also a fact that the
President of the Federation, Shri C. K.
Chakrapani, has said that this would be the
beginning of the agrarian revolution in
Kerala.
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(c) whether it is also a fact that the
Federation has claimed to have about 10,000
volunteers; and

(d) the steps taken by Government to
forestall their illegal action?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a)to (d). Facts
are being ascertained from the State Govern-
ment.

Hindi knowing Officers of the Rank of Under
Secretary and Above

2855. SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI JAT SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of officers of the rank
of Under Secretary and above in the Central
Government offices, who are conversant
with Hindi as also of those who have taken
to the use of Hindi in their official work;
and

(b) the steps taken or proposed to be
taken to impress upon the officers who
have not thus far started using Hindi in their
official work, the need to peicolate Hindi
from the top ranks to accelerate the pace of
the progressive use of Hindi in the official
work 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
information available in the Ministry of
Home Affairs is given in the statement laid
on the Table of the House. [Placed in
Library. See No. LT—2252 [69].

(b) Instructions already exist in the
Minisiry of Home Affairs that in order to
encourage members of the staff to begin
using Hindi in official work, the officers
who know Hindi may begin writing short
notes and orders in Hindi.  For this
purpose, a list of common phrases has also
been circulated.  Similar Orders have been
or are being issued by other Ministries/
Departments also.
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Bharat Vikas Dal

2856. SHRI CHANDRA SEKHAR
SINGH :
SHRI DHIRESWAR KALITA :
SHRI ESWARA REDDY :
SHRI RAMAVATAR SHASTRI :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether there is any proposal before
Government to set up in India an organisa-
tion called Bharat Vikas Dal;

(b) if so, what will be the nature and
structure of this organisation; and

(c) what will be the task assigned to this
organisation ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO): (a) to (c). A proposal in this regard
is under formulation. No details have yet
been finalised.

gTE | WA AeTHerst ¥ e
& =

2857. =it TrIATS wreET ¢ a4
TE-HW HeAl qg FTT F1 FAT FE % ;

(%) w1 8@ & AR 9919 F
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(&) it &, =i

(1) s 7 I |
Setting up of cheap Canteens for Meals

and Snacks at Airports

2861. SHRI K. HALDER :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :
SHRI BADRADDUJA :
SHRI GANESH GHOSH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have any plan
to set up incxpensive canteens for meals and
snacks to cater to the nceds of passengers
at the airports of Assam, Manipur, Tripuia,
Cochin, Dum Dum and also for low-paid
staff; and
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(b) if 50, the details of that plan ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Inexpensive canteens
to cater for low paid staff already exist
at Gauhati, Agartala and Calcutta. Snack
bar counters for passengers at low rates
are available at Dum Dum. At
Cochin airport the catering cortractor
provides snacks to the low paid staff at
reduced rates. Regular restaurants exist
at Gauhati, Mohanbari, Kumbhirgram,
Agartala, Calcutta and Cochin airports.
Government orders exist for providing sub-
sidy to staffl canteens operated on a co-
operative basis subject to certain conditions.
As and when cooperative canteens are
formed by the members of the staff, facilitics
are provided by the Department.

Persons visiting U.S.A. on Study Toars

2862. SHRI K. HALDER :
SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS:
SHRI GANESH GHOSH :
SHRI MOHAMMED ISMAIL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state
the names and other particulars of the
persons who visited U. 5. A. on study tours
during the last three years?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO) : (a) The requisite information is
being collected and will be laid on the
Table of the House.

Riot risk Insurance Scheme for Minority
Communities

2863. SHRI K. HALDER : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government are contempla-
ting to introduce “Riot Risk Insurance
Scheme™ for the minority communities at a
token premium;

(b) if 50, the details thereof; and

(c) if not, the reason thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
Sir. ’

(b) Does not arise.
(c) Such schemes will require to be

examined by State Governments, who are
primarily concerned wit]i public order.

Suggestions to Raises in Percentage of
Reservations for Scheduled Castes and
Scheduled Tribes in Central Services

2864. SHRI NAVAL KISHORE
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the basis of the percentage of Reser-
vation in services for the Scheduled Caste
and Scheduled Tribe in the Central Services
of the Government of India;

(b) whether Government are considering
a suggestion to raise the present percentage
to 28 per cent as has been done in Rajasthan;
and

(c) if not, the reasons thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to(c). The
percentages of reservations in direct recruit-
ment to Services under the Centre for
Scheduled Castes and Scheduled Tribes
have been fixed under Government of
India's Resolution No. 42/21/49-NGS,
dated the 13th September, 1950, primarily
keeping in view their proportionate repre-
sentation in the total population of the
country. In direct recruitment to Class
111 and Class IV posts, normally attracting
candidates from a locality or a region, the
percentages of reservation have been
fixed generally in proportion to the
population of Scheduled Castes or Sche-
duled Tribes in the respective States/Regions
subject to a minimum of 5 per cent for
Scheduled Tribes. The question of
revising the present percentages of reserva-
tions for Scheduled Caste/Scheduled Tribe
in the light of 1961 census figures is under
consideration of the Government.
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Universities imparting Education in Regional
Languages

2865. SHRI NAVAL KISHORE
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:

(a) the number and names of the Uni-
versities imparting education in regional
languages;

(b) whether the remaining Universities
also propose to impart education in regional
languages;

(c) if so, whether they have drawn any
phased programme;

(d) whether there are any Universities
which do not agree to the idea of imparting
education in regional languages; and

(e) if so, the names thereof and the
reasons advanced by them ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : (a) A statement indicating the
names of Universities which allow an Indian
language as medium of instruction/educa-
tion for the courses mentioned against each
is laid on the Table of the House. [Placed in
Library. See No. LT—2253/69].

(b) and (c). It is a matter for each uni-
versity to decide. However, the Govern-
ment of India, under a Centrally-sponsored
scheme—production of university books in
regional languages are assisting the State
Governments for production of book at
the first degree level in regional languages
in as many disciplines as possible with a
view to facilitate change over to regional
languages as the medium of instruction at
the university stage. Phased programme
for adoption of regional languages by these
universities has not yet come to the notice
of the Government.

(d) Mo, Sir,
(e) Does not arise.

Heroes of India’s Freedom Struggle

2866. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it is fact that Government
have decided to honour Bahadur Shah
Zafar, Rani of Jhaosi, General Bakht
Khan, Tantia Tope, Syed Ahmed Shah
Brelvi, Baba Jawala Siogh, Netaji Subhash
Chander Bose, Hakim Ajmal Khan, Dr,
Ansari, Ali Brothers, Shri C. R. Dass, Shri
Sheikhul Hind Maulana Mohmadul
Hussain, Tipu Sultan, Shahid-e-Azim
Bhagat Singh, Shahid Mohd. Yamin Dar,
Sardar Kartar Singh Saraba, Shri Khudi
Ram Bose; Labour and Socialist Leader
Munshi Ahmed Din, Panth Ratan Master
Tara Singh, M. Hussain Ahmed, Baba
Kharak Singh, Sardar Ajit Siogh, Shri
Hifuzur Rehman, Raja  MNahar Singh,
Nawab of Jhajhar, Dr. Kitchlu, Syed
Ataullah Shah Bukhari and other heroes

of India’s freedom struggle; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). A
memorial to all the freedom fighters
who fell in the struggle for independence
from 1857 to 1947 is proposed to be erected
opposite the Red Foit. The present assess-
ment is that the memorial will be ready by
April, 1972. '

Vacancies of Stenographers in the Central
Secretariat Stenographers’ Service

2867. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of vacancies of sieno-
graphers in the Central Secretariat Steno-
graphers’ Service, Indian Foreign Service
(B), and Railway Board Stenographers’
Service indicating separately in respect of
each of them, which of these vacancies are
being filled on the basis of the results of the
Stenographers’ examination, 1968 copnduc-
ted by the U. P. S. C., and the time likely to
be taken theiefor;

(b) whether additional vacancies repor-
ted by the Ministry of External Affairs,
Railways Board etc. are also being taken into
account for filling the vacancies and, il not,
the reasons therefor:

(c) whether it is a fact that in the past
additional wvacancics reported even afier
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announcement of results were taken into
account for filling up vacancies on the basis
of the results of such examinations; and

(d) if so, whether the same procedure will
also be adopted for the 1968 Examination,
and, if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Nominations of the qualified candidates of
the 1968 Stenographers’ Examination have

already been made against the reported
requirements as indicated below:
Indian Foreign Service (B) 5
Railway Board Secretariat Steno-
graphers’ Service 2

As regards C.5.5.S., against the reported
requirements of 150 vacancies (including 83
anticipated vacancies) 111 candidates have
already been nominated. The remaining

didates will be nc ted to the extent
possible, against future vacancies arising
in the C.S.8.8. till the results of the 1969
Stenographers' Examination are declared
by the U.P.5.C. in early 1970.

(b) to (d). No, Sir. The additional
demands reported after the declaration of
the results of the examinations are not
generally accepted by the UPS.C. In
certain rare cases in the past they had
agreed to do so in the public interest. The
additional requirements reporied for the
1968 Examination were not accepted by the
U.P.S.C. in accordance with the general
policy.

Facilities Provided to Tourists

2868. SHRI ABDUL GHANI DAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) the improvement effected and the
facilities provided to tourists during the
last three years, year-wise and also the
amounts spent in each of these years; and

(b) the number of new bungalows, rest
houses or clubs that were opened during
these years and the amount was spent on
them ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b), A statement of the
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additions and improvements to tourist
facilities during the last three years including
new bungalows and rest-houses construc-
ted, and the amounts spent on them
year-wise, is laid on the Table of the House.
[Placed in Library. See No. LT-2254f
69).

Other facilities provided for the promo-
tion and development of foreign tourist
traffic include:—

(1) Abolition of visa fees on a reciprocal
basis with several countries.

(2) Bilateral agreements with West
Germany and the Nordic countries
for abolition of visas for a stay of
up to 90 days.

(3) Improvement of facilitation proce-
dures at Airports.

(4) Extension of the period of the validity
of the Temporary Landing Permit
from 7 to 21 days.

(5) Allotment of imported cars acquired
by the State Trading Corporation
to parties promoting tourism which
are on the approved list of the
Department at  various tourist
centres.

(5) Opening of transport units by the
India Tourism Development Cor-
poration at Jaipur, Udaipur, Patna,
Madras and Srinagar, and expan-
sion of the unit in Delhi.

(7) Setting up of duty free shops at
Palam, Dum Dum and Santa Cruz
Airports.

Murder by Domestic Servants

2869. SHRI ABDUL GHANI DAR :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons murdered by
the domestic servants in Delhi during the
last two years;

(b) the number of such culprits who
could be arrested and how many got punish-
ments in this period and the nature of
punishments awarded;
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(c) how many girls or women were
abducted during this peried in the Capital;
and

(d) the number of abductors arrested in
this connection and the nature of punish-
ments awarded to them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) During
the period from 16-11-67 to 15-11-69 the
reported death of 3 persons in Delhi were
alleged to be murders committed by domes-
tic servants.

(b) Four persons were arrested. Of
these, one was sentenced to life imprison-
ment, one is standing trial and cases against
the remaining 2 persons are under investi-
gation.

(c) 466 girls/women were reported to
have been kidnapped/abducted during the
period 16-11-67 to 15-11-69.

(d) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2255/69]. '
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Change in Medium of Instruction

2872. SHRI NARAIN SWARUP
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to refer to the reply given to
Short Notice Question No. 25 on the 13th
May, 1969 and state:

(a) whether the demand for text books
could be substantial without effecting a
change in the medium of instruction;

(b) if not, whether it is proposed to make
compulsory for Indian Universities, as in
the case of Universities in Indonesia and
Burma, that the lectures may be delivered
by the hers in local languages after study-
ing the books in English;

(c) whether the standard of education is
deteriorating due to English medium, as is
evident from the fact that most of the
students who fail up to graduation level
are those who fail in English only, as they
are unable to follow the lectures delivered in
English; and

{d) if so, whether Government propose
to fix a time limit for changing the medium
of instruction ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : (a) Out of 86 universities including
deemed universities, 52 universities have
already introduced regional languages
as the medium of instruction. These
universities have substantial demand for
textbooks in regional languages and availa-
bility of textbooks in regional languages will
also help other universities to adopt regional
languages as the medium of instruction,

(b) Does not arise.

(c) The causes of failure are many of
which inadequate knowledge of English
is undoubtedly one.

(d) While it is Government's policy to
bring about a change in the medium of
instruction, they have not fixed a date by
which this has to be completed. They are,
however, taking step to increase the
availability of the needed books in regional
languages so that the change-over could be
completed as early as possible.
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W g ¥ A8 8, g, afz 0w
faret s o fa= fFar 9w a1 g
#9991 UF HIF T O |

() Y, 7E7 | favafaamem @ aT
forer & wremm F w0 wrafas wmare
& AUATA F HFEH H HCERTC AT AN
‘yredm e Aifa 77 afefem @,
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(9) foam wat &Y v & fawaw
WTEW ¥ ®T H e, (4T 91K
STET FTAH FA 1T T 9T FAAT
F 9 CHATdT T F 9IW & U
oFAT & fod S e g

(z) #r§ fafrma =aw fruifa
FCU @E Ag ¢ s fawe-
faarem, orat &= AT TS ®
fram & af@ onfm @mow fEm
g 9 ag W awd 2 fis afada
g faem Fwd ox w1 fawda gwE
T3 |

Setting up of Language Libraries by
U.N.E.S. C. 0.

2876. DR. RANEN SEN :
SHRI BHOGENDRA JHA :
SHRI JHARKHANDE RAI :
SHRI K. M. MADHUKAR :
SHRI Y. A. PRASAD:
SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU
SHRI R. BARUA :
SHRI R. R. SINGH DEO :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the United Mations Educa-
tional, Scientific and Cultural Organisation
has promised help in setting up language
libraries in educational institutions in India;

(b) if so, the details of the help promised;

(c) whether Government have worked
out a detailed Schemc to set up language
libraries in educational institutions; and

(d) if so, the main details thereof and the
estimated cost of the Scheme 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO): (a) and (b). During the recent visit
of the Director-General of Unesco to Delhi,
the question of establishing Language
Laboratories (and not libraries) was discussed
in a preliminary way with him. The Direc-
tor-General observed that Unesco could
possibly be associated with the activity and
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could help. As the talk was exploratory no
details were gone into.

(c) and (d). The proposal regarding
Language Laboratories is under examina-
tion,

Framing of by-laws by National Council of
Educational Research and Training

2877. SHRI P. ANTONY REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that the National
Council of Educational Research and Train-
ing has not framed by-laws so far;

(b) if so, when it is likely to have its own
rules; and

(c) which rules it is following for its
functioning at present and since when ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R. V.
RAQ): (a) and (b). Pension and Contribu-
tory Provident Fund Rules have already
been finalised. Rules regarding other
service conditions have been drafted
and will be considered in the next meeting
of the Council on 18th December.

(c) For the time being, the Government
of India rules and regulations, supplemented
by the decisions of the Governing Body
are being followed.

National Science Talent Scholarship Scheme
of National Council of Educational Research
and Training

2878. SHRI P. ANTONY REDDY ;
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state
how many National Science Talent Search
Scheme Scholarships (N, C. E. R. T.) have
been awarded in each  year since its
introduction, Statc and Union Territory-
wise and for Urban and Rural school
students separately ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R. V.
RAOQ) : A statement is laid on the Table of
the Housc. [Placed in Library. Sece No.
LT-2256/69). Information is not available
regarding the distribution of scholarship
holders by Urban and Rural areas,
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Translation of Russian Science Books into
English
2879. SHRI R. BARUA :
SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU:
SHRI N. R. LASKAR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) v.hether it is a fuct that after his return
from Russia, he has directed that expeditious
steps be taken for the translation of Russian
Science books into English for the use of
Indian students;

(b) if so, whether Government are
considering to translate the Russian Science
books into Hindi also;

(c) if not, the reasons therefor; and

(d) whether the Russian experts have
agreed to help India in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.,
RAQ) : (a) Suitable books in Russian on
Science are already being translated into
English under the aegis of the Indo-Soviet
Text Books Board for the use of University
Students in India. It has been agreed that
this programme may be speeded up as much
as possible.

(b) Some Russian Science texts have
been selected for translation into Hindi.

(c) Does not arisc.

(d) The Russian side have agreed to
investigate what help they can give in
getting Indian language translations made in
L.S.5.R.

Appointment of Vigilance Commission in
Bihar
2880. SHRI R. BARUA :
SHRICHENGALRAYA NAIDU :
SHRI N. R. LASKAR :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Union Government have asked the Bihar
Government to appoint a Vigilance Com-
mission to expedite the disposal of cases in
which charges have been substantiated and
action recommended by them;



115 Written Answers

(b) if so, the reaction of the State Govern-
ment thereto; and

(¢) how many Officers are involved in this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to ().
No suggestion has been made to the Bihar,
Government recently to appoint a Vigilance
Commission. However, in 1964, the then
Home Minister made a suggestion to all the
State Chief Ministers for setting up a body
modelled on the Central Vigilance Com-
mission in their States. The then Chiefl
Minister of Bihar replicd that they had
already set up the Bihar Anti-Corruption
Board in 1963. In 1967, it was decided by
the State Government to do away with all
the Boards including the Anti-Corruption
Board. The Central Government have no
information regarding the Vigilance cases
pending with the Government of Bihar,
Information in this regard is being collected
and will be laid on the Table of the House.

Site for a New Hill University

2881. SHRI R. BARUA :
SHRI N. R. LASKAR :

SHRI CHENGALRAYA NAIDU :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that delegation,
comprising of representatives of the Plan-
ning Commission, Ministries of Home
Affairs and Education, visited Shillong to
select a site for the new Hill University;

(b) if so, whether they have submitled
any report in this regard and if so, the
details of the recommendations made;
and

(c) when the University is likely to be

set up 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R. V.,
RAO) : (a) No, Sir. However, a Com-
mittee appointed jointly by the Ministry of
Education and the University Grants Com-
missjon, inter alia, to examine the desira-
bility of setting up a University for
North Eastern Areas of India (Nagaland,
NEFA, Manipur and hill areas of Assam)
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visited Shillong and some other placesin
January and March, 1964.

(b) The Committee submitted its report
in 1964. A statement showing the main
recommendations of the Committee is
laid on the Table of the House. [Placed in
Library. See No. LT-2257/69].

(¢) Final decision on the setting up of
the‘ University has yet to be taken. Mean-
while, a proposal for the estblishment of a
Centre of the Jawaharlal Nehru University
to serve the needs of the region has been
taken up for consideration.

Assistance to Tripura for starting of College

2882. SHRI BHAGABAN DAS :
SHRI GANESH GHOSH :
SHRI A. K. GOPALAN :
SHRI MOHAMMED ISMAIL

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Tripur Government has
asked for financial assistance for the starting
of College at Dharamanogur, Khowai and
Udaipur in Tripura;

(b) if so, whether such assistance will be
given and provisions for this made in the
next financial year; and

(c) whether Government are aware that
there is an insistent demand from the
guardians and students who are mostly dis-
placed persons and Tribals, for starting of
these colleges 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.,
RAOQ)] : (a) No, Sir.

(b) Does not arise.

(c) Information is being collected from
Tripura Administration.

ATt § arfsart et st e
2883. =it aria Tag watf :
«ft 3iTeTT wve da
T ME®W AAT Tg IATH FT FA
4
(%) 7T & g@e @w@Tg 7 9
qiffeart At § gwe g 124
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FET & AT AT G T FA-
aEr F g E; W

(@) wr@ F a@@ &at q g
STHT 9L FET A9 @A & fad e
FTT HT FHEATET FY 0@ G !

TE-HT Harew W Tew war (o
faor aor ) (F) 29 IR,
1969 & 13 Tava<, 1969 &%
afy o Awsl gwed AT qTfEeETE
qa% 9 9 A% 159 e afew
FTOqC § FLIATL AA-NIMT F qasy
TE | T TF FI TS ATI-ISAT A NS
g & 4 oifeery A9 = fed
T FA-ATT §  Aefedi awed
FFE FHETA A | FT F ATHC
I faeg smawas FAaE FTTEY )

(@) == @=-t@r & am-ay
qATAT 7 41 TE AT T AT FH
FATERY

Development of Tourism

2884. SHRI PREM CHAND VERMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the surround-
ings of most of the tourist attractions in the
country are dirty and a cause of irritation to
the tourists;

(b) whethes it is also a fact that due to
lack of co-ordination between the Central
authority, the State authorities, local bodies
and other agencies, the development of
tourism is not taking place; and

(e) il so, whether Government will
consider appointing an Expert Commitlee
in order to go fully into the economics of
tourism and coordination of various authori-
ties and lay down the basis of responsibility
and recommend measures to tackle this
problem ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH}): (a) The number of tourist attrac-
tions in the country is very large, and there
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is certainly scope for improvement in the
surroundings of many of these places.

(b) Tourism is essentially a co-operative
undertaking in which the Centre, State
Governments, local bodies, various sectors
of the travel trade as well as the general
public have important roles to play. The
Centre continues to make efforts to bring
about the desired coordination between the
activities of wvarious segments connected
with the development of tourism, It is,
however, only recently that benefits of
tourism promotion have been fully realized
leading to better understanding and co-
ordination.

(c) It is not considered necessary to
appoint such a Committee for the present,
Expert advice in specified fields in tourism
is obtained as and when necessary.

Restrictions in Export of Art Objects

2885. SHRI PREM CHAND VERMA :
SHRI J. M. BISWAS :
SHRI INDRAJIT GUPTA :
SHRI YOGENDRA SHARMA :
SHRI VASUDEVAN NAIR :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that there is no
restriction on the export or sale to foreigners
of art objects less than 100 years old;

(b) whether it is also a fact that due to
this flaw in the law, a large number of
valuable art objects are finding their way
out of the country;

(cy if so, whether Government have
assessed the loss and whether any amend-
ment to the law is proposed to be made; and

(d) il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH : (a) and (b). For
purposes of export, objects of art as at
present defined in the existing Antiquities
(Export Control) Act 1947, which have been
in existence for less than 100 years are out-
side the scope of the Act. There is no
reason to believe that the present definition
of the term antiquity constitutes a flaw in the
enactment.
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(c) and (d). Since no person can export
an art object coming within the purview
of the Act without obtaining an export
licence from the Central Government, the
question of assessment of loss does not
arise. There is at present no proposal to
reduce the period of 100 years mentioned in
the existing Act so far as art objects are con-
cerned. However steps are under considera-
tion to ensure stricter compliance with the
Act.

Survey of National Highways

2886. SHRI PREM CHAND VERMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that recently
a survey has been made of national high-
ways of the country;

(b) if so, what deficiencies have been dis-
covered in the system which cause bottle-
necks in the distribution system of the
country;

(c) whether Government have  since
considered the survey report and if so, the
decision taken thereon;

(d) what recommendations have been
accepted by Government and how soon they
are expected to be implemented; and

(e) whether any programme has been
chalked out; and if so, the details thercof,
and if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) to (e). In
1968, a survey of the deficiencies of the
national highways had been carried out with
a view to compiling complete data as far as
possible.  Accordingly no report had to
be submitted. On the basis of the data
compiled, a statement of deficiencies
observed in Mational Highway system is
laid on the Table of the House. [Placed
in Library. See  No. LT-2258/69].
The schemes in the 4th Plan have been
proposed with a view to removing as many
of the deficiencies as early as possible,
subject to availability of funds,
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Raid by Mizos in Tripura

2887. SHRI SATYA NARAIN SINGH :
SHRI V. VISWANATHA
MENON :
SHRI UMANATH :
SHRI MOHAMMAD ISMAIL :

‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Mizos raided recently
Bulongbasha and Gandachhera in Tripura
in collusion with Pakistan Government;

(b) if so, details about these raids and
losses suffered by the people of these places;

(c) whether any financial assistance has
been given to the affected people and if so,
nature of such assistance; and

(d) whether Government
advance loans to the
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) and (b). Attention is invited to the answer
given to Unstarred Question No. 5435 on
29-8-1969 furnishing details of the incidents.

propose to
sufferers  without

(c) and (d). Immediate relief was provided
to the victims by giving cash, foodgrains
and clothing. The proposal of providing
further assistance is under consideration.

Communal Incidents in States

2888. SHRI YAINA DATT SHARMA :
SHRIJAI SINGH :

Will the Minister of HOME AFFAIRS
be pleased to refer tothe reply given to
Unstarred Question Mo. 1744 on the Ist
August, 1969 and state:

(a) whether the information regarding
the communal incidents that have occurred
in the various States has since been received
from the remaining States;

(b) if so, the details thereof;

(c) the States which have not set up the
Citizens' Committees at various level to
prevent the occurrence of communal inci=
dents; and

(d) the time by which such Committees
would be set up in all the States?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b). Yes, Sir. The requisite informa-
tion in the prescribed proforma has also
been furnished fulfilling the assurance.
The information is, however, given in the
Statement laid on the Table of the House.
[Placed in Library. See No. LT-2259/69].

(c) and (d). The information received
from the State Governments is given in the
Statement laid on the Table of the House.
[Placed in Library. See No. LT-2259/69].

A.R.C. Report on Personnel Administration

2889. SHRI HEM RAJ : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 430 on the 8th August, 1969 and
state:

(a) whether the examination of the
Administrative  Reforms  Commission,
Report  on Personnel Administration has
since been finalised; and

(b) if so, the result thereof.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Not
yet, Sir.

(b) Does not arise.

mfea o+ waTEt qATOR
2890. =it TW WIW
&t quare fog -

1 fae o gaw FAn AT @@
qATY BT FIT FA

(%) mfem o7 TE=d @A
9% 34 qF% fHaqT o9 @ fr mar @
gar A fasia a9 # feaam ua ws
R geE §

(m) mfam s wamedr fafg &
¥ fea-fem  avnfas @@ arEfos
deqra o fFa-fer Tsal #1 frae-
et Tfr & e fd @ §; @R

(1) amrrEr  qur faEor @
g?
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fn aar gEw = owR (we
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FFR 7 FfEw W miEe
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feren e g fadi € W T face-
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(') 7 = feaar a7 &= far
T aqr 9= fEefew fafase wt
¥ fad fa3s  § W9 ma; AR

(7) & et F mfew Faf &
fr oo faessa w5 W@ ?
fremt @ g WAt (WMo &to
%o Ao Yo TH) & (F) ¥ (W).
wafem guvm oA FT AT Wl Og AR
WY 9Ed 9T T &1 ATAAT |
gfem ®t a1 3w TR S ARt

& Ak 7 gl & srama aw
2892, =it gwwTe g :

=t T W

FT R HAl qg AATT FTFA
Fea fa :

(%) gfam & qar o= wFL A
suTefadl A T OF a9 | gf oMl
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¥ & Harem 7 g fea sendgw
= g@ & @R

(=) fFaw srgma=al 9X FENG
FT 91 TFT g agr feoAl oX AT
arr &7

TEAT HATHT W Ju-Hat (s #o
gao TwwEEm™t) (%) #R ().
TEAT UHfaT B AT G 2

IEC AW F A AT 4T IE _E
w1 ZE-wRY g

2893. »ft TrW WIW :
*ft o fag

w7 AtagA a9 afeaga w6 AR
AT Y T FGH

(%) Fmagaa g fegmewaw &
g FT WA AT AUE W F qTF T
FE T A

(=) afz &, o & 7@ T g
#T

() 39 wEw & fawe ¥ fod
I gEdiE geET # IO 9eW &
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daew fawm iR AtEga @
qfagn waem § Iu-wEr (s peEw
feg) : (%) & (7). 3o @A
¥z iF AT # et & ¥ s@re
FTAYL ¥ fagre €91 aF aE Ta-
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AU ATET W AFET FEEET H § | 9
Fat # qfF & fod 288 ~ma w0 1
ufy @ F HATAT A AT # AT
U F AT F AR H AT 740
TG T FT AR ST qu-adiy
AT & qTET F fAh faarada
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FIAT G § AR AU T 72
W & S
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2895. st WwTEIX WSt F4T
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B FOFG ¥ :
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(%) wavag a= e aq & autd
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w7 XA R AT

(w) afz g, v feafd ox @z o
F fou sa1 FEAE AT @R 7

Tg-Te drarer | T wat (o faen
ww ge): (F) 8 (7). FGCF
qry GEY #1€ gaAr A & 1 R o
iFrAT afafafaat & faeg faeac
FeFar qdf A g |

Vembanadu (Kayal) Bridge in Kerala

2897. SHRIMANGALATHUMADAM :
SHRI C. K. CHAKRAPANI :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Inland Water Transport
Enquiry Committee has started its work;
and

(b) if so, whether any proposal to include
Vembanadu (Kayal) Bridge in Kerala
State has been studied by Government ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) It has been reported by the Govern-
ment of Kerala that the Scheme relating to
the construction of a Salt Water Barrier,
including a bridge and other facilities across
the Vembanadu Kayal at Thanneermukkom
has already been sanctioned as one of the
Jand improvement works under the agricul-
tural sector.

Extension to IAS/IPS Officers

2898. SHRI MANGALATHUMA-
DAM : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the IAS/IPS cadre officers
of the States have generally not been given
extension, when they go to other States/
Central Government on deputation; and

(b) if so, the reasoms therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Officers of the IAS/IPS cadre are deputed
to serve under the Central Government for
specified tenures and normally, on expiry
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of this period, they are reverted to the State
Government concerned. Like-wise, depu-
tation of cadre officers from one State
Governmznt to another is also arranged for
a specified period. In exceptional cases,
where public interests so require, the tenure
of an individual officer is curtailed or exten-
ded with the consent of the lending State
Government.

Observance of Closed Day by West Bengal
and Kerala Governments on the Death of
Dr. Ho Chi Minh

2899. SHRI R. K. AMIN :
SHRI N. SHIVAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the West
Bengal and Kerala State Governments
declared State mourning and observed
closed day as a mark of respect to late
Dr. Ho Chi Minh, the former President of
Morth Vietnam;

(b) if so, whether such precedents exist
in the history of State Governments when
such closed days were observed at the time
of death of foreigners; and

(c) the reaction of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S, RAMASWAMY) : (a) to (c). The
Governments of Kerala and West Bengal
had declared holidays on 4th and 6th
September 1969 respectively as a mark of
respect to the memory of later Dr. Ho Chi
Minh. During the years 1952—1963 there
were three instances of Government offices
having been closed as a mark of respect on
the death of foreign dignitaries. As the
State Governments do not consult the
Central Government before closing their
offices, Government have no information as
to whether any State Government had
declared a closed holiday on such occasion
in any other case except for the two recent
instances mentioned above.

Security arrangements at National Museum,
New Delhi

2900, SHRI BENI SHANKER
SHARMA : Will the Minister of EDUCA-
TION AND YOUTH SERVICES be
pleased to state:
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(a) whether it is a fact that thkough it is
over a year since the theft of antique jewellery
and gold coins from the National Museum
at Janpath, New Delhi, the security arrange-
ments are still inadequate;

(b) whether it is a fact that the proposed
burglar alarm system has not yet been
installed;

(c) if so, the reasons therefor; and

(d) the steps envisaged to tighten the
security measures, specially at night time?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JATPAL SINGH) : (a) No, Sir.

(b) Yes, Sir.

(c) We are awaiting report of the Central
Museums Review Committee in this regard.

(d) The officers incharge of the security
arrangements in the National Museum are
now put on night duty for keeping an
effective supervision on watch and ward
staff. Senmior Officers also pay surprise
visits to check the Security Staff on duty
during night time. In addition a proposal
to post armed Police Guards in the National
Museum round the clock is under considera-
tion. Further steps in this regard will be
taken after the recommendations of the
Central Museums Review Committee have
been received by Government.

Statehood for Himachal Pradesh

2901. SHRI BENI SHANKER SHARMA
SHRI HEM RAJ :
SHRI S. C. SAMANTA :
DR. P. MANDAL ;
SHRI VIKRAM CHAND MAHA-
JAN :
SHRI PREM CHAND VERMA :

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether a study has been made by
the Union Government of the case of
Statehood for Himachal Pradesh in the light
of additional funds allotted to the Union
Territories by the Finance Commission;

(b) if so, the details thercofl; and

(c) the decision taken in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The financial position of Himachal Pradesh
is being studied. The matter was recently
discussed with the Chief Minister of Hima-
chal Pradesh, but further discussions will
be necessary before reaching any conclu-
siom.
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Freight Charges payable to Foreign Shipping
Companies

2907. SHRI BHOGENDRA JHA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to statz:

(a) the total volume and value in terms
of freight charges that India has to give to
foreign shipping Companies and what has
been their proportion to our total foreign
trade;

(b) in which foreign currencies we have
to pay freight charges and to which shipping
companies; and

(c) the steps that are being taken to
ensure total self-sufficiency in shipping,
keeping in view the expenditure of foreign
exchange and what are the hurdles in
achieving self-sufficiency ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) No precise estimate can
be made of freight payments to foreign
shipping companies for carrying India's
exports and imports. However, assuming
that freight payments amount to an average
of 10% of the value of India's overseas
trade and then deducting from the total
freight payments the freight earnings of
Indian shipping companies in overseas
trades, the freight payments to foreign
companies during 1967-68 were about
Rs. 210 crores. Relevant data for 1968-69
is not yet available. The total volume of
India’s overseas trade and the volume
carried in Indian ships during the last
two years was as follows:

Volume
Total carried in

Volume Indian Percen-
(million ships tage
tonnes) {million
tonnes)
1967-68 49.79 7.73 15.6%
1968-69 52.34 9.57 18.29%

(b) Detailed information is not available.
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However, USA and UK
major share,

account for a

(c) The most important step taken to
enable Indian ships carry a greater share of
India’s overseas trade is to expand India’s
overseas shipping tonnage. The pace of this
acquisition has been satisfactory in that
the overseas tonnage which stood at 5.65
lakhs grt. at the beginning of the Third Plan
on 1-4-61 now stands at 19.14 lakhs grt.
Some of the other steps taken by Govern-
ment in this direction are :

(i) Assisting Indian shipping companies
to enter into foreign Liner Con-
ferences and Rate  Agreements.

(ii) Entering into bilateral shipping
agreements with foreign countries
e.g. USSR, Poland, UAR and
GDR.

(iii) Rendering assistance to Indian ships
in securing Government cargoes and
Government controlled cargoes.

(iv) Encouraging  Indian shipping
companies to enter mew shipping
routes. Self-sufficiency in the matter
of carriage of importfexport cargoes
would normally mean the carriage
of about 50%, of such cargoes in
national bottoms. The main diffi-
culty in reaching this position is the
inadequacy of our shipping tonnage.
It is expected that if the Fourth
Plan target of 4.00 million g. r. t.
is achieved, Indian ships will be
in a position to cater to about 40%;
of the overseas trade.

A.R. C. Report of State Administration

2908. SHRI SHIVA CHANDRA JHA:
SHRI RABI RAY :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Adminis-
trative Reforms Commission has submitted
its report on the State administration;

(b) if so, the main recommendations con-
tained in the report; and

(c) whether  Government propose to
accept those recommendations; if' so, by
whea, and if not, the reasons therefor ?

DECEMBER 5, 1969
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR]
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. ’

(b) Copies of the report have been placed
in the Parliament Library.

(c) The report is under examination,

Capture of Pak Infiltrators near Dwarka
and Okha

2905. SHRI SHIVA CHANDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that within the
last two months Pakistani infiltrators into
India have been captured near Dwarka and
Okha;

(b) if so, their number and the further
steps taken by Government against them;

(c) the total number of Pakistani infiltra-
tors captured and the names of places
where captured within the last two years,
and the action taken by the Government
against them; and

(d) the steps taken to stop such infiltra-
tion by foreigners, and with what success?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). During the period from 29th October,
1969 to 13th November, 1969, 9 fishing
boats of Pakistani origin with their crew
numbering 159 were seized in our territorial
waters off the Kuitch coast. Necessary
action has been taken against them under
the law.

(c) According to a report received from
the Government of Gujarat, 605 Pakistani
infiltrators were arrested during the period
from 1st January, 1968 to Ist October, 1969
at different places in the State. Mecessary
action under the law was taken against
them.

(d) Preventive measures, including in-
tensive patrolling of the concerned border/
coastal areas have been further strengthened.

Forelgn Students studying in Indian
Universities

2910. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
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SERVICES be pleased to state:

(a) the number of foreign students
studying in each university or institute in
India and the names of the countries to
which they belong;

(b) whether it is a fact that these students
are facing a number of problems if so, the
details thereof; and

(c) the steps being taken by Government
to solve these problems and to see that the
students are not inconvenienced during
the course of their studies ?

THE MINISTER OF EDUCATION
AND YOUTH  SERVICES (DR.
V. K. R. V. RAO) : (a) About 7,000 foreign
students are studying in India. Two state-
ments giving the break-up of these students
university-wise and country-wise for the
year 1967-68 are laid on the Table of the
House.  [Placed in Library.  See No.
LT-2260/69]. -

(b) The main difficulty of foreign students
is with respect to food and social matters.

(c) The above-mentioned difficulties of
foreign students have been brought to the
notice of all the Vice-Chancellors of Indian
universities with a request that they may
1ake a more frisndly interest in them and do
all that is necessary in order to create a more
congenial atmosphere for foreign students
studying in their institutions.

Night Clubs For Foreign Tourists

2911. SHRI R. K. BIRLA : Wil the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that' foreign
tourists have shown an inclination for night
clubs in India;

(b) if so, whether Government are con-
templating to set up night clubs particularly
for foreign tourists in order to attract
themn in maximum number;

(c) if so, the details thereof;

(d) whether Government are considering
to recognise escorts or dating concerns as
prevalent in some foreign countries for
giving company to foreign tourists; and
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(e) if so, the details thercol?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). It is possible that some
foreign tourists would like to visit night
clubs in India. Government, however,
have no plans for setting up any such clubs.
Government believe that a large number of
foreign tourists wish to see typical Indian
entertainment reflecting our talent and
culture. Such entertainment is already
being arranged in some Hotels. Steps are
also being taken to arrange such pro-
grammes outside the Hotels for the
benefit of foreign tourists,

(d) No, Sir,
(¢) Does not arise.

Tourist Industry—A good Foreign Exchange
earning Industry
2912. SHRI R. K. BIRLA : Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether tourism has been declared as
an industry;

(b) if so, to what extent the tourist
industry has proved to be foreign exchange
earning industry during the last three years,
year-wise;

(c) the present position of this industry
as foreign exchange earner whether it is an
increase or decrease;

(d) whether it is a fact that in the develop-
ing countries, tourist industry is considered
as the best foreign exchange earning industry;
and

(e) if so, what steps are being taken to
make his industry as the best foreign
exchange earner in our country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) For all practical purposes,
tourism is treated as an industry, and a
circular has been issued that the needs of
various segments of the tourist industry,
viz., hotels, travel agencies, shikar out-
fitters and tourist car operators should be
treated on a priority basis.

(b) and (c). The estimated foreign exchange
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earnings, in terms of rupees during the last
three years are:

DECEMBER 5, 1969

Year (Rs. in
crores)
1966 22.61
1967 25.23
1968 26,54

(d) Itis true that in a number of develop-
ing countries tourism is a major foreign
exchange carner.

(e) To increase foreign exchange earnings
from tourism, a number of steps are being
taken, including liberal incentives and
financial  assistance for hotel piojects,
loans to tourist car operators, setting up of
holiday resorts, liberalization of charter &
visa regulations and more comprehensive
publicity abroad.

Development of “Ten Pin Bowling Game™
for attracting Tourists

2913. SHRI R. K. BIRLA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether it has come to the notice of
Government that a game ‘ten pin bowling’
which is very popular in South-East Asian
countries besides " U.S.A. has found favour
with the tourists visiting our country;

(b) whether Government have ascer-
tained that not having the ‘ten pin bowling’
game in our country is adversely affecting
tourism;

(c) whether some party had approached
Government for a licence for developing
this game;

(d) whether the said party had assured
Government that it wculd not seck any
foreign exchange required for the develop-
ment of the game; and

(e) whether the said paity was refused the
licence and, if so, the 12asonc therefor 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Apart from casual
inquiries from tourists whether facilities
for the game are available in India, Govern-
ment have no information about tourists
having expressed resentment at the lack of
this facility.
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(c) to (e). In the absence of details as to
the type of licence applied for, it is not
possible to furnish any information.

Development of new Products by Radio and
Electronic Industry

2914. SHRI R. K. BIRLA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether it is a fact that the National
Physical Laboratory, New Delhi, has recently
developed several new products and pro-
cesses of interest to the radio and electronic
industry;

(b) if so, the details thereof; and

(c) whether these products and processes
have been made use of by radio and electro-
nic industry?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR. V.K.R. V.
RAQ) : (a) Yes, Sir.

(b) Alistislaid on the Table of the House.
[Placed in Library. See No.LT-2261/65].

(c) 22 firms have been licensed through
the MNational Research Development
Corporation of India.

Emoluments for Officers of Indian Economic
Service
2915. SHRI TULSHIDAS JADHAV

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that some officers
recruited to the Indian Economic Service
Class I from Class II Service are getting
less pay on higher post than what they
were getting in lower posts;

(b) if so, the reasons therefor and steps
taken so far to remove this anomaly; and

(c) in case no steps lave been taken so
far in this direction, the time by which
remedial action is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI K. 5. RAMASWAMY) : (a) and
(b). The pay of officers serving in Class II,
on recruitment to the Indian Ecomomic Ser-
vice, which is Class I Central Service, is fixed
in accordance with the normal rules appli-
¢able to the Central Government servants in
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gencral. Under these rules, only the sub-
stantive pay, il any, drawn by the officer is
protected. Thus, in some instances there
does occur an initial loss in the matter of
pay.

(c) There is no proposal to make any
changes in the existing rules on the subject.

Taking over the Control of DMC Middle
Schools in Delhi

2916. SHRI TULSHIDAS JADHAV :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether the Delhi Administration has
taken over the control of all middle schools
from the Delhi Municipal Corporation;

{b) if so, the terms of take-over;

(c) whether now onwards, the letters of
recognition to private run schools, which
were so far being granted by the Delhi
Municipal Corporation, will be granted by
the Delhi Administration; and

(d) the criteria adopted for grant of such
recognition?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : (a) No, Sir.

(b) to (d). Do not arise.

Prime Minister as Chancellor of Nehru
University

2917. SHRIBANSH NARAIN SINGH :
SHRI KANWAR LAL GUPTA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the reasons as to why the Prime
Minister has been nominated the Chan-
cellor of the Nehru University;

(b) whether it is also a fact that no Prime
Minister was made the Chancellor of any
University during his Premiership in the
past;

{¢) when this University will start func-
tioning; and

(d) what is the progress made so far?

THE MINISTER OF EDUCATION.
AND YOUTH  SERVICES (DR.
V. K. R. V. RAD) : (a) According to the
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provisions of the Jawaharlal Nehru Uni-
versity Act, 1966 the first Chancellor of the
University has to be nominated by the
Visitor. The President of India as the Visi-
tor of the University, has nominated Smt.
Inaira Gandhi in her personal capacity as
the first Chancellor of the University.

{b) No, Sir. The late Shri Jawaharlal
Nehru, the late Shri Lal Bahadur Shastri
and Smt. Indira Gandhi have been elected
by the Court of Visva-Bharati as Chancellor
of the University in their personal capacity,
while holding the office of Prime Minister.

{c) and (d). The Executive Council and
the Academic Advisory Committes of the
University have startsd functioning. The
University has taken over the Institute of
Russian Studies as a University maintained
institution. The University was formally
inaugurated on November 14, 1969 and
also had its first Convocation on that day
to confer degrees on students coming
out of the Institute of Russian Studies.
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Rules regarding Refusal of Visas to Foreign
Missionaries

2921. SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the refusal of visas to Mis-
sionaries who have been in the country for
many years, without adverse reports or with
adverse reports, which they are not allowed
to disprove, is consistent with the funda-
mental right of the Christians to practise
their religion, with ministers of their choice;

(b) whether refusal of applications for
Citizenship can be on unstated grounds of
policy, without reference to provisions of
the Act; and

(c) whether there is any provision for
refusing visas to foreign lecturers on the
ground that they are sponsored or connected
with religious institutions; if such provision
is an informal one, how is it consistent
with the constitutional provision for free-
dom of religion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
right of all persons freely to practice religion
is not in any manner affected by decisions
whether or not any individual foreigner
should be allowed to remain in the country.

(b) Applications for grant of citizenship
are dealt with strictly in accordance with the
*provisions of Indian Citizenship Act, 1955,

(c) No, Sir,
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Complaints received by Vigilance
Commission
2922, SHRI LOBO PRABHU : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the reasons for the decrease in the
complaints received by the Vigilance Com-
missioner during the last two years;

(b) what studies are made of the modus
operandi of corruption and what action, if
any, has been taken to remove the facilities
and opportunities reported ;

(c) what functions of vigilance are
exercised to justify the name of the depart-
ment; and

(d) what co-opzration has been sought
from the public to discover corruption?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) It is
not possible to give precise reascns for the
decrease in the complaints.

(b) The Central Vigilance Commission
have from time to time pointed out in their
annual reports the various modes of corrup-
tion and also suggested some procedural
changes to combat the evil. In the course
of implementation of the programme of
anti-corruption work the question of modus
operandi is also gone into by officers of the
C.B.1. in consultation with departmental
officers.

{c) The Central Vigilance Commission
excrcisc general supervision over vigilance
and anti-corruption work in the Ministries
and give guidance and assistance to the Chief
Vigilance Officers and the C.B.1.

{d) In order to enlist public cooperation
for cradicating corruption the Central
Vigilance Commissioner has from time to
time met press representatives and members
of the public.

Transfer of Families from Mangalore Har-
bour Project Arca to Katipila Rehabilitation
Centre

2923, SHRI LOBO PRABHU : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of families that have been
transferred from the Mangalorg Harbour
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Project area to the Katipila Rehabilitation
Centre and how many of them bave found
employment in the Harbour project or else-
where in substitution of the employment
they had in their own fields;

(b) whether the Rehabilitation Centre
had any plans for employment in the Centre
and whether they gave land for this purpose;

(c) if so, what is the progress made;

(d) the reasons why the Rehabilitation
Centre does not establish an Industrial
estate there; and

(e) as employment will have to come
from the Port when it develops, whether the
Centre will take over black topping of the
short cut roads through Hosabettu and
Jokkatte to Panambur, for which the taluk
board has no money, if not, the reasons
thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (¢). The work
regarding the rehabilitation of the displaced
persons and the management of the Katipila
Rehabilitation Centre are the concern of
the State Government of Mysore. Infor-
mation is being collected from that Govern-
ment and will be laid on the Table of the
Sabha.

Tours for Students

2924. SHRI LOBO PRABHU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) what is the objection to the University
Grants Commission asking Universities
to co-operate in programmes for the tours
of students, particularly in respect of
accommodation and messing;

(b) the reasons, why facilitics for such
programmes  should not  be  published
in a handbook for the information of stu-
dents and institutions: and

(c) what  Railway  concessions are
available for such tours and whether these
could also be publicised ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAO) : (a) The University Grants Com-
mission has insituted a scheme of Visiting
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Studentships with effect from 1969-70 with
a view to helping students to know the
country by providing opportunities to visit
places of outstanding interest in the field of
national development, culture, history,
education, etc. Under the scheme, the
Commission gives to a University assistance
upto Rs. 5,000 for a tour of 50 students.
The Commission has requested the Uni-
versities to provide the visiting students with
board and lodging in the Students’ Hostels
on payment.

(b) The objectives of the scheme and
guidelines for its implementation have
already been brought to the notice of all the
Universities by the Commission. In view
of this, the Commission does not consider
it necessary to publish a handbook for the
present.

(c) Railways allow standard concession
to students of recognised educational
institutions. The details are given in the
publication “LR.C.A. Coaching Tariff
No. 19—Part 1",

The Commission has requested the Uni-
versities to avail of the railway concession
for tours under the scheme.

Tankers manufactured by Yugoslav Shipyard

2925. SHRI GADILINGANA GOWD :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Yugoslav =
Shipyard are manufacturing tankers for
India;

(b) if so, the details of the contract; and

(c) the total number of tankers handed
over 50 far and the cost of atanker in foreign
exchange and in rupee being paid ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). Yes, Sir.
The Shipping Corporation of India signed
a contract with a Yugoslav Shipyard in
June, 1967 for the construction of two tankers
of 88,000 DWT each on the following
terms :

(f) Price: Rs, 6,54 crores per tanker.
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(i) Terms of Paymemt : 71%% of
price on signing of contract and
74% on delivery of each tanker.
Balance 859, payable in 18 egual
consecutive semi-annual  instal-
ments with interest at 3%, per
annum on outstanding amounts,
the first instalment commencing 6
months after the date of delivery
of each tanker.

(c) One of the tankers, viz., m. t. “*Jawa-
harlal Nehru” has been delivered on 30th
September, 1969. The second tanker is
expected to be delivered in February/March
1970,

According to the terms of the contract
18.8% of price of each tanker (viz. Rs.
122.95 lakhs) is payable in foreign exchange
and the balance in rupees.

Development of Sahet Mahet in Uttar Pradesh
as Tourist Place

2926. SHRI GADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
develop the prominent place known as a
Sahet Mahet in the Bahraich District of
Uttar Pradesh as place of tourist interest;

(b) if so, the details thereof and the efforts
being made in this respect; and

(c) if not, the reasons thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). A scheme for the
integrated development of selected Buddhist
centres including Sahet Mahet (Shravasti)
has been proposed in the Fourth Five Year
Plan fo1 which an outlay of Rs. 65 lakhs
has been provided. The details are being
worked out.

(c) Does not arise.

Naxalite Activities in U. P.

2928. SHRI GADILINGANA GOWD :
SHRI D. N. PATODIA :

Will the Minister of HOME AFFAIRS
b= pleased to state:

(a) whether it is a fact that the landless
farmers are engaged in Naxalite activities
in the Districts of Bahraich, Lakhimpur
Kheri and Gonda (U. P.) and a large acreage
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of land has alrcaay forcibly been occupied
by them;

(b) whether it is a fact that some arrests
made in this respect were not properly dealt
with and the leaders arrested have been
let off;

(c) if so, the details thereof and the
names of persons arrested and the efforts
being made to arrest and deal with their
leaders;

(d) whether it is also a fact that large
sums of money have been distributed to the
leaders by the interested dgencies operating
for anti-national activities in India;

(e) whether Government would make a
probe into the finance and properties held
by the leaders; ana

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY : (a) to (f). Facts are
being ascertained from the State Govern-
ment.
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Kisan Conference Organised by Communist
Party (Marxist) in Burdwan (West Bengal)

2932, SHRI SAMAR GUHA : Will the
Minister of HOME AFFFAIRS be pleased
to state:

(a) whether the attention of the Govern-
ment has been drawn to the report published
in different papers that the Communist
Party (Marxist) organised a Kisan Con-
ference on the 2nd November, 1969 at
Barshul in Burdwan District of West Bengal
which was attended by thousands of
peasants with deadly weapons in their
hands;

(b) whether the procession of thousands
of armed peasants paraded different areas
in order to create an atmosphere of te.ror
and violence ;

(c) whether this conference was addressed
by the top ranking All-India Leaders of
CPI (M);

(d) if so, whether Government will
convene a meeting of different political
parties to dissuade them from organising
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armed volunteers contrary to the norms of
democratic mass movement; and

(e} if not, what steps the Government
will take to ensure peaceful atmosphere in
the State for functioning of democracy?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes
Sir. A very large number of peasant/
volunteer attended the Conference armed
with bows, arrows, lathis, spears, etc,

(b) According to information received
from the State Government, no procession
of armed peasants paraded any areas
near the venue of the conference in order
to create an atmosphere of terror and
violence ;

(c) Yes, Sir.

(d) and (e). While there can be no objec-
tion to any political party having its own
volunteers for legitimate purposes, the
Goveinment view with deep concern the
activities of any volunteer organisation,
which leads to a sense of insecurity or dis-
harmony or lawlessness. Such activities
are also kept under careful watch. The
Home Minister had earlier invited leaders
of all political parties and groups in Parlia-
ment to discuss with him the question
enacting suitable legislation to deal inter alia
with such activities. The response, how-
ever, has not been encouraging.

Affiliation of a College at Port Blair to
Punjab University

2933. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that College at
Port Blair is affiliated to  the Punjab
University;

(b) if so, the reasons therefor;

(c) whether educational institutions in
Andaman and Nicobar Islands are suffering
for want of qualified teachers; and

(d) if so, the steps taken by Government
to attract qualified teachers from the main-
land to work in the educational institutions
in the islands?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR..
V. K. R. V. RAO): (a) Yes, Sir.

(b) Delhi and Calcutta  Universities,
when approached, could not grant affilia-
tion owing to limitations of their territorial
jurisdiction.

(c) Thereisa shortage in certain categories
of teaching staff.

(d) The following steps have been taken:

(i) Grant of Central scales of pay and
Central Allowances to teachers.

(i) Candidates from mainland are
offered special allowance at the rate
of 25% basic pay subject to maxi-
mum of Rs. 250/- per month in
South Andamans, 309 basic pay
subject to maximum of Rs. 300/-
per month in middle and north
Andamans, 35%; basic pay subject
to maximum of Rs. 300/- per month
in Nicobar and little Andamans
and compensatory allowance at
73% subject to maximum of Rs.
100/- per month.

(i) Grant of advance increments is
considered in special cases.

(iv) Free unfurnished residential
accommodation is granted.

(¥) In addition to usual leave travel
concessions to visit home town,
mainland recruits and families are
entitled free sea passage once a year
during vacation.

Introduction of Jabata Flight between
Calcutta and Port Blair

2934, SHRI SAMAR GUHA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether itis a fact that the refugee
settlers in the Andaman islands cannot fly
to the mainland due to high flight charge;
and

(b) if so, whether Government are
considering the desirability of starting a
Janata flight to Port Blair from Dum Dum
for the benefit of the poor refugee settlers
there 7
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). On the Calcutta-Port
Blair service, Indian Airlines are charging
a concessional fare of Rs. 268/- as against
the normal fare of Rs. 397/-. It is not
possible for them to reduce the fare further,
There is no proposal to operate a Janata
service on this scector.

Construction of bridge over River Pamban
near Quilon

2936. SHRI K. ANIRUDHAN : Will

the Minister of SHIPPING AND TANS-
PORT be pleased to state :

(a) whether any request has been received
from Kerala Government regarding the
construction of a bridge over River Pamban
near Quilon; and

(b) if so, the details of the proposal and
whether this will be included in the Fourth
Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). The Hon’ble
Member presumably refers to bridge over
Vamanapuram and not Pamban. A pro-
posal for redecking the existing bridge across
Vamanapuram river mear Attingal at an
estimated cost of Rs. 4,78,000 has been
received from the State Government.
The State Government have, however,
been asked to send a modified proposal for
complete reconstruction of the bridge as
mere redecking was not considered to be
suitable.

The work is proposed to be included in
the Fourth Five Year Plan.

Trained Tourist Guides

2937. SHRI C. K. CHAKRAPANI :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

{a) the number of Tourist Guides trained
EVery year,

(b) the number of such trainees sent
abroad for advanced study so far ; and

{c) the method of sclecting the Tourist
Guides ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There is no annual training scheme.
As and when required the field offices of
the Department of Tourism conduct train-
ing courses,

(b) None.

(c) After due publicity an initial selection
of candidates is made by a Committee
consisting of representatives from the travel
trade, Archaeological Department and the
Department of Tourism. The final selection
is made after a ten-week intensive course
of lectures (both theoretical and practical)
and writiten and practical examinations.

Mid-term poll in Manipur

2938, SHRI M. MEGHACHANDRA :
SHRI YASHPAL SINGH :
SHRI VALMIKI CHOUDHARY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have taken some
decision for holding mid-term poll in the
early part of 1970 to bring an end to the
President’s rule in the Union Territory of
Manipur;

(b) if not, whether Government will
hold the election after upgrading the status
of Union Territory of Manipur to State-
hood;

(c) if the reply to part (a) above be in the
affirmative, when the election is to be held;
and

(d) if the reply be in the negative, the
reason for deferment of the election ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). No decision has been taken to
fix any date for holding mid-term poll in
Manipur. There is no proposal to
upgrade the status of the Union territory
to that of a State but Government expect
that the elections would be held before the
expiry of the period of President’s Rule in
the Union territory.

Increase in pay of the village Chowkidars in
Manipur

2939. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether Government have been consi-
dering for the last few months for raising
the pay of the village Chowkidars of the
Union Territory of Manipur;

(b) if so, the decision taken thereon;
and

(c) whether Government feel that grant
of a monthly pay of Rs. 15 to village chowki-
dars is too meagre and their pay needs
immediate upward revision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)to(c). A
proposal of Government of Manipur to
raise the pay of village Chowkidars is
being examined.

Curtalling recruitment to LA.S.

2940, SHRI D. N. PATODIA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Government
propose to curtail the recruitment of [.A.S.
Officers in the near future;

(b) if 50, the reasons therefor; and

(c) whether there are any I.A.S. Officers
who have not been able to get any posting
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Recruitment to IAS is made on the basis
of the requirements of the different State
Cadres of I.A.5. These vary from year to
year depending on existing vacancies and
expected future demands as additional
requirements of these officers are now not
as large as during the last few years, there
has been some diminution in the number of
1AS Officers recruited this year.

(c) Posting of 1.A.S. Officers is done by
the State Governments, except those serv-
ing under the Central Government. No
1AS  officer serving under  the
Central Government is without a posting
except those on leave or under suspepsion

Programme for better preservation and
maintenance of important historical
monuments

2941, SHRI D. N. PATODIA : Will the
Minister of EDUCATION AND YOUTH
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SERVICES be pleased to refer to the reply
given to Starred Question No. 692 on the
22nd August, 1969 and state :

(a) whether Government have been able
to draw up the programme for better pre-
servation and maintenance of important
historical monum=nts in the country;

(b) if so, the names of monuments, tem-
ples etc. that have been included from the
State of Rajasthan;

(c) whether the programme envisage,
maintenance of monuments by the Central
authority only; and

(d) the names of the historical monuments
which have been taken over from the State
Government during the last three years for
maintenance by the Central Government 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) Yes, Sir.

(b) A list of monuments in Rajasthan
which have been included in the programme
of works for preservation and maintenance
for the years 1969-70 and 1970-71 is laid
on the Table of the House. [Placed in
Library. See No. LT-2263/69].

(c) Yes, Sir.

(d) No monument has been taken over
from the State Government.

Codification of Privileges of Members of
Parliament

2943. SHRI D. N. PATODIA :
SHRI YOGENDRA SHARMA :

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) whether pursuant to the assurance
given by the Minister, any further steps
have been taken by Government to codify
the Privileges of Members of Parliament;

(b) whether law of Privileges has been
codified in Ceylon, and in some of the
African countries ; and

(c) the reason why it is not possible to

emulate their example and introduce a
legislation in India to codify the Privileges ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURA-
MAIAH) : (a) It has been decided that the
question of Codification of Privileges be
deferred for the present.

(b) Yes.

(c) Does not arise, in view of reply to
part (a) of the question,

Research scholarships offered by foreign
Universities

2944. SHRI C. JANARDHANAN

Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :

(a) what is the policy of Government
with regard to the education or research
scholarships offered by foreign Universities
to individual students in India: and

(b) what is the policy of Government
with regard to the education or research
scholarships offered to private organisations
in India by organisations from abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) The Govern-
ment of India do not encourage the direct
offer of scholarships | fellowships or any
financial assistance by foreign Governments
and Organisations including Universities
to Individual Indian students for study/
training abroad. Cases of individual students
receiving direct offers are considered on the
merits of each case.

(b) If any private organisation in India
receives a direct offer of educational /research
scholarships, it is required to bring the fact
to the notice of the Government of India
and to seek its permission to accept the
offer.

Expansion of Bombay Airport

2946, SHRI S. K. TAPURIAH : Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
consideration of Government to expand
the Bombay Airport;

(b) if so, the details thereof;
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{c) whether some other airports are also
likely to be expanded; and

(d) if not, the reasons thereof 7

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The works include modification and
expansion of the existing terminal building,
strengthening of the main runway and taxi-
ways and extension of the apron.

(c) Yes, Sir. Similar major development
works have been planned for the interna-
tional airports at Delhi, Calcutta and Madras.
It is proposed to take up smaller works in
some aerodromes also.

(d) Does not arisc.

Asian Highway Coordinating Committee

2947. SHRI 5. K. TAPURIAH : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether a meeting of the Asian High-
way Coordinating Committee was held
in New Delhi during the month of Novem-
ber, 1969; and

{b) if so, the nature of discussions held
and decisions arrived at 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TANSPORT (SHRI
IQBAL SINGH) : (a) Yes, Sir.

(b) The Committee after discuscsion of
various matters relating to the development
of the Asian Highway System and the
additional steps required to improve that
system further by providing ancillary faci-
lities, easing frontier formalities etc. which
would also facilitate greater utilisation of
the completed sections of the roads included
in that system and the organising of a Second
Asian Highway Motor Rally from Tehran
to Dacca or Kathmandu, adopted a report
containing its recommendations on these
subjects.

Complaints against National School of
<" Drama

2948. SHRI K. M. MADHUKAR
~— “SHRI GEORGE FERNANDES :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whether it is a fact that lots of com-
plaints were made by teachers, students
and even administration against National
School of Drama;

(b) the nature of allegations regarding
this institution; and

(c) the steps Government intend to take
torun the institution smoothly and to reform
the system of education there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHA-
NARA JAIPAL SINGH) : (a) and (b).
There have been no complaints from the
teachers and staff against the National
School of Drama. However there were
some complaints made by the students of
the School regarding the revision of some
clauses in the Bond required to be executed
by the students.

(c) The School functions under the ad-
ministrative control of the Sangeet Natak
Akademi, which is an autonomous body.
The Executive Board of the Sangeet Matak
Akademi have accepted the recommenda-
tions of the Advisory Board of the National
School of Drama to 1¢evise certain terms and
conditions of the Bond.

Detention under Preventive Detention Act

2949. SHRI RAMAVATAR SHASTRI :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the United
Front Government of West Bengal has
taken a decision not to detain any person
for his political activity under the Prevention
Detention Act ;

(b) if so, the reaction of Government
thereto;

(c) whether Government of India also
propose to take such a decision; and

(d) if not the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to the information furnished by the
Government of West Bengal they have used
the P.D. Act in recent months only against
blackmarketeers, profiteers, horders commu-
nal and other anti-social clements.
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(b) to (d). The Preventive Detention Act
enables the Central or a State Government
to order detention under section 3 of the
Act of any person only with a view to
prevent him from acting in any manner
prejudicial to the defence of India, security
of India, relations of India with foreign
powers, security of the State or the main-
tenance of public order or the maintenance
of supplies and services essential to the
community. No person can be detained
under law for *his political activity™.
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Fire upon workers in Bokaro

2954. SHRI JYOTIRMOY BASU :
SHRI K. P. SINGH DEO :
SHRI UMANATH :

SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the circumstances that led the Police
to fire upon a crowd of workers in Bokaro
stecl city on October 29, 1969;

(b) how many persons were killed and
how many received injuries due to police
firing;

(c) whether Government will order a
judicial probe into the whole incident;
and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b), According to information received from
the State Government, on October 24,
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1969, a strike was organised at Bokaro in
protest against the retrenchment of some
labourers by o contractors. On October
29, at about 2 P.M., about 200 persons,
many of them armed, formed an unlawful

bly, in contr ion of the prohibi-
tory order under section 144 Cr. P.C. and
had to be dispersed by the police by lathi
charge. The mob attacked the police party
with brick-bats and arrows, resulting in
injuries to 19 policemen. Later at about
3 P.M. a violent mob collected at four
different places and set fire to three vehicles
and some hutments. They also resorted
to heavy brickbatting and attacked with
bows and arrows. To control the situa-
tion the Magistrate ordeied firing. Al-
together 14 rounds were fired at four
different places, as a result of which one
died and some were injured.

(c) and (d). The incident has been inquired
into by the District Magistrate, as required
under the Police Manual. His report is
under examination by the State Government.

Development of tourism in Andaman Islands

2956. SHRI JYOTIRMOY BASU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any scheme
to develop tourism in the Andaman Islands;
and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Government are aware of the
tourist potential of the Andaman Islands,
but in view of the existing restrictions on
tourist traffic to these places it has not been
possible to develop any sizeable facilities
there. Tourist Homes have been construc-
ted at Port Blair and Corbyn's Cove, and
the broader question of tourist development
will also be kept under consideration.

Attack on A.LC.C. Office in New Delhi
2957. SHRI BAL RAJ MADHOK
SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased Lo state :

AGRAHAYANA 14, 1891 (S4KA)

Written Answers 166

(a) whether it is a fact that some hooligans
attacked 7 Jantar Mantar Road, New Delhi,
the A.LC.C. Office and manhandled Shii
Nijalingappa and Shri Morarji Desai besides
others in the first week of November;

(b) whether it is also a fact that a Member
of Parliament was also involved in the
rowdyism on that day; and

(c) if so, the action taken to bring the
culprits to book and to see that such attempts
at stifling political opponents are prevented
in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information received from
the Delhi Administration, on November 1,
1969 when Shri §. Nijalingappa arrived for
a meeting of the Congress Working Commi-
ttee at 7, Jantar Mantai Road, some demons-
trators, including a Member of Parliament,
protesting against his policies, surrounded
him. When the policc personnel formea a
cordon around him, th: demonstrators
tried to break it. Shri Nijalingappa got
pushed and jostled in the melee; but neither
he nor any other person was assaulted or
manhandled by the demonstrators.

(c) Adequate police arrangements are
made in all such situations to prevent any
breach of peace.

Deteriorating law and order situation in
West Bengal

2959. SHRI BAL RAJ MADHOK :

SHRI HARDAYAL DEVGUN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Shri Ajoy
Mukerjee, Chicl Minister of West Bengal,
has publicly stated that law and order in
West Bengal has broken down and the people
in the towns and villages are feeling insecure;
and

(b) if so, the reaction of the Central
Government to this fast-deteriorating situa-
tion in West Bengal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
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satyagraha undertaken by the Chiefl Minister,
Shri Ajoy Mukherjee, is itsell indicative
of his deep concern over the deteriorating
law and order situation in the State.

(b) The Prime Minister has discussed the
matter with the Chief Minister. The
developments are being watched.

Auto-Rickshaws (Scooters) in Delhi

2960. SHRI SHRI CHAND GOYAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that the number
of auto-rickshaws (Scooters) in Delhi is
not adequate to meet the transport re-
quirements of the people; and

(b) if so, the hurdle in giving more licen-
ces to auto-rickshaw (scooter) drivers ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (2) No.

(b) Does not arise.

Service Rules in Himachal Pradesh adminis-
tration

2963. SHRI SHRI CHAND GOYAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Himachal
Pradesh Administration have changed the
service conditions of employees allocated
as a result of re-organisation of Punjab
in respect of which rule-making power has
been delegated to the Lt. Governor;

(b) whether the government would place
on the Table of the House a list of service
rules issued by Lt. Governor and imposed
on allocated employees together with the
corresponding Punjab rules;

(c) whether consent of Central Govern-
ment under Section 82 of the Punjab Re-
organisation Act to alter the Service condi-
tions of allocated employees to their dis-
advantage was obtained by the Himachal
Pradesh Government;

(d) whether the Central Government
while giving its consent compared and assess-
ed the comparative merits of the revision
rules of allocated employees as also the
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Punjab rules under which they were governed
previously and which were superseded in
their case as also the hardship to which they
were put under the revised rules and, if not,
reasons therefor; and

(¢) which of the service conditions of
allocated employees have been altered and
which of them remain unchanged ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Lt. Governor, Himachal Pradesh, in exercise
of his rule making power, has not changed
the service conditions of employees allo-
cated to Himachal Pradesh consequent on
the re-organisation of Punjab. However,
Government of India, in exercise of their
powers under proviso to Article 309 of
the Constitution have framed the Himachal
Pradesh Allotted Government Servants
(Conditions of Service) Rules, 1968 for
regulating the conditions of service appli-
cable to allotted Government servants. A
copy of the Rules is laid on the Table of
the House. [ Placed in Library. See No. LT-
2264/69.]

{b) to (e). Questions do not arise.

Foreign Tourists visiting Assam, NEFA, etc.

2964. SHRI BEDABRATA BARUA
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of foreign tourists who
visited Assam, N.E.F.A., Tripura, Manipur
and North Bengal last year;

(b) the total number of foreign tourists
who visited India the same year;

(c) whether the small number of foreign
tourists visiting the eastern region is due to
the restrictions imposed by Home Ministry
on their visit to these areas; and

(d) whether this does not amount to
discrimination against these areas 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) This Department does not maintain
data of foreign or domestic tourists visiting
individual States or places in this country.

(b) 1,88,820.

(c) and (d). Some restrictions arc necessary
from the point of view of sccurity, but
attempts are being made to modify them
wherever there is scope to do so.
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Deputationists in C.B.I. and Intelligence
Bureau

2969, SHRI SHARDA NAND : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether his Ministry has taken any
final decision in connection with the absorp-
tion of the deputationists in the Intelligence
Burcau and the Central Bureau of Investi-
gation from other States;

(b) if so, what are the terms and condi-
tions;

(c) whether consent of the officers con-
cerned and State authorities has been taken;
and

(d) if so, how many States have given
their consent in favour of the Government’s
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Perma-
nent absorption of deputationists is already
permissible under the relevant recruitment
rules for certain categories of officers of
C.B.1.and L.B.

(b) Terms for fixation of pay on absorp-
tion of such officers are given in the state-
ment laid on the Table of the House. [Placed
in Library. See No. LT—2265/69]. As
regards pension, leave and other allowances
they are governed by the rules and orders
made from to time applicable to other
Central Government employees.

(c) and (d). No scheme was circulated
to State Governments. Consent of the
officers and the concurrence of the concerned
State Government/parent organisation are
taken in individual cases as and when perma-
nent absorption of any officer is proposed,

DECEMBER 5, 1969

Written Answers 172

Tours of Ministers during Mid-term Poll

2970. SHRI RAM SWARUP VID-
YARTHI : Will the Minister of HOME
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 1171 on the
18th April, 1969 regarding the tours under-
taken by Ministers and officials accompany-
ing them in connection with mid-term elec-
tions and state :

(a) whether the requisite information has
since been collected; and

(b} if so, whether it would be laid on the
Tablz of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. 5. RAMASWAMY): (a) and (b).
According to the information received
from all the Ministries and Departments
concerned except the Department of Health
the number of Central Ministers who went
on tour in connection with mid-term elections
was 26. The number of Government offi-
cials who accompanied each of the Ministers
and the amount paid as Daily Allowance
and Travelling Allowance to the officials
in connection with the tours are indicated
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-
2269/69]. The information relating to
the Department of Health will be laid on the
Table of the Housc as soon as it is received.
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Rating of Universities according to their

quality and standard for purpose of employ-
ment of their students

2973, SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the reasons why thousands of students
from Universities in Punjab and Uttar
Pradesh pass out with 80 to 90 per cent
marks, while those students who pass from
Universities in  Maharashtra, Madras,
Mysore and Kerala States hardly get 70
per cent marks;

(b) whether it is a fact that the Univer-
sities in Punjab and Uttar Pradesh are over-
generous with their marks to enable their
students to get jobs in Government and
public sector undertakings, where candidates
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are primarily selected on the basis of marks;
and

(c) the reasons why Government do not
rate the various Universities according
to quality and standard and give guidelines
to Government departments and public
sector undertakings for selection of their
employees ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : (a) to (c). It is true that there is
considerable variation in the marks awarded
in different universities and also in different
subjects. This is due to a variety of factors.
While a rating of the various Universities
is not feasible the University Grants
Commission has set up an Examination
Reform Unit to assist the Universities
in bringing about improvement in their
examination system.

Establishment of a School for Training of
Professional Pilots

2974, SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the recommendation of the
G. C. Arya Committee regarding a Central
Flying Training Scheol for the training of
professional pilots has been accepted by
Government; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The recommendation
that a Departmental School shculd be set
up to provide necessary training at top
level for professional pilots is under
consideration.

Absorbing of Instructors of N. F. €.

2975. SHRI N. SHIVAPPA :
SHRI S. M. BANERIEE :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government propose to
absorb the Instructors working under the
National Fitness Corps;

(b) whether the State Governments have
refused to utilise their services; and

(c) the steps Government  propose
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to take to absorb these instructors of
Mational Fitness Corps 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES(DR.V.K.R.V.
RAQ) : (a) to (c). Consequent Lo the decision
of the Government to decentralise the
Scheme of MNational Fitness Corps to the
State Governments and Union Territory
Administiations, Government has been
endeavouring to arrange the absorption of
the NDS Instructors in the States as well as
Union Territory Administrations. The
terms and conditions on which these
Instructors are to be taken over by the
States and Union Territory Administrations
are under discussion.

Scientists’ Exchange Programme between
India and Hungary

2976. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state;

(a) whether it is a fact that a Scientists’
exchange programmme was finalised between
India and Hungary for the period Novem-
ber, 1968 to November, 1969; and

(b) if so, the progress so far made in the
matter?

THE MINISTER OF EDUCATION
AND YOUTHSERVICES(DR.V.K.R.V.
RAOQ) : (a) Yes, Sir.

{b) A Statement is laid on the Table of
the House. [Placed in Librory. See
No. LT—2267/69]

Reservation of seats in Engineering Institu-
tions for Studcnis from Rural Areas

2977. SHRI N. SHIVAPPA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleascd to state:

(a) whether there has been a demand for
reservation of seats for students from rural
areas in the Engineering institutions; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION
AND YOUTHSERVICES(DR. V. K.R. V.
RAO]) : {a) No such demand has been
received for the reservation of seats for
students from rural areas in engineering
institutions.
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(b) Does not arise.

Downward Trend of Internal Tourism at Hill
Stations

2978. SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether internal tourism is showing a
downward trend in the country because of
inefficient administration of local authorities
in Simla, Nainital, Darjeeling, Mussorie
and Srinagar in the matter of providing cheap
accommeodation, reasonable porter charges,
good food within the reach of an average
tourist and internal city transport service;

(b) whether the hoteliers charge exorbi-
tant rates at these hill stations and the
tourists are badly harassed at their hands;

(c) whether local municipalities have failed
to provide for shops to sell food at these
places; and

(d) whether Government propose to
intervene and help in the matter?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). The information asked
for by the Hon’ble Member is not readily
available as statistics for internal tourism are
not maintained by the Government of India,
this being primarily the responsibility of the
States concerned.

Return of Indian Scientists working in
U.S.A.

2979. SHRIMATISUDHA V. REDDY :
SHRI YOGENDRA SHARMA :
SHRI R. K. BIRLA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the number of Indian Scientists
working in U.S.A. ul present;

(b) whether Government are taking any
steps to make the service conditions in this
country attractive enough to entice them to
come back: and

(c) if so, the details thereof?
THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.

RAO) : (a) No precise information is
available.
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(b) and (c). Government is trying to
provide whatever facilitics are possible to
Indian Scientists residing abroad so that
their services could be utilised in the country.

Some of the steps taking are given below:

(f) The University Grants Commission
has under consideration a Scheme
for visiting  fellowships/visiting
professorships  with a view to
inviting  distinguished  scholars/
scientists of India who are at present
working/settled abroad.

(ff) CSIR has sent an enquiry to the
leading Indian Scientists abroad
to ascertain the type of assistance
and facilities they would require.

(ifi) A Statement showing the steps
taken to facilitate the retum
of Indian Scientists and Engineers
from abroad and to encourage them
to work and stay in the country is
attached.

Statement

The following steps have been taken to
facilitate return to scientific and technical
personnel to India:

(i) Creation of a Scientists’ Pool to
provide for temporary placement of
well-qualified Indian scientists and
technologists returning from abroad.

(i) Creation of supernumerary posts in
approved scientific institutions to
which temporary appointments can
be made quickly from among the
scientists working and studying
abroad.

(iii) The Union Public Service Com-
mission and most of the State Public
Service Commissions have agreed

to treat Indian scientists and
technologists  whose  particulars
appear in  MNational Register as

‘Personal Contact”  candidates for
all posts advertised by them. The
Union Public Serviee Commission
have also made arrangements for
interviewing Indian scientists and
tehaniogists abroad for posts in
India.

(iv) Maintenance of a Special Section
of the National Register of Scienti-
fic and Technical Personnel for
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enrolment of Indian scientists and
technologists abroad and for
the circulation of their names
to all Ministries, Departments of
the Government of India, State Gov-
ermnments, Union and State Public
Service Commissions, Universities,
Public Sector Industries and large
private sector establishments. The
names of such personncl are pub-
lished in the inonthly Technical
Manpower Bulletin (C. 8. I. R.)
which is distributed free to about
3000 organisations all over India.

(¥) Provision for payment of travel
grant to scientists, who, on their
selection for appointment in
research institutions in India, urder-
take to serve thosc institutions for a
minimum period of three vears.

Explorations and Excavaticns by Archaeo-
logical Survey of India

2980. SHRIMATI SUDHA V. REDDY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the names of places where explora-
tions and excavations were undertaken by
the Archaeological Survey of India during
the last two years;

(b) whether some activities were also
undertaken in Mysore State; and

(c) if so, the details thereofl?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION  AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) The
names of the places where excavations and
explorations were undertaken by the
Archacological Survey of India during the
last two years is given in the attached state-
ment.

(b) Yes, Sir.

(c) During 1967-68, explorations were
conducted in District Dharwar and Kolar
Districts, and during 1968-69 in Districts
of Mysorc, North and South Kanara,
Besides, small-excavations were carried out
at  Budhitittu, in District Mysore and
Hunur in District Belgaum during 1968-69.

At Budhitittu, remains of the Nelithic
period were found. At Hunur, new type
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of megalithic tombs with gallery passage was

excavated.

Statement

List of areas where excavations were
conducted during 1967-68 and 1968-69.

1967-68.
(f) Chittoor, Mahboobnagar, Nellore
Districts in Andhra Pradesh.
(if) Gaya, Patna, Saran Districts in
Bihar,

(ii{) Ahmedabad, Bhavnagar, Junagadh,
Kutch, Mehsana, Rajkot, Sabar
Kantha, Surendra Nagar, Baroda,

Broach and Surat, Districts in
Gujarat.

(iv) Kangra & Mandi Districts in
Himachal.

(¥) Trichur District in Kerala.
(vi) Chingleput, Dharmapuri Districts

in Madras.

(vii) Chanda and Dhulia District in
Maharashtra

(viii) Dharwar & Kolar District in
Mysore.

(ix) Hissar District in Haryana.

(x) Basti, Kanpur, Lucknow, Meerut,
& Saharanpur Districts in U. P.

1968-69

(i) Sambalpur & Soneput Districts in
Orissa.

(i) Karnal, Hissar & Rohtak Districts
in Haryana.

(i) Jammu ip Kashmir,

(iv) Farrukhabad, Kanpur, Lucknow,
Meerut, MNainital, Saharanpur Dis-
tricts in Uttar Pradesh.

(v) Stone Age Sites in the eastern
Coastal area around Madras.

(vi) Mysore, North & South Kanara
Districts in Mysore.

(vii) Cannanore, Palghat Districts in
Kerala.

(viii) Kolaba, Ratnagiri, Dhulia, Nagpur,
Chanda Districts in Maharashtra.

(ix) Bulsar District in Gujarat,

(x} Ranchi District in Bihar,

(xi) Chittoor District in Andhra Pradesh.
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List of areas where excavations were con-

ducted during 1967-68 aud 1968-69
1967-68

(1) Paiyampalli in District North Arcot
(Tamil Nadu).

(2) Kalibangan in District Ganganagar
(Rajasthan).

(3) Burzahom in District
(Jammu & Kashmir),

Srinagar

1968-69
(1) Kalibangaa in District Ganganagar
(Rajasthan).
(2) Burzahom in District Srinagar

(Jammu & Kashmir),

(3) Pauni in District Bhandara (Maha-
rashtra).

(4) Hunur in District Belgaum (Mysore).

(5) Budhitittu in District
(Mysore).

Mysore
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Evaluation Committec to Choose Planes for
LA.C.W

2983. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that the Indian
Airlines Corporation, on finding it difficult
to get experts to constitute an evaluating
committee for the purpose of choosing
for the TAC from amongst the three types
of Jet planes DC-9, Boeing-737 (Ametican)
and TU-154 (Russian) have now decided
to leave it to the computer;

(b) if so, the progress made in processing
the data at the India Computer Centre; and

(c) the type of plane which the computer
has indicated for the IAC ?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). No Sir. An ‘ad hoc’
Committee has been constituted to advise
Government on the selection of a suitable
aircraft for Indian Airlines. This Com-
mittee  will consider the claims and
recorded performance of various types of
aircraft before making their recommendations
in regard to the type and number of eir-
craft to be purchased and for the purpose
of processing data may make use of a
computer. The Committee’s recommenda-
tions are cxpected to be available shortly.

Cancellation of Flights to India by Lebanese
Owned Middle East Airlines

29%4. SHRIMATI LA PALCHOU-
DHURI : Will the Minster of TOURISM
AND CIVIL AVIATION bec pleased to
state:

(a) whether it is a fact that the [ ebanese-
owned Middle East Airlines has recently
cancelled its flights to India as a protest
against some unresolved dispute with the
Government of India:

(L) if so, the details about the alleged dis-
pute:

(c) the staps being taken to expcdite
settlement of the dispute; and

(d) the impact of cancellation of the flights

on India-bound tourist traffic from the
Middle East?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The Middle East Airlines
have discontinued their twice weekly services
to Bombay with effect from 1st November,
1969. Mo reasons for discontinuance of the
services have been intimated to the Govern-
ment of India by the Lebanese authorities.

(b) and (c). Do not arise.

(d) No adverse impact of the disconti-
nuance of the flights is anticipated on the
tourist traffic to India from the Middle
East.

Displaced Central Government Employees of
the Former Princely States

2985. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleasea to state:

(a) whether it is a fact that the staff of
Residencies in former Princely Indian
States who were declared surplus to the
requirements of the Residencics were termed
and treated as “displaced Central Govern-
ment servants™ due to lapse of paramountcy
and abolition of all the Residencies in India
when India became Independent in August
1947;

(b) if so, whether the staff declared sur-
plus and termed as “‘displaced Central
servants’ referred to in part (a) above, were
to be treated at par in the matter of their
grades, scale of pay, increment, promotion
and other benefits, with those who were
already in the Central Government
Offices-Secretariat and otler subordinate
offices --where they were rehabilitated ;

(c) whether Government have received
any representations from such employecs
as referred to in part (a) above, who have
not been treated at par with those referred
to in part (b) in the matter of seniority and
promotion; and

(d) if so, their pumber and action taken to
remove their gricvances?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Government  servants who were
formerly employed in the various
residencies and regional organizations
of the late Political Department in
the former Indian States and whose services
had to be terminated on the winding up of
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those residencies and orga .izations on the
lapse of paramountcy were offered facilities
for registering themselves with the late
Transfer Bureau set up under the Ministry
of Home Affairs for nomination to posts
under the Government of India. As in the
case of other permanent displaced Govt.
servants Supernumerary  posts  were
also created in the Ministries/Deptts./ Offi-
ces in which those persons were absorbed
to accommodate their lien. On the regular
absorption in the services of the Govt, of
India they were subject to all the rules and
regulations relating to the conditions of
service as applicable to other Central
Government Employees and such orders/
instructions which were issued in relation
to this Category of employees.

(c) The Ministry of Home Affairs have
not received any such representation inthe
recent past.

(d) Does not arise.

Autonomous Districts for NEFA, Manipur
and Tripura
2986. SHRI NAMBIAR :
SHRI P. GOPALAN :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Administrative Reforms
Commission recommended that arrange-
ments proposed for hill areas of N. E. F. A.
in relation to promotion of autonomous
districts and regions, should also be made
for hill areas of Manipur and Tribal belts of
Tripura;

(b) if so, steps taken to implement these
recommendations in Manipur and Tripura;
and

(c) whether immediate steps will be taken
to demarcate tribal belts of Tripura and keep
that belt reserved for the tribal people?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA}: (a) Yes,
Sir,

(b) and (c). The recommendations of the
Administrative Reforms Commission are
still under examination of the Government
of India and no final decision has been
taken so far,
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Investigation in Tripura by Intelligence Bureau

2987. SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :
SHRI A. K. GOPALAN :

SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases in which Central
Intelligence Bureau carried out investiga-
tion in Tripura in matters of corrupt prac-
tices during 1966-67, 1967-68 and 1968-69;

(b) the number of cases in which such
corrupt practices have been proved and
necessary punishment given;

(c) whether any Gazetted Officers of
Tripura Government were involved in such
cases, and

(d) if so, their names and posts held by
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
The reference is presumably to Central
Bureau of Investigation.

The information is being collected and
will be laid on the Table of the House.

Proposals to improve Working of Universities

2988. SHRI NARENDRA SINGH
MAHIDA :
SHRI N. R. DEOGHARE:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that he has made
specific proposals to improve the working
of the Universities;

(b) if so, the details thereof; and

(c) the steps which are being taken to
implement these proposals 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAQ) : (a) to (c). In his address to the
Conference of Vice-Chancellors held in
April 1969, the Education Minister made
certain suggestions for improvement of
higher education in the country. These
suggestions were considered by the Con-
ference and its recommendations are
contained in the Report of the Conference,
copies of which have been placed in the
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Parliament Library. The report has been
circulated to all the  Universities for
consideration and implementation of the
suggestions and recommendations contained
init.

Setting up of Museum at Lothal in Gujarat

2989. SHRI NARENDRA ! SINGH
MAHIDA: Will the Minister of EDUCA-
TION AND YOUTH SERVICES be pleased
1o state:

(a) the progress made so far in setting up
of museum at Lothal in Gujarat; and

(b) the time by which the work is likely
to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH  SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH) : (a) The
work of constructing the building is in
hand.

(b) By 1971.

Parliamentary Delegation to Ladakh

2990. SHRI S. C. SAMANTA : Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the reaction of the Parliamentary
Delegation which visited Ladakh in the
month of October last in a tour sponsored
by his Ministry;

(b) whether it is a fact that the Buddhists
are not able to pursue their religion with
complete freedom;

(c) if so, the steps being taken to allow
them full liberty; and

(d) the important suggestions given by the
delegation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The visit
of a group of ten Members of Parliament
to Ladakh for an on the spot study of the
economic growth and development needs of
the region, which was fixed to take place
from 3rd to 6th October, 1969, had to be
postponed as acceptance was not received
from most of the Members who were
invited.

(b) No, Sir.
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(c) Does not arise.
(d) Does not arise.

Confirmation of Manipur Government
Employees

2991. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 985 on the 25th July,
1969, regarding confirmation of Manipur
Govarnment employees and state:

(a) whether 406 employees are declared
quasi-permanent and the 10 employees
declared permanent;

(b) whether the work-charged employees
are declared permanent and quasi-perma-
nent;

(c) if so, how many declared permanent
and gquasi-permanent; and

(d) if the reply to part (b) above be in tha
negative, the reason for delay and the
progress, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) Manipur Goveroment have informed
that sixty one employees have been declared
quasi-permanent and seven permanent and
the cases of the remaining employees
are beiug processed by them,

(b) to (d). An ad hoc committee has been
constituted by the Manipur Government
to go through the service records of the work-
charged employees and necessary action
will be taken by the Manipur Government
after their work is completed. Manipur
Government say that that is likely to take
some time.

University Centre at Imphal

2992. SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer
to the reply given to Unstarred Question
No. 986 on the 25th July, 1969 regarding
University Centre at Imphal and state:

(a) whether the Manipur Administration
have accepted the recommendation of the
Committee regarding the opening of Post-
Graduate classes in Manipur D. M. College;

(b) il so, the progress in opening post-
graduate classes; and
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(c) if the reply to part (a) above be in the
negative, the reection of the Manipur
Administration and the consequent reaction
of the Central Government thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO) : (a)to (c). Th: University Grants
Commission reconsidered its earlier . deci-
sion, at its meeting held in  August,
1969. After teking into consideration all
the relevant factors, it was felt that it may
be an advantage to have a University Centre
rather than start post-graduate courses at
the D. M. College. Insetting up the Centre,
the programme would have to be carefully
phased out and courses planned on the
basis of need and facilities available there.

In the light of the views of the Com-
mission, the Vice-Chancellor, Gauhati
University was requested by the Com-
mission to consider this matter and
discuss it with the Manipur Administration,
if necessary. Mo further communication
has been received by the Commission
either from the Gauhati University or the
Manipur Administration on the subject.

Delhi-Calcutta flight via Kanpur, Banaras
and Patna

2993. SHRI S. M. BANERJEE : Will
the Minister of TOURISM AND CIVIL
AVIATION b= plcased to state:

(a) whether it is a fact that the Delhi-
Calcutta flight via Kanpur, Banaras, Patna
has been gradually curtailed to 4 days
in a week;

(b} if so, whether it has been brought to
his notice that this has resulted in grow-
ing discontentment among the people of
Kanpur; and

(c) if so, whether crders have since been
issued to restore this flight for the rest of the
days?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (¢). During the period
from November 11, 1968 to April 14, 1969
service 1C-411/412 with Friendship type of
aircraft operated on the route Dethi-Kanpur-
Allahabad-Banaras-Ranchi-Calcutta and
return on three days of the weck and Delhi-
Kanpur-Banaras-Patna-Ranchi-Calcutta and
return on the other four days. From
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15-4-69, service IC-H1/412 operated Delhi-
Kanpur-Banaras - Patna - Ranchi - Calcutta
and return ou four days of the week
and Delhi - Lucknow - Allahabad - Patna-
Ranchi-Calcutta and return on the other
three days of the week. With the intro-
duction of the current Winter Schedule
effective from st November, 1969, service
IC-411/412 continues to operate four times
a week via Kanpur and three times a week
via Lucknow. The traffic on sectors
Kanpur - Patpa - Kanpur and Kanpur-
Ranchi-Kanpur is negligible. The traffic,
therefore, does not justify additional fre-
quencies.

Foreign Exchange demand of West Bengal
Government for Importing Spare Paris for
State Buses

2091 . SHRI S. M. BANERIJEE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that West Bengal
Government demanded forecign exchange
for importing spare parts for 200 State buses
which are lying idle; and

(b) if so, whether their request has
been conceded and the amount of foreign
excahnge sanctioned?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

(b) Yes. An import licence of the c.i.f.
value of Rs. 10,34,720 has been issued to
the Calcutta State Transport Corporation
for the import of motor spares.

Participation by Re-Recognised Unions in
Joint Consultative Machinery

2995. SHR1 S. M. BANERIJEE : Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Unions and Federations
which lost their recognition as a result of
their participation in 19th September, 1968
strike and whose recognition were restored,
have been allowed to participate in the Jeint
Consultative Machingry; and

(b) if not, the rcasons for the same?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
federations/unions/ associations, which
lost their recognition as a result of their
participation in the 19th September, 1968,
strike. and which were participating in the
J. €. M. before their derecognition,
are being allowed to participate in the
J. C. M. at the appropriate level after they
are granted recognition.

(b) Does not arise,

Purchase of a Dredger by Visakhapatnam
Port Trust

2997. SHRI P. C. ADICHAN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state:

(a) whether the Port Trust of Visakha-
patnam had purchased a dredger from the
Port Commissioners of Calcutta;

(b) if so, the purpose for which it was
purchased ;

(c) whether it is in a good condition to
carry on the work for wkich it was intended;

(d) the total number of days it was put
to use from the date oi its arrival in Visakha-
patnam Port upto date; and

(c) what is the total quantity that was
dredged during the said period?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFIARS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

Written Answers 190

(b) The dredger was purchased to supple-
ment the dredging in the sand trap and
entrance channel and replenishing the sand
in the northern beach.

(c) Yes.
(d) 45 days from the 10th January, 1969
upto the 15th November, 1969,

(e) The total quantity dredged during
the period from the 10th January, 1969 upto
the 15th November, 1969, was 100.63 lakh
cubic feet as detailed below:

({n lakh
cubic ft.)

15.41
85.22

(1) Dredger ‘PANSY"
(2) Dredger ‘VIZAGAPATNAM’

Grants to Private Colleges, Schools in
Kerala

2998. SHRI P. C. ADICHAN : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) the amount of aid given by the
Government of India to the various private
colleges, schools and other private educa-
tional intitutions in Kerala during the years
1966-67, 1967-68 and 1968-69;

(b) the criteria adopted for the purpose;
and

(c) how much of the aid was actually
utilised and the steps taken to ensure
proper use for such aid?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R.V.
RAO) : (a) Grants given by .

I. University
Grants Com- 1966-67
mission Rs.

(for colleges) 8,17,968
1L. Ministry of
Education &
Y.S.
(i) Engineering Col-
leges/Polytechnics
(i) High/Higher Se-
condary and Basic
Training Schools
and Indian lan-
guages Institutions.

UL N.C.E.R.T.

17,73,575

96,885
46283

1967-68 1968-69
Rs. Rs.
6,74,478 12,05,402
17,59,408 22,86,130
1,36,379 1,10,008
41,273 44,400
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(b) Assistance to the institutions in
Kerala was given under various schemes in
accordance with the approved pattern.
Criteria for assistance differ from scheme
to scheme. Generally the needs of the
institution concerned and its stage of
development are taken into consideration.

(c) Information in respect of aid actually
utilised is not readily available. The second
and subsequent instalments of the grants
are generally released on the basis of progress
of work and expenditure. On the comple-
tion of the project, the institutions are
required to furnish the utilization certificates
by the Chartered Accountant/Government
Auditor certifying that the grant has been
utilised for the purpose for which it was
sanctioned and was spentin accordance with
the terms and conditions of the sanction. In
case of grants for building programmes,
completion certificate is also obtained.

Janata Air Service between Calcutta and
Agartala

2999. SHRI NAMBIAR :
SHRI P. RAMAMURTI :
SHRI P. GOPALAN :
SHRI MOHAMMAD ISMAIL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is a great rush of passen-
gers to get accommodation in Janata Air
service run once a day between Calcutta and
Agartala;

(b) if s0, whether Janata Air Service could
be run at least twice a day on this route;
and

(c) whether, as an alternative, adequate
subsidy could be provided to bring down
the rate of fare for all other services cn this
route ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) Mo, Sir, because the Janata Service is
being operated by Dakotas which are in the
process of being phased out.

(c) Ne, Sir. The fares for services in the
Assam arcas arc already less than the fares
for services operated in other parts of the
country.
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Erosion by Ganga (CA)
Setting up of a Road Transport Corporation

in Tripura

3000. SHRI UMANATH :

SHRI P. GOPALAN :
SHRI BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL :

SHRI KIRIT BIKRAM DEB
BURMAN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether any money has been sanc-
tioned for setting up ofa Road Transport
Corporation in Tripura;

(b) if so, the details thereof; and

(c) if implementation of this scheme has
been delayed, the reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS; AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to(c). An outlay of
Rs. 60 lakhs was accepted for road transport
schemes in the public sector in Tripura
during the Fourth Plan period and of Rs. 20
lakhs during 1969-70, on an ad hoc basis,
pending preparation of a detailed scheme.
Subsequently, the outlay for 1969-70 was
reduced to Rs. 10 lakhs by the Planning
Commission,

A detailed scheme for the setting up of a
Road Transport Corporation in Tripura
in the Fourth Five Year Plan pcriod,
envisaging an outlay of Rs. 130 lakhs, has
been received from the Government of
Tripura recently. The schcme is under
consideration, in consultation with the Plan-
ning Commission and Ministry of Finance.

12 hrs.
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : Due
to meandering of river Ganga, elosion
occurs on one side, while shoaling occurs
on the other side from time to time. In
recept years, erosion in the upstream and
downstream reaches of Mokameh bridge
has become more pronounced. Also ero-
sion has been taking place lower down at
Rahimpur and Mansi on the left bank of
the Ganga. This year due to sustained
and heavy floods in the Ganga, erosion has
assumed serious proportion in some places.

In the Barkaya area in a reach of 30 km.
on the right side of the Ganga downstream
of Mokameh Bridge, eight villages located
in the Khadire areathat is riverine area
including Jatepur, Kishanpur, Diotola,
Pathua and Sherpur have been affected.
The extent of erosion during this year is
about 250 hectares.  For the rehabilitation
of the population affected by erosion a
Special Cell has been created in the State
Revenue Department under the charge of
a Special Officer. The State Government
have also decided to bear the entire cost of
acquisition of land to help rehabilitation of
the erosion affected people.

Al Mansi the main railway line connecting
Assam and the National Highway No. 31
have been under threat and danger of erosion
from the year 1962. As a result of detailed
discussions by a special technical committee,
protective measures have been undeitaken
at Mansi. These consisted of twelve spurs
atacost of Rs. 41 lakhs. Since thena
further amount of Rs. 34 lakhs has been
spent in  maintaining them. As stated
above, this year there has been severe
attack on some of the spurs. During the
floods of 1969, the spurs protecting the
Mational Highway No. 31 and the Railways,
and the arca behind, withstood the floods
without much damage due to the constant
attention paid by the Railways but serious
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embayment occurred between some of the
spurs. After inspecting the site on 15th
Szptember, 1969, I suggested that imme-
diate remedial measures to protect the Mansi
area should be investigated. An expert
committee of engineers  visited the site
on 25-11-69 and discussed the further
measures that were to be taken for preventing
further movement of the river endangering
the National Highway and the Railway
Line. These will be discussed shortly to
settle the additional measures that are to
be taken for holding the river at the present
course at Mansi.

Severe erosion is also noticed near
Rahimpur five miles upstream of the Mansi,
where it has taken place in a width of 3 to
15 meters in a length of 350 meters. Part of
Rahimpur village and adjoining aress have
been affected.

The expert committee of engineers of
Ganga River Commission are being asked
to inspect, study and report on the erosion
problems of Mokameh, Barhaya and
Rahimpur areas.

st gHe owWe WY : Wl wWERA
& ot fadew @ F g @ § SW
# qg ATE T -

In recent years erosion in the upstream

and downstream reaches of Mokameh
bridge has become more pronounced.
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At Mansi the main railway linc connecting
Assam and the National Highway No. 31
have been under threat and danger of erosion
from 1962,
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A cell has been created.
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The State Government have also decided
to bear the entire cost.
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The expert committee of engineers of
Ganga River Commission are being
asked to inspect, study and report on the

erosion problems of Mokameh, Barhaya _
and Rahimpur areas.
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DR. K. L. RAO : Sir, it is true that the
construction of the Mokameh bridge has
some effect. But that effect is always
confined to a local area, to a distance of
about 20 miles. The erosion at Manasi
is entirely due to the meandering of
the river. For example, the River Ganga
at Manasi today is where it was in 1900.
The river was exactly where it is today.
Then it went down to the south, to nearly a
distance of 4 miles. Then it was swinging
back to the north and now it is where it was
in 1900. While there is some effect, one
cannot say that no effect has been there;
any kind of structure does have an effect
on the stability of the river or the direction
of the flow. Therefore, while the Mokameh
bridge has got some effect the meandering
of the river and the suffering of the people
due to erosion is not due to railways cn-
tirely.

Then, with regard to the other question, 1
have submitted already a statement while
answering. So far as Manasi 15 concerned it
is a very important and critical area, the
width of the land is very little between the
Bagmati-Kosi system and the Ganga and
we don't want Ganga to go into Bagmati and
it is for that reason that we are taking special
steps. A committee has gone into the
mattel. We will take remedial measures.

With regard to the other reaches of
Ganga there is a Commission that will look
into it. It consists of the Chief Engineer
of UP, the Chiefl Engineer of Bihar and the
Flood Control Chief Engineer and the
Director of Poona Research Station and
some experts. They will shortly go into
these things and see whether it is possible
to protect the other areas which have been
mentioned.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : The hon. Minister
has been pleased to say that the damage
was only partly due to the railway bridge.
He also said that the meandering of the
Ganges began somewhere in 1930. I want
to know when this Mokamchk bridge was
built and whether the enginecrs in charge
of the construction of the bridge at that
time had any knowledge of the variation
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and the instability of the river before they
finally accepted the present design and site.
It is said that the river is about 15,000 feet
broad there but the bridge is only 6,000
feet long, and, therefore, it has given rise
to the swelling of the river and the rushing
of waters, and that is greatly responsibl* for
the flooding of the area. So, will there
be some coordination between the Food
Department and the Railway Department
when they try to construct bridges over
rivers, particularly when they know that the
course of the river has been shifting from
time to time?

DR. K. L. RAO : The bridge was cons-
tructed from 1956 to 1959. As [ have sub-
mitted already, a bridge or any structure,
whether it be barrage or anything else on a
river is bound to have some effect on the
course of the river and the direction of the
flow. There was coordination with the
railways when the rail bridge was construc-
ted. All the people concerned were
consulted and they fixed up the direction and
the dimensions of the bridge. But we must
be prepared for this kind of meandering of
the river. We have erosion not only at the
Mokameh bridge site, but I happen to visit
the area all-along the Ganga right from UP
to Bengal, and 1 found that there was severe
erosion at a number of places, such as
Aurangabad, Malda, Berea Ballia etc. The
meandering is a characteristic of the river.

=it sTRwax fog (@far) @ serer
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“During the floods of 1969, the spurs
protecting the National Highway No. 31
and the Railways, and the area behind,
withstood the floods without much
damage due to the constant attention
paid by the Railways but serious em-

bayment occurred between some of the
spurs.
TR 3w F49 F Jaoh,
=Y FOT qTL, 25 AqFAL HT TH a9
faFast ™ 91 T W W AR
AT SET 41 | IR 3t Far R
g § AW AN @ FHAN, w4
&Y UHT AN H1T TH TAF FI F219
¥ a9 & gq AT @ oy
A &S §A FgN TS g f
T EATL AEMAET § FH O IRE
ag A9 FEl, g 27 AAvET F ife
A F 99 99 & G9TEEET § 9 &
IO H FEMA AT FET !
“The Chairman of the Ganga-Brahma-
putra Technical Sub-committee, Mr.
Krishna Murare, Chief Engineer
(Flood and Irrigation), UP was ex-
tremely reticent when a press party met
him after a closed-docr meeting of the
team lasting for thre=  hours. He
merely said that the decision lay with the

Government and the authorities con-
cerned.”.
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DR. K. L. RAO : It is true that a com-
mittee headed by the UP Chiel Engineer,
Shri Krishan Murare went there. I do
not know why he made that statement.
Officials are not authorised to make any
statemnents, they are only to submit their
reports. The'reportisstillawaited. Never-
theless, I can assure the hon. Member that
in view of the fact the Manasi is a very
critical area and it is only four miles between
the Ganga and the Bagmati and the Kosi
system, we have to ensure that no land
is lost there, and, therefore, it is almost
certain that we shall not allow the Manasi
erosion to proceed further. That is why
we shall spend some more money and see
that the protective works are maintained
intact.

MR. SPEAKER : Now, we shall take up
the next item.

12.16 hrs.

RE. THEFT OF SECRET DEFENCE
DOCUMENT FROM CSIO, CHANDI-
GARH

SHRI. M. L. SONDHI : (New
Delhi) : I would like to know what hLas
happened in regard to the Chandigarh
matter. At Chandigarh, there is the Central
Scientific Instruments Oiganisation......

MR. SPEAKER : I would request Shri
M. L. Sondhi to resume his seat......

SHRI M. L. SONDHI : It is a crisis there;
it is an emergency there, and some action
is necessary today, because 1 have had
telephone reports, and the Sratesman is also
in your hands, and you know what the
position is. Somebody may commit sui-
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cide. Hec has written to the Prime Minister

MR. SPEAKER : I am going to say
something on it. Let the hon. Member sit
down now.

SHRI M. L. SONDHI : I want to convey
to you the latest information bacause you left
Chandigarh long ago. It is a very serious
situation there. The setting up of the
Sarkar Committee or any other committee
does not justify ministerial bankruptcy.

SHRI INDRAJIT GUPTA (Alipore) :
We are all concerned about it. You may,
therefore, kindly allow a calling-attention-
notice.

SHRI M. L. SONDHI : I had come to
your Chamber and I had explained the
position. . ......

MR. SPEAKER : Now, the hon. Member
should sit down, when I am on my legs.

SHRI M. L. SONDHI : I have not rissn
without your permission.

MR. SPEAKER :Iam going to tell him
something about it. Let him sit down.

SHRI M. L. SONDHI : I had requested
you for your permission; therefore, please
do not give the impression as if I have risen
without your permission. It is wvery unfair
to me. I had taken your permission. I am
willing to resume my seat, but you should
clear the wrong impression.

MR. SPEAKER : He may be willing to do
many things. But the point is this. He
had met me in my Chamber. After that,
one or two more hon. Members had sent
their notices. 1 had told the hon. Member
that anything can be done, but now I have
decided to admit a calling-attention-notice
on it.

At least he should be reasonable to listen

SHRI M. L. SONDHI : Somebody may
commit suicide by Monday. There is a
civil war in thisinstitute. The hon. Minister
is the vice-president of the CSIR. Letters
have been written to the Prime Minister.
This House has time to discuss every
other matter, but it cannot find
time to discuss scientific affairs
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and it cannot discuss affairs rclating to
whether India is going to be turned into a
modern set-up? Rs. 16 crores are spent
every year. Defence seciets have gone
away, and they are all sitting pretty. Does
the Prime Minister deny that she received
a letter from Chandigarh, from a director of
a national institute, a responsible director and
assistant director. That is why I had met
you in your Chamber and requested your
permission. Is the attitude of Government
such as to be tolerated? They will wait
till Monday, by whick time the man may
die? He has written letters to the Prime
Minister about his anguish......

MR. SPEAKER : God help !

SHRI M. L. SONDHI: I am explaining to
you the urgency of the matter. And you
say we shall wait till Monday ?

MR. SPEAKER : I hope that hon.
Member will pity himself when I make
my observations. When he came to my
Chamber he said that he wantcd to make a
reference and 1 said I would ask the hon.
Minister to make a statement after he has
made the reference. After that, some
other notices were also pending, and then
I sent a message. ...

SHRI 5. M. BANERJEE (Kanpur) :
The hon. Minister is already considering the
matter. I had a talk with him.

MR. SPEAKER : I have already admitted
a calling-attention-notice. The hon.
Minister would not be in a position o make
a statement on the calling-attention-notice
tomorrow or on Sunday. So, even then, the
hon. Member will hgve to wait. The hon.
Member told me that he would be satisfied
with the hon. Minister’s statement.

SHRI M. L. SONDHI : There have been
precedents here.  The hon. Minister should
make a statement. When the China......

MR. SPEAKER :Tam not allowing any-
thing ......

SHRI M. L. SONDHI : The Prime
Minister is stitting  pretty herc. What
does she want to do to preserve the national
institute? Letters have been written to her
and nothing is being dome. This is what
devalues democracy in this country. They
are using the All India Radio to denounce
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several things about their party affairs, but

they are doing nothing in regard to scien-

tific matters. What has happened to the

Scientific Policy Resolution which Prime

Minister Nehru had moved here?

SHRI BAL RAJ MADHOK (South
Delhi) : May I make a suggestion ? If
he makes a statement here, the matter ends.
He can do it this evening. It is a small
thing. You can oblige in the matter.

MR. SPEAKER : I have admitted a
calling attention motion. The procedure
will have to be gone through.

SHRI M. L. SONDHI : It will come up
only on Monday,

12.21 hrs.
RE. SECOND OIL REFINERY IN
ASSAM

SHRI HEM BARUA (Mangaldai)
Before you pass on to the next item, may I
draw your attention to a very relevant matter
the demand of the Assam people fcr a
second oil refinery to be established in the
State? I submitted an adjournment motion
to you this morning. The Prime Minister
gave an assurance to the delegation of the
Sangram Parishad when they met her here.
The movement is not there mow. You
wanted some respite to think over it, and so
the movement is not there for about a
month, and still you have not made any
announcement. May I request the Prime
Minister to make an announcement and
have a second oil refinery in Assam in the
public sector very soon ?

SHRI S. M. BANERIJEE (Kanpur)
rose—

MR. SPEAKER : Yes, Mr. Banerjee,
what is it ?

SHRI S. M. BANERIJEE : I would only
like to know about this oil refinery.
You have already agreed yesterday. Shri
Kalita has already tabled a motion.

MR. SPEAKER : You cannot raise it
without my permission.

SHRI S. M. BANERJEE : Another small
point.

MR. SPEAKER : No, no.
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SHRI S. M. BANERIEE : You called me.
Let me finich.

MR. SPEAKER: I have told you it cannot
be brought up without my permission here.

SHRI S. M. BANERJEE : Please allow
me to finish.

MR. SPEAKER : Itis not on the agenda.
How can I allow you ?  Anything that is
not on the agenda, I cannot permit.

SHRI S. M. BANERIJEE : 1 was sub-
mitting before you......

MR. SPEAKER : Are you on a point of
order?

SHRI S. M. BANERJEE : Tam not on a
point of order.

MR. SPEAKER : Then, kindly sit down.
Mr. Sondhi, you have set up a very bad
precedent.

SHRI S. M. BANERJEE : It was not a
rehearsal. You really called me.

MR. SPEAKER : 1 did not know what
you were going to say. When I learnt it,
I asked you to sit down.

SHRI S. M. BANERIJEE : You called
me.

MR. SPEAKER . Yes, and now Iask
you to resume your seat.,

12.23 hrs.

RE. MEETING OF CERTAIN OFFICERS
WITH SHRI T.T. KRISHNAMACHARI
—contd.
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SHRI S. S. KOTHARI (Mandsaur) :
Shri T. T. Krishnamachari's ideas on taxa-
tion arc obsolete. The Prime Minister must
consult some greater people. Otherwise,
1 do not know what will be the fate of the
Indian economy.
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DR. RAM SUBHAG SINGH
{Buxar) : Tt was stated earlier that they
went with the approval of the Prime Minister
whereas the Prime Minister said: they asked
me whether they could go there or not
and 1 said that they could go. On behalfl
of the Government side it was stated that no
notes had been left whereas later on it was
admitted that notes were left by these officers.
This is a matter which must be referred to
the privileges Committee.

SHRI SAMAR GUHA ( Contai ) :
May I say with reference to the statement
made by the Deputy Minister of this House,
Raja Bhanu Prakash Singh........

MR. SPEAKER : That is a different
matter.

SHRI K. NARAYANA RAO (Bob-
bili) : Ona point of order. The other day
in the proceedings there was reference to
secret official  documents. If we allow
Members of Parliament...... (Interruptions)

AN HON. MEMBER : This is not a
District Court; this is Parliament.

MR. SPEAKER : It is not a question
which involves legalities; it is a question of
fact.
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If you want to hear me 1 can tell you that
there is nothing about new taxation, nothing
about budget; nor is it signed by anybody.
It is just a typed note.

SHRI S.S. KOTHARI : Anything about
expenditure tax?

MR. SPEAKER : Nothing about that.
I have carefully gone into this once, twice,
thrice.

SHRI S, M. BANERIJEE : Better lay
that paper on the Table of the House and
circulate it.

MR. SPEAKER : Circulate it on whose
behalf ? There is none to signit. So,
under these circumstances, I do not
think there is any question of privilege.

As for the other matter, I have gone
through the note passed on by Dr. Ram
Subhag Singh about the contradictions.
About this, the question is between direc-
tive and approval. The officers came and
said we want to call upon him. *‘Can we
go 7 And she says “You may, but I do
not treat it as a directive.” One may
treat it as approval or treat it as per-
mission o1 anything. Ido not find there
is any material on which we can base any-
thing. We cannot hairsplit on the wording
as to what is permission what is approval
and what is directive, [ do not think this
question is worth going in for a privilege
motion. 1 therefore think there is no
privilege.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : 1 want to raise a point of order,
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MR. SPEAKER : If you want a ruling,
1 have already given my ruling. I do not
think there is anything more to be done.

SHRI ABDUL GHANI DAR : I am not
challenging your ruling.

ot g fomd © s WEIRE, F
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g

SHRI ABDUL GHANI DAR : I do not
challenge your ruling. Your ruling is a
ruling. 1 am only raising this question.
The State Minister has said that nationalisa-
tion of banking, social welfare and works
and housing were the subjects discussed
with him. Here, some hon. Members have
raised the question as to why the Secretaries
of these departments had not gone there,
and why only the Sccretaries in the Finance
Ministry went. The Prime Minister, while
making her statement, could not make this
point clear as to why the Finance Secretaries
alone went. (Inferruption)

SHR1 KRISHNA KUMAR CHATTER-
JI (Howrah) : Sir, he cannot go on
speaking on the Speaker's ruling. ([nterrup-
tion). Are you allowing discussion after your
ruling, Sir? (Interruption)
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : If this question is
reopened, if you permit a debate here, then
I am prepared to stand by what I have said.
But now, you in your wisdom have decided
that this question would not be referred to
the Privileges Committee. You mentioned
something about Shri Bakshi. ([mterrup-
rion). And it seems, according to your
statement, he has given a statement saying
that “I have not recorded anything." On
this basis only you are giving your finding.
1 do not know when the matter that was
raised is so serious, whether it was proper
for you to base your conclusions on the
basis of the statcment of the officers con-
cerned. Of course, I am not questioning
your ruling. 1 am only pointing out that
merely because the officer concerned has
denied it, or said that he has given only this
statement and no other statement—I do not
know whether he has said that or not, but I
could imagine it from the trend of the ruling. .

MR. SPEAKER : I am still prepared to
revise my ruling if anything clse is brought
1o my notice.

SHRI SURENDRANATH DWIVEDY :
Then we shall discuss it.

MR. SPEAKER : The material led
before me, the statement and the paper I
got from Shri Govindan Nair and the paper
sent to me by the Prime Minister I applied
my mind to them not once or twice but
thrice. 1 have gone into every word of it
and 1 can safely say that there was nothing
about budget proposals or anything which
could be the subject matter of a privilege
motion,
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SHRIMATI SHARDA MUKERIJEE
(Ratnagiri ) : May 1 point out......

MR. SPEAKER : I am not
allow any debate in this.

going to

12.36 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE INDIAN SCHOOL OF
MINES

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : I beg to lay on the Table a copy of
the Annual Report of the Indian School
of Mines, Dhanbad for the period 1st July
1967 to 31st March 1968. [Placed in
Library. See No. LT-2237/69]

SHRI LOBO, PRABHU (Udipi) : Sir,
1 want to draw your attention to one point.
This Repoit relates to the year ending March
1968. This has come before the House
after 20 months. It is as cold as mutton.
S0, I would like to have an assurance from
the Minister that such delays will not recur.

SHRI S. K. TAPURIAH (Pali) : Sir,
you should ask for his explanation for the
aelay .

MR. SPEAKER : Is he raising a discus-
sion ?

SHRI RANGA (Shrikakulam) :
The usual practice is that we raise such
objection when papers are being laid and it
is for the Chair to direct them not to cause
delays. There are many instanccs where
delay has taken place and that is why, Sir,
1 wrote to you a letter, drawing your atten-
tion to this.

MR. SPEAKER : The Minister should
ensure that no such delay takcs place.

AIrRCRAFT (FIFTH AMENDMENT) RULES

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : I beg to lay onthe Table a copy
of the Aircraft (Filth amendment) Rules,
1969, published in Notification No. G, 8. R.
2379 in Gazette of India dated thé® 11ih
October, 1969, under section 14A of the
Aircraft Act, 1934 together with an cxplana-
tory note. [Placed in Library. See No.
LT-2238/69]
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RePORT AND CERTIFIED ACCOUNTS OF
SHIPPING DEVELOPMENT FUND COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND

" TRANSPORT (SHRIRAGHU RAMAIAH):

I beg to lay on the Table a copy of the
Report and Certified Accounts (Hindi and
English versions) of the Shipping Develop-
ment Fund Committee for the year 1967-68,
together with the Audit Report thereon,
under sub-section (6) of section 16 of the
Merchant Shipping Act, 1958, {Pfarm" in
Library. See No, LT-2239/69).

NOTIFICATIONS UNDER ALL INDIA SERVICES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : I beg to
lay on the Table:

(1) A copy each of the following Noti-
fications under sub-section (2) of
section 3 of the All India Services
Act, 1951:

() The Tadian Administrative
Service (Fixation of Cadre
Strength) Fourth Amendment
Regulations, 1969, published in
Notification No. G. 5. R. 1884
in Gazette of India dated the
9th August, 1969,

(ii) The Seventh Amendment of
1969 to the Indian Administra-
tive Service (Pay) Rules,
1954, published in Notification
No. G. 8. R. 1885 in Gazette
of India dated the 9th August,
1969.

(iiiy The Indian Administrativs
Service (Fixation of Cadre
(Fixation of Cadre Strength)
Eightt: Amendmznt Regulations,
1959, published in Notification
No. G. 8. R. 2614 in Gazette
of India dated the 15th
November, 1969.

(iv) The Fifteenth Amendment of
1969 to the Indian Administra-
tive Service (Pay) Rules, 1954,
published in Motification No.
G.S.R. 2615 in Gazette of
India dated the 15th Novem-
ber, 1969,
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[Shri Vidya Charan Shukla]

(2) A statement showing reasons for
delay in laying the Notifications
mentioned at (i) and (ii) of item (1)
above.

[Placed in Library. See No. LT-2240/
69].

SHRI S. K. TAPURIAH : In this case,
a statement has been given about the reasons
for the delay. The same thing should have
been done by Dr. Rao also.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages reccived from the

Secretary of Rajya Sabha —

(i) “In accordance with the provisions
of rule 127 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held
on the 2nd December, 1969, agreed
without any amendment to the
Oilfields (Regulation and Develop-
ment) Amendment Bill, 1969, whick
was passed by the Lok Sabha at
its sitting held on the 18th Novem-
ber, 1969.”

(ii) “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am dirceted to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 3rd December,
1969, agreed without any amend-
ment to the Khuda Bakhash Oriental
Public Library Bill, 1960 which was
passed by the Lok Sabha it its
sitting held on the 18th November,
1969™.

ASSENT TO BILL

SECRETARY : Sir, T also lay on the
Table the Wakf (Amendment) Bill, 1969
passed by the House of Parliament during
the current session and assented to since
a report was last made to the House on
on the 18th November, 1969.
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12.39 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY ' AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : With your permission, Sir,
Trise to announce that Government Business
in this House during the week commencing
8th December, 1969, will consist of :—

(1) Further discussion of the motion
moved by the Minister of Home

Affairs regarding the statement on
communal situation in the country.

(2) Further consideration and passing
of the Petroleum (Amendment) Bill,
1969,

(3) Consideration and passing of the
Constitution (Twenty-Third Amend-
ment) Bill, 1969, at 3 P.M. on
Monday, the 8th December, 1969,

(4) Consideration and passing of the
Monopolies and Restrictive Trade
Practices Bill, 1969, as passed by
Rajya Sabha.

(5) Discussion and voting on the Supple-
mentary Demands for Grants (Rail-
ways) for 1969-70,

SHRI RANGA (Srikakulam) : Sir, T
would like to suggest that between govern-
ment and yourself time should be found,
either for a two-hour discussion or one-hour
discussion or a Calling Attention Notice
on the pitiable condition of our sugarcane
growers resulting from accumulated sugar
stocks with the mills. These stocks had
been built up by the mills on the orders of the
Government that they should not sell 70
per cent of the production and should kecp
it there. A large portion of last years
production is still with them, with the result
that the price has gone down from Rs. 100,
as it used to be last year, to Rs. 70 this year,

MR. SPEAKER : We are going to discuss
it.

=t wy formdl (%) : anmer wEie,
# Faw ag FAT AR fF | e
TAE ¥ a1 39+ a2 W AW fauai
T 989 F9 &1 A4 faem? o ar
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1 g Arfgw) ST F am F gmr
Tfgw |

ot frr AW (a=R) 0 o
T qwgT wear g 5 o qanfear &
are & i g ATha |

SHRI 5. M. BANERJEE (Kanpur) :
Sir, as I mentioned yesterday, [ want the
Defence Minister to make a statement on
the growing surpluses declared in Ordnance
Clothing factories to the tune of 3,500.
There is practically no work in the Ordnance
clothing factories because bulk of the work
load has been transferred to the private
sector. 1 have been raising this issue and
have written you a letter about it. I do not
want any discussion of that but let the
Defence Minister——Shri Krishna is here—
take note of it and make a statement to allay
the fear lurking in the mind of defence em-
ployees that there is going to be retrench-
ment.

Secondly, there is going to be an all-India
strike by the LIC field officers on the 10th
December, 1969. Since the Prime Minister
is also the Finance Minister of this country,
1 would like her to make a statement and see
that the strikeis averted by calling their
representatives and having a discussion
for a peaceful settlement.

1 also fully support Shri Madhu Limaye’s
demand for discussion of the Defection
Committee's report...... (Interruption)

SHRI SAMAR GUHA (Contai) :
On the last Friday 1 had tried to draw
the attention of the Government to the
fact that a motion of mine for a fresh inquiry
into Netaji's death was admitted by you.

MR. SPEAKER
motion.

. That is a standing

SHRI SAMAR GUHA : He asked me
to remind about it. That motion has not
been taken up in the list of business.

Secondly, in today's papers a statement
in the name of Maharaja Bhanu Prakash
Singh, who is a deputy minister of this
Government, has come.

MR. SPEAKER : That does not relate to
the business of the House.
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SHRI SAMAR GUHA : Tt is a very
important point. Can a Union Mirister
issue a statement when the House is seized
of a matter ? The Home Minister had
assured us that the question of privy purses
was under the consideration of Government.
Can a minister issue a statement about that?
It is an improper act. 1 want this matter
to be taken into consideration.

SHRI NAMBIAR (Tiruchirappalli) :
Sir, I want a discussion on the
matter of land reforms. It was also included
in the list but no time was allotted for it.
The other day, the hon. Food and Agri-
culture Minister was speaking about land
reforms. It is a subject conceming the
whole of India. It is much neglected. All
the talk of helping the poor, the rural
masses goes, empty il the problem of land
reforms is not discussed,

Another thing that I want is that there
should be a discussion on the National
Labour Commission. It is an important
issue.

The discussion on the abolition of privy
purses must come in. Apart from that, I
want a discussion on the land reforms and
the National Labour Commission.

st v afe (79w ) @ e
IyEd wiewe faw, @ fodz T
FqrEE FHE, "as 7 4 fEar mar
2 g faw agd wgam & ofen
g fom@Ee €9 & 391 % 50 @@
wtfeardt, i anfeamd 480 A 9@
g, SH1 wEa e A g 0§ A
& g AT ERT § AT S g
o g # 99 faw 1 o F
T 999 4@ |

=+t SFTER Wl (Z9E) ¢ e
#ged, sawr o grm e fowe
THAT FT AT T HTA FATg F FTLHH
FY UNOT §HT F HAT FX @ G al
IH qUG F 7 ATYF ATHT F I €0
FET a1 fF &1 afadoei & s
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At 7 mmmn fF Averee ofefady
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T ara &, It Gfewr g @A TnfEw,
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e FRET F  UETET FE F
AT o Fo FWMT F1 Taoq FIA

3 g 7

SHRI P. K. DEO (Kalahandi) : Sir,
the Twenty-Third Constitution Amend-
ment Bill is going to be taken up on
Monday, the Bth December, 1969. In this
regard, I would like to point out that, even
though this has been decided in the Business
Advisory Committee, there is another aspect
which, I think, has not been brought to the
notice of the Business Advisory Committee.
The Joint Committee Report on the
Scheduled Castes and Scheduled Tribes
Amendment Bill, 1967 and the Joint Com-
mittee Report on the Welfare of Scheduled
Castes and Scheduled Tribes which was
headed by Shri Basumatari, in their recom-
mendations, have deleted certain castes and
certain tribes from the list of Scheduled
Castes and Scheduled Tribes. Unless we
discuss these two Joint Commitiec Reports,
how can we take part in the discussion on the
Twenty-Third  Constitution Amendment
Bill 7 We are all anxious that the reserva-
tion should be extended for a further period.
But we do not want some of the castes and
tribes being deleted. S¢, a discussion on
these two Joint Committee Reports is most
essential and it should precede any dis-
cussion on the Twenty-Third Constitution
Amendment Bill,
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7T | & fonve s E R o ww
et 9T @77 g =TT |

S of T F AT F Fg AR E
fs:

Mr. Chavan is the highest Home Minister
of India. He is creating havoc in this
country. He has given 31st December 1969
as the last date by which time the privy

purses of the princes will be withdrawn, I
hope he will fulfil it.

WEYEE FEA F1 A 01 T8 swrdE
21 A FgEAr A foe 9T TEw
&t Wi 1 7 o T e | o
FAM R e 74, FaEw g &
I G F AW G 1 R F oA A
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SHRI DHIRESWAR KALITA (Gau-
hati) : We want one-hour discussion for
discussing the Public Sector Refinery in
Assam and you have agreed to it. T want
discussion on that subject  inthe coming
week. We want discussion not in the next
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week, but we should take up in the coming
week.  That is my submission to you.

SHRI M. L. SONDHI  (New Delhi)
The Central Government has its responsi-
bility for Delhi. The hon. Minister here is
also Minister for Parliamentary Affairs and
also Minister for Transport and we want to
discuss about the Delhi Transport Under-
taking. We learn that some students have
burnt the buses in Shahdara. Some time
should be given to discuss the matter in the
interest of all of us. Some time must be
found in this session to know the Central
Government’s positive attitude on solving
the Delhi transport problem .

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 want to endorse th: sugges-
tion made by the hon. Member. We are very
anxious to see that the Constitution Amend-
ment Bill is passed as soon as possible. But
at the same time we have discovered that
many of the scheduled castes and scheduled
tribes are being left out of the list. There-
fore these two committee reports are very
important. These two committees have
submitted their report but they have not
been circulated. The Chanda Committee
and the Scheduled Caste Committee report
have to be circulated and these have to be
taken up for discussion. My submission is
that this Bill may be introduced but the dis-
cussion and finalisation should be after these
Committee reports have been discussed.

SHRI HEM BARUA (Mangaldia) :
May 1 submit one thing? There have been
persistent demands fo converting the All-
India Radio into a corporation. That should
be discussed in the House.

AN HON. MEMBER.: It is very impor-
tant now in view of the recent troubles.

SHRI KARTIK ORAON (Lohar-
daga) : The Registrar General of Census
Reports has written a letter to the Chairman,
Joint Committee on Scheduled Castes and
Tribes Orders (Amendment) Bill, 1967 that
the Bill must be passed definitely by the end
of this year. It is very important that this
should be given top priority. The Joint
Committee has submitted its Report but it is
not in the business of next week. If it is
putin the fag end of the session, 1am afraid,
that this may not be passed at all. So I
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would like the hon. Minister to give top
priority to this Bill. The Scheduled Castes
and Scheduled Tribes are put on Schedule,
but time is not scheduled for discussion.

it geo W (FETer) o dew #
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SHRI RAGHU RAMAIAH: Various
valuable suggzstions have been made. So
far as Shri Prakash Vir Shastri’s Motion is
concerned it was partly discussed and we will
certainly provide for further discussion.
The guestion is how to find the time for it
and how soon it can be done. Regarding
the suggestion made by Acharya Ranga the
Business Advisory Committee will takea
decision on principle. The question is what
date is to b: fixed and the time for it.
A suggestion was made by Shrimati
Sucheta Kripalani and I will certainly look
into it. Mot only here, but in the Business
Advisory Committee, numerous suggestions
have been made for discussion of very many
important subjects and the Business Advisory
Committee was not in a position to decide
how much time would be available. I said,
I would assess what the Government business
is which is to be transacted and what time
would be left and then priority is to be given
for various subjects. One hon. Member
mentioned about groundnut prices also. In
order to facilitate many ol the discussions
the Business Advisory Committee has recom-
mended that the House may sit till 6-30 P, M.
and it is coming before the House so that
more subjects can be discussed.

SHRI SHEQ NARAIN : I will opposeit.
You may extend the sitting of the House
by one more week. We can't sit for longer
time.

SHRI RAGHU RAMAIAH : Decision
of the Business Advisory Committee is for
the consideration of the House.

MR. SPEAKER : The hon. Minister has
promised that Government will try to find
time. He has promised that time permit-
ting, everything will bc taken.
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STATEMENT RE: LIMITED DEPART-

MENTAL EXAMINATION FOR PRO-

MOTION TO UFPER DIVISION GRADE
IN CENTRAL SECRETARIAT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : May I lay
the statement on the Table of the House?

MR. SPEAKER : Yes, he may lay it.

SHRI VIDYA CHARAN SHUKLA:
I beg to lay on the Table a statement on the
limited departmental competitive examina-
tion for promotion to the upper division
grade of the Central Secretariat Clerical
Service to be held by the UPSC commenc-
ing on the 10th December, 1969.

STATEMENT

The Central Secretariat Clerical Service
Scheme was sanctioned with effect from
May, 1954. The Scheme envisaged that a
proportion of vacancies in the grade of
Upper Division Clerk should be filled
through direct recruitment on the results of a
competitive examination. This provision
was to come into force after three years.
In the meantime, the Second Pay Commis-
sion was appointed by Government in 1957,
Instead of direct recruitment to the grade of
Upper Division Clerk, it recommended that
a proportion of the vacancies in that grade
might be filled up on the basis of a competi-
tive examination limited to Lower Division
Clerks. The Pay Commission found that
this would provide them with an opportunity
for early promotion to the grade of Upper
Division Clerk which would help to improve
the standard of efficiency. This recom-
mendation of the Pay Commission was
accepted by Government. Provision. was
made in the Central Secretariat Clerical
Service Rules notified in September, 1962
that 50 per cent of the vacancies in the grade
of Upper Division Clerk would be filled
on the basis of a departmental competitive
examination limited to the Lower Division
Clerks of the Central Secretariat Clerical
Service who had put in at least 5 years of
approved service and were below 30 years
of age. Subsequently, the age-limit was
enhanced to 40 years for the first two exami-
nations to provide opportunity to a larger
group for early promotion through the

direct recruitment served both to increase
the chances of promotion of Lower
Division Clerks to the Upper Division grade
providing an opportunity to bright young
clerks to get promotion on the basis of
merit, and at the same time ensure a higher
standard of efficiency in the Clerical Service.
The first examination scheduled to be held
in December, 1966 was postponed two days
before it was due to be held and later
cancelled on the representation of employess
against the conditions of eligibility. The
employees wanted no restrictions about
age-limit or the number of chances for
appearing at the examination. As the
scheme for Joint Consultative Machinery for
Central Government employees had come
into existence by that time, it was decided
to refer this matter to the Departmental
Council of the Ministry of Home Affairs,
A committee of the Council went into it and
it was discussed in three meetings of the
Departmental Council and ultimately dis-
agreement was recorded on the 26th-27th
April, 1964,

After considering all aspects of the matter
it was decided to hold the limited depart-
mental competitive examination for the
U.D. Grade according to the prescribed
rules. On the 12th April, 1969, U.P.S.C.
notified that the examination would be held
on 10th & 12th December, 1969. Over
1200 applications had been received by the
Commission by the last date for submission
of such applications in June, 1969. The
number of vacancies expected to be filled
up as a result of this examination is 75.

Discussions have been held with the

" organisations on this question in the Com-

mittee as well as in the Departmental Council
of the Ministry of Home Affairs. Govern-
ment have taken the decision to hold the
examination in accordance with the rules
which had been notified as far back as 1962
on the basis of the recommendations of the
Second Pay Commission. This decision is
both in the interest of the Service and the
efficiency of Government work.  This
decision has been arrived at after careful
consideration of all the points raised by the
staff side. There is no justification for post-
poning the examination which is now due to
be held inless thana week’s time for
which more than 1200 Lower Division
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Clerks have already applied and
U. P. S. C. have made all the arrangements.
We hope that in the larger interest of the
Service as a whole and in the interest of
efficiency, the Union will advise its members
to cooperate.

SHRI S. M. BANERIJEE (Kanpur) :
I want to say something on item No, 10.

st W9y wAwE () ST
TAT 97 IEFT qAIGAAF IO qel (HAT
a-......

st gF9 W FgAm (IwT)
Figwe T F A1 A 59 A FE |
A1 fitd s E ;o
MR. SPEAKER : Shri Molahu Prasad

is disturbing the House too much. There
should be some limit to it.

ELECTION TO COMMITTEE

CounciL OF INDIAN INSTITUTE OF SCIENCE,
BANGALORE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : I beg to move:

“That in pursuance of sub-clause (e)
of clause 9(1) of the Scheme for the
Administration and Management of the
Properties and Funds of the Indian
Institute of Science, Bangalore, read
with regulations 3.1 and 3.L.1 of the
Regulations of the Institute, this House
do proceed to elect, in such manper as
the Speaker may direct, two members
from among themselves, to serve as
members of the Council of the Indian
Institute of Science, Bangalore, for the
next term commencing from the Ist
January, 1970.” \

MR. SPEAKER : The question is :

“That in pursuance of sub-clause (e)
of clausc 9 (1) of the Scheme for the
Administration and Management of the
Propertics and Funds of the Indian
Institute of Science, Bangalore read with
regulations 3.1 and 3.1.1 of the Regula-
tions of the Institute, this House do
proceed to ¢'ect, in such manner as the
Speaker may direct, two members from
among themselves, to serve as members

Pofessors (§°.)
of the Council of the Indian Institute of
Science, Bangalore for the next term
commencing from the Ist Jaouary,
1970.”

The motion was adopted.

SHRI S. M. BANERJEE : I wanted to
say something on item 10. Kindly hear me. .

MR. SPEAKER : I have heard enough...

SHRI S. M. BANERIEE : I want to say
something on item No. 10 and not this,

MR. SPEAKER. : A statement has been
laid by the hon. Minister on that item.

SHRI S. M. BANERIJEE : That is true.
We wanted that statement to be read, be-
cause some people are already on a hunger-
strike. We do not know how it will affect
the Secretariat. I would request you to
kindly hear us. They want that the exami-
nation should be postponed.

MR. SPEAKER : I am sorry. I have
passed on to the next item.

BUSINESS ADVISORY COMMITTEE
Fortv-FIRsT REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RA-
MAIAH) : T beg to move:

“That this House do agree with the
Forty-first Report of the Business Advi-
sory Committee presented to the House
on the 4th December, 1969.”

MR. SPEAKER : The question is :

“That this House do agree with the
Forty-first Report of the Business
Advisory Committee presented to the
House on the 4th December. 1960."

The motion was adopted.

STATEMENT RE : FAST BY BIHAR
UNIVERSITY PROFESSORS

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.,
RAO) : With your permission, I would like
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to make a statement. Some hon. Members
referred yesterday to a fast undertaken by
some professors of the Bihar University
and desired that I should make a statement.
Telephonic inquiries made have revealed
that professors of the Langarsingh College
of the Bihar University, Muzaffarpur,
undertook a fast on December 3, 1969 in
connection with their demand for payment
of house rent allowance. The authorities
concerned settled the matter with the pro-
fessors and they ended their fast that very
day. The professors have been paid the
house rent allowance, in anticipation of
approval by the State Government.

SHRI JAGANNATH RAO JOSHI
(Bhopal) rose—

MR. SPEAKER: Oh yes. &Tqd
T & fir ot g & 1 Afea S@ R
foreft 7 AT A AT g R

1 have asked them to expunge it.

*&Y SETTE T Y GH HrS st
W
MR. SPEAKER: I have already doneit.

We shall take up the pext item after
lunch.

13.05 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after Lunch
at five minutes past fourteen of the Clock.

[Mr. M. B. RANA in the Chair]
st Wi wr (SR el
WEIEH, THY T8 [ AT HET FT FE AT
WE F, 319 HA S T F |
MR. CHAIRMAN : This is a wrong
procedure we are adopting. If he wants
to bring anything before the House, he

must give due notice and then bring it up
here and not stand up like this and say
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whatever he likes. We should not allow

that Mr. Sait.

MOTION RE: STATEMENT ON

COMMUNAL SITUATION IN THE

COUNTRY—Cond.

SHRI G. VISWANATHAN (Wandiwash):
It is DMK's chance and I must be called
now,

MR. CHAIRMAN: 1 shall call every
party, one by one.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : Mr. Chairman, Si1, as
I stand up to participate in the discussion
on the communal situation in the country,
I do so with deep anguish and a heavy
heart. We are discussing this very serious
problem under the shadow of the riots in
Varanasi. 1 condemn those who were res-
ponsible for the riots in Varanasi and take
this opportunity to convey my sympathies
to those who have suffered in these riots.
These continuous communal riots have put
us all to shame and they cut at the very
root of secularism. Today because of this
we stand exposed before the bar of public
opinion. It also affects the future progress
and prosperity of this country. While
dealing with such a serious problem I would
request this House to bear with me for a
while because I shall speak out certain things
frankly and bluntly.

‘THT 7 JeEEEATs ¥ T #%,
foF IgT *ft F F@T § Fra@Er 1’

S PPUNSYENS Y Fadl® o]
[osPlaiisf AL a8 (g2 y5 &S

I am not going to mince words and shall
be clear and frank. I have to point out
very clearly that during the last 22 years
of independence the sixty million Muslims
in this country had never had peace of
mind. They had a feeling of insecurity
about their life, property and honour in
this country. Isay this without exaggeration
as we are having a riot almost every day. In
its report the Home Ministry gave out
that in 1968 there were as may as 324
riots in India; that means there was a riot
every day. In such conditions how
can the minorities live in this country in

*The Remarks were expunged from Debates dated 4-12-69, col. 303,
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security or prosperity, Sir, all of us, Hindus,
Muslims, Sikhs, Parsees and Christians
struggled for independence and shed our
blood and sacrificed our lives for indepen-
dence because we felt that we could have
equal opportunities to develop ourselves
and safeguard our interests, values, culture
and heritage after independence. But all
our hopes stand shattered. The situation
is that today, therc are dark fascist
communal forces in this country which
misinterpret  secularism and national
integration. They do not really under-
stand what India is. India is a multi-religi-
ous, multi-cultural, multi-racial and multi-
lingual country. Without conceding or
understanding this, they talk of and raise
slogans like Hindi, Hindu and Hindustan.
By such slogans they notonly desire to
discriminate and dominate but in fact desire
to liquidate all the other religious and
cultural forces that exist in this country.
This is the unfortunate situation prevailing
in this country today. As a representative
of the Muslim minority, I have to make
it clear that we want Do concessions.

SHRI K. N. TIWARI (Bettiah) : On a
point of order. The hon. Member says
that there were 324 riots but he did not make
it clear further. That will givea false im-
pression outside. Does that mean that
all were communal riots or there were other
types of riots also 7 Does that include the
figures for other types of riots also ?

SHRI EBRAHIM SULAIMAN SAIT :
Those were communal riots as per the re-
port of the Home Minister. Mr. Chavan, the
Home Minister has clearly stated that in all
the communal riots it is the Muslim
minority that has suffered. I go back to
what I was saying. What is it that we want
inthis country? 'We want nothing special for
us. We want no concessions, no favouritism
and nothing of the sort; we want no privile-
ges, but only we want the right to exist in this
country with honour and have equal rights
as the other citizens enjoy in this country.
This is all that we want. But what is the
situation prevailing in this country today 7

If we want to have an honourable exis-
tence and for that purpose, if we organise
ourselves and form an organisation, imme-
diately we arc dubbed as communalists.
What is communalism 7 People who
talk of communalism do not understand
what communalism is. We do not want
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to dominate over anybody. We do not
want to harm anybody. Under the rights
given to us under the Constitution, we want
to organise ourselves, That cannot be
communalism under any definition of that
term or under any sketch of imagipation.
Again, if Government as a result of
persistent demand want to do some justice
to Mussalmans, there is a hue and cry against
it. For instance, we wanted that Muslims
should be recruited to the police force,
because Muslims are mnot properly
represented  there and  when the
Home Minister says that this matter
will be considered, and Mussalmans will
be taken in the police force, immediately
they say that it is against national integra-
tion. Is it not against national integration
to shut out a whole community and send
private circulars not to take Mussalmans in
responsible positions ? Is it not a fact
that private circulars were sent by Govern=
ment that Mussalmans should not be taken
in the police force ? It was a fact....

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : On a point of order.

ey HEIRH, T WA 4R A
ST T8 FgT F IS &1 § TG AT AGY
FTEAT | A IAHY T EN A FT ¥ FE,
¥=6r T & | AR S IFA oF A
aT FEr fF gTEdT A EEEe §
wq § foe wwerEl &1 Wt 7 fFar
T, T qTE F CARTIA IR A |
7g o THTE 9T AT, HIT AR WY
Y, TAFT qgT AT FET G AR

SHRI EBRAHIM SULAIMAN SAIT :
Papers have published it. It has appeared
in the press.

i FT A TR : T T F
g ¥ v, difaw ot s
¥ guer § ag qEew & fow 7 g
g, IF f@ETE AT o 4g W
FRa gl O argew AT IFT
#, foore & QOO FA SEE ST
7z @ f ol o ot 9= ww @ e
gayq ag g 5 fom T & vy o
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[# FaT =1 7]

FE &, THT 919 T2 A79 a1 98 F4T&T
FTET ERIT | AT 1% FHE doRm
g a1 SATRT ¥=eT N THE S9N [T
ST AT T & AT IR ST A gE
TaaAEl w1 o4t feesi w fEE @
T g TR FT R E | T A o A
FWE A Agm fF o & v @
fF #17 § wga % 79 § a7 TWH
faegr #3

SHRI EBRAHIM SULAIMAN SAIT :
It is not wrong. If I remember correct,
I think the Home Minister was recently

reported to have said that Government had
“since rescinded such circulars.

sl drvz WAl (FTERE) W
fafeest & ered Fav Tar St & MY
g7

s oo TR : o W A
AT E | 9T & W ATH q7ATH
T & 7F qew w A g
(W)““

s gEET wPWel (SWUET) U
for carge ame IS AR W E ?
AT A ATIHY GLHTT & q1F gi al
IR TFEGS fHAT AT
—(ayyel) (slatam Sl (5y2]
2y Jyt 32 5o O bl S
S otaayy oKl yeie ST pam
WS gl skaf 95 92 dy

[- S

o fE A T § O vHEwE
ay ¥ fawms agied A¢F &< a%ar | §
WFsfmdam@g I agWwH
fawTs CHEEE & @ &, 30 $T a5AW
sy ()

=t go ®Wro qAAl  (FTAYL)
HTE HTEL, 9T |

MR. CHAIRMAN : Thsse are no points
of order at all,

: TR
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QEE AT TS FE FT (HY
ATz A TEATT wE FT 2 § 1 S
ATEE AT AET G &

=1 ®o o I : T AT HT AT
g7 &ifqe 1 F fad sy =fam o
agar g 5 it ame aroent &
ETT & I AL e off 7 W F o
T T A AT SeETE aewsT
T & IR g fr v ar e §
mwEfmTamsag
(saav)

SHRI RANDHIR SINGH (Rohtak) :
Itis very bad. Tt must be expunged. Kindly
se¢ the record. If it is there, it must be
expunged.

ot ®aT & T AT a8 A
Tl & A1 AR fag31 4 § F18 GAOA
TR

*ft THE® WEWST : 9 ATH T
gRt | F Far #T sy # faw S
g (z=uw)

ot — (o Glmwl (4]

oF U8 e - Eap ARSIl | il

. 4w uﬁm&gﬁégdlér
[ (wesy)

SHRI RANDHIR SINGH : Qur friends
are patriots. We are proud of them.

SHRI KANWAR LAL GUPTA : I
do not treat them as patriots. . ..

it THETE WIWA : gH FRATEET ¥
A T AT AT ()

-yaaS sttt Gl (yd]
Pyl ph o yae 2§ OIS S il
[(owog) - .- ot Iy

SHRI RANDHIR SINGH : Every Indian
is a patriot.
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SHRI KANWAR LAL GUPTA : I do

not treat them as patriots. But I do not .

want to say anything unparliamentary.

SHRI YOGENDRA SHARMA : A
communalist like him cannot treat him as
a patriot. That is very patent.

SHRI ISHAQ SAMBHALI : 1 cannot
tolerate it.

SHRI EBRAHIM SULAIMAN SAIT :
This appeared in the papers also.

ot ®3T A TR I d@ W A
STt FgY & ag FegAfe & |

SHRI YOGENDRA SHARMA : A
communist is not a communalist.

At THETE wEWE : gEA aTEe
T &Y e 7 feen forur @, aw oaw
=1 FT TTALE TE F g |

2 pp— e Gl 58]

W can yaa SIS S G0lST el

¥t SlU S a2 e
[(oeg) . . . . . 3K

ol S A AR ¢ I T FAAT
1 amg fear & sifat #1oamg faan
g (voaum)

SHRI EBRAHIM SULAIMAN SAIT :
Recently, the Home Minister is reported
to have said that he has since rescinded that
circular.

1t Ho HYo TS : IF F1E W ==

g s g afFa fom oret 71 darey et

ST 7T geAT & 412 gE € 97 99 ot
ifesz wea § 7

SHRI KANWAR LAL GUPTA : I want

your ruling on the point of order which I

had raised. The hon. Member has said

that a secret circular has gone from the
Home Minister.

SHRI EBRAHIM SULAIMAN SAIT :
What I said was that private circulars
had gone. It wasto theeffect that Muslims
should not be taken in responsible positions,
particularly in the Police and the Military,
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SHRI KANWAR LAL GUPTA : The
Home Minister is there. I want to draw
the attention of the Home Minister to this.
Let him reply to the question. I would
like to know whether any circular was
issued by the Home Minister that Muslims
should not be taken in responsible positions.

SHRI EBRAHIM SULAIMAN SAIT :
‘The Home Minister is recently reported to
have said that he has rescinded that circular.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : I refute it.
It is absolutely a wrong thing. There was
never any circular banning recruitment of
Muslims in the police force.

SHRI EBRAHIM SULAIMAN SAIT :
There was a circular that Muslims should
not be taken in responsible positions and
that was rescinded later; that was reported
recently.

SHRI Y. B. CHAVAN : No, not at all.
I think the hon. Member has capacity to
say misleading things and misunderstanding
things.

SHRI EBRAHIM SULAIMAN SAIT :
Now, Sir, I shall not go into the details in
regard to the representation of Muslims in
services, and their problems of Aligarh
Muslim University and their problems with
regard to Urdu.

But there is one thing that I have to point
out, which Shri Shashi Bhushan Bajpai had
pointed out yesterday. What pains us most
is that our loyalty is being questioned,
and we are asked to prove our loyalty day
in and day out in this country by various
people. Let me make it clear that mone has
got the right to question the loyalty of the
Muslims in this country. I would like to de-
clare in this August House that we are loyal
to this country not because we are afraid of
Government not because we are afraid
of the lathis of the RSS but because it
is an article of faith with us to be loyal
to our country. Again Sir, there was
talk of Indianisation of Muslims,
What do they mean by Indianisation ?
(Interruptions). Who speaks about Indiani-
sation 7 That is a favourite theme of my
hon. friend Shri Bal Raj Madhok. I am
very happy that this talk of Indianisation
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has been rightly condemned by the National
Integration Council and also by the Home
Minister Shri Y. B. Chavan in the course
of his reply to the debate in Rajya Sabha
recently.

Sir, coming to the Ahmedabad riots, you
know that it was the worst blood-bath in
the annals of post-freedom India. What
happened there ? Law and order broke
down and the whole governmental machinery
stood absolutely exposed and the Govern-
ment was completely paralysed. Thousands
of innocent people were killed, lakhs were
rendered homeless and property worth crores
was damaged. T would like to point out that
such things do not happen on the spur of the
moment. Therefore, while dealing with the
problem of riots, we must consider the three
stages which are there in regard to riots; there
is the pre-riot period, then the period of riots
and the post-riot period. As regards the
pre-riot period, I want to emphasise that
these riots do not take place all of a sudden.
They do mnot start with just some
mosque being brought down or by
throwing some stones at a Hindu temple,
or some demonstrations or any such thing.
But behind those things there are organised
fascist communal forces that work and
prepare for months and years together
for the purpose. Then alone could such
things happen as happened at Ahmedabad
recently. After this incident at the Jagannath
temple the next day at more than a dozen
places communal killings took place and
bloody incidents flared up. People used
petrol and knives, acid balls and deadly
weapons etc. etc. Corporation registers
and electoral lists had been used and every
home was marked. All these things have
been verified and thereforc, I say that
the Government intelligence department
has failed miserably. Had preventive
measures been taken such instances would,
not have occurred.

I want to say a few words regarding the
riot period. What happened 7 TtLe riot
period is always a period when the police
is incompetent. 1 do not alone say it.
It has been said already, for example, by
my friend Shri Yadav; my friend Shri Ran-
dhir Singh and my friend Shri Ramamurti.
All of them have said that during riots, the
police was completely incompetent.

One more point, before I conclude,
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MR. CHAIRMAN : No more points;
no new points.

SHRI EBRAHIM SULAIMAN SAIT :
I want just five minutes more.

MR.CHAIRMAN :1cannot give. There
is no time.

SHRI EBRAHIM SULAIMAN SAIT :
Therefore, T say Sir, the police is in-
competent; the CRP is incompetent; the
SRP is incompetent, They cannot give any
protection to the people. How can we
expsct justice and fair play ?

Then I come to the post-riot period.
We want that punishment should be given
to the mischief-makers; we want rehabilita-
tion of those people who are affected. But
then what happens is, no proper enquiries
are made, MNo mischief-makers are punished.
No proper rehabilitation measures take place.
When Badshah Khan went to Ahmedabad,
he was told that all the camps had been
closed, and nobody was left there. But it
was Mr. Dinkar Mehta who pointed out to
him that there were camps still existing in
the city. That is the position. Even today
there are 6,000 persons homeless on the
streets of Ahmedabad.

Before I conclude, I have two more points.
Please give me just two minutes.

MR. CHAIRMAN : You have taken
more time; you have alrcady taken 15
minutes.

SHRI EBRAHIM SULAIMAN SAIT :
On a personal point of explanation Sir.
When 1 wanted to go to Ahmedabad,
after riot reports appeared in the press that
Shri Shalwale had said that I must be
banned from going there. How can
he say that ? Am I not a citizen of
this country and am I not a Member of
Parliament 7 Why should I not go there?
And he also said that the Muslim League
engineers the communal riots in this country.
But I declare that the Muslim League
in this country does not do that; it stands,
on the other hand for communal harmony.
Ask my friends the DMK party here;
ask my friends in he communist party
from Kerala. There have been no riot where-
ver the Muslim League is there. Howcan you
say that the Muslim League is engineering
the communal riots 7 No communal
riots take place there at all. (farerruption)
Whezrever there are Muslims there is commy-
nal riot,
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One more word before T conclude. T have
two suggestions to make to the Government.
One is, the Government must appoint a
Commission to go into the grievances of
the Muslims: it should not be a Commission
of showboys but a real Commission con-
sisting of real representatives of the com-
munity.  Secondly, law and order has
to be made a concurrent subject. It must
not be a State responsibility alone. Law
and order should be made the Centre’s
responsibility also, so that protection of the
life and property of the pecple, and main-
tenance of law and order should be both
the Centre’s and the States’ responsibility.

Finally, therefore, I appeal to every body
that for the sake of integrity and solidarity
of the country, for the sake of progress and
prosperity of the country communal
harmony must be maintained at any cost in
this country.

ft SEeile oRE (IeEg)
gamfa o, s W F T WY
grwatfaw feafy § a8 o i fawm
&7 faug q= 7€ & 1 a9t & fom s
I areweETtaw < 3 & fafaw we §
g0 &, I ¥ WIS T, TG H1 T
IR T W F ot faIwei= < e
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79 gd frafaa 7@t fFar mr ek
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A a9 9% THM 9% W 99 9w
AT TG AN & | 9F g@ & F e
& s A1 feafa game & A duv gl
? 9R & wggw s g fF awTe A
TgT T F AT AR wEEr &
ATy SHFT ATHAT FEAT Afgd | 3
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ST g T w s fovet & A aog A
TaH fawir gfaa 78 8, 99 5 ag
I FEU A wwAl 7 fava @
for 2 gaTE Teg SR ST FY g
¥t & fT ot 39% < ag wamAT dar
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(st Sv=etia aT=A)
gt &t ag g fod maw &g
Fram g | ag g fod fa=am &
qd & A T AT FHRN FA
gt |

YR, 3T A T AT FT FgAT AT
g fr 7z feafa eofee 21 & = 2
ffga 3w § o GHT 199 AINE &
St T AW AT qfETE A w
o §gfam gfesmr & e § i
IAH HTAT 9K TF AT AE SR
g d21 & feEr aem &
AW § qaTq 9a7 g g W few @
wEATH gFi § | § FT STHY Sff T e
T @I AT | TR I T\ AT F,
T WIEATIY aL0F & J9AT AT BT T,
Afse Ia=T A1 F1 AT gfeewior =g
q7 | 9 aE ¥ #9—IF W &
AEEAHI  F1 TEMITAT & THAATH
¥ FAAT FAL A HEFT F AW @A E—
@ atg F1 A gfeem &, 77 afmr
® ¥ WG § | AE agfad wWEhT
gAR 3W | ATENETA® WTEAT 9°1 %Y
T AT & 9 5 3 & gfeaw
T wEgE FQ 9 3 e @
Y Srr & IS qUET FT whaw
T & | W wgf gfesor & ow
T AW F w7 faewie dar fear ar
9 ANG FMo WFAIHL A AT T@ ¥
#2141 fF I T wwr A wafe
FMT AT H FAA T AT I AwGT
EFT TH TS § ZZAT T | I q07
T T faAT ATy ot A Iy WA
F1, 3% fasl o 1 3w w0 Y, SAE
|19 W1 AFIL 1T 91, IAH! HgqH
o s & AT AR fow
&< Tu faes 79 gemm ST wEr
& & guT wHTS 6T S0 §, qOET & A
§ ¥ T qREAT 9 F1g T F¥ Fferw
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FX AT | e € gfewior gEd & At
T 5 ¥ A 477 FT F R A7 EY
gl

TH AT § 5 Th1C Al T dahdl
frww 3w d @ s & S AEer
T ATH AT & AEHH T € % 9
q% a4 T 419 F1 A T 5, 79 a0
F weetsn 7 % fF ag fegmam &
afq a6E &, q9 9% IHET TEETY
FT AT 4w &1 6 S ATEHT
AT T 29 H 7 UF F AT ATH f—
IR T T A gaf 5w Fw A e
aH FT KT T F 927 FY AW g—
famardt & 9ftd, 7 745, =R,
AFATE AT FT A1, ;WA TR,
Tg W49 7 [WENZ 2 | TA GHIL F
safa ¥ fawme o awa ¥ Awy A
TET g, I qFAl F IgU T TS
IBW FT TELT §, IART GBI A FE
N TEE §—IF T AWE & @Y
gfeesor T At TEE R |

g 9 wET AT AT ST A
T AT FT AT F— 6 w53 § arfoream
foeTaTg & A% A W —afET 9w
fod #17 fawaere 3 | s=w e 2,
qfes |19 =T &, S FE 10-20
wrefaat & gar  fear &1 9= O9e,
IT 9T IR FT AHEHT  FETST
FrA FTHATE w7 A 7w safi
F Fgr ara s faar @1 3w g
AT¢ AEENE F1 ¥ AE 5 7 afs-
=T &, oifEe eat g 7
= 2 o mfe 1 a7 T gfe
g (o) g S gfie
g a1 ATt W gt # AT 6
¥ g WY FgaT =mEaT g, § 999 T
A= FT E, T WEERER W AT,
7 Tar TR agd aFEE 4, qg WA
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Zdt 9, g far o <z ag= ot afFA
ATt T #7 S gfezwor av §F Iy
& i Fifer A s AT aveEfaE
§ 3R 9 & wfafwen wev fegem
F ATHETETE 92aT 8, # 5% fawrr
FT @A FLATE, WA FAY o 39 fa=r-
g F AT AT @ A T AT AT
AT g | (smEEm)

it aeew wuw (o faedl)
fergramm &1 qrfar:r #5 g, Sﬂﬂﬁ
1T T A S (mm)
m46mmﬂ:wﬁ'{q‘r&m
F1 afe o w2 maT | AT FWE wgar
¥ sAT fama, Tifafess Ags e
{'&m,ﬁw‘a:

93°% of the Muslims voted for Pakistan.
Do you deny that ? (mﬂ)
ag afes Wifen 7T &, a8 SF T
&, ozt 9X A=l & AT 9X difEe
..(w)o--l
=it o fag -

is a confused man.

o AT #T G E ¢ gW I
g ARl "

st Fer qutw  F AT FETE |
T ATGF 9T FFH TELE a1 T TR
geiama g 1 (FEEm)

w7 gEAlR qEq : ATA, FafEEaer
& <frif #1 agT FIEATES A S
¥ =rgad FeT #1097 F1 AR FAT
fa #7347 391 & wogw e foer, wV T
To F qegdi A1 wHT @, G AT AW
q4414 | (sHEEW) CCCAEA A1
T | FOAT 997 74 F wagmEE
# qar gam ¢ W1 T T T AT 70

Y THAE AG g g ! T A

Shri Ashok Mehta

Communal Situation 242

(M)
d W qUET TOmEl # FEE &
JEIS FT T 247 @7 | T I AT
# oA AT ? ada1 afeaEi
T ATST 4T, 7 TH 197 & faer 92 T2
T P (swAew)

it ST WHF : F THAT Z, FAT AT
g 1 #7794 7 fm g w1 Afey

arfaw #31 7 4T g A FZA AT ACH
a2 ? swaw § wg@ < A9
FAmEr | (smEEE)

ot SAw are : ouT 4fsg 0§
AT €1 T TE FAW ATAIE | FT AR
I AT F =i 0 ¢ F ATy e Ay
sfey &, TE A4 7 yEEEEE &
foas o a@arer AuTF ¥ sgeEEE 7
FET A7, 35 TEAFT F1 AATH IS
ge, 2w & F s fe oft S a
TEAFIO FAT ¢ A 487 F THIAM]
F UREST HET AMGT 1

(=muw) - - -

SHRI BAL RAJ MADHOK : I stand by
it. I stand by that statement.

it SFAIA AR : § 77 FgAT 1A
gz d Era‘ra'rm?fsrm
gfesr sgfam &, famd amo =
qATH F qAT AT AT FI FAfAAT A
ATETE IF TW A OANAF HT
garafaF, AT aiE § g7 g3fq iz
W AT § FEAT TSI AT ZH1L g5 &
fom us aza ad @Ay & feafy dar g
TR

F 17 F A g A g R
FefFeadt & g7 aF  ATENRTaHAT F1
g &, IH 3 F AL FTE AT ARG
IAY TAT ZAT TE | ATEIETIARAY
feget ¥ A=< ot E ¥R T ¥
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#aT W & | A ATEIfgE areal &
fawms 3w 2w A FJww wEw fm
T 3 FY TFAT FT T FIA AT A
syfe & 3=t G wfel & @eF A
T 2, TTFT TAH [g3g AT AR |
# 7g ava it F vgan g e o
7 & A1 T FY AvHAIAFAT gt g
T2 AT FAATF 2l g, ST gl
g & 1 TgEa A avETEar R
AIHT FY ATNETIHAT, ¥ Ml &
T 0F O &2 AL F aFd 8 | A
aryerfa® aFd gl § I faers
ST AgHE FT FAST 1T & AT o
& wré g WEge A FL S § T 9gny
AT & | UF BIET A gEAT FT T I
o I¥ TWTSH 1 FIfwE KA,
IaH1 o g e & sw
g&E Y ¥afd Twa g 8, Iy ft
g ST TI | W IW H g St
T &, 99 T AW A 9 Ay
d37T 1 &, gAT IHH HEEART HIT
fergelt F1avme FT g% faar g1 gww
SAAWH WAAAHT F FS F FAT T4
ST geAT foar & 1 gwe w5 o W
I F1 0EE T2 F afEEE F a7
FIT GSATH ST & | ZH T W F 7w
SITHA, FAAT UL SHEEqT, dIAT
araifers saear aaeT afdfeafaat s
AT LT F HTYT I AT &S € |
g9 wWl TH a1 ¥ TEE 4@ g @
arfeeaa § #41 &1 @1 & | S g
favama & I 9T g9 =T ATed €0
afea aers gafav g § fF s o
ST 1 @ g )

¥ # o A W fAfreT aRw
AT AR § | F WEEw I g
fe amr AR g HawE A TR
fawmr #t ox faww s T ey
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ot 19 ¥ 7 @1 6 AT 2w E
@I &, Fal AR ard 59 a8
X fEsT TR F F7 Fifa FE
g, IaF OAF T9T I @@ T T
IR TAT FAT A T T qEY
A T | IEE faerw 7S Al 0@
FTHATEY & ATET ¥ TCHTT FT FEAT
s1fEw |

A 1T # 7 FEN A g
HTHTT T 7 19 T G907 H AT A7fR0
& =y & s o & B § i
o A e T TR frar s |
= famfas & g8 oF & Far grm —
FE Toifas ar=rEA gar 2, fer
&7 ¥ TAATHE F e s B g,
faarfoat #1 gt #) 9 AR
AT, T AFL F AW FT A FEAA
20 1, AT FT ITE ALY T@AT Th |
fapetty strfer am od FY ST FE Zwe fean
s &, Wi, wiews a1 za+4 amfe 51
arer 9t €, Rt & e W smar @
ar 9uF fau e s g9 wifed
fe o= 7 @ afsawn wid 1 wAma
fear smit | & AT § T AR A aga
gz AR A AFAT E | W A
& fe e & gufagd v g
T | wfET 9T B I A gHer ¢
faar | & a77 & gamaT A FE
gfromd gmro AT A | W AW,
e, T A0 A F80 97 gHAT F7 famr
@ IT 9T AGIETS FET, AT qGT 0%
T w3 faad §9 aEmTm AR
o FfE are § I g SE Fr
FA Ar AR AT | 37 GFTC FT a1
FEHETATE | AN g3 | ¥ WIAW § agl
w1 wfafegem, agi #1799 ik
agh #T TR FAE §W B g% gl
F 2 %1 fagearor 43 F 1 @7 HT 9T
TAIfaE A a1 IE W TEE A
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arér faarg | 39T g FA @
a4 7% TG frar w6 fo agt 9 @3
AT 9T ST /IR AU | gAfAC § FgAT
wrear g 5 g g e A A
GaT WEEC {A A9 & W Toat B
FAT T &, FfR GAT B AT ATAEE
FamT ¥ fom o7 9= T w7 & FAT
arfzn 7 of 9% o7 dfeay o #1
T AT ).

THF AATET H UF AT AL FEAT
et § fF a A1 3o R I
FA FT ATATEFAT § FF I I F
IeaT ot wH qar far s & 99+ foo
fareT woTTERt F gETT AT N AR
T § (2er St A, T =i
7 forear & 9/ R AR wa A faar
HAE AFT W IMF G I AT W
e Y Ao faem & ST Tfen
arfe g9 smgfas gfeesror dar fear
o @& A HFfaa fa=ramr F1 a9
foFaT oI ®% | TH AT H TW TFIL H
farer sreT £t AT AT 1R IW IHIL
FT FTHI0T AT FATAT AT ATTE |
6T WX ¥ §5 I gHT 91t | #
HANAT § AT T §9 A B g 5
T AR 29 1 & & &
damT FL | F W F g FaATed FY
FUTE 3T FTEAT § | WA & T weAy
T AT WETACE & 2R 0T F, I o
za feafa &1 @@ a1 ¥ 7 sEwaET-
a7, AT fam amt @ AR S g
faer | 37% @l T AN F AR, qH T
am #1 @9 ¢ f sgwemEe & awft
# uF dam w1 WA d7m g | IE
wEgA fa o T & g wwt A oT
9T 8, M9 I 9 AT #7 fgwem
wfaea & 1 AT | F FgAv AT g 6
T A T AL @ W@ AN H g
7 g smar g 5 s gt a3y
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safaT g Harwa F friw =7 § -

AT g 9T { fF g Twar gam e,
qg T AIX I FY THAT AR AT
# fou o FAk avF< @S g1 § IO
frafaa far 9@ i gafe faamr @t
A7 §, AT ¥ AT I wEdT F A4y
F WH I | TH FE EFE
FTT 7 30 20 F1 ST qafaie aved g,
Frafe 3 Ty oFAT 1 T TS
S AT €, IT A FT AAGA T T
ST & AT I | gRgEnE |

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Chairman, Sir, the discussion
on the communal riots in Gujarat after 45
days is nothing but a posr mortem of a
decomposed body. It is unfortunate that
the bloody riots, the acts of savagery and
brutality, should have occurred on the soil
which gave an apostle of peace, Mahatma
Gandhi, to this country and to the world
at large. Unfortunately or fortunately just
two days prior to these incidents, we, the
members of the Public Undertakings
Committee, were there in Ahmedabad and
we visited some other places also like
Mehsana, Kalol and Sobhasena where the
riots took place. At that time just we could
not imagine that such acts of brutality could
occur in that soil.  But they have occurred.
We are interested to know how it happened
and who were the persons bchind these
riots.

I would like to remind this House of
these accusations made by some important
leaders. I am not here to accuse anybody.
But I want to place the facts and statements
of these leaders before this House. Prof.
Bal Raj Madhok suspected a conspiracy
by pro-Indira Gandhi Congressmen, Pakis-
tani agents and Communists, These are
the people, according to him who were
behind these riots.

SHRI NAMBIAR (Tiruchirappalli)
Communists 7

AN HON MEMBER : Both Right and
Left.

SHRI G. VISWANATHAN : On the
contrary, the Communist Party Leader,



247 Commu.al Situation
(M)
[Shri Viswanathan]

Mr. Dange, accused Mr. Morarji Desai
and his Syndicate supporters in the Congress,
the Swatantra Party and the Jan Sangh for
these riots. Again, another important accusa-
tion, rather a serious accusation, came
from a Minister of Gujarat Government.
The Revenue Minister of Gujarat—I think
his name is Mr. Thakkar—believed, rather
accused that, three unnamed bearded men
from Delhi were the cause for the riots or
the consequences. The reporters asked
Mr. Thakkar whether Mr. Mohd. Yunus
Saleem, the Deputy Minister of Law in the
Union Cabinet, was among the three persons.
Mr. Thakkar parried that question. 1 want
to know from the Home Minister that
this House must get a clarification regarding
the behaviour of Mr. Ywnnus Saleem.
There has been a serious accusation by a
Minister of Gujarat Government. Not
only that Minister but even the PCC Presi-
dent and other important Congress leaders
accused Mr. Yunus Saleemn being one of the
reasons of causes for these riots and conse-
quential actions. The Home Minister
should clarify the position of Mr. Yunus
Saleem and the role of Mr. Yunus Saleem
in these riots. About the other two bearded
men, if the Home Minister has got any
information, let him give.

Mr. Chairman, what was the reason
exactly for these riots in Gujarat ? Sir,
there are communities and communities
in the South also. But we are living in
reasonable amity. South of India is almost
free from any communal riots. Why should
these occur only in the northern part of
India ? There, I feel, lies some difference
in the mentality of the people. For example,
there is a festival celebrated by Muslims in
Nagoie where Hindus, Muslims and Chris-
tians join together and cclebrate it.  Again
there is a celebration called, Velanganni
festival, which is also celecbrated by all
communities—Hindus, Muslims and Chris-
tians. Why should not that happen in
northern India ? There the hang-over of
the past remains. In northern India the
bloody riots that took place, the cold-blooded
murders that took place in 1946-47 during
Partition are still in the memory of the
people. They are not forgotten, they are
still green in the minds of the people. That
must be the basic reason, not one or two
Pakistani agents. Nor Jana Sangh or
Communists can provoke such mass riots
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in the northern part of India. That must

be the reason for the communal riots in this

part of the country.

I am not here to accuse either the Central
Government or the State Government for
these riots. But, at the same time, we have
to consider the role played by the Government
of Gujarat. How far did they take effective
measures and sufficient measures to quell
the riots when it started, Sir? The Gujarat
Government owes an explanation to the
rest of the country and to the people of India,
Why was the long arm of law, the strong
arm of law paralysed completely during the
dark days of turmoil and trouble ? 1f
the Government of Gujarat had taken
earnest measures, serious measures, on the
very first day, 19th or 20th, when groups
of people were moving about in the streets
of Ahmedabad with lathis and daggers,
much of the incidents which occurred later
could have been prevented.  But, the Gujarat
Government failed. It is not my accusa-
tion, Sir. It is Mr. Morarji Desai, the
so~called strong-man of Gujarat who has
said this. He confessed it. He said, Sir,
according to his own words—"We failed
to be vigilant in Gujarat”. So, the Govern-
ment of Gujarat owes an explanation. That
is up to them.

1 want to point out to this House that the
pious platitudes that were uttered here,
rather, the pious sermons of Mr. Morarji
Desai, would not help the solution of this
problem. No amount of resolutions passed
in the National Integration Council is going
to help in solving this problem.  There must
be effective measures which should be taken,

In this connection, I want to suggest this,
that our method of teaching history has to
be examined. Again, 1 would like the
hon. Minister also to examine and consider
what steps he should take in regard to our

. cultural activities also.

Though we may utter pious platitudes in
this House, many times in this House we
find that the Debates in the House take
some religious overtones, communal over-
tones. That creates a lot of publicity.
That is given a lot of publicity. It may be
one of the reasons for the communal riots
in this country. 1 appeal to this House,—
to the hon. Members of this House,—that
during discussion and debates here in this
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House, at least we must sce to it that commu-
nal passions are not aroused in our discussions
and debates. 1 would like to point out
that serious measures must be taken up
to punish heavily the killers and the arsonists.
So far nobody was punished—hardly a
few persons would have been punished.
They say, they will be punished after the
enquiry commission report. Sir, we know
what happened in Ranchi during 1967.
Ranchi riots occurred then and the report
was submitted 2 years later. What is the
use of such a report 7 It is nothing but
fit to be put in the waste-paper basket. Sir,
it should be submitted at least in a reason-
able period so that the follow-up action could
be taken and people must know that those
who indulge in arson and killing would be
punished, would be hanged. Otherwise
this thing could notbe stopped in this
country,

Sir, again 1 want to point out that the
instigators and agent provocateurs to which-
ever party they may belong, and to which-
ever religion they may belong, must be
exposed to the public and brought to book.
Another suggestion is, if the Home Minister
feels—and he has said so in the House—
if there is not sufficient representation for
the minorities in the State Services including
Armed Forces and Police, they should be
given sufficient representation.

1 want to point out a suggestion made by
certain organisations as a solution to the
communal riots in this country as a panacea
for all the evils. 1 would like to read the
Resolution of that organisation. It says :

“Indian Muslims can definitely express
their gesture and goodwill towards
Hindus by building a temple in a historic
place in India as a symbolic atone-
ment for the past actions of desecration
of Hindu temples.”

This is one of the Resolutions—a suggestion
made by that organisation and it is, the Hindu
Mahasabha. 1 want to point out that such
resolutions and talks are nothing but a
provocation to communalism.  As members
of the majority community, we should
show more restraint. Let us treat the
people of other communities as our equals.
Let us not treat them as suspects. After all,
if you are not going to save the Muslim
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brethren in this country, their lives, if not
their privileges and rights, how are you
going to help the Muslims in Palestine ?
It is the Gujarat riot which came in handy
for Pakistan at the Rabat Conference, which
gave room for so much publicity in England
and other places, which could be used as
a weapon against India by our enemies.
So, I would like our brethren, the Muslims
and the other minorities in this country,
should feel that they are secure here, that
they are treated equally in this country, not
as suspects,

There is bound to be diversity in this
country with its various languages, religions
etc., but in spite of diversity there is bound
to be unity, and there should be unity.
But at the same time [ want to point out that
unity is not uniformity. We are for unity
but we are not for uniformity. If you ask
a Muslim gentleman why he is having his
name as Abdul or Ismail and say that he
must convert it into a Hindu name for the
sake of uniformity, that is against the har-
mony of religions, against unity and amity
or the spirit of all the people living to-
gether. In spite of diversities, we must
work for national unity, and at the same
time, we should not provoke other people.
Communalists, whether Hindu or Muslim,
must be brought to book and punished
heavily, and that too within a reasonable
period of the riots. Only by the strong arm
of the law can we put down the riots and by
creating goodwill among the major and
minor communities in this country.

MR. CHAIRMAN : Shri Bhandare :

SHRI NAMBIAR (Tiruchirappalli):
Nobody seems to have been punished so
far for the Ahmedabad riots. It is only a
vain cry. How can you punish without
a prosecution ?

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It is almost 3 O'Clock now,
and we have 35 minutes before this debate
closes. Some of us want to participate in
the debate. On Monday it seems that the
Bill is to be discussed. When the Bill is
discussed, will we be given time before the
Minister replies ?

st o v (T0) : gwrd 9 v
ATIHT 3T AT Y 8 |
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ot qo Ho & (FTeAier) : qHA agTAT
AT AT |
MR. CHAIRMAN : We will try to

accommodate all parties. The Minister
does not mind extending the time.

SHRIA. S. SAIGAL (Bilaspur) : I support
Shri Dwivedy. The time may be extended.

Y SEETITETC WrEEt (2T9T) AWt
wgrea, foig Far gam & 1 W ifeat
Y o9 T T E, Je & fow ) s
W o AT E | FATEAH1 30 fot o
fasmm At s faaem 7

Wl WEYET : AT Y A1g A a
T ag FeT HIT I AT q75 g AT
qwETT &1 & faee 0 5w 9T wwa
FETHT |

SHRI R. D. BHANDARE (Bombay
Central) : My request is that the time for
my speech should start from now.

I wish to draw the attention of the House
to the following portion in the statement
laid on the Table of the House by the Home
Minister :

“1 wish to assure the House that we
will do all that is within our power and
influence to root out communal violence
and to preserve and protect the rights
of citizens, regardless of their religion
or caste, to live in peace, and with
honours.”

This statement speaks of justice and fair
deal for the minorities in India. I have
heard speeches dealing with communal
riots vis-a-vis Muslims and Hindus but
very few persons paid attention to the atro-
cities committed on the backward classes
and the Scheduled Castes and Tribes. Iam
therefore raising my humble voice on behalf
of these people on whom atrocities are
committed every day. News items have
appeared in papers that almost in all the
States at some time or the other Harijans
had been killed or their women had becn
raped or their children had been thrown into
the well and murdered.  Since thosc attacks
take place at different times at different
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places, they do not get the attention they
deserve. At times voices are raised against
them but such occasions are few and far
between. The result is that nobody bothers
what protection should be given to the Hari-
jans and Scheduled Castes. Their voice
falls on deaf ears. I heard Shri Jagannath
Rao Joshi very carefully speaking of Advaita
Vad but he has forgotten in fofe that the
principles of the social system deal with
graded inequalities. He has totally for-
gotten that social system.

SHRI JAGANNATH RAO JOSHI
(Bhopal) : It should go.

SHRI R. D. BHANDARE : For thou-
sands of years human beings have not
been treated as human beings. If you read
the report submitted yesterday by my friend
Mr. Basumatari, you will know that un-
touchability persists and the atrocities
continue to be committed on those persons,

SHRI JAGANNATH RAO JOSHI
‘We want a complete change in the social
system. We do not subscribe for them.

SHRI R. D. BHANDARE : You do
not subscribe to them but at the same
time profess and practise. It is a wonderful
fact to reflect upon that the oppressors
profess to be our friends and the hypocrites
have become advisers. Those who commit
atrocities have tried to be our friends and
those who are hypocrites have become our
advisers,

Therefore 1 think the acts commitied on
them must be condemned equally as the
acts committed on other minoritics. These
incidents, communal riots and tensions and
atrocities committed on the poor Harijans
must be condemned by one and all because
they bring a bad name to our country and
our people also. At times we become
proud and sentimental about our culture.
Then at the time we extend the hand to cut
the throats of others, our culture never
stops anybody, it does not stop our hand.
Those diseases which give rise to communal
riots and atrocities on the Scheduled Castes
must be nipped in the bud. This is the
first suggestion that I should like to make.
I am aware of the fact that the MNational
Integration Council has formulated the
guidelines. T do not want to be very harsh
on the Members of the National Integration
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Council, because they are also part and parcel
of those who commit these atrocities. Am 1
right, or am I wrong in mentioning these
bare facts, naked facts ?

15 hrs,

AN HON, MEMBER : You are wrong.

ANOTHER HON. MEMBER : You are
right.

SHRI R. D. BHANDARE : It is very
kind of you to accept my proposal. I
hope you are not one of those who are
doing that. Anyway, the educational sys-
tem shall have to be so radically changed
that the communal and caste feelings must
be suppressed and a new ushering in of a
renaissance is started so that—

MR. CHAIRMAN : The hon. Member’s
time is up.

SHRI R. D. BHANDARE : You allowed
the other Members to take my own time,
and you are not kind enough to give me
two or three minutes.

MR. CHAIRMAN : You have taken 15
minutes. Try to finish.

SHRI R. D. BHANDARE : It is very
kind of you. Sir, very few people, very few
men of public opinion and very few politi-
cians and statesmen have understood the
real constitutional position and the meaning
of the principle of democratic secularism.
We say that religion has no place in the life
of an individual.

SHRI SURENDRANATH DWIVEDY :
What is democratic secularism ?

SHRIR.D. BHANDARE: It is secularism
which is accepted in the democratic pro-
gramme and accepted and enshrined in the
Constitution. That is the meaning. I will
give a discourse later on if time permits me.
You simply forget as to what is the meaning
of secularism. Secularism means, according
to some, the negation of religion. That is
not so. All religion must stand on the same
base and between the same parallels. That is
article 25 of the Constitution: all faiths and
all religions must be respected equally.

Then, my last suggestion is this. Sir,
you arc also a public man. [ request all
politicians and statesman, all the leaders of

(M)
all political parties, that they should have
in their manifesto, if at all they want to
change the mind of men, and to educate
the people on this question, one thing:
they should emphasise intheir election mani-
festo that secularism is the main plank—

AN HON. MEMBER : We have got it.

SHRI R. D. BHANDARE : You have it
outwardly; but it must be inward; it must
come from within. Therefore, I request
that it must be a special plank started by
every party so that the trends and tendencies
of the communal bias should be nipped in
the bud.

With these words, I thank you.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, it is a tragic irony that
the fiercest communal massacre after In-
dependence which is reminiscent of the
gruesome happenings before and after
August, 1947 which led up to the martyrdom
of Mahatma Gandhi has occurred in Gandhi-
ji's Gujarat exactly on the eve of Gandhiji's
birth centenary. I am glad the Home
Minister has said that our very existence
as a civilised society is at stake if this kind
of happening is allowed to continue. The
most fundamental of all rights that a
citizen can have, the right to life, liberty
and the pursuit of happiness is in jeopardy
for a large section of our own people.

Sir, Gandhiji once said—I am quoting
his words :

“If a minority in India, minority on the
score of its religious profession, is made
to feel small on that account, I can only
say that this India is mot the India of
my dreams.”

We are far away from the India of our
dreams. We know it for a fact—it is no
use trying to get away from it—that our
Muslim countrymen around us do have a
feeling that they are not safe, their life,
their honour, their liberties, they are not safe
in this country. It is no use hiding the
fact. Itis no use trying to say that a certain
secret circular has not been issued. The
fact of the matter remains that our fellow
countrymen are not happy. Can we place
a hand on our heart and say that it is not so?
Truly, our Muslim fellow countrymen as
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well as the Scheduled Castes and Scheduled
Tribes, to whom a reference was rightly
made by Shri Bhandare, they are in agony,
they are not happy because of so many
dastardly happenings. The Gandhi Cen-
tenary has been disgraced and the Sabarmati
Ashram itsell has been spiritually dese-
crated when Gandhiji's old Muslim asso-
ciate was attacked. This is the kind of thing
which has happened, which we are discussing
in this House at this moment.

Yesterday I listened very carefully to what
Shri Morarji Desai had to say and with an
air of a padre in a sermon he spoke to us,
sugar-coating his vicious shafts. But the
net result made me think what a contrast
this Morarji performance every time is with
the speeches that are made by Khan Abdul
Ghaffar Khan, what a contrast between
truth telling there and something very diff-
erent in this House. We have noticed how
Shri Morarji Desai has gone ahead in the
manner of a communal rioter surrepti-
tiously slipping in a sort of backhand stroke
with a knife. He chose to say certain
things, particularly in regard to my party.
He began, of course, by saying that we
had no communal trouble before the British
came. Now I am not quarrelling with
that because I have no time to go into that.
He said, again, that the minorities sometimes
start the trouble, they are not blameless
and the majority getsirritated. He conceded
that a very few people in the minority
community may do the damage. But, then,
he said in Ahmedabad the slogan was
heard, “Pakistan Zindabad™ and all sorts
of things in regard to Islam and there was
no use running down Hindus, as “they are
also human”. That is what he said.

1 do not understand what brand of
Gandhism is this. Unless our Muslim fellow
countrymen can be assumed to have taken

up the vow of suicide; they know very well -

that in the India of today they cannot have
a riot and get away with it. It may be that
some of them are criminals. It may be that
Pakistan has sent some spies to this country
but all of them are not necessarily Muslims.
If Pakistan wants to have spies in our country
to serve their cause they would deliberately
recruit Non-Muslims rather than Muslims.
But T cannot for the life of me believe that
the Muslim community is suicide-minded
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in this country, that every time the prova-
cation is from the Muslim side to begin
with. T suspect there is something more
behind the game which has got to be found
out and punished at the root. But that
is not done and we are told about the majo-
rity community getting irritated and that
sort of thing.

Now I have little time and that is why
I have to summarise what I have to say.
But I must refer to Shri Morarji's sly attack
on us. He said a Communist went to
Ahmedabad and stayed with a Muslim in
whose house a bomb was discovered. Several
of my colleagues in this House and in the
other House went to Ahmedabad, because
they thought it was their duty, and they all
put up in the Circuit House and the records
will show where they put up. And they
went round the city in the transport pro-
vided for them by the Peace Committee,
transport which had curfew passes given by
the local authorities. It is an utter untruth,
a complete unmitigated lie for anybody to
say that any Communist went to Ahmeda-
bad and stayed with a Muslim, who is a
criminal, in whose house something was
discovered in connection with the riots.
It is a complete unmitigated lie which he
has somehow chosen to perpetrate, I went
to the service in memorial of Mrs. Alva the
other day and something which was recad
out from the scriptures stuck in my mind,
and I felt like saying that in regard to Morar-
jibhai. ‘If the light that is in thee is
darkness, how great is that darkness ?°
This is the darkness with which we have to
contend.

In Ahmedabad, the slogan was raised and
everybody heard it :

TETX E qREHTA, AT 6! TRET

This is the RSS tvpe of propaganda. We
know it very well. This is the propaganda
which to my shame and consternation, my
friend Shri Madhok also appears to coun-
tenance with all the strength at his disposal.
1 say this because Mr, Madhok has been
mentioned by name in all kinds of papers
in the country, big or small. For example
the Gujarat Herald, an Ahmedabad daily
in its issue of the 8th October, said:

“Two days prior to the temple inci-
dent, there was an inciting speech deli-
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vered by none other than Mr. Bal Raj
Madhok, the Jan Sangh leader, who was
threatening Ahmedabad that a Pakistani
attack on Gujarat was impending and
questioned the loyalty of the Muslim
leaguers in the city. He even hinted
that there were many Muslims in the city
who were Pakistani agents and who
owed allegiance to that country.”

I could go on multiplying instances of news-
paper reports. That is why I referred to
this matter.

SHRI BAL RAJ MADHOK : For his
information, T may say that the speech is
tape-recorded, and if my hon. friend wants,
I can bring it and he can listen to what I had
said.

SHRI H. N. MUKERIJEE : 1 shall be
very happy if Mr. Madhok repudiates all
allegations of inciting communal discord
1 shall be very happy and I would like to
pin him down to that averment. It is
an obligation and duty which he has taken
upon himself in the forum of the nation’s
Parliament. But when I heard him and
read about his having said it, he cannot deny
it, about this idea of *Indianisation” of
Muslims, I felt sick when; I have read some
history, and I know that Muslims in India
have never been a bird of passage or of prey.
The Muslim is a part of this country. The
Muslim in India is part of the Indian earth.
I want to repeat what once a Muslim League
leader told an audience in my presence
before Independence. He was asking for
Pakistan, but he said he knew he belonged to
this part of the country, and would remain
in India—and he added “When a Hindu
dies, his body is burmt and the ashes are
thrown into the river to be carried by the
current, God knows, where. But when
a Muslim dies, he needs six feet by three
of Indian soil! He belongs to this country
in life as well as in death.” 1 want my
Muslim fellow-countrymen today, who do
not have adequate political leadership,
and who are suffering from cconomic ad-
versity and who are suffering from all kinds
of grievances and complaints in regard to
non-participation in Government, in every
department, 50 to speak, I want them to
have that pride, and T want ws all also to
come forward in order to help them have
that pride. [ want this country’s Parlia-
ment to raise its voice against this idea of
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Indianisation of whoever does not belong
entirely to the Hindu fold. I myself was
born a Hindu, and I have imbibed with my
mother’s milk a great deal of the culture
that is basically Hindu, but I know at the
same time that if there is anything worth-
while in Indian civilisation, it is the synthesis
which has been evolved, and to that synthesis
the Muslims have made a stupendous
contribution. That is why when I hear
such talk about Hindi-Hindu-Hindustan,
I am reminded of what happened in
Germany before Hitler came to power, and
his siogan was ‘Ein Volk, Ein Reich, Ein
Fuehrer’, that is, one people, one country
and one leader; in the same way, we are
having this fascistic notion implanted in the
minds of our people, which we have got to
fight. In regard to this matter, I could go
on elaborating because this idea of the
synthesis which is the foundation of Indian
culture and its shining quality has to be
spread and it has to be supported by tangible
measures of material economic emancipa-
tion which would extend to the under-dog,
to the Muslim, to the Scheduled Caste and
to everybody so that all of us could stand
together. And I say that as a communist,
I am proud of befriending the Muslim,
because he is the under-dog in this country,
just as I befriend the Scheduled Castes and
the Scheduled Tribes. I remember Gandhiji
saying, ‘If I am to be bomn again, in this
country, I want to be born as an untouch-
able’. Some of us happen to have been
born in some so-called higher castes of
Hindudom, but I do wish we could all identi-
fy ourselves entirely with the lowliest of the
lowly and when I have my sympathy for
the Muslim when I am taunted for that
and Mr. Morarji Desai takes recourse to
strategemn and dubious tactics in order to
say that communists and Muslims are
together, I would say that we are with the
Muslims in so far as Muslims are the under-
dog and the oppressed in our country.

What happened in Gujarat was something
inexplicable. Government have appointed
some sort of inquiry apparatus, but it is not
adequate. Somecthing very much bigger
and more comprehensive has to be done
about it, because Government does not even
know, and does not even tell the world
the casualty figure. The casualty figure has
been very credibly  cstimated at about
3000. It is a tremendous thing. How is it
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that the Home Minister had to be therein
Ahmedabad and his presence had to goad
the Ahmedabad administration to go ahead!
How is it that Idgah Mosque and such other
places were broken down to rubble in the
neighbourhood of a police outpost 7 How
is it that every report in every reputable
paper suggests that Government was drag-
gingits feet, and not doing much and saying
that steps would not be taken because
the majority community should let off
steam and the whole thing would settle down
to something like a peaceful settlement !
All these things have taken place. How
is it that the Gujarat Government resented
Members of Parliament going to Ahmedabad?
How is it that when a Minister, Mr, Saleem
goes and becomes desperate when he sees
the plight of his co-religionists, he comes
under obloguy from the Gujarat Government
and its friends here 7 How is it that Khan
Abdul Ghaffar Khan, our greatest guest
at the present moment, goes to Ahmedabad
and he is sought to be fobbed off with a lie,
which was that all the camps were evacuated,
meaning thereby that everybody has gone
home ? Yesterday, Shri Indulal Yajnik
had told us—and he knew it because he
was all the time fasting like Shri Morarji
Desai but at the same time goinground and
not sitting somewhere that they had no-
where to go.  All these things are mentioned
also in all the reputable newspapers. Is it
not necessary, therefore, for us to have
some investigation properly conducted by
the Central Government with whatever
agency it thinks fit, in order to pin down
the guilt of the morally impeached Gujarat
Government? The present probe is
inadequate. Something has got to be done
about it. The Centre must make its own
assessment and act  accordingly. The
Centre must also make sure that rehabilita-
tion facilities are given properly and truly.
The Centre must also ensure that Muslim
workers are taken back into employment.
The Centre must also investigate the charge
which has appeared in the newspapers that
Muslim trade unionists, some of whom
happen to be communists also, were but-
chered off in order that the position might
be safe for vested interests.  All these things
require to be done. That is why 1 say that
the siren song of secularism and tolerance is
not something which can go on captivating
our people for very much longer, or glori-
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fied gimmiks like the National Integration

Council. T do not want to denigrate the

National Integration Council. It might be
doing an important job. But merely glori-
fied gimmickry with the National Integra-
tion Council passing resolutions and all
that would not do. Something very much

more is necessary. Muslims and their

problems, just as the problems of Scheduled

Castes and Scheduled Tribes are ignored.

Those problems have got to be tackled.

Do we not remember that it was after the
demoralisation which set in when the
struggle was withdrawn by Mahatma Gandhi

that the communal trouble arose in the

1920’s from 1923 onwards 7 Do we not

remember that Mahatma Gandhi himself
went on a fast in the house of Maulana

Mohammed Ali in Delhi in 1924 7 Do

we not remember that those days, the mid-

twenties were the period of political demorali-

sation 7 It is only when there is frustra-

tion, on account of political and economic

degeneration, it is also only on that account,

that communpal troubles arise. If today,

therefore, there is to be any sense in the kind

of gestures which some of those people like

the Prime Minister make from time to time,

if therc is any sense in those gestures, you

have to do something in order to electrify

the country, and then we shall find that the

Swatantra-Sangh-Syndicate combine with

which perhaps because of the S being there,

some of my socialist friends are sometimes

found to be together would be broken and

that would be defcated and we shall go ahead

in order to bring about a different dispensa-

tion in our country.

=t W ¥ex swe fag (ew)
Tty wEIeE, gfew # F A
wEE 3 9 ardt %7 9= 7% |WH R,
JEE!T GT FL AW qga qFGE g% |
i fom faardd &t wwe fean, s
Y W | Sfaffae wmew gwar
a7 W W9 W F Fewdr o G § |
AR AT AT A TFSE A
=2 rfex foan, 9a & fod g ot gt
g, T 9T TROrE § I TW "ET T
UF F G5 A7 4g7 X A3 § qqw
T AFCH @ AT | ST FH W
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HEHITETS 7 g1 & IAS (90 g aa wEi
FT HEAE AW A FHEATATE | AT ATV
&, T g, FAAR &, T &, T
FET ot 57 I F < gu §—3H AR
forg =X o g wrg =%, feer S
At A g1, 99 fod gw Aew € g

amq oF a1 fow fem—aa
=it & for gt g w4t o ¥ g IEE
B W AW T T AHL TEATE | AT
aamar f& @ fafaedt & w18 drde
aga T & fF qaemE w1 afes
FUEEfHET § At 7 &7 I | 3T
TAT AT EHT A1 Ag TS T AT A
grfY, affw g@ &t am ¢ f5 @ feem
FT AT Fg &Y TG A W I IT R
fomm &7 7w &, afea ag g #F
arq § fF A g WEr ST § g
g 3T |veq F¢ faam )

A AT g Afeww & & AT
HeE X 4g w1 wwrd At
FAHTAHT FFHTE | G-I &I T
& awar § fF qaemE # 6 g—
og O A F 3N & fauw F wEr ag
o, #fe s@ gl g ar aar
i & $¥o amdo ito fagr & waem
T | FHH AAAT IO HHRAATT A
F a9 & swawt fmr awar § @ ag
a7 FHFET T Flo ATEo HATo FIEHF
FTHFT W@ E | W fEew A oW
% fomr  ard—fmd a5 awes
g% | T\ foem &1 e A gw S
F faet & =161 oy =nfed, @ s aag
waet & faoi & o1 a7 F a7 w=Ta-
2§ | AT AE WIFAAT ATET ATENT AV
THRT T FRL TIT |

aaafd Agreg, § adr @ a1 fF
YEATIETE FT ST T FAT &, qE IT
WAl &1 gfafarq & 91 g9 S
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e w1 9, & A€ gEAd T §,
5 e &1 92 A< A 9T G g,
A amag s Ao wré?
ST F S H sy gg qwar a1 fe
feg ok qaewm s faer w2 @@
a1 g7 T 9T ATHEAET e gt
FX FH, TART w1 F * o0 arar
FOAT TEA ¥R IR THW oAE F
a1, foms adon ag g fr ae
# 9T = ard A o=t v
FEATT gAT | TE IN e T
TH, §% dg1 @ T | S SN a4 @
fedaman, gaa v Q@ gW @
feamar, faed & awa &% f5 & g
ar§ § 1 9a W g€E T8 IS0
SeF & fau 3w s amd | afer ge
@R T ITH G G A s,
S A BT FOA B TR AG A
£ | gt 1 wSW agw A A war
for g3 famm & QY wraew dav @Y
gfFaam MR 9w
TUTL S0 &1 THT WraAw a2 61 5 3
qagt fF a8 ST Y | Tg AGETCH
F19 & F 34 srva< fawams s #2)
# T a1 F1 AGT § AR I F T
AT T 919 F1 AT & fR S A
fegeam § aaa 2—feg, W=,
ferar, $aT$, fFeT ot o9 1 ATAETE,
a8 I SHTC FT AW &, fow wwe
fr gaTr s Wt st g WA OE 0
gt wfaum & et ot 99 ¥ 7y
F AT @ & 1 A e o afz
FTE A FTAT § A1 0H 79 F AT FAT
qear & f& gawt o & &Y fagama 48
g1 § gEad oF gAC A fergw W
WAl F Al 2 | 99 = f5 &
SEATA 92 ST A1 A T 19 1 A
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gfe i ff s @t W R, 39 A
FY FaTaREt & f ST gEATe 51 T
I T TE A1 37 T21at F1 OF
TFEATE | H THHT AT U2 HTET qTaAq
TEL ATET, 98 VT YEAH g, 7
ATarew §—=a 2fee & gt Jmer fe
ST A T FLHTL ST TEATH] HT A
® Wy g 9, 3a%1 fafady gy
a7 fafadt at amw gt o Fafay
wwet & g w8 g o, ww faR-
ferit & wreTE &Y ot ST T T
H SHS( T fRan S &, Sfe
forwr Gl feafa &1 @ 27 & ford
fafadt #1 qemr 92 &t wwa Ao
foF a1 quE T g}, TS A T
¥ IuEfae &t fe § s
Y e, wafad fafedt sramarmn &
& s g £ o weTe 5w wT A
FAH SAAEA Y, T IFT #7177z
feafq ox w1g o § s@wT @, o
I faferdt #1 gamar @iz o= fafadt
FT T FT I FT AT d7 TA=H281
T T AT AT & T Frz Y T
a1 fF 99 qeAeil #1 @d g JEA
T R F@T |

s w1 T weATd gt € a1
¥ ¥ fod T &9 orfeaee 8, e
a7 fadt o £ 1 A A1 et ey
& &1 3EE 99 IR AT H GF
¥ & T FHEA ¥ d3TY T 4T ATH
&, afz ara g fawriwt ox FEng
7w | a7 &7 9w o g—
g TAEAT TG T T g gl Arfed
X Fae TLHTL SN TEN ATATIAS Aarsii
T 0 Faw &, TOATF AITIAT FT A
Faeg § 5 wa faao &L @0 F
wr faew 7 Fargama G=1 F09, @ R
¥ wrrEersl 4 ag e dmai fF A
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qui: gefea & ao ¥ TR F

9 FY qg AT AR |

st TR Haw aeE (qTOEET)
Fafy wEeg, 97 9% @ W7 fawg
& fF 22 @t FY r9TEY F a’ oW
fegmm & forg R el & &
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=Tt TS weE e qreTET
FTEI

=t T AW aqred AT I9F 2y

ST AT F g g A e woow

AT ST @ i T & qwg
Fzar ¥ arR ferg-aaanl 1 9t
5““:“‘*“%’“@“&
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AT 9T T & 95 ey T8
o ST A, SfF T AT ¥ e Y
AT A & | HEAAHT FT OF 2997 gan
gEU g ST IAF arg foaw & gu
TF FHL § UM gU, g I g
FI a1 FIA @, ITH! ATEATEAT F AT
fawrais 7 @ #R ¥ fearadt s
T A B et WY Fored yEemEt
F AT IR M, FET 77
@ o faed & &Y g7 A g
q T 9%—E 5 F-TF T @ |
# =g fF 56 7S § qgw W w7 Q)
e A & & fawww 7 ow=F S
¥ A FOo §, ST AW F
3 fFgn o @t aUe 9 sy
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g @i | agl 9X ferg-AEewEl F
A g E ! OF AWEE AR A
T AT FE T &, 7 o FE e g
f Faw ferg-wawmm & 7@, ferge
F 2T WY ATWETEEAT & WY 9%,
afa 4T F ATAT 9T 7R A @ §,
S ST G E, I A A F g
@1 §—ug *ft oF 7 ¢ form e
M afEd | smas A Em & fag
sty fariaTe o, & fog AEemEl &
i FT@T 97 R A wgn fegam
q 3y 9T 99 gu AT, AT ww\y
I U qvaied fe-fac ¥,
qrfeaT & T, foadr aum =
fergaawT & & @ed &, §é w=
W | ¥ FHE @ § T &
faame 7Y gorm s # I | @ g,
awrafa Agred, ST AT HEAATE] A
g & fod aga &4, fragassm—
T HYA WA 9T g5 @ F g1
T FHT ITHT g9 AfREH aTET
Fagiar ! o I T aaan
FY g Ftfarm ¥ T qEAT ThEEE
FATC FHT T I T IR AR /=T
a1 f 0% @A S 43T g1 ST o

15.30 brs,
[Surr K. N. Trwart in the Chair.]

# wga 9 g 5 offmm
FHAC B 41 AfFamst, nfeam &
gz ¥ sfeaea ¥ foq fog fer s
e g A Tod @ 1. ().
& aeras vt ot & Fg fF A aga
THA AT & | - (smaEm).. § Fg
e i g e & fis g o
qffeTT FT AgET I, IHI AT TH
I | T T AT AT s
Afa & oFr T AfFT g T F-
I § | AT 6 FUT AHARTHI F

(M)
T ®ad AT 15 T THAARI
F1 fAemdd, & ST a9 o gA8 A
g @t § 1 gafaw & FEA .
(zaum) . ...

Y T 7 € FOT TEAAAAL
FT IMETE TG Faar, ¥ o gAw g9
FI MR FEgaw g | ... (SmEEw)..

Wt Ho Ao @I (FTE(A) : TR W
AT I T ST TANA &-... (9 &

=t FHCH WEw ;. F A g9 G
FT A A T F AR G sAegee
FI FEAT § | A g9 FW @ AEA
¥ 92 § TAiTQ F AT =% Avfaw ar
§ R sregee R A IR L
() . ...

it T ¥rw a@w ¢ F qrgar g e s
el #R feget ¥ aedimwor
#1 ST 997 qOET § I W W I
TERA T WM T Faw W F
@RI FT JTTHFT &Y, TAHT A4 T
F1 fewmr @ < ait g7 qu=T @ g
1 AHaT § | AT I & FALC AT
FATAT ATEAT § X Ig S A & F
|qATEG I A AT R Y FAI AT TEY
AT FA F A FHAAAT F G T
AT FAd I AIAT F A9 f@aq_qre
FA F faw amar arfs I e %S
FwE & w9 gifaw 59 o a% A Egg
FY T AoET A1 @ | AT 77 aw
AT FHTY AT FAM X FH &7
AT &, I7F1 ASCE 7 #4067 3 F
TATH &, ITH! 7g g AL (AT e
&1 & rgar g fF ag w5 @ @R
faware a= far a4 |

qwrafa WgRY : 39 A1 d19 & g
&, ITT FHATC F Fdleq HfwA |

off ofa T : #F aod qgw gwfa
wErEd & fadr &t 4y, 4 st 3w firme
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wer, fow, T, 99 wwe a6l J
s s Tt F A g7 AR E
1 &Y ware & fog & smen F fag g
AT T THE-TH A AT TG | AFH
aisre ! F14 feg & 7 S amEn
FH feg 2 7 99 T | w9 feg
g ! 9=A 9T, 9% aEm | &
AEAFAE § | FTE T AT AT aHT
TgAd AT HAGHM § | a7 A9 aF 3
HIWTT F1 a9 el o aF AGHI °H
w1 T g qawEt w1 9 feE w0
# § Far fomw  feg-gEem=
ST g AT FEA § 7 FaATL A Far 41
feeit &
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S g a|m agEr S,
A AT G TG T ATAT |

R qAAATAT & FgT

Wt og g gEAr o,
Yefg @ar #=f 7 F<ar |

EHTL AT4T SHETF av9s! 2T 93 e
W— a1 argad § | &1 a8 amw
HIH J< §T 01T 1. . . (sgaw) . .
# T FTWIE |

A Fgm s e A e 7 sfgr
F1 1% & formmar g, s F wie
T(T T AHR § GHTEATEAT FT S
¥ T fear g, At @
agr A fFar g, arEE, @i sk
quA 3y favarat & fasme o2 a9
TE g, ATfgeaw fFew & Aeae gy
T nrfeagi g &t awaar foe aedr
Y HfFT &7 T Fa9 qeF @ |
# =g § 7 aww fafaw #12 fog,
qaeET, faw, g it & fag &1 0
g0 wifgar oM@z 7 4919 9€ ®
4, 9gi 7 I=H wr fafaw #1
ara # 41 | afer A ff= age
Tt S fF T wuT HeAY § Rl
IH AT FT ATAT TEHITAH FIGET IS
# forg geamne frar ar | X IvRw A
AL | AEIT FT FEAT A FEAT
# T | T WY F=TH FT O AT
AFAT & AfFT T 1T AW T =0
FT TEAT AL &1 AFATR | F FHg F AT
TH TG F1 H1H JATE ADAT AT ATIS-
arfasaT & g fAwa | & W o
T ST A WY FgAT ATRAT § 6 o
a% fggel A =ET A 741 FWTA AG
I, AWTAH FT A AL AT A4 T
FIoiaT gETE Agr g 1 e feafy
7g & fF St sioer aoiser @ ag W
F fau gay O @A §, IEN
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@ FO | AfET gEEr waEr ag
2. .. (swmaw). . .30 1€ FER
g fagra RIsHamIa®
AR afogs *E%q &, free &t
& @ @ fadw qEwe @ W
HaET 2, TAF aTaaT F1 FEET AL
afe wawe #7 FEET e A 6
AT W, a9 FAT A fEd &
afF ag =@ aradd & TENOER |

15.38 hrs,

DRUGS AND MAGIC REMEDIES
(OBJECTIONABLE ADVERTISEMENTS)
AMENDMENT BILL®

(Amendment of Section 2)

=t ayae fag (3ETTE) : § yEE
Far § fF duer a9 Tl IR
(amafaerm famres) srfafaaw, 1954,
¥ 47T GG 4 9 faggs #5199
A FT FAALT &A1Y |

MR. CHAIRMAN : The question is :

“That leave be granted to introduce a
Bill further to amend the Drugs and Magic
Remedies (Objectionable Advertisements)
Act, 1954.”

The motion was adopted.
it gemve Tag : # fadas o s
g

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Article 8 and substitution
of Fourth Schedule)

=it qaaT fag (/o) - F e
Fan g v R & |faum 7 st deiaw
F a fadaT w1 T w5 F aqwfa
&Y &Y |
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MR. CHAIRMAN : The question is :

“That leave be granted to introduce a Bill
further to amend the Constitution of India”™.

The motion was adopted.
st oo fag @ § fegus o
F@E I

MR. CHAIRMAN : Shri Umanath.
Absent. Shri Salve. Abscnt.

15.40 hrs,
PUBLIC UNDERTAKINGS (COMPUL-

SORY APPROVAL OF AGREEMENTS)
BILL—Contd.

MR. CHAIRMAN : We now take up
further consideration of the following
motion moved by Shri S. 5. Kothari on the
22nd August, 1968:—

“That the Bill to provide for compul-
sory scrutiny and approval by a Central
Authority of agreements entered into
by public undertakings and matters
connected therewith or incidental there-
to, be taken into consideration.”

Tgd A I AT AW § | F oW
faaw 5w fF s w=e faa
Y GG & IAAT A< ¢ |

=t waeem ma (feeEr wwy)
=4 fa=r o< fFem @ ar sk e
grmr ? @ fead e A g 7

wwrafa wgEw ;@S 90 o e
& ™91, @R 2 52 29 fime
AAET G AFE |

SHRI RANDHIR SINGH (Rohtak) :
Shri Kanwar Lal Gupta’s Bill is very im-
portant and we want to speak on it. This
Bill should take hardly 10 or 15 minutes
more, and the Minister should reply.

wwNfa wgEg 2 ™ 9% 17 @
e T A4 AR AT A E

ot FATATS TR 1 AT WA FAAT
diford, & 99 ae g g1 s |

*Published in Gazette of India Extraordinary, Part Il, Section 2, dated 5-12-69,
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e wgiey : § gAY arde ae
frme qaw g o wwF ae fafex
|G & AT FT |

SHRI LOBO PRABHU (Udipi) :
There is no gain-saying the fact that Govern-
ment incurs considerable loss from bad
contracts, there is no gainsaying the fact
that in no such loss has responsibility been
fixed and the loss been recovered from any
oneconcerned. Tothatextent, Mr. Kothari's
Bill is fully justified and was overdue and
we have to think in terms of doing something
to reduce the losses and to improve the
agreements. If that is the position, it is
necessary for the House and for the Minister
to examine a little the structure of the admi-
nistration responsible for the agreements.

First, there is the technical sanction.
At a certain level, the technologist has to
say that this project is good, that this
import is necessary. Secondly, you come
to a stage of fimancial sanction where the
financial official has to say that this invest-
ment is justified, that this is the best place
from where a particular equipment can be
purchased. Third comes the drafting
stage where the lawyer has to say whether
the agreement is correctly drafted, that
it has no loopholes and it serves the
interests of the country. Fourthly, there is
the administrative sanction where all these
aspects are considered and the head of the
department takes responsibility for the
agreement. What I have to suggest in the
short time at my disposal is this, that at
each of these different stages there should
be responsibility fixed. The technologist,
the financial officer, the drafting assistant
and the administrative head have all to
assume a responsibility and not only to
assume a responsibility but become liable
to the very salutary rule that existed that
where a Government servant allows a loss
to be incurred which was within his means
to prevent, he is personally responsible for
making good that loss.

That being the background, I support
Mr. Kothari's Bill to this extent that if at
any of these four stages any officer feels
any doubt about the particular contribution
that he is making to agreement, he should
have the right to appeal to a cell in the
Finanee Ministry for approving his particular
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proposal. Unless he has this right to say:
please refer this as T am not quite confident
whether what I am proposing is right, he
may find it difficult to stand up to the rule
of surcharge which provides for recovery
of losses. 1 hear that Mr. Kothari is likely
to withdraw it; whether it is withdrawn or

SHRI S, S. KOTHARI (Mandsaur) : It
depends upon the Minister's reply; that
assumption is wrong.

SHRI LOBO PRABHU : Ido not wish
that it should be withdrawn. But I should
like the Minister to give this assurance that
there would be a cell in the Finance Minis-
try to which reference can be made by any
of the four authorities concerned which
are responsible for the drafting of a contract.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 P. C.
SETHI) : The Bill moved by Shri Kothari
came up for detailed discussion last time
and the original Bill seeks to provide
compulsory scrutiny and approval by a
central authority of the agreements or con-
tracts. Later on according to an amend-
ment which was proposed Mr. Kothari has
located this authority in the Finance
Ministry. Certainly to the extent Mr,
Kothari's proposal enhances the empire of
the Finance Ministry I should be the one
person who should welcome it. One should
not view it that way; it should be viewed
in all its aspects.

Before putting forth certain arguments
from this point of view, I want to thank
the hon. Members who have participated
in the debate. Most, at least cight, of the
Members who spoke have more or less
opposed the Bill.

SHRI S. S. KOTHARI: How many sup-
ported ?

SHRI P. C. SETHI : I shall give that.
Shri N. K. Sanghi, N. K. Somani, Shrimati
Sharda Mukerjee, Shri Jaipal Singh, Shri
P. C. Verma, Shri C. Panigrahi, Shri N.
Ahirwar and Shri R. D. Bhandare were
more or less opposed to the Bill. Those
who extended their support to the Bill,
some of them partially, were as follows.
Mr. Onkarlal Bohra gave partial support
as also Mr., Raja Ram who wanted
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some amendments to be adopted.
Mr. Himatsingka gave general
support and Shri Randhir Singh gave
partial support. Shri Ram Avatar Shastri
supported it and while Mr. Nambiar also
supported it he wanted certain changes.
Shri Maharaj Singh Bharati also gave sup-
port with certain modifications.

SHRI LOBO PRABHU : You have left
me out.

SHRI P. C. SETHI : He spoke just now
and I shall refer to his points in the end of
my speech. While initiating the debate
Shri Kothari gave two illustrations about
the contracts—the Trombay unit of the
Fertiliser Corporation and the Neyveli
Lignite Corporation.

As far as this particular contract of the
Fertilizer Corporation is concerned, it is
true that it came in for adverse comment
by a Parliamentary Committee. But, later
on, I have come to know that the Depart-
ment of Petroleum and Chemicals have
constituted an inquiry into the affair under
the Commissions of Inguiry Act. There-
fore, the whole matter is under an inquiry.
I am quite sure this commission would do
justice to this problem and, after receiving
the report of this commission, the depart-
ment concerned would be able to take a
view about it.

As far as the Neyveli Lignite Corporation
is concerned, which comes under the
Ministry of Mines and Metals, it came
under the Colombo Plan aid in the first
instance. Therefore, this was taken up at a
later stage. Because the plant came under
the Colombo Plan for assistance the colla-
boration was extended for some time and in
the nature of things it was necessary.

Shri M. K. Sanghi referred to the
delay in the finalisation of contract by thke
IAC in the matter of purchase of aircraft.
Here the question that has to be considered
and decided is what type of aircraft we
should go in for. There is no question of
any delay in finalising the contract.

Then so many hon. Members said that the
public sector is making a huge loss. There
were 83 concerns in the public sector. Qut
of them 13 are promotional and financial
institutions, 55 are running companies and
the rest are at the developmental stage or
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in the conmstruction stage. Therefore, we
should really take into account the func-
tioning of only those 55 public sector
companies.

Shri Maharaj Singh Bharati was very
eloquent in his speech when he referred to
the public sector companies. To the extent
his suggestions are constructive and useful
we will give them serious thought and
consideration. I may say that out of the
55 public sector concerns and 10 promotional
and developmental undertakings, and
also two financial institutions (excluding
L.I.C.)itisnotasif all of them are running
at a loss. 39 of them have made a profit
of Rs. 49 crores. Yet, nobody talks
of those 39 concerns which have made
a profit. The remaining companics
have madea total loss of Rs. 84 crores.
Hon. Members should appreciate that out
of the loss of Rs. 84 crores one single
unit, namely, Hindustan Stcel, is responsi-
ble for a loss of Rs. 38 crores to 40 crores.
Therefore, almost the entire profit made
by these 39 companies has been eaten away
by one company itself. Then, there are
certain other projects which have not been
able to utilize their capacity to the full, either
on account of recession or on account of
the gap in planning that came in between.
‘Therefore, these are the difficulties.

Here 1 would like to say that apart from
the loss we will have to consider the useful
role performed by the public sector plants.
Although it is not very much related to the
Bill before the House as such, it is necessary
for me to go into them. These companies
have given a depreciation of Rs. 121 crores.
They have given an intercst of Rs. 74 crores.
They have given to the Government Rs. 19
crores in the form of taxes. The manu-
facturing concerns in the public sector were
responsible for an export of Rs. 47.62 crores
in 1967-68 and Rs. 68 crores in 1968-69,
Their export performance is improving and
they are giving us valuable foreign exchange.
Then there are other companies in the
public sector which are also giving us
valuable foreign exchange to the tune of
of another Rs. 65 crores. They are Ship-
ping Corporation, Air India and companies
of that nature. Thus, the valuable foreign
exchange earned by them is quite substantial
and they are very helpful to the Indian
economy as such because they have given
the basic infra-structure to our economy.
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We would certainly welcome useful sug-
gestions and healthy criticism. All the
suggestions will be carefully considered.
Wherever those suggestions will result in
improvement in the functioning or profita-
bility of those undertakings, we will imple-
ment them.

During the course of the debate, Shri-
mati Sharda Mukerjee also made a point
about the management aspect of certain
companies. Certainly, Government have
already accepted this point. But as far
as the management aspect is concerned,
there has been a lack of talent, and that is
why we are now, as far as the Bureau is
concerned, drawing up a panel of all the
various categories; four schedules have been
defined and under these four schedules,
we will draw up a panel from a salary of
Rs. 2,000 to Rs. 4,000—A, B, C, D, etc.,—
and these would be not only from the people
in Government service but talents from out-
side the Government service, and yeople
from the private sector and other people
who have got faith in the working of the
public sector, and the people will be
empanelled. To that extent, we shall try to
gather the proper number of people.

But here, 1 would also like to point out
that there are some difficulties. For exam-
ple, the best talents are being paid by the
private sector huge salaries, which the
public sector companies do not pay. So,
it would be for the conmsideration of the
House and for the Government whether
the salaries which are being given in the
private sector should be restricted or the
public sector companies should also be
allowed to open their door for such people
of high talents and they should be given
higher salaries which may be even higher
than those given to the Secretariat people
or other high Government officials. This
would be a point which would need
consideration. But, apart from this, the
other public enterprises have also taken into
collaboration—the  Institute of Manage-
ment, one at Calcutta, and another at
Ahmedabad, and the Administrative Staff
College of India and the National Produc-
tivity Council and other institutes in the
country, measures for co-ordination and
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training of managerial personnel—

SHRI S. S. KOTHARI : Sir, how is this
all relevant to the Bill ? He is drawinga
picture of the public enterprises in general,

SHRI P. C. SETHI : You did not inter-
rupt when these points were raised by the
Opposition Members. [ am referring only
to those points which have been raised by
the hon. Members. I cannot leave those
points unchallenged. T cannot help it.

MR. CHAIRMAN : You go on. He has
got the right of reply.

SHRI P. C. SETHI : Sir, then there were
a few other points raised by some hon.
Members. Shri Jaipal Singh pointed out
the need for appointment of the local peaple.
Already, instructions are there from the
Home Ministry that as far as people who
are below the range of Rs. 500 in the Class
1IT and Class 1V categories are concerned,
the local people should be given preference.
And to that extent that is being followed.
But sometimes practical difficulties come in.
For example, when the construction staff
was retrenched in Bhilai, or from other
public sector projects, it was argued that
while some people are retrenched, they are
not absorbed in the new projects. For
example, Bokaro is coming up in Bihar
State, and it is the anxiety of the local
people that the local people at least for
Class II1 and Class IV posts should get
employment. But while we have some
retrenched employees in the Bhilai steel
plant and other stecl plants, and if they are
transferred there, then to that extent the
local people there would object, while, on
the other hand, there is pressure both from
the House and outside the House that those
people who are being retrenched should be
given a place and should be absorbed. This
contradiction is there. But to the extent
possible, we are certainly giving all possible
opportunities to the local people as far as
the Class IIT and Class IV jobs are
concerned. Certainly for technical posts
and other higher posts, it would not be
possible to limit the employment to the local
area. It would have to be on an all-India
basis and a selective basis,

Shri Rajaram also made a point with
regard to the State participation in the
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public sector projects. As far as State
participation is concerned, it cannot be made
compulsory, but there are certainly a few
public sector enterprises where the State
Governments are partners, for example, the
Praga Tools Ltd., Central Fisheries Cor-
poration Ltd., National Newsprint and
Paper Mills Ltd., Sambhar Salt Ltd.,
Tungabhadra Steel Products, WNational
Projects Construction Corporation Ltd.,
Fertiliser Company (Kanpur) Lid., and
the Indian Telephone Industries. These
are some of the projects where the State
Governments are also partners in these
ventures and to that extent they are joint
ventures between the Central Government
and the State Governments. N

16 hrs.

Having met all these points which were
raised during the course of the debate T would
now like to come to the pros and cons of
the Bill before the House. This Bill says
that agreements or contracts entered into
by public sector projects should be scruti-
nised and approved by some central autho-
rity, possibly the Finance Ministry. Shri
Lobo Prabhu has also suggested this to a
limited extent in respect of the technical,
financial, drafting and legal aspects and
said that there should be a cell in the Finance
Ministry to examine these.

The House is well aware of the fact that
there is a demand both within and outside
the House that an  industrial concern,
whether a public sector one or a private
sector one, should be run as an industrial
concern. If an industrial concern is to be
run as an industrial concern, where purchase
.or sale is concerned, where there is a con-
tract for purchuse or sale of a few lakh
tonnes of iron ore for a public sector project,
it would not be desirable or possible to have
these contracts examined in the Finance
Ministry.

SHRI1 LOBO PRABHU : The Bill says,
above Rs. 10 lakhs.

SHRI P. C. SETHI : To that >xtent you
will have to see what the types of contracts
are that Shri Kothari has in view. I am
quite sure that he must be having in view
either foreign collaborations or capital
projects, If that is the case, then first of

all T would submit that there is aft autono-
mous body which has been given a
certain  authority. The manager has
authority to enter into contract up to a
certain sum and the board of directors has
authority to enter into a contract up to
acertain amount. As far as capital projects
are concerned, even in bigger enterprises
projects over a crore of rupecs come to
the ministry concerned for examination and
approval. I there is any foreign collabo-
ration or agreement and the out go of
foreign exchange is involved, such contracts
do come to the Finance Ministry where
they are being examined and then final
approval is given.

If we take the responsibility about all the
contracts, then if legal issues are involved—
there are various clauses in the agreement
and to that extent legal issues are involved—
the Finance Ministry by itself cannot take
the responsibility and the contract will have
to be examined by the Law Ministry first
and after the approval of the Law Ministry
will come to the Finance Ministry. To that
extent the autonomy of the public sector
units would be diluted and we would not be
working the public sector projects on the
principle that they should function like an
industrial unit. Then, all this will involve
delay and red-tape with the result that these
things would not be possible.

Then, Shri Rajaram made the point that
whenever these  contracts come to the
Finance Ministry, they should be okayed in
two days. Now, clearance cannot be done
in two days in that manner because it will
have to go to the Law Ministry.

But I would like to say that not only the
public sector projects should work like an
industrial project in the private sector but
1 would even go to the extent of saying, as
Shri Lobo Prabhu has pointed out, that the
responsibility for the various aspects of the
contract which have been entered into
by the public sector projects should be
located and they should work in a manner
where the principle of hire and fire is in-
volved. If you hire a person for a particular
job and he does not perform his duties
properly or does not come up to the mark
or there are lacunae left in the various
aspects that Shri Lobo Prabhu has pointed
out, the public sector projects should have
the authority to fire out that man. To
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that extent I certainly agree and the public
sector projects must function in that manner.
Besides this I would also like to say that
after the comment of the Parliamentary
Committee, when this matter came up
before the Gowvernment, we have issued
from the Bureau general instruction
to the public sector projects about the lines
of approach they shoula take in entering
into these agreements or contracts. But
I would like to say, certainly, the answer-
ability and the responsibility of entering into
a particular contract should wvest upon
those on whom we have delegated authority
and, to the extent, they fail, we should,
certainly, be in a position to take a view and
punish them wherever any lacunae are

found.

Having said this, I would again like to
emphasize that, as far as the contention of
Mr. Kothari is concerned, the contention
seems 1o be that because all these things
have come tolight and the various Parlia-
mentary Committees_which have gone into
various contracts have made remarks
about them, he does not want these lacunae
to remain. To that extent, the principle or
the objective that he has in mind, [ certainly
appreciate and 1 agree. But to the extent
I am advancing arguments that it will in-
volve delays and all that, I would, certainly,
examine the points mentioned by Mr. Lobo
Prabhu, that is, the four aspects of the con-
tract, technical, financial, drafting and final
responsibility. To that ecxtent, we will
examine these points and, certainly, the
public sector undertakings can take the legal
advice from whatsoever person, according
to the quantum of the comtract in which
they are entering into, but the final responsi-
bility should wvest with them. Wherever
they fail, we should take cognizance of it
and we should penalise them. As far as
these particular aspects are concerned, I can
only say that, keeping in view various sug-
gestions that have been made, we will
examine to what extent general guide-lines
through administrative instructions should
be given to public sector undertakings.

Having said that, I would appeal to the
hon. Member to withdraw the Bill. His
main objective is not to centralise the whole
thing. His main objective is to improve
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the whole thing wherever lacunae are found.
To the extent that his suggestions and the
suggestions received from the other hon.
Members are found feasible, we ¢an im-
prove upon the whole thing by issuing
administrative instructions. We  shall,
certainly examine and see to what extent
administrative instructions or guide-lines
can be issued to the public sector under-
takings.

In view of the position that I have
indicated, 1 would appeal to the hon.
Member to consider and withdraw the Bill.

SHRI S. 5. KOTHARI (Mandsaur) :
Mr. Chairman, Sir, while I should like to
thank the hon. Minister for having appre-
ciated the spirit in which 1 have brought
the Bill and also the fact that he has agreed
to one or two points about which I was
also very particular, the principle of hiring
and firing, and the other that wherever
lacunae are discovered, the persons who
deliberately bring about those lacunae and
make defects in agreements deliberately
with a view to joining those concerns later,
are punished and that, when such cases of
corration are brought to their notice or
they come out as a result of enquiry made
by the Public Undertakings Committee and
other Committees, the Government will take
steps to punish the guilty—also, a Com-
mission of Inquiry has been appointed in
the case of Trombay Fertiliser Project which
in my opinion is a very serious case of
corruption—he has not convinced me with
regard to the basic points which I have made
in my Bill.

We all agree that autonomy is necessary,
May | draw your attention to a distinction
between liberty and licence? Liberty is
necessary but, when it degenerates into
licence, it becomes a danger to society.
Similarly, autonomy is necessary in the case
of public sector undertakings because with
autonomy alone public sector undertakings
can function efficiently. In the day-to-day
management, they must have autonomy.
That happens to be in the case of private
sector also. But when it is a question of
certain  basic matters, such as, entering
into foreign collaborations or entering into

g ts where consid amounts of
money are involved, those things should
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be carefully scrutinised. A Managing
Director or a person inthe private sector
who has put in his money, who has great
stakes, goes into great detail, scrutinises
those agreements and only when he is
convinced that the agreements are almost
as fool proof as they can be that decisions
are taken. Mr. Somani who is not here
now said something about the private
sector. He has probably studied the
American industry; he has not studied what
is happening in his own house. In the
private sector, if any defective agreement
was entered into by the Manager, e would
be fired. Besides the effective proj:lrietor—
you may call him Chairman or Managing
Agent-—goes through the agreements,
scrutinises them and sees that no lacunae
remain. But, with regard to the public
sector enterprises, who is the proprietor 7 It
is the people of India who are the proprietors
of these public undertakings. But people
of India, obviously, cannot act by them-
selves. They have to act on the legislative
side through the Parliament and on the
executive side through the Government.
Through the Cabinet or through the
Government we have to ensure that these
agreements are properly looked into.

Now may 1 submit that it can be provided
thatwhen draft agreements are referred to
the Finance Ministry for scrutiny, a time
limit may be prescribed within which the
Finance Ministry must scrutinise the agree-
ments and return them. As one of the
hon. Members Mr. Rajaram suggested, if
it is mot two weeks, they may take two
months. But proper scrutiny, in my
opinion, is necessary.

1 have given various quotations from the
reports of Public Undertakings Committee.
1 have pointed out only two cases-—Trom-
bay and Neyveli—justto illustrate. There
are many other instances. Therefore, it is
not a case where it is only isolated instances
where such things have occurred. Then I
would not have brought this Bill before this
hon. House, but it is because a number of
cases have come 1o light as a consequence of
the investigation or scrutiny by the Public
Undertakings Committec of the various
Public Undertakings, that I was prompted
to bring forward this Bill.
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There is onc important aspect I would
like to refer. That is with regard to project
agreements that we have been entering into
with Communist countries. It appears
that regarding Russia as the Big Brother,
the Government of India has just signed
on the dotted line without enquiring whether
those agreements are one-sided or whether
the techonology which is being supplied by
them is outdated. This has particularly
happened in the case of Indian Drugs and
Pharmaceuticals Ltd. The Committee has
stated at one place—this is with Russia—

“The detailed project report prepared
by the collaborators did not indicate the
time schedule of construction, capital
cost esti and estimated cost of
production.”

Without these basic data, how did the
Government of India cnter into an agree-
ment 7 When the Secretary of the Ministry
of Petroleum & Chemicals was examined by
the Public Undertakings Committec and
was asked, he said that it was on the basis
of their report. To quote again :

“They were accepted on the basis of faith.”
That means that agreements involving this
project of crores of rupees were entered into
on the basis of faith without considering
whether the detailed project report contained
details about the time schedule of construc-
tion, capital cost estimates and estimated
cost of production. In my humble opinion,
the detailed project report was worth just
a scrap of paper if these basic data were not
included in that report. This is the sort of
agreement that the Government have
entered into and the consequence has been
that this project is in a financial and techni-
cal mess. The Public Undertakings Com-
mittee further observes:

“At this stage when the projects are a
fait accompli, the Committee can only
hope that proper scrutiny would be
carried out in future to see that the
project reports are complete in all res-
pects before accepting them.”

The Russians have passed on to this
country outdated technology and semi-
obsolete machines and this Govern-
ment have gleefully accepted them
without any scrutiny. Probably it was
done on account of the domineering
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influence of Mr. Nchru, at that time. Shri
Jawaharlal Nehru may have said “Well, if
the Russians offer something, we must
accept it.”

SHRI P. C. SETHI : Sir, I repudiate what
the hon. Member is just now saying. Itis
rot correct. He must be saying it on hearsay
basis.

SHRI S. S. KOTHARI : I am saying it
on the basis of the Public Undertakings
(Forty-sixth) Report. The Minister may
kindly go through this Report. 1 have got
with me all the passages, 1 have quoted,
carmarked, and 1 will hand this over to
him.

SHRI P. C. SETHI : 1 said about that
part of the speech of the hon. Member
where he said about Jawaharlal Nehru.

SHRI S. 5. KOTHARI : There are
many other cases : machines come from
Russia which are second-grade, which
are semi-obsolete, which belong to a techno-
logy which is out dated in the world—for
instance, this surgical plant of the IDPL
is one. The Antibiotics plant of the IPDL
is another. The product produced is
only a very small percentage of the installed
capacity., The technology is out-dated.
And, Sir, in certain cases also there is no
demand for the product which is produced,
in these various projects. This is a very
important point. Whether the contract
is with Russia or America, 1 make no dis-
tinction. The Government of India
must see to it that the technology obtained
is first-class technology, that it is not out-
dated, that there are proper penalties pro-
vided in case of non-compliance of the
agreements. May 1 point out again, Sir,
one thing in this connmection? It is in
the report of the LD.P.L. Itsays:

“It appears that the collaborators were
themselves not sure of the technology
to be offered by them and therefore
kept on suggesting modifications from
time to time.”

“There was also no penalty provision
in the contracts for late delivery of
equipments and machinery. Govern-
ment have not given any convincing
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explanation for entering into such defi-

cierit agreements with the Russian Colla-

borators.”

And then,

“The Committee hope that in future
Government will avoid such lacunae
in the agreements with foreign colla-
borators and ensure that the interests
of the country are safeguarded in all
respects.”

This is awvery important point which
I wanted to mention. Will the Goverment
with its paraphernalia of so many Deputy
Secretaries, Under Secrctaries and Joint
Secretarics, look into these agreements 7
Will they see whether these projects are
technically feasible, that there is proper
demand for these products, that the machines
are not obsolete, the process of manufacture
is not out-of-date, ete.? In certain cases,
collaborators have advanced very much in
technology by two or three grades and
they offer obsolete technology to us, The
same thing happened in the case of the MIG
factory for instance. The planes and the
models that they are producing are out-
dated. The Russians for their own use
have developed advanced models.

. SHRI P. C. SETHI : May I interrupt the
hon. Member for a minute? May 1 say that
the hon. Member himself speaking
against his Bill?

SHRI S. 5. KOTHARI : The point is,
these agreements, when they are entered
into, have to be properly scrutinised and
examined against any lacunac anywhere.. ...

MR. CHAIRMAN : Who is to scrutinise
it? The Chairman or the Secretary or
Under Secretarics and all that—who is to
scrutinise 7

SHRIS. S. KOTHARI : The autonomous
body which first scrutinises them and then
the Government also does it. 1 will come
back to my point. That is, in the final
stage of the agreement, it should come to
Finance Ministry. That was the point.

SHRI G. VISWANATHAN (Waidi-
wash) : Mr. Chairman, you arc putling
inconvenient questions.
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SHRI S. S. KOTHARI : Coming back
to the point, it was stated by one of the
hon. Members that audit parties set up by
the Auditor General would also conduct
a propricty-cum-efficiency audit. But that
is only a post-mortem. What is necessary
is that foreign collaborations are properly
scrutinised at the stage when they are
undertaken. Therefore, if there is a Central
Cell in the Government—this is the point
1 am making—that authority should scruti-
nise the agreements in the final form.

SHRI P. M. SAYEED (Laccadive Mini-
coy and Aminidivi Islands): Sir, there is no
quorum in the House.

MR. CHAIRMAN : The Bell is being
rung...Now there is quorum. He may
continue.

SHRI S. 5. KOTHARI : May I submit
that it is public money which is being lost
in millions? Neither Government nor its
officers in the Bureau of Public Under-
takings appear to be concermed about it.
They do not even want to take the powers
that this wholesome Bill is giving them
which would ensure that proper agreements
are entered into and are very properly
scrutinized.

The basic point that I am trying to
emphasise is that in the final stages the
contracts should be scrutinized by the
central authority envisaged in the Bill.
I am reminded of the German who remarked
that after observing the chaotic and irres-
ponsible functioning of this Government,
he was convinced that God does exist be-
cause only God is running the administra-
tion in this country, not this Government,

The Minister of State, Mr. Sethi, is not
prepared to accept this Bill. Let the Govern-
ment be warned that next time there are
defective agreements we are going to hold
him and his ministry specifically responsible
for those defects because he has not agreed
to accept the provisions of the Bill....

SHRI P. C. SETHI : That is what I
cannot agrec to. 1 do not want to take
that responsibility.

SHRI S. 5. KOTHARI :.. . .which would
provide for a kind of automatic internal
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check which only means that what is done
by one officer is judged by another and
it is done in the automatic course. The
agreement which is finalised by a public
undertaking comes in its final draft form
to the central authority which would check
it, scrutinise it and finalise it. If that is
done and if lacunae remain, it is the Govern-
ment which will be responsible for the
loss which would occur.

May I say that the Government would
have done a greal service to the public sector,
to itself and to the country by accepting
this Bill which, after the amendments I
have made, has become flexible, and instead
of inconveniencing the Government would
only add to the security and safeguarding
of public interest and public moneys which
are the sacred trust with this Gowvern-
ment.

Since the Minister says that he agrees
with the spirit of the Bill and he would
t.pr to see how best he can issue administra-
tive instructions to ensure that proper
agreements are entered into and since the
Minister has requested that I withdraw
the Bill, I bow to his wishes and I withdraw
the Bill with all good spirit.

MR. CHAIRMAN : Has the hon.
Member the leave of the House to with-
draw the Bill....

HON. MEMBERS : Yes.
The Bill was, by leave withdrawn,

MR. CHAIRMAN : We shall now take
up the next Bill—Constitution Amend-
ment Bill of Shri Kanwar Lal Gupta.

16.20 hrs.
CONSTITUTION (AMENDMENT) BILL

(Amendment of articles 75 and 164)

ft fax aw T (faedtae)
Fuafy wgred, & AT9ET AT § e
F A FEEEgTE shvede i,
1968 w&gw F7aT g 1 T fadaw &
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[ F9 9@ 7]
3 et o @ o & fo ot
T I U 6 HEH aF At T g,
o TS AT F g AT ¥ 7
6 TR ¥ A1 AT 73 FL G, a9
TET T, AWET T qA | AL FEA FT
ard gz 2 fF felt owg s fa
e F1 HAl AT T ST S TAT AT
faarr a1 F7 g0 7 @ a1 6 wEA
¥ 9% IN TATT ATFL BF TAT F
& T T ATTEH, TA A1 FT T2
g g wfed | T aR ¥ faumw
9T FT 927 g1 Avted, faarw afewg
&T qEEy A& FIAT ATl |

FaTafy REeT, o) fad &1 @gq F
ATHA TEA T 7T aTed 48 & 6 g
T & &fauTT X e &1 AT €
HIT FATTA &1 Aqad dg JAET AT
t—3wmar s § frafes, @ &
frafom, s & frafem 1 @ s TR
Rt ¥ faF & & @ g T A &
e 9 F grg A wfgwe s =i,
HT AT AT § WTHT WAl a9 o
& 7% gra § sfuFre @ g aed |
fs ag fadaw @t oF @ F—afEw
A2 df aT & T 9 F7 o andA
F3ar g 5 #18 ot St Gar 7€ =
Trfgq &1 T AT FT FEET &1 4T
faur afeag 71 a=er &1 1 W& Fa=
I FT AT AWM AT FE T g
g1, @& a1 & aeer g av faara
& 9aeT g |

FaTafa S, s|T &7 Il Far 5 T
frgos @1 oF =fm &= @, afeT §
auwaT g 5 e S £ et i
FZ FETE, INT FT ATHEATHT FT F2
T E a1 g @ fadmw w1 awda
FE g8, FifF 1 sufa T go 7&

&I, ST A A g fw ovi

DECEMBER 5, 1969

Constitution (Amnd) 288
Bill

WTHATE FT & | 3T AT gaAT Afa
HeAt Far @ AT 97 S T A
F AR FTH AL F@T A1 AF A
& 1% FT AT AT EOU, AW IART
B KT FF AFG 2, AT I FE
TG AT T §eeF HadT &7 faar sy
at faum afcag &1 qeey w6 aw faa
T, A FIH 94T FY AG g fR S
FT ATIATC T E | T T AT A F
a0 § e gO Ag T, s at
T (7o) FAT §—aAg AT AEA
& | g W § veee wemew faew g,
fomd SE=1 Tg=T o1 AT 2, TEEr
S F ¥ I AT G HIK ag oA
g f& @Fn & oaward w@w g o
afen  foma @nr 1 T ®1 w F
TEAMT g1, S ITET A IW AT f,
IfF ag ot 1 9 @, At & ar
qifedisd ¥ & IAF! Wel FATAT
IEO g—H FHEa g F 9 wea=
Frwea & faeg g R g 3w &
ag i 7 == 9afge | g I
& dfaam 7 5 weO &1 gwTET
g A g9 I WAt w7 F FAL
=rfed, S FT WEATSHT FT F7 HAT
=ifgw 1

aft g § T gAT—ATIFI T@T
&, TATYTT ARIRE, EATL &% G917 &
U AFAE A% g—aa fag 7
TEAY g WA A1 oF At w1 oAt
9 & Heft AT TAT—FAe &1 o &
foaq sz foa w17 & fog—aa
oF & w10 a1 {6 o sy w1 AR
FAT AT St AT F foare Aaw 7 A
gl oar | @ fam A s fafad &
I TAAT &1 &9 fRar—wve TEe
&1 agi 9X Alfaz faar man, aqt &
a1 faar afoag & Afese w0
&7 9T § I I0H A2 IR TE



289 Constitution (Amnd)) AGRAHAYANA 14, 1891 (SAKA)

Bill

2 faar s quew amgm F1 q&w FH& A
fear T | # qEAT TIRAT §—F4T qE
FATL R & JaTard $1 AT & ATATL
g7 7 g g ¥ fagw & S A
AEATH F ATER Ag A g ! A
FgaT & fm AT & | A T ARSI &
SR @S §AF T FASH BF K
qqar, ag fewdar ar  wEAet F
favtta & 1 ¥ Fgar & f ot
ST TW A F1 FHre fHar g A
& st & | 97 A= fagr 7 & A
g, ST STl & W gam | A A
67 ¥ 91T I FT AW T&F T, FF
it @l fex fardt | a8 gaw TTE
T GLHTA ® wedl @ agi g
zar fF 7 faga &9 | oF T AR
g ST tfeat 19 a1 o
awet TER AN, QAT A A FEAr |
s & F1% TEY T gt o T At
AE I L F A GH FEH AT AN |
(ram) -+ s St e F fag
FERE | A FgANE S Y s
T A A A FF AN &
sreet faur ot &1 oo & o1 &
& afFT srT 99F 9 AT qyrEet
T & &t IwFr wAr aAv fmmr omm
fomr @it 1 swar ¥ qAEt 7 fowe
T fear o #IX IW HAT AT 6 AEW
& arg faum afceg #1 a2=q 97 faar
AT | TH a0F § OF T F g1 afewd
Sl TeEl § AT | qAE 7 oA
TAAT A SFAT AFA HMLC IAE A
& ST AT A F1 FArEE ofF @t I
waT qAT faar mar | #Y W fagws
Hoaed a8t & fF so mw SR TEs &
AT & FALC A BA KT AT AT 2,
IAH] AT F AT A | IO KT AT
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AEATY &, 24 S99 &Z FEAT AMET |
ST BRI FT Foor &I AT & Ival & g
H ST &1 AT 3R ATiET |

st oW ¥Aw aqEE  (FTCEET)
I FETT T AL T FAA Y

ot wavaT 0o IH & fag A
77 fadas & 1

aF qA Fm #Y faum afeg
AT FT &Y, T T HIL ZrS9 TR
F fear @ fex art oot F 41 wF
T fear swm @ 1 & welt wErm
¥ 9gm 5 Faw &t osai 7 & gmwt
AT TE g ey afew g ow e
¥, 9@t 9T AT A §, IR gAIT
far sr =fgw | wET @ TeE AW
FT ATeF &, TG & fHAT WY g 1
Rl E1 aAET Anfgn | afew IEE
frg e AT AT} | TE AT s AT
Fg HUT AT g W1 IEHT g9hA w6 |
afFT a9 fawr a1 959 | F wwEw
T FA & g6 7 7 g afed avd &
AR T TR AT qg FL | TSF AT HT
1§ Wt §<E, =T 77 A AT g1 A
FE WY g1, I§ Wt AL AT AR |
g & fagm am faar @ o 2w
=T g fF 9 gaT aas w1 9 g
AT fFAT AT 9T ST MO gree
T AT a1 OF ot Safa 5w @eq w5
gar T@ o1 S fF e fatw #§ w
g, g9 saafa & Iaw! 9 fHar
I IEFT ATIATHT ®1, IaH feafz &1
g A o gt fe F wmwen g
f& o fadws 47 @5 o€ oo fear &
THAT WS F1 1 F7 HEAT A0 |

for &g & TAl 4 ga fr wifaweer
ea 0 FiE UF qAET 9 g9
¥ 49 a1 $H% #GF @d aw T
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[# FaETa 1)
g oA fee &1 @M A W adEr
ag gt 5 F1 78 7R A F 98
AT | &7 # @W0T F I G
7z feafa 7€ €Y | oF gL A1, IEH
wefafaer 47 | #fFa s qwmafa o,
HTIHT FT FATET HIGH & FI6 AT JE@TE
F A9 F§ ) EW A ar quw g A
TMF & AT g AA & fF o I
ﬁm‘

wwmafa W@k @ g ar a) srarst
TR AT A

ft g q@ A AT I
FHH G |

AT A1 A Fg @ 9 5 97 et
A ¥ 9 § Wi6 g Aresfazawt
g | A FE A feafa g}
Iud agi 1 aferar dsr @t T @
HLHTT 919 a1 Wl 48 g {6 A=
& g, TrE AR AET Al SRl e
foramn & ag e FEr § IO A
ST F A E WA qar grar e fF aeae
TSN S At & FAilF qg AT Torr
T, F A TSN g A g 0
e Frafae e 2 @ & At wgfree
g wTE F ot 7 g, av foaer
FW i gn e sfrafrFfa d
gFAE | T IARIAGT  (|TER)
TG AT & AT & ’r AGE g |
aumafa o, T Fed & Faw F v g g
Mg FFA A ara g | o=
g |IZ FT F1°T AT AT ET AFAT
fes s Tt 4 T Fvva Z47 S AN
& Ay o w421 1 o awar & a1 fr
Ig FLHL gz qEAt | A i
ST FT T I FEART F @H T
g 1 97 ¥ I WH F @6 @
AT &1 g S #Y G 39T
AEAT | F g TRaT A g0 fF S
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N W @1 G & A5 AGH § SARI
WAl FETET AT ST q Fgi W -
aror saa dq f& oew g |
Ema I...(m).-.mgﬁ
$to dro fa s W@ &, gawfaw aew
mﬁg'.ﬁoﬂc,ﬂeﬂommﬂﬁ
FAFA AT E | T3 AT qEawT g |
a1 sf=r St srew fafaex &, s
gt & wre faad T at wely a9 I |
at & fawr ag & 5 o 2ho, dYo o,
av o Hro fHel w1 oY sty #ll a9,
TR I FE OAAA A g A 6
TEE F A% W S1F AAT & g
eI JAT ATfE | A€ At ondi fag
TR A A g
gl & sox o8 adr § 1 &
AT ATt § fF 97 ganfaaw A
fafreze a7 @aa &, o o FwEw
fafaeet a7 g% § 1 fF 21 arg fasrer
T &t fee TordI fag ST St i TAE
a1 g, Wit fF FAC 7 @3 g § 9
oA g FM | F A, qg FG AT
waTfaa @ 7

= Tow g (Tew) ¢ A @
it & afgar 2 |

it e e ¢ A A W fdaw
2 a2 99 I, S f5 FaR aE 7%
IS ¥ AR 41 AT § A ATUFIC Y
THT FIAT 8T g | o= S a
FHaT ¥ ®ar # @eT fear § S
HeAl q i FTEF &, 00 TG | &
gt g o e welt ot ag aq Wi
g =7 gu § A A ot T
o (wmmaw) cF wfaF A wg
IEAT | FEA TEHIT FT A AT
& &, et a9 F1 W £ qae 7@
2, F9w fagra F Aar g | § amm
Fzar g fF 7t 7 fodas 1 973 9T
¥ gua gR I |
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T Al & wry § og fagus AT &
R @A g |

MR. CHAIRMAN : 1 would like to
make @n announcement. The Prime
Minister would like to make a statement
on certain programmes relating to the
economic development of Assam at 60’
Clock today.

s o E : AT wEfF
aT WA F @m wg §, ywer o
WA FT 42 AR T 9
AT TR FIE ATAT TGN g | deH
F ATEIC T 59 T4 & SER GIEH-
Hez FTAT 1% AL € | qg Tod aqHT
2 OmaT # w7 F @ feewa
gt

SHRI N. SHIVAPPA
made on Monday.

: It should be

SHRI KANWAR LAL GUPTA : Yes,
Sir, it should be made on Monday when
most of the members are present in the
House.

SHRI SHEO NARAIN (Basti) : It
is very important. . ..(Interruption)

SHRI KANWAR LAL GUPTA : What
is the urgency, I want to know.. .. .(Interrup-
tion)

MR. CHAIRMAN : 1 have given my
ruling. She will make the statement
today. Motion moved:

“that the Bill further to amend the
Constitution of India be taken into
consideration.”

g fa@ 93 91 wisHe § aFemm
F fad | o ar ot guaw fog v R
YT g A1 3155 AT ST FT & AFHA
T srafeas &

SHRI N. SHIVAPPA (Hassan) : Mr,
Chairman, itis no doubt a very interest-
ing thing that my friend has taken the pain
to bring forward this Bill creating an occa-

sion for a geod comment on a very critical
thing that the country is talking of today.
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The framers of the Constitution had really
taken this particular provision in its true
spirit by putting the words *“either House
of Parliament” in article 75. The amend-
ment sought now is that the words “Lok
Sabha™ be substituted in their place. This
may not be correct. My hon. friend must
have brought forward this Bill only with
the intention of removing the feeling from
which we have suffered and the country
is suffering today because our rulers in
these two decades were only talkers of non-
violence, peace, dharma, unity, co-ordi-
nation, co-operation and many other similar
terms in the dictionaries of words and
they were the persons who broke all these
things. They brought the party system
into mockery; they brought Rajya Sabha
into mockery; they brought the Upper
Houses into mockery and they are trying
to bring democracy into mockery today.
And they are aware of this, They may not
be angry towards me merely because I
am bringing out certain things which is not
beyond their experience. They are also
going to their own people, their own kith
and kin, their own partymen. Ifat all we
have got any sense of responsibility as
politicians and nationalists be is suggesting
for their own colleagues not to behave like
that. With all that they have not hesitat-
ed in misusing this particular power given
under the provisions of the Constitution. The
very misuse of this power perhaps brought
these kinks of things to light today, thereby
a discussion here, through this discussion
to the press, through the press to the people
and finally from among the discussion in
the people as to what great men become
great ministers here through the Rajya
Sabha, through the backdoor then directly
through the front door to the front benches,
the Treasury Benches and how they keep
on sticking to the chair for the particular
period for which they are given the blessing
by the Prime Minister. In these two de-
cades the Constitutional provision has been
misused and not properly used.

Why was it made? It was only to give
a chance to a man of high calibre, of high
technical qualifications, of a good sense,
of some service and sacrifice, of some
national integrity or who could at least
give a guideline, even being a youngster,
who could serve and set an cxample in
democratic living and democratic adminis-
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trative set-up. Unfortunately, all our
great rulers have taken this cpportunity
and congratulated the defeated friends,
whether it may be Mr. Subramaniam or it
may be Mr. T. T. Krishnamachari who
might not have come here about whom I
am not prepared to comment, or it may
be number of people either in the State
Legislature or in the Lok Sabha, and they
are only making a game. Immediately
after their complete rejection, outright re-
Jection, by the people for their bad conduct

as a politician or for their bad conduct as -

an ordinaiy human being, they come through
the back-door.

SHRIMATI LAKSHMIKANTHAMMA
(Khammam) Your own leader was
defeated and he came only through a
bye-election.

SHRI N. SHIVAPPA : When he had
been defeated, he did not ask for a seat
in the Rajya Sabha but he went to the people
again and came through a bye-election.
That is a different thing. 1 do not want
to wound the feelings of the hon. lady
Member. What I am saying is that in
regard to the constitutional provision, if
it is for the sake of the people and the
country, we should not distinguish our-
selves as separate from the people and
ignore the cause of the people and enjoy
the privilege. We are not a privileged
class for only getting the benefit. We
have come here to serve the people. What
is the service that we are doing? Would
it be proper to take an opportunity of
becoming a Minister through the back-
door is a question that I want to put to
my friends over there. We are here to
serve the people.

What I want to submit is this. What is
it that is going on? It is known to my
friends over there. A person who is
taking a scat not by going to the people but
through the back-door is not a sincere
man. I am wery happy to say that some
States have abolished the Councils in their
States. Whether it is the Communist
Party or the Swatantra Party or any other
party, it is not a question of discriminating
between a party and a party. It is a ques-
tion of appreciating the spirit and the letter
of the Constitution. Some States have
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implemented it and proved the democratic

system in the country.

What is it that my friends over there have
proved in two decades is a question that
I put to them. That is why we are now
questioning the boma fides of them. How
have they improved the constitutional
position by giving seats to some personali-
ties in the Rajya Sabha? They say, they
are doing great service to the people there
and from there, they come here.

What is the technical advice that any
Minister has given in these two decades?
Being a Member of the Rajya Sabha, he
comes here as a Minister. The only con-
vention of ours has been that he will not
be given the Finance portfolio or the Defence
portfolio or the Prime Ministership here
or the Chief Ministership in the State.
He can be in-charge of some other port-
folio.

Now, I want to give an example here,
Suppose there is a very eminent doctor.
Our country is facing rapid growth of
population today. It is very necessary that
a technical man should come and occupy
the chair of Ministership and give some
technical advice. There may be a techni-
cal man who cannot have direct contact
with the people.

SHRI INDER J. MALHOTRA (Jammu) :
Dr. Chandrashekhar is there.

SHRI N. SHIVAPPA I am mnot
referring to individuals. If Dr. Chandra-
shekhar is there, he will deserve my con-
gratulations indirectly. My point is only
this. Suppose a very eminent doctor is
there who cannot go to the common people
and get their appreciation and thereby get a
good name and come to the Lok Sabha.
He deserves some place here. His technique
is very much wanted by the people of this
country. If such a gentleman comes, he
will be congratulated, his services will be
taken and people will certainly appreciate
his services. The Constitution framers
also will be happy and they will think that
somewhere their spirit is still hovering. They
would not have cursed that in this year
of Gandhi centenary this great organiza-
tion will crumble to pieces and the people
will fight amongst themselves and demo-
cracy would be brought to a mockery. Such
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‘a thing would not have happened in
this country. But the Upper House
should not be a place for rejected
persons. [If they gain entry by the weapon
of favouritism, by the weapon of currying
some favour from the leader or the head
of the Party, both at the Centre and the
States, I do not support that. Without
ability, without efficiency, without even
services or sacrifices, if a man miserably
defeated and rejected outright by the
people, comes and sits here and becomes
a Minister, it means a mockery of demo-
cracy. Such a thing should not happen
merely because such things have happened
in this country.

As a matter of practice, we cannot say
that the other House should not get re-
presentation of able men. We cannot say
that an able man, an efficient man, a techni-
cal man should mot get an opportunity
to become a Minister. That portion, on
behalf of my Party, I am not prepared
to concede.

So far as this Bill is concerned, I only
want to mean and submit for consideration
of this hon. House that there should be
such a body and only to a limited cxtent,
and in that body only a limited people,
only those who have got the greatest ability
and quality, quality for the best services
to the people should get representation.
They should not occupy Prime Minister’s
or Chief Minister's posts or any other
important portfolio. But professionally
technical people, if they have got that
technical skill and if they have proved it
to the satisfaction of the society and to
the satisfaction of this hon. House, if the
House has felt and if the leader has felt,
there must be scope for these people to
become members of Rajya Sabha and even
become members of the Cabinet but should
not hold Chief Minister or Prime Minister’s

post.
I thank you for giving me an opportunity
to participate in this debate.
oY Sw a9 awf (giege) - amfy
wgred, & oy geans A g 6
qR atew wTawa fear g ) A FA A=
T ¥ Ay Fredegam giede faw @

Bill
& | wH A g fr g 2w sgfo
A frEm s s e, ...

st st aw (F9g) : oaga
TEH ¥ FTET | ATGET AT

Mgt dw 2o
fas #1 3= T & s # o¥
7 wgm a@ afe § 5% s wmw
aweet & 1 o safe @1 o g
G, A AT A AT 4G wwqT g,
I Al F A TE TET ATEFATE |
g TRl 1 SqW 8, OF 4§t @i
AT AT | T & e A o Pt
I 78 1A 737 & AT 7T & Fordy
ST 9T F G | gy 9w st
#1 WAl T FT FE gF giiaer G
St safe ST & g & A1 9T 9w

=t Ho W &AA (FTAYR) : Ty
TAF A v e ?

it fara AW < IEFT fagTe am
g1

fmaR A IA F AR A A 5D
& e wrgan | feE @ & owrd
aree® el & | 98 fagr T am g
o gL E S HT, FIL Y ATHagl &1
HEEHTT FT Tl 3 &Y AT 8, T FY
qTHd ¥ &1 ST 8, 1 TAAT BT AT
F AT F W AFT A WIS | T aHE
1 9 § % o & 9 sfofafa &
I g | qThd Ag! g afew arda I
FHT & grg 7 g A7 W% IE@ES § A
& | onft W wee A faRm @
sargan fear ar 1 &>t | fafees
HC @S T AT G | 9 98 AE
fafret 78 @, @ A0 BE TE
A FT T S AT F AT | 5T A&
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Y St a9 2 77 fF o 7E ¥ et
TG TS & |

# grmar § 5 faaw ofed s
T G, T AT A A e TGy
gl mfaa F o a7 A
a7 & ¥ F wam g R A
d1 &1 gL 3 & IAT wEa grey #Y
e | T agd afus aidard
TE FE AN AG § ) AT g
sregfoma ®t famzt @ & we ATt
# gW wrgfeaa #1 #gr TR 9% ST
aTEd & a1 TH S A9 & o419 g 6t
& 9T AT 61 AT ATS | AT TF FATC
foa® 7w 9Te w1 § afe g
syfe w1 Aifgd ST ST qA T
ST w1 o o fawarw & @t s
arfed | & af <ATE ST & amn
, ¥ e T g w1 S A
T TFAT R, EHVREE g F QraT A
FT aFaT §, TAGA &1 AT FA qrew
FEI g aFaT & | T fad & s Ay
A aE FIE AT F TH WG qHAA
FTATE | EIIE TADT T0F F L0 AT T
g § AL ST § 1 AfEA s
ufsfagar wrex g =fed |

#T I &AM oF A | '
yEATd ¥ WE FA gY T A H
Fe fF Tow o & fau oFuE g
T g F AT AT AT ATIRT T T
i mfoRgfFam A d
o JE fawT g | ST E WA g
QAT OF OF A1 F fq0 @< w7 T9U
1§ Aa §, @1 IAH1 Agfad &
EIY FgT T HHAT & |

st gaeld Weglal : g @9
qaT F are § Wt wgr o g o
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e arfega & wral war @« fear
g I g

&t Ho Hio &AW : oW THT &F &I
¥ 9q aF 9T ST A @, ad a%
O AT Y FEAr ARG | FE AT
F AR § A FAT Fgr AT § | WA
HEEY Y T, $IF HHT F1 BT FI
Hoo g FY AT FL

&Y Sw 9= 79 : TW 99T § 47
faam afeedl & smw &1 ax samET @
FEr AT 9 § ot S g g ar
B €, 91 T 99 &9 99 § 91 g
F af@ fFeY A1 T S AR E
§ B T A A9 g, e ae §
Tgt AT ATEd, S wrE dFfE
Tl g1, TEEE g, F9 IeifET
B 1 3eTT OF sufe amd € 91 F 3w AT
Wl T ®EA §, AT wEEARA
FCh 3 F 61 X o % & | F f
g qEt Ft I TE FO E, FT
TR FE N, daraw d e
e & 9% fafreex 4 game
FT ET 8, A1 IART q9T HAT ® WA
fear smar & 1 ag swgfaa & fag &k
2w fea & forg savfem ama A& & 1 &9
TH IR F1 F4ITET FE 6 wfamse
H ag1 WF A0 qTHE AT S
AT E

Hefl WgEd § d od FAT Vg g
fF 72 o0 9 §1 g 41 gfe &
T, R FI g A A 3G wafe
g fr I e §
T gfe & 3@ fF swar & "
g | aAT aeE W ag % €
2 f& ot S0T ST BT A H AN
HO ST €, & ST A A5 T A ARG
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i € | o SR FT 74T £ 757 &7
qar AR &, AR A a1 I F ATCA G
SRUT 7 AT FT FHT I Ao BT S TF
g

17 hrs.

it farereez v (W) o FwTlT
wgeT, W foigs & g A
o 9§ JRd § & Ted e #T
fa ofoesl ¥ aee dfa-sea § 9 @
S | g9 | gg 919 A=er A’ g,
Smw A awrgi g s
faam afwsl @ s < faar o,
o ag W AraTy 9 o ¢ fF e
AT F1 & F faar I, at 6 =
fadas #1 afaer #gf w® I § 7
R oAr awar R e aweE A
o0 A ¥ TS G g B B
T &1 2, afer 98 Fd A@r 7 &
I X @ T & | I gl
T A1d TR &, AfwT wgfom & 96
S WEAT g, 99 W1 &framt fae
&, ITHT ACH I/ AT A AT § )

qE BEE F TN a7 faE
FT IO A gU F fF agh o fw
safea 1 faur afvog &1 9w AniRe
FC 91 (AT a9 T 90 soAmar
T | I FET F §H g & Sl
¥ gWTQ SMad [9%d graT g A I
WTEAT F1 39 ! & | afww F gHear
g fr 5@ S F1 R A ¥ fow ag
a2 el 8, 1 fF A aEe
FarETd ) T fag afaum & anfeswr
329 # qftadd et FTIEE@E | 3T
et A § wrE AT gE 8, T
YT T HCH 9F A F1 T fRAT
sTaFaTe | afer afs F1E qee fet
= qTET &1 fehae & AT &, a1 A
F1 39 9 fawaw 7@ w@ar &, 1 3§

Bill
TATT FT T T &Y FE AT qAmET
arfersr 329 H A & | 917 OF Hfawmw
T qrEx A% GFE AT FEET G
FY AT &, T TH 7 &A1 TATT T & qAHAT
& AT 7 & fedamea 1 TFT o1 FFAT
& A fewer 329 F ofteda s
¥ fau x firet frdaes war 2, ford
9TEY A6 OFTT AT swFEar 71 aE g,
qfF IR ToHRL §1 TFH-AETE AT
feefam et =1 fog FT 2 3T 2
s 3% g afafafa o famm =6 8,
al IAHT oA e F1 faar o o
# w6 g s Saa | ag sawan

gt =afga

# ag Wt fAT w5 wgan § fe
gfat # sda 9w fgrgeane & ot 98
tafer aga o I A MG T
IHFT 9 gAT FGT F (A EI 1 T
anfx £ 3w § S st s -
¥z 3, foerd o Qar safed 0 F =y
# fafrex s fem o @, s A
AT GEE FT AW g @ Sk A
ST ST F1 H IqF T A9 T
T &7 ¥ g9 g g1 afz g
from g, famm game &, st aw
facgs gu & a1 gu , 7 aTon 7 ™
wT fqu F%, @ g7 9 fAewd %
g f g wda A qe F Iw
foeew & #15 Gnit a1 FHT 7G5 2 |

&0eE AT, W Y Y 9ge O
& dmEEe, R SHEA s
st g fordt &, 57 @1 & A
¢ s Sfasas & 1% TEEAE S
ZaT AT § @ #R Fad wgfe
FER AR TF AL |

| 48 & % 99 IwwT nfe awi
# ¥1% aff qoTC a1 FRHT ST
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1 # 7 gH F araaz fafre aw
TFAT ¢ AR IHSH Wgd 67 I ARG
& e 9 gFaT 3, | aw w
gt gt &, a1 {6 s oewawan
faram afcasi #1 qey At &< fguy s
&, T aF F FIE AT FATAHIEE
HATEHT gHTE A wiavew 7 @ fqar
ST §, A THH FIT A1 a0 2, T
Sdd 1 741 famsar g 7 smer § Ty
awr i faam ofoest 1 @ +¢
2§ AR I i @ &y gx fr
AT &, FfEA o a9 TG oM g,
9 % 99 e & fRr e
Hfg-ved § oAt gER SEd § w18
gEt GG AT awar ¢, fowoaw
s anfe 3 A fR o S
FT 72E0 7 g 9T W R = e
FHQ, srgar fafreet, swmar s
gt & Sa § A1 gEt Jg A A
g1

forr anit A sremdy F Aud F q€-
=7 gaifar & o, 3% & agT & oW
1952 % 919 % g T & | TS
qT 99 T F e W 4 ) Afea §
9T TR § g g7 sea w1
ot AT 2, e W q A
g T, @ FAT T IAEr aghhga
e g | W FEe SATE-
&9 | St I A9 F A2 oA &, T
9T K g " # f w6
gfst® TE® H ITHT FE0H FH
gl g ? & "wAd g 5 ag aga 44
gfegior & 1| famaT v o s
AW F GF agd § w0 &, A1 faam
#¥ & ATeAw § 7T, afew 399 agT
@ FT AF9-FG FC @ € | 97 A
T gEe g 5 g s
F9 7 &, 98 3 ¥ fa wm SAfag

DECEMBER 5, 1969

Consl‘imﬂbr; (Amnd.) 304
Bill

ff gAY oo wET A, ST AT §
a7 feft fagrr afeag &, &mar wman
g @ =T oIEY g oMad § &g
GET AT AT T A UF SWHICH
U9 @ &1 98 39 @M1 &7 gfeew
2, frm afmrd ok v s #
fawams 480 & | wwww T SHHAT,
AT ew ourE §; TN oF gER
F |y e TR g A g |

wwfa Agm ;A T fag

= 5o Mo wWl : TRy wERT,
1 79 feoFaT # Fa9 I S| &1
TATT A, AT FEEZANT F TS
g7

el wgem ;. TE, 99 T &
FIEGT FT JATAT AT @/TE |

=it vaa fog $rerd ¢ (WEER )
s arg At fra AT 1 gemET o)

&Y Ho Wie TA@I : 9 91 AW Y

FOT 0

=t T Tz (TeEw) ;- SwaE
e, gt ag Tt 4, G
& 1 gu FEEgIE & S 7 Y
“aY, fa o s gfear” & forr foean
T & 1 S R AT e S & war
2, g EHTRfeE TERAe §, o
T o, SN, ¥ AAWR T § 1
# ag Fga e ¢ fF fom wew v
T8 5 o= &, 39 3T & 419 SH @,
wréareers Tei e 8, foras i gt
F grafeat A1 25 €, 99 ag war @
2 fF g #1 ot g @ a1 3T gar
¢, foag wew 79 & fF el |7 few
fFew & st Ted &, o RO &
T 7O #1 gRi-AEisAl &1 9ar
5 &, 51 fFey 72 ST w1 9w §
#Y qEYE FrEe a9 e &, J9 fF
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TAT-HZTCAT FT FEHT THA-AZTLAT
T &, ar @it fR T AT gEe a3
S & q9 dees M FY a9g ¥
#fae fafaee< a7 oman 8, #7 9%
I T, ST HT, TATIET Fgl AT THAT
g AR T 9 A faffer smEF
EHTR FIEEIGAAT TTfaa a1 SHIAHT

¥ afaw oo G2 89 €

AT T A & fF SHIRET &7 "o
|T a9 TaT AT T &, FaT T ATH A6
FAAT B FTEEH FATAT A TR | AT
HTTHT UF FAF O AR FLd-Hd
st agar g, faw fedw afafes ar
faeft gerdy wfaw 7 T fFa 8, oy
wagdd, feaml, gfomi W dvas
FaATfa & H19 641 &, 51 CF I E,
aF TN A T §, AT AGT F I FY
TG & F1f6w® &, ST 3T F 9T W0,
faremt AT 2T F ST B qlewa
ST SR FT FAAT 8, T Fal 7oA,
AT, T 6T F AT AL S
FaT 1 g & a7 g fF g
T AT By &, 71 394 w1 fF 7 fRam
#1 g4 frd gu g, T@faq 7 & W
2| sETERE w1 9femF THT AT B
TF £ A8t A AT &, aewH IEHT =
HTH T BOT HT FH FLAT 9847 §, F5
Faffan Y 95t §, a7 AT I F
HYAT F1ET A & 1 ot @ A,
@ FreT g, 7 I fadt e F1 a99T)
SwTHar 1 Ige A1 ag g 5 fow w=w
FT BT A FLAA, TG AL § AT
7 fafaezt av @@ a7 91 %@ |
afer fafreeg 3= & oo gg =it g7
@M@ fEar T g, a8 ATSHIHCH
¢ ¥ EaThfen aamde & Sifaesr &
faard & 1 a1 § @7 9 a9 Afew
§ AT 9TeaT § 9 4% @, fevwww
T F Feqie st § S 998 7 e
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fF fewaug i &1 7@ & foo =i
FTeHt FaT & 7 frer #Y ifaow 7
£ I TwT AT AT 5 AT B A
Tl AT § fF 99 grem #T A -
A THA &1 | TF TR a2 fawr A
g1 ITR AT FERA FT @H FEF HT
T FAAET § IAT F 47 3T A8
& 7% FAT == WY 2, $99 7 ag I gran
T, ST /T, FHY I A AT R E,
fawmrfedt &1 @Y § 1 g AT W
TATEAAT AT TTFE Y AT &Y A AT
fore e & oo famr #1 sre AE @
afer 81 e 2 6 g 2T 397 =
a9 T qF 47 g ! ogEE fauw
# wowar g fF ot AT wifae @ &
ag fas oy far &, SAFT AT W F
AR FTATE | a2 F AdY AaaT fF ag
FTE AT AT & AT AT T ¥ I AT
&1 4z W SHIRRE a1 § R gay
At =Tfgn | fefrmedt arawe 2 &)
fogrs A &7 & fow wam Iefam
ERIY, AT AT FATATT & FT §, AT
AT 3T 50 wHo dFe F WIET
A T, IAF T AAE g, AU F
T & &, 31 fagrd FenfEr aw
a9 W 99 A I R qEraw
FT, afe fog ot & 77 w2 T[0T A&
® 7 5 ow e dar g, o s
FEAT F G FA F| qAAH § 6T
AE ¥ uF 9z W A g 2 S EAr
ifaq | 9T F© BET &1 0F AT
vg 7% §, TS HWT { AT A, TH ART
q9 Q| HGATC ATHT KT TAT HL A
F7 977 I v 97 o, o |
fagr, s@aT § WY T, I OF HEA
% fawme F1§  Fewe aO A
fear siX 7w g7 e @ T | @
e, gra 7 gra frem g7 @ & B
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faw @ & 3T foe o 99 7= R
FgT fF g ot Fre &, 7w AT =i
& Ty GHTIT T S T | AT feTe
fear f Hifae g & ag #7711 9
qi 72 SIS0 & AT & HAT A9 A
3% faar | ag @1 a3 € &, 37% a4
g WY 3w femm | agat W @ O
geht e, Fomar Sni & awes 1@l
forr 1€ #1977, fos aw ¥ F
FTR 781 f6ar, 7 9 F1E F9 F 10
ERERA IPHEEE e EIE SIS L]
1 E T 91 0F aEer 69 2
faq o g g@W &, TG AHT
THo Teo #Hlo a1 T HIT FHE a7 HT
faos o 1 fee Fga § afer #RE
Fgw #taa g o, gF fafesy
# 7ot wgr oy ¢ fafaee a9 9e amas
w¢ fr srew fafree i w€f @ ?
7g F1E TF 1 AT AL ¢, TF T@ A
T & | BW A UF sw-Ae
wEFfaard | 1 d Fga0 § FH AR
¥ fou g1 /T & 6 wEW F fag 3=
ATt fe ST al fF el St
¥ trewrd FTT | gT THo uFHo Hlo
&1 ar qu T 79 F vae A, fafrey
&, et Fw & wewrd wour | R
fer o/ gaw FA< fawed 1 B
FgrFT Aaad g FFE M AU
T 3 fera & e & #T SR s
Tg T weeaTe & faar &1 = fawa
& 9T 3TEHY § 98 SN F TATER AL E |
TATER 7% § I -7 FTF F1H 54
§ 1 - A A a1
q §—=aT & a1 Sue g, w6
TAAHE g1 AT AFFTIE TEAAE g1 AT
TG I IFF S AT dea g
gurdht a6 ok foana g fF oofedi &
@HA@ § @ WA= gE N
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W T TG T 1 A AT A FAC A
FIX TH Jo1T I I9 AT g—F0
T fa § arar g, s 8
T ¥ A o gy S ageA
T FL YT A § | FIE ST G,
FE AT F ATeE AL, TS FAA A,
Fa9 I FATN AAS §, T A
AT §, AT F A faar, agr G
T HIX I9 0 #1999 I | awa
2 & amw fafex @1 5 &7 =@
TBH d1 gW qg FT I | I gHA
TEN I Y g Y 7T I g By FTT
&1 3 ¥ sl ¥l A qwaw
TGEAT @ AR qg e TET FY AT I
& & uw faeTe 26T @ FE |
FATC U8l UF BIEN &1 w6 47 @z
FHEAEr | T@T F ATZT T qGAT AW
wfafaes et & faar foar smt
T foran 1 81" 7@ R 1 & T
B ¥ a1 F1 | W AgT T A, A
e A agt & #0 agi 7@ §
wl FEIZadH § 9T w6, gy
TR FH  IET R FC T oFET
g fear—am st ag7 faaar &)
I a2 A w i afe @
WA § @l Y qAF T 97T A,
AT HT §F THo Uo Hro 3w 0 |
e fFam g F@ram g ! owa
T ¥ 1 1 98 5 gan ¥ @
T £ gU a1 g faan &0 A g
FUTETAE | AT [T | OF AL
& AW § | fRT q|T AT Sta g4
7T WY g s fafreT 3 W aar
fem 1 57 ared 7 famn fif g ware
F TR Y AT AT F AU ATE AR
FTEA AT g, I NS IFHT F2T §
R fdiE o= § 1 i fafrec st
FTE 7 S gd FAiE A O I
JAH Ag AT T § | RO w0
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fFeT & 3T MEAT FA AT AR &
Afe 7 78 g § fF ag N oF qEwT
d3T 1 T @ 9K gEE aRIE agal
ST TEF & IHS FOC A QT I® g
arfgg | S FAE FHOF AT
7 03 & g T § A FTH AT
ITH FIL AT AT § | T AT g
O AT FEA-H T, AATAT AT, HT A
It F1 v fag & ag faw e Fw
fa, <t s e ag A 9rS @ T
IR a7 T T faEm a@ awmE
9T 9@ g | W oag aefam w7
| 7E 8 | 78 gfaa & faems
| E 1 A oF wifee S A IEe
U% T Fl, IH I€ TUT A WL AT A
% =v% qut ¥ IAHT i faar, 7T WE
aTd 2, AL SR AT 7 g, FaeEa]
gL 598 |/ ww<) fawr § 1 9 Wy
T, fee fafreT &1 v ok ffe R
Fa foqy & sl T T8 afqat
szam fed § 1 & wgar g 9% St
¥ qeEg-Trag, ATH-APT T S A AT
F1 o feael & w17 F IO A
Fa%1 §1% ST faar «i G2 o v
ag B9 U T 99 AQ A W TG F
gt T gL TS € |

M A agFg wI g fF g feafe
2 o7 faer F o q TS FLATE |
T ag fawm 7@ Fvar fe & 9w
T Hag g fam A g ) aw A®
UF STREM A9 AT & S FT, T
STHAA § WL A1 AT qTIT FAT
&1 21 A%ar & 3EF TS A A0 FIAT
frfirrt 21 afaer gae feaf § s=<
AT E; g+t arzT T4, fafex
%, wrzn fafaeeT a, 98 SAaT & qEr
ma‘fﬁ&aﬁlq@sﬁnifﬁaﬁ
FYAT gFAT WS FeAA ATH AT AA §
W ST N &, ag AN & TATER

Bill
TE & 1 wafau 7 ag g § v ag St
fa=r O fomar mar &, +1€ amn difea
% fou @ s ) fm T OE
Fifas e g1 AT, 39 a9 a1 gl
HTEEFAT A1 TgI AT | v fedewa
ot 1 et oft o T R | I w2
e H THF! AT AT | FHH FH
FIEICATAT A A LT a1 7 "
@ oF FEm s w5 fafres
FamT @ av urzw fafse q@mr 2
oY =4 greE F a9 € i e g
T & IFT TeW wAT § A A0 )
afea g @ g wfey f ag o
FAT I S FE | AT F AATTR
AL, FAM! T2 A ITH FAC JG AH1C
F AT W AT w1, 4g g
T & K am g fE e q@m
o faar

SHRI G. VISWANATHAN (Wandi-
wash) : Mr. Chairman, the Constitution
(Amendment) Bill, moved by my hon.
friend, Shri Kanwar Lal Gupta, provides
an occasion to review the political situation
and the working of democracy in this
country. I fully agree with the members
that backdoor entry to the Ministry should
be banned. Shri Gupta cited many ex-
amples of how people enter the Ministry
without facing the people. It isa commend-
able principle that to become the Chicf
Minister or a Minister in a Cabinet, whether
in the States or in the Centre, he should
face the electorate and get himself elected.

The present politicians of this country
will go down in the country as a laughing
stock if we continuc this sort of mockery
of democracy.

The shining example may be cited of
Bihar where a MLA remained Chief Minister
for two days, reminding one of Ek din ka
Sultan, then nominated some other person
and two days later the nominated man
became the Chief Minister and conti-
nued for five months. Is this democracy
as defined by Abraham Lincoln? This
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can be only democracy which can be pur-
chased by an individual.

Again, we hear the news—it is a fact;
we cannot deny it—where nine ministers
go out of a ministry and 29 people are
pushed or injected into the ministry. Is
it not a mockery of democracy? I am
not concerned with any particular person,
whether it is C. B. Gupta or Tripathi or
anybody else. This must be condemned
by this House because this will set a bad
precedent in  this country.

1 would also like to remind this House
that at one time in the State of Haryana,
from where Shri Randhir Singh comes to
this House, there were ministers, I think,
five for each district.

SHRI RANDHIR SINGH : Not now.

SHRI G. VISWANATHAN : Not now;
at one time, I say. This should not and
cannot happen in this history where the
national income may be one of the lowest
in the world.

Though the principle behind this Bill is
commendable, constitutionally I am not in
agreement with this Bill. My reasons
are these. This Bill discriminates between
a Member of Lok Sabha and that of Rajya
Sabha. Shri Kanwar Lal Gupta said
that this was the first step. It may be a
first step towards the abolition of Rajya
Sabha. There I disagree with him because
Rajya Sabha is a symbol of the federal
structure in this country. We stand for
federation and if there are suggsstions for
improving the working of Rajya Sabha or
the mode of representation, I will agree
with them. Even if the Bill goes
to say that no minister can be appointed
if he is not a Member of either House, I
can agree with the Bill but not to a Member
of Lok Sabha becoming a minister and
a Member of Rajya Sabha being prohibited
from becoming a minister,

Not only that, even between Members
of Rajya Sabha there is discrimination.
For example, in February 1967 a Member
of Rajya Sabha can become a minister
in the Union Cabinet but a Member who
comes in March or April is prohibited,
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according to this Bill. How can it hap-

pen?

Again, this Bill is against indirect elec-
tion. 1 would like to remind this House
that indirect election is an accepted princi-
ple in this country under our Constitution
as well as in other countries. The Presi-
dent of India is elected through an indirect
election. The Vice-President is elected
indirectly and even the Prime Minister is
elected indirectly. I would like to cite
a shining example. An elder statesman,
Shri C. Rajagopalachari in his lengthy
political career of 50 to 60 years never
contested any election to the Assembly or
to the Lok Sabha. He occupied important
posts in this country—Governor Ganeral
of India, Home Minister India, Governor,
Chief Minister and so on and so forth
and what not—but never contested any
election. So, we cannot insist on direct
election when we have accepted indirect
election.

SHRI KANWAR LAL GUPTA : Is
it a matter of pride?

SHRI G. VISWANATHAN : Again,
I would like to remind this House that the
argument that the Rajya Sabha should be
abolished is against the federal structure
of this country. When the fathers of the
Constitution moved for the formation
of Rajya Sabha, they had in mind that the
various States of the Indian Union should
have their representatives and they should
feel that they are also participating in the
Government by having their own representa-
tives elected from the Assembly. It can
be improved; the mode of representation
can be improved and the working of Rajya
Sabha can be improved, but it should not
be abolished to keep the federal structure
in the country.

So, though in principle 1 agree with my
hon. friend that the backdoor entry should
be prohibited, T am not agreeable to the
abolition of Rajya Sabha even though it
may be the first step. So, I oppose this
Bill.

sft forg Aremw (a=Y) ;0 el
wEEE, gaTe auat & W ®faww &
T, AfFA T ®WT 97 gEA @R
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qfim frar, eafad s s o
afad & 7gar & | #, awfy W@,
A AT AT TAHAAE BT AATHATE
3T, I aTQF F7a0 g o 36 A
HTL EIIH %1 a1 fFay | Fag Aver
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2, 3fFT & 7 a1 g avw awr A
TR 1, G979 T=at F1 FTIFaT
FT ATfe FI1 | S ST AT Y A
g A zald & o E, 99 e o aw
FU | gH IHMAfeF dTug § fawEmw
FT €, fom Surfes de-am w7, s
I F FE T A ATE &
foafim, ars &1 foafre, s & fofes
A Y FaT AT e F7 9 Frdaw I
wEar A qfa Fqar & 0
.(m) e e

™ TRl §1 gae 't F
forearer 7 2, w1 ol g A E,
TEATAFI G | FAFT SHIHAT § fawars
T g | F o fag #1 wmwe S
7 9 gA—ATd §—SAH Fg A
famge @@t 2 fe o1 99 &< @,
St ER-Z-ETT AT §, FATAT F gTU A FC
T &, s % fafiee @ @
siferTe & 1 ST B FTSfEST F 9 gu
gh ¥ g A A AT AgaT £
(smaamr) - - 97 39 tfoww # Aw
& STT, 7EY a7 A el F7 FeaHaET
&1 ST |

Tty wEt, F FEAT A g e
st FaC AT AT T AT SAHVEARE T
fom 2, ag faerger &1 & 1% 3A ey
AHTEEAT EAT | & A AT & A"y
@ §, & faeer |, Afwraa g
qUEnZ |, ag dt9 T a9 a0 |
FA-A T 9T s o & A
T §, ag A ATEAET AT g S
frfeei @t Arfe F O T F s E—
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% W o, 7Y 2 Tw d e
@ § @ AEAE mie @, A
ag ¥t age faare § fF St Sev ey
fafee< €, a7 +t 7a¥ w2 f59c v
&1 srew fafees ot o, wow Awr &
mﬁ'!ﬁl(m‘ﬁ) .....

™ faq F a9 F F1o7 w7y 07
T3 CIF a1 v}, AT F wwer
i F @ aad aiedt sww #@ e
T gl fF 9T F B ¥ ogm oAy
KU AL I Rl e Y
g T SRR At dem F dfewer
3o #X fegamn ¢ & anifew =
I N GAT E | FAL A T wai
1 foteiRfer —faedlt 71 foiwefea
R, e 3§ ow fawt 91 a5 < Aw
FT & fammar g—m o7 T ¥ s
T I wwd 1 A T Ff
WA vy E L,

SHRI S. M. BANERIJEE : Those Syndi-
cate-walas are horrible people.

it fra o ¢ fawdae amer @
stz fafaee &, FmoTe ¥ & 9w
FAMAT a1, —IHe! favEise ot favdee
TR Fg &1, I6I FT ZI a1 & |

THTIT g e, 59 A faaW & anfeder
75 (5) & fomr g—

“A Minister who for any period of

sia consecutive months is not a member

of cither House of Parliament shall

at the expiration of that period cease
to be a Minister.”

€ W@ a% % g, fafaeec a9 @A &
afee 6 W@ & arg fgema TED TedT
f& smmT & AmWA oE, 99 F7 AW,
T HWT W A § | wAATA T
St A S srdode famm &, F W &
|| F@T § AR wwamar g e oag
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# 9WT 1 A | I AL FA @Y
foe g7 36T | & o9 @ T@IEe
ATEAT F GATE AT AEATE, 3T
areRT F1 anfe fey | SRR FREr aT—
39 famr g #1781 @it oM, o7
aTer TR § 427, JIr 9AE A
|TEY T 43 & | Cream of the Congress
ishere. SHT ®1 § 7 IHYETH WA
g 1w ¥ W 1 ¥ =y A Aee
v (smmEw) A wY faa ef
o (o AR AT M E 1 & T®
T g war o1 e odfqae w1 &%
& (smEEW)CEw WrEm
gafid faaa s § wim &
ferrifes deo & fawam a@ § 1
o § g, ICF TARET ART F
oG {1 AT A T A A Eoawt
g faw v fer & 1 & Afw wr
FTETA AE L @I E A AT FT G
Fieaq ¥ W@ E | ZW §9 T H Aar
A T | fawEw w9 E, g g
& Wit forvar w73 § | faeg e wirk
w$ 7§ 0 Zw 9u faEw &\ § )
= 3 1 afdr F favaw w1 € 0
AR qEAWT W OF UL W AT
T =@E E——TE ymer fedmaar §
2w feeft gt 3w 1 9F TE w4
& awwan g fe o o A O faw A
frar & ag &% & | dfaam w18 daTar
e g ¢ faed of=dw @ &
qEAT 21 ZAF of@EHA g1 HFar g |
§ FHAT § ATEIC A1 FA AT AT
aifgy | g weEt & A F e
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WA FT E |

st AewTET (@)
¥ T W dfaw 6 & g o2
=Y tHe e faey fedy wrgw fufaeex
§—ag #9 g1 %71 & S&EfH TS qur
ar #fave F A @

awTafs WERY ;A7 F1E ATEZ AR
WET AL &

ot wo o : (TITgT) ¢ AWl
oY, g S gl e 7 OHI H
dAT §, TGS W e frew & S
TR A AR g wmw g @
qr | I TEF fF Oy d@une a%
WV F7G, F FRfEe aef #1 & e
éﬁ&‘—{:‘i.{%(w}..‘

sMea@W T 9w
arEf ®1 T aFq Aot Ag &, & I
wECE |

off 539 Qe : TET  fawEAmE A
a1 fedArdsy & &, 7 qomera § & S
FareH ) fergrm A art#E g famrd
& WAF § | I A=l 1 A6 qg
959 # ®fauW F1 W F@ FT A
F@ & X gHA TH IAH SARI
fawamg 8 & 1 sfT & 9FFT T
g1 T W wifw g wEEHl
Gargrm g o (sw)

st fra Aromwm : SAEET @A
FaA § AfFa gu ®HT I A1 AGS
g1

s @O e : "W S, T
HESTAA AT SR ETT & 1 & A
Sy FAeAd § R & e g A o
-(W)-
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st AW qET : § e wiE-
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ﬁ...(m)...

gafa @gEm : 9m faww 9x
arfan |

sit ¥Ts) qwvEg : F fawg ox A @
1T RE M Ime 7 ae @iz
AT & | FfEA T o T &Y w4 A
gled § ®IC EIow qifeT Feamd § |
= &1 qUEf & SF A o fro FHATES
# qi 919 A I Ay f1 9
st FATEAE TR ;. @TRE ATE
HTET | WA qET S X SO
T € 4 e & o § 1 g o
w9 ¥ Gar ET AT g, 99T O & qan
oY FE & | ®F § 997 AT gW Ag
iﬂ'ﬁ'é'(m)'

st gwmafa : AOET FE @R
1T, AT AE 1 AfFT gw e
faaa &3 & ar=er g1, g0 9T Feg
IOTEA & aAd (g9 9T AT FE |
...(m).*.

st §C T : TR GEN qE

it gWer Wi (FETE) AT
aifen fF =t @ S F1 TF | W
gl Fd & a1 &2 F 499 99 A
fear s 1 (SEum)
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st 7y fomd (W) : faww @
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TET AT E 1 (EuE)

=Y FTor qrEw ;. FwiA S, Fo
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TETT A fard § o agw A fEw
F g St T § T o ww g
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a9 ®g 99 9C #r% fawmmw @ §An
aifgw | @l St fawr SwET 97 R
¥ T § vEET S WEed G R e
# guaT faig s E

ot 7g ol : wemw wEIGE, a7
ST TR gA & IEEr 7 arér Fan
9 g s o & 7@ fe
@t ¥ dfadew @ a1 aen dfa-
Hee g ITH F1E GAT ATHT 43 S T
FEU AN T WL I AR TS
et & R s fow ARt & seew &
qg ot 59 § q=9 I AU § ¥ AT
FAT a<F & W1 39 SN AT & &
IAF FT @ & | A a1 ag aF A
fr fotamm F8dt € T w4t fF
ST e HEl g1 AT N AT g A 7
F99 WA F A gl afed ST F
gy @ 9AT W g oA aew
7 a1 fagm ofmz #7158 A9 g3
SETT WAl AT AT FeAT 7 A | AT
HTTFT IET F A 66 W ST ;AT F
F A= F G A1 TATHL SEHa
FT Jqa AT 1T 3T gHT a9 &,
ﬁ’ﬁo@o%o%mwmm
AT g, oY gL F A qgT e
FLT § AfRT AT wATZL W, WEE
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faermr @wT &7 @Eer 7 @19 go Y =
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g garR vt wiTe I
T AFTFCRE ). .. (SuaEm)
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it aneE wl : Sfoe FEfe
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qret sfasa |
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W AT ¥ oW dgE A #1
wfadess a1 @1 99 F1 9CF T oF TF
sgfe &1 Hdl aT4T T4 91 sAfEa
g g i aga e § 1A S7 &
el & 7 et AE FT @A 1 W
AFAdl &1 "l aAEr @ @ faums
VT F1 HEEA G 4V |

% WA WEE 10 RO 49
g7

it 7y fomd : o 79 e E, o
fodt ag ¥ weTg 99 F1 & 91 | gieg
HEMI 7% I T g7 927 )

UF WA W9 : 9g 4T 997
g

st ag e : 3w #1 ger er
zafed Tt feafa & o= 1 48 =
st =Jrfgd

= QRFE TRE : FT T A alo Gro
A8 #1 wiawea 7 wfaew g far
St fauT &1 F aeeq A9 9 7
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st wy foed : frerer e 9w
it wfawea ¥ frere faar

UF WA §IEq . FiE IT A
wfadss w7 78 |

ot 7y fawd : frww fear o 9w
qRG o UH HAIET wifgar fawar &
T T\ FT FewTr fay famy mav AT
FET 71 < I F1 fawrer fegr mar v
T g AFr g, AfET gEm # oM
AT 5w A AT FAT R aF FA A
qE |

st arer mwi . FTodET SR
frgRrama v A aamar ! (saam)
st A fomd & wEdE @
g1

arafa wga 6 I5 ey fafaex

FTREAT § | 99 F Tz IW F1 @H
FE | ()

st v fomd 0 o F § oar
g 7 FTH A et sfwr it
F mitare ¥ 3 FET TR F
Twdga ¥ oF fafrdz 7Y gam aard
T | 99 & fa@ gew wel oz & f@
FTE ATEHT ALY et <gT 4T &1 Ty A
¥ s e mam e w=E wme
F1 | |y W1 A TES 5W A< & &
T, ATg qg FAA &1, I1g A e
E‘T,S"lo THo Fo ﬁ’fqﬁﬁgf, qTET
B, HEMT -3 A1 o7 F1 g
& ?7—arE o qrE &1, S W g w1
FTH FEIT A A -HZT F1 Helt F3,
oEd WAl VAN AT TSF AT qFaAT
foumr afez & 9= o9& @1 wam
HdT F1 A F40, I IgT T FIH
FUI |

o fod =7 & fam €1 oifg s
arfed a1 fe 1% 7ar faw amd 1 gw
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7 ar Afew famr & & ger wen
ar  wuTT JAY faar afeg & ar aew
97 & 7 &Y, faar war & a1 o awn
T

st st Wro g ()
T wEE, St fadaw A
" T T g & awwen § e oaga
¥veT g | ¥ wuww g fm ag fafawer
g aer @ 1 gw T ft ot 7 qar
w7 g fFar & e e A e
¥ 1ot T gl A oo §
ug w9 At 7 e fear a0 =
9ET TRy AR gaT 1952 A=
Fthw @ Gt W @ | wEew
arEATfE § 6 | g8 T
1 q@ | 37 #1 faure afowg 1 g2
91 F7 91 fafas< g9 mn ) =i+
Fa % 3 gw 91 G 7 faeredt
g a1 7 greg &1 feoren wwsam |
THEW 3T 1 FonfEt fawr € | g
AT T A AG & | AT qETOR AT
T E | Ug R AW A ATE
¥ a9ig & # wwwAn ¢ % ag a€1 s=6r
IE Y A Al FEEEATS FOAEAT
& Tifgd FifF w1 "= 78 7 gan
T oW @A A @ W A
WM I gF g A TG WA ag
FATA ST JW A I A wwE R Q|
Mot | g T &Y wem g R wm R
fedir &1 st 7@ &1

SHRI SRINIBAS MISRA (Cuttack) :
This Bill tries to remedy certain evils which
are very rampant in the country now. But

I think the medicine will not cure all the
symptoms,

Our Constitution was based on the
English Model where the members from
the House of Lords can join the British
Cabinet and the same principle was adopted
here ....(Interruptions). The Constitution
makers had perhaps some inkling that the
people of this country may not elect the

Bill

right persons to man the Government.
Therefore a storehouse was sought to be
prepared in the Rajya Sabha from where
talents could be drawn. But we have seen
in practice that this principle had been
more misused than used properly; it has
been misused for private party ends, to
show personal favours to disgruntied
politicians and at times unwanted politicians
also, or for getting politicians into the
Cabinet through the backdoor. We have
seen how politicians have crossed floors.
Mr. Gupta’'s point that only election ensures
that members stick to their principle or
party has proved incorrect. Indirect elec-
tion is bound to be prevalent in a country
as vast as ours; we cannot have direct
elections for all things. Take for instance
the presidential elections. But we cannot
find fault with the process itself. Tho
manner of using it is faulty. We have seen
what is happening here; this House was
free from those things which were happening
in many State legislatures. There people
who were elected directly by the electorate
betrayed them and crossed floors. How
can we then say that direct elections will
deliver the goods in this country? The
root cause lies elsewhere, This is a timely
measure which may solve some problems
if not all. All the same, the desire of Mr.
Gupta that the situation should be remedied
is welcome. I, therefore, support the
Bill with the proviso that some more
measures should be adopted to check floor-
crossing by elected Members.

st wg fowg :  awmfa #EET,
T FH H FH 0F (A Ao anfga
A faet g w4 & g

awwfa wgm  E faw &
o ?

st wy fomd : gaem ag e & 6
X &Y AT foaez g o wrHe S
g &1 gEd A AT qTEEW gwan
gEiean g A

awmfa wgew : frami & sar
It fafaeze 1 a9 @1 & 9 99+
a1z fag gt &1 fam @, 9t O
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[Framafa wEEa]

3§ | A9 IIHL TR GreaH A
FT w1 Frer wvar €1

SHRI R. D. BHANDARE (Bombay
Central) : 1 will not take more than
five minutes. Mr. Chairman, Sir, 1 wish
to submit that this Bill which seeks to
find out the remedy for the present ills
is confusion worse confounded. This is
not the remedy at all. As it is, the original
scheme of the Constitution is foolproof
and knave-proof. If any person becomes
a Minister who is not elected, he has got
to get himsell elected within six months,
and it is not a defeated person. The
Constitutional provisions are not meant for
the defeated politicians, The Constitutional
provisions as were originally framed by
the founding-fathers were meant to give
representation to those who cannot be
elected in the first instance, and not the
defeated politicians, Where is it laid down
that if a person is defeated, he can become
a Minister and at the same time get himself
elected within six months? Where is
that provision in the Constitution?

SHRI SRINIBAS MISRA : Clause 6.

SHRI R. D. BHANDARE : Go through
it. (Interruption) Therefore, the reasons
assigned at the time of moving this Bill
and the reasons of those who have support-
ed the Bill have no basis, and no rationale
behind them. Therefore, I oppose the
Bill, as the original provision in the Consti-
tution is all right.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr.
Chairman,  Sir, the amending Bill
moved by Shri Kanwar Lal Gupta
appears to be very simple. But if one
considers the provisions of the Consti-
tution carefully, and the consequences
thereof, it will not be difficult for one to
come to the conclusion that the amend-
ment proposed by Shri Kanwar Lal Gupta
is not as simple as it appears to be.

With your permission, I will read article
75 which is sought to be amended:

*“75(1) The Prime Minister shall be
appointed by the President and the
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other Ministers shall be appointed

by the President on the advice of the

Prime Minister,

(2) The Ministers shall hold office
during the pleasure of the Presideent.

(3) The Council of Ministers shall be
collectively responsible to the House
of the People.

This is the relevant article :

(4) Before a Minister enters upon his
office, the President shall administer
to him the caths of office and of secrecy
according to the forms set out for the
purpose in the Third Schedule.

(5) A Minister who for any period of
six consecutive months is not a member
of either House of Parliament shall
at the expiration of that period cease to
be a Minister.

The learned proposer suggests that in the
place of “either House,” the words “Lok
Sabha” may be substituted.

Then I come to article 164,
Article 1644) reads :

“A Minister who for any period of six
consecutive months is not a member
of the Legislature of the State shall at
the expiration of that period cease to
be a Minister.”

It is very significant to remember what
Shri Gupta says in his statement of Objects
and Reasons to the Bill.

“Whereas it is expedient to ensure
that the persons who have not been
elected by the people in clections do
not occupy the important positions which
empower them to frame and work out
the policy of the Government it is felt
essential to amend the Constitution in
this respect.”

17.56 hrs
SHRI SHEO NARAIN
is no quorum in the House.

MR. CHAIRMAN : The hon. Minister
may rosume his seat. The bell is being
rung.........Now there is quorum.

: Sir, there
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ot vy fewd @ o ag @ g

aT qEL A |

awafa wgra : fafrex #t ==
at w1 7 1 fafaee arga Fdy ot
= '@ F |

SHRI M. YUNUS SALEEM :1It is
not possible to finish my speech in two
minutes. 1 will require at least 15 minutes
because ten non. Members have expressed
their views. I have to reply to all of them.
It is not possible to do it in such a short
time.

MR. CHAIRMAN : In that case, we
will take it up the next available day.

Wt mgRw ey Wt (F)
gaT fa@t & @ FLAT T8 & |

st fia Ao ¢ ag &€ SarEdr
g1

ot 7y fowd : guE A F T
FaE H EEIHARAG |

sit ofa wa (qr) el @
=1 fAme § @ew < F ) T S
S fare & | oF faaz gd @
33

goamfa wgw : fafret gEa
¥ wemg fame st @

= 7y fawd : 37 oF g1 ¥ "N
AR
st et i e s d ?

AWN(G WERE : ©: a9 Wu Hal
#1 wede AT ¢ fom #1 oATdade agn
frar s aFT & | R AR AT T
FT % UA AL E | §12 ©: a5 a% 98
T | ag Aead g feet oo X
a7 ferar s g3

of Assam (S1.)

— Y TW FA® qEA  (FTEE)
TUT H&ll & A & q1% o419 I fa|
LT § G FL AR £ | g7 ATET HeT
IR Az aFAd £ | gW GG 4% aF 45
FEd | g faw a= fegr @ awar
g1

wwmfa @gEw a4 A ag
T /HA |

18 hrs.

STATEMENT RE. ECONOMIC DEVE-
LOPMENT OF ASSAM

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Mr. Speaker, Sir, there has been a general
demand from Assam for the establishment
of additional refining capacity in the public
sector. The Government of India have
always been anxious to promote
the accelerated economic development
of Assam and have therefore treated
Assam on a special basis in allocating
Central assistance for its Plans. Govern-
ment appointed an Expert Committee in
April 1969, in order to examine the techno-
economic feasibility of locating additional
refining capacity in Assam. On considera-
tion of the report of this Committee, Govern-
ment have now decided that the present
refining capacity in Assam should be
increased by a little over one million tonnes
in the Fourth Plan period, either through
expansion or the establishment of an addi-
tional refinery, as may be found economi-
cally feasible.

The Government of India also recognise
the need to take measures for the indus-
trialisation of Assam based among other
factors, on its oil resources. Assam crude
oil is rich in aromatics which provide the
base for the development of petro-chemi-
cals. With the availability of adequate raw
materials from the proposed increase in
refining capacity, Government have also
decided that an integrated DMT/Polyester
fibre petro-chemicals complex should be
established. Suitable provision for this
refining-cum-petro-chemical complex  will
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be made in the Fourth Plan now under
finalisation.

Assam is rich in various resources and
there is scope for the establishment of
industries based on forest produce.
Government have recently decided on the
establishment of a Paper Corporation.
This Corporation will be entrusted with
the task of putting up a Paper/Pulp Mill
in Assam. .

The Government of India have also
been giving their attention to another
problem, namely the periodic ravages
caused by floods in the Brahmaputra and
its tributaries, which cause considerable
concern to the Central as well as the State
Government. Government accord high
priority to the evolution and implementation
of a comprehensive plan of flood control
through the agency of a Brahmaputra
Flood Control Commission, and have now
decided that such a Commission should
be set up and provided with adequate re-
sources for the discharge of its responsi-
bility. The State Government will be
enabled to make adequate provision for
this purpose in the State Plan.

SHRI S. M. BANERIJEE (Kaopur) :
Release those people who courted arrest
and who sacrificed for this.

SHRI RANDHIR SINGH (Rohtak) :
We support the leader who made this
statement.

18.04 hrs

HALF-AN-HOUR DISCUSSION

Use OF NATIONAL LANGUAGE IN THE
HiGH CourTs oF HINDI-SPEAKING STATES

St ST Wt < (gTE) AW
gfy wgiey, fesrwndt sl A7 g
et 7 fgt & wam ¥ waa ® 21
AT, 1969 F AL UF N FT A IO
TEHIT &1 A ¥ faqn man, & 99 9¢
Ug oTH SE F T ATEA FL Q@IE |
T W WG9 O 9g9 § gL 9%
SFHEAT HI qgAEdr  H qTU9
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i f@m 7 fF osg 1 oo,
TewfT #Y qd FWfd # sEer
Wt & wfafem G @1 9@
=T FT TAAMET &1 G0 9 T
¥ I== =qraTew g qif ar feo
o feer v, et oroamdw &
st & e, wifasa FT aF s
gt v frvia, fesd ar smar (a0
wir & faw) oW fet wmar A
qifed fFar a1 fean wmar g awi
W & WGHTG I=9 g &
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miferTe & fsraT AT S AT
# 39 F7 aaTR W g

ToramgT sfafaos & sEre ¥ g
% Sfeafaa “fraa feg” 1 sfwsmg
2 26 swad, 1965 | = W= fw &
aeT W T G4l ¥ 951 @I E, 1969
F femeaT #1 5 aTdrg g | 3T 7% wf9-
g g qeerer  sfafraw F smai
9T I FEATE W qFaT H A A

T A A Hag ¥ i@ En F

arz f sfuafqaw v 7= aro F1 Ja1
FLET B A @ f@mr g e w=
g #1 ord §, AT oy % 37 smaTT
o fF ST F1 RS FTATEr wE
Frak g

& ara & FAfEd 8 99 ¥
#1§ aga a1 WiaTe s Arew o1, F
GaT A A £ | ;Wi oF sfaf
F1 qifeq @ g Wl TR F W9
§ et & fog arez FHT 91 1 W
o #t FEifaa ff 9@ & A=
ft fe=t &1 wu s ag &,
afer dwfers ®1 & o a8 g,
wifF o9 TR E A EaTd @ T
g | ogar fget & F9 & AT qeaTe
s uweufs & wgafa W afgm
g, T AT A AT 1 AT T987
F wamr #1 marar W @ T #R
FHL, AT R AT AT A
fet & &, a1 39 F AT9-4TF IF F
AT AT AT A AEIE T |
# gmaar g f& ot wz g eam &
araoE T v o w1 T FT AR
™ fufqas &1 F@wd wRS A
T AT A F FFHOAT HIT I -
Tt T g T g, AT AFATY |

o FE F FqwT 150 srfafaw
WAFL ¥ g faa & gufos

(HAH Dis.)
ferdt srare st &t 4 1 feedr
T Teat § foa afufme ofa
e T ar Y A fram &)
fafer darer & 98 sqaeqy %1 & 5 aaf=a
arare #T I=9 g F fAoat
F1 gt & ofr wwifam o oy 1 2w
# fau 7 fafy warm w1, 3k fad
® ¥ qau fafa @@y «1, g 29w
AT g 3 e g 7w e
F o ot T e A free A
T F | T F A7 o afz FE FY
e ot #t @1 fot & A wex &
sgfaar W@, &1 § 39 gfer 1 a@3
& fore da 7d £ 1

TorEqT AT I 93T F7
7 ¥ g ¥ s fear & e
s It 7 fgt § ad < F arqwfa
& TR | AR FT AT F FaT@r Ty
2 & fagre &1 w97 frarodm 21 39
far ag@r faf wat = & gy
¥ T q 0 39§ fag ¥ qew
rardry, sfeew for, & &gy o R
77 e & Fi g & g 9 et
% f fad 9% #1< 7z swaear qevre

A EY fEd

fer oy Tdi § @i a3 Tew

T SFC & E, A HET g Y 9z
T #% @ § & 37 F 3= ravarerai
7 fe=t & warm &t sewig & 9w
T & g agrar it & & g
ATHIT §H a9 § HgAd AE & 1 Wl
g et & 917 = Far 2, 39 4
A E Rt F M F at 7 W
gF & faare swe frar @, § 5w
FY FoaAT A FTAFATE | T G wAMET
fe ¥ g & o gfann &
AT U aET, F@r & fafred &t 99
FY AT A AT 7G|
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TR AT TATC HATAT A HAR
farwm # Trow e (ot N fag ) < g
& g e g A A )

sft srTwTER TR - dAr i STRET
ATET A T &, gfamr § s g e
Tl & | 39 a4 1 T HaATad w1 qG
IACHH HeTZ § ATE FAE
HCRTL 5 a1 T Fg F TCHIT AT
9T FT TEN FAHEAT TR 8 )

2 fgrf-wrdt TEt # a9 A
3w a9 Wm@r & 1 Afewr &
auAATE fF ogl 9% we sm A
feafq &, @ & wsal 7 e fg=h
¥ grisrEt ¥ foim fau s &
Heq 9351 | e IH AW 9 A A |
ar & g w7 g % v sifafram
&Y 9 9T A 9g =aHr 6 g 5w
TS A A1 OF FT ALY A & 90, A
Ty 9% ar & #t & 9, 9 9
gram AT dr o feesw & o=
F1 aafa 3 # g F wE F A
F & oy 7

™ ¥ wfafer & # 7w §
3% fumGi #1 T qTE F AT
HIHET FAT A1EAT § | A AT
aET 7w sfaasw 7 ag foan §
s aréwret ¥ Forvir et 7 23 %71 gfaar
37 =1 fae =fen | o wmr Afafy
F o aoEr wE fawfar # s oand
digeETe F HeqeaT § AT FHIEA
it @21 g, 39 fafa smmr 7 o sy
aegfa #1 g fF griwet & fm fG=h
® G FY 6% § WeT qIEGT 1 AW |
AT el 1968 7 731 X wHitawEA
¥ % GRS F1 IQUTET gAY TA9H
fafa w=it =it wifag #=a & fear a1
IR AT IgATEA WO FE gT

DECEMBER 5, 1969

Hindi-Speaking Srates 332
(HAH Dis.)

R Ty AT 7 T A oI oA
Fga & f& Tovmar fg=<t 7 foiw zw-
fag 78 fov o T fF =1 awg
T & I w1 F24 ¥ draAr 9rfze F
o it § fadas g7 0w T oana
g 9gt B9 ¥ Sfed 9o|! 9 39 a9
o U F fadww A 1 A ard
At aq oY TH IFT Y F9C TS &
T 4Y fr Sfea o &9 7 At faias
AT & ST A foy aeg & Fw = ?

ot ¥ ¥ 9 v o g o @

79T § o fgt & v & for e
1 3 A F Tfeg | T g
T Twg g )

gumafy &, s o feafy 7w @,
oA At FA & afefaw § 1 e -
¥t & Areaw @ § ag A ¥ A
T T F v @ & wErer 2mt
Ol # g 3, sEeEy 3 A«
fedt & a1 Zeitwn aweit F du 29
§ 9 I aF (gt 7 & v &, A
fardr &1 oot @ o 98 & WA
o fom sl & fed o wwd & at
gréwet & favig s feedY ® &
gim ¥ & frvig a4 A A qER
1 favrar g1 ag & A wwmaT g |

X UF a9 F qamr g | wEdEar
F g % o7 W oF F 4 R o
7§ e fet 7 foiw 33 4, s,
mrfeae, =R, fogd i agr a2
T 9FI7 & 97 § | AfF smdaar &
are W zEr "FeEe & fAg@aw § uw
q&m &7 41, fo| 7 979 491 7 A |
A9 Ag HEeA WIW W ATT IT T
&, Tacia & qUT 91 A% a9 g W
#1 gré 12 fgmt & arqw (i &am <ar |
Hfa aowre 7 dfqum 1 g o7
are # TEr I W qgE A faaw
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far f& wew =T A7 BT R s
# fAum 2

# fadig &9 & &1 a0 FgAT AR
g 8 7 fF o 7z #gd § % foe
w< % foaq Ammew § ag fed @
froig & mar 1 gré Fe fewdt § fim
T T | K qEA e § R A
W mERT ¥ arE Al § o A
gamiray st & &t o &1 forer
& wre qx ag fe= A faoig fora Sfee
gré #1E F o F Ha F fadd ? o=
& = 1 5w § gfaur Zeft 5 ag o=
forerm ot & w€ AF el F A @
gMgd s § a0 it § v w
¥ 39 1 wrg Ffzarg 78 e few
W 9FIT &1 g1 F41 fqgr SmEn
g7

O #U wgn ag § & e i
frar F s e MM g T @ &
a7 fesra O 1L O =gt €1 9T 3
fF B8 St aRT TIR-=R qiE-ar
ATEAT ¥ g9 € ag ¥W 9w fg=y
% faq og ! @few ag wowTT A as-
At T s &1 ogEE g 5
TIFTL A TH GFIC F1 FIE Jaeqr T@gr
I

oT & AT AT 1 AATRE AT ST
F d gu @ AW fadw w & wgw
e § | OF a1 g fF amaw e
g g i o Fgedt & ffa fo e
ot WETE F gTE FIEH FIE W FTIHE
e el R
F iy fao o A1 aeRT e
# 99 F AAR F FqAedT Z1 | WEW
e B & (477 A H g A aw
39 & fg=veraare &1 swawar g1 1 W
ST F1 AT 2 T 3 & 7Tl 7
wEwEqAT a1 Wt AR T ot =T

(HAH Dis.)

¥ fdr o a9 &1 a1 fe ot s
#1 g grd #1 & fauim & s
AT gEnfa aa & HiEATE A ER
#ffd Sae & a7 ACHIC o & A1
T faqare #T @ a7 & o & wmsaw
¥ g 7o W g fF 7y favar
Fq TR AN WA 7 arfEx FEA
A FT AR AT I AT aT9E qGH
gT & 7 f¥ afm & afes & gax
F1 WA aTw | afea fow afE #
TSI FREAT #1 AT &1 A1 @Y
T W A AT 1 A A ATy
ISR ag U A ST & fem
I F 6 a<g 9% |mand #1 5=
FT A7 9 & STUTT 9T IF FT I FAT
&Y ST TE & AT A UL AT FLT QU ?
UTHT A AT 7 59 ¥ a9 faewaar
T 4T gt awat & 5 o smat ghan
SIEHL A FT FAT ITC FEA & 3TEL
IR, I AT T IF K W4T F A WY
T oFamEr s fRogw & e
F war fFw s g dr @ g ?
™ & a9 fazvaam @ & awdt @
fF cadear & 22 agf & arm o oy
TF TATET FT Jg T AEL a9 qmar
fe wet arr amr sfe #1 of sy
G AT F a9 S A fE @ am
9 G 1 Fr 3w 1 faw W g

a1 # o A TEHAT d A qHT
a@mg&mwmmﬁm
fromat w1 wEEl § o= " W@ wE
ag 9 fav & e 7 & fF fowm fam
ATATET F A AT I TR F A=Y
T AT FA0 G A=A w5 fafem
difme & sww=x fafew s & faams
I9d 9 ¢ ¥4 g8 99 foF At weflew §
& v o= fa7 At 7 faw o faofaY
F AT FE-HE FT F FAAT HT
ARl 9T 39 F gifwar sy ?



335 Hindi in High Courts of

[+t wFTEER TrEE]

ST IH fad 1 e F W g A A
a1zaT g i it o agrgd A ¥ g
¥ it ag fadas wifa gam o form 1
o § ez ¥7 & Ay § R
ATt Tl & AT 1 59 ard B
wagaar grit s fg=r 7 fvi fora
#Y srafa &t St s aw A A I
¥ w0 6 W T AT ATH FTHIT HTAT
Iq 9 ¥ gmfea w1 AT Awn
7y fafeaa fafa sae 5 9w fofa
¥ gH gHIC FT SHEEAT T AT A
=t Wy wew g 1 et W
AT FEATE HC THA A AT i
g | |

TEHW Harw § T e (s
faemarewr ) - awrafa S, AR
e S W A9 W@ 4 9 IR F
AT TGS 1 FT ITEN fAr | qw
mHAGam 5 IR @
Y ATAA1Y 9350 St &9 99 Jral 1Y
IS § T@ AT AT AT T qHS
g f5 30T aaeT &1 U i aEEEdr
T WA F § | A 9260 F1 ATSq
& fF F7E0 a9 F IUF & T I
1 ot gew e mam g fF e
WTYT FT el § FEE gW AT F @ |
AEAY A K T IH I F AL H
Amew & fF &1 7 a9 o e &
g a1 faew frar a1 fs o
sfafam &t aro 7 %1 g7 9] T 95
@ g9 F A H S gE 9" s
W F ST A AR A @1 § A A aE
¥ aurEm f& #19 F9 @ a@wraa
e fear & ar 7€ faar & 9T & s
g wgar =Ear § fF owrw g
farelt oft grise & Ted § @ A gl
afg ag fe=dr a1 Ot AT & Soem
FTH HCATAG | AHT T Th T=F AATE
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7 gw & GEY sms A 4 H1T ag s
I FT & ) AT fEE oY grd A
F GT 1S WA gATL A . .

ot gwTw AT WA ;. qg FR A
gEFE g ?

it fagran g sAEER @if
FE

&t T A WrEEt . agr at #
fetd i aw we &

it fagracor O : gW A 9T
faam gam & f e = #T A § 1
IR gH § AW AL FH A I F
g &1 Afuwr T faon fF ag @ @
FTH FTAFA & | 976 g ATGHTL (Aee
F a2 g¥ 7 g @ 5 A3 A
ik e T, 78 @ T
g1

A1 59 a<g T IR ATHAT WA T
T a1 AT I A D 0 AR A
Frf G 3@ T o 7 5w
i fareit grd 12 ¥ i A @ s g
A fem @1 | €W A R EEEar @
gd 3 gRlt TS aEl @ #IT s
seinfs afcage #12 o sy
AT A T €9 WHIC &1 a7
ATRd & AT F TLHIC IT F WS | A
Q€1 FT TR | 9g ereETEA &
fafea sv ¥ v =mg@r 0

g g 5w ¥ A
AT FEwH FT Ffww WA ogw A
& AW FET FORITEE & 1 =T S
yeHT & 9g T A wewT ¢ fF oA
R WX O30 T3 &4 59 T §
Mg At d T @ & wfv @
TR # I AR a4 qE AR
FgT T & I 9 57 a7k s g
#X wfa Ffae AT @ oA g
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gu ¥ afs gredt St aesEdr ® 3w
&9 AP 9T wmd &t gW ST #Y g
R F 3@ gET @WIEE g. ...

=t aver At (ATETw) o dm-
gaar &1 Ffwam a9 @ g—srhfe-
EEC il

st faamarw e SeEfewE
WY AE 2 AT A FEAmEEr @ 1 § 9w
F FdmEar g gw A e s qfafram
FY GTAdT GO AW FA F AT T
g w1 faEr ar A1 g7 I w2,
TSAT, EATAT, $TF, /4G 929, AGAE,
AR, I, T, AT S
IO N3 A9 MW A W@ faw a9y
199 & Faw A9qq, oM,
arfrere &R 99 939 § 97 FaT &
fas arar 7t A Fr arfeg o
T geETd 7 3@ &7 fadm fear g
™ ymare g fagr o smew fam
#1 fF s@Ema it qof ®9 ¥ WL O
T AT 9T & | $R O 1 9 § 48
# vafq 78 %€ @ § 5 3
AT FAT AGATE | HR &0 W@ 4
wag g fr foasr gegar s foa
Agd T@ WIT & e F1 AT 91fey
gAIEY T WINT & ST FT 9T
Hgea AW I oG ALHETA A Agy fa
&1 = g #t 7f wfearai §
Afe 39 F qraeR o 5w fem & safy
FAFMP AT IR & | TI®
¥ g W FT ST @A €, 37 A Arar-
T FfEEdl &1 fF sw @
W IW F qEeE W AW &g
& WIOT-HIET Tl § 9El 9 gEd
weT & dA @1 A 9 B9 8, 99
Ui § &g W 9w Fq
| A% AR TE TE  F I F-
aTgdl #1 AEUG A AE—0 ¥ 7@
g Tt & | & @ agr wAr Aear

(HAH Dis.)
£ f Ty ST 7 ST 1 WY BT HIL
WIT A & gra Sl TF adqes
TE & I9 ¥ gEL S F1 ST fwem
I Toq TCHTL 56 qCHh 4747 & 7T
BT 3T 59 ATAS &1 AN @3 F
Fiferg FGI )

st #% sndt s @, afe grd At
#T e '@Td 1 awRfa g1 ar
FET AT fody oft gem & e
¥ wFEe § w9 F w9 g9 a9 Ag
&, & 99 FT T AWML AR § AT
& fad dae £

SEl aF 9T 7 H AT FA A
S 2, g9 99 1 AN F & fod
dare § AfeT g g ara ¥ e 73
QE g T g w1 A,
FifE s gw & I F gE &
T AT F AW QAT .

& TeWE weEt g 7R
FE WY TaT s T § A s
AW ORI Y GgAfd W FET
WEWF §, F75 10 TR &9 T A0
# forg & sl € 1

=t faemn o9 gW AW dae
T # AR FL §Fd g, fAug oA
gri 12 AT Tow AT FT FW
B T AT AT T A T AT T
ATY wTfed, o g gW AT AHA § |

st WETTETE W GET sqgeT
g1

w1 Farmmearcor wae @ 59 A St STAUT
2, 99 & 9wy § gH a9 T 7
fr @ § Tvr AT At AfeEe 8,
frafFdgnasgerd g 1 @ ST
Tt femr 78 2 999 & s At
AFEN W T A F ST
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g 7 ew w9 3w am #7159 W+
e 8 weg  odr ofdfeafa dan
& o oy fFogrd st §, 3=
AEEl W, @A Ay 7w
WA WIS F1 G40 FT a9 | 9
§ SaTaT AN AT TR F FAE TG
gl awar ot & @ @ e
F wEm ¥ gt 0 W & fAau @ o
FAT FET B, FATD T I W o
FWE | TG AT W TG FT
AT & ZA W folt W FY A Ffoard
TE F—A wWfAE W 7 gawiE |
# at ag Fgw fF N gE e
wee fafww owdl & sa & § a9A-
FAT X I A X TS famw
fw afaafas swfo 30 &= 7 g1 7%
st TR ¥AE qEE (FTEHT)
aaafy wgRd, #UST § OF FEEd
E—gTIE T ST T AT OFE—
IR EA FgEd I g W ATAAL H
TAF @1 F A6 AR § qg Fg a1 §
f 5w &3 F 921 07 F09 98 wfama
AT ST @l AWGr, 39 9% W
FgrEd & AT FEAT q9 § FAET
ATEI ENIT | 22 AT BTG s
gl & 97 T, wa S A g 19
T4 G W W ¥ dfaam #oarg
344 | ag FgT T 91—

~It shall be the duty of the Commission
to make recommendations to the President
as to —

(a) the progressive use of the Hindi
language for the official purposes of the
Union;™
T ot o 9F IeT A1 gAT 1 FWUAL
fat F1—& a1 S Fwgm, fge
{1 AG FEM—ITUTL AARET T
A A @el, Jeer 9« | dar @
ol WMl WEEr W1 A FEr—agl
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ST SAWTHT W HH ST 9T, agi W
FASAT AT TE S U T AR
T—82TET | 22TETe #  fomen
THAHTS FHqT GT—3% § FwaT 41 |
Jearfr fawafaarem & ot gerd-
frard &t Y, 5 & wmeaw & @
41, #fF w9 0w 99 ™ ar F
F WA F ET T | gW Ivel fewm F
AT @ g HAl AN 9T I/ I A
F0

FATI SV, AT AT WA FT A
§— 9 AT W AN A 1 geT
A T A S A
fror § #@ #1¢ wowe @Y 8, wfew
T AN ET AT E A AT WA
& mar & 1 fod F do SETER we
AE® ¥ IF A i M aw 6
FER R T A 7 faem=wor ww e
qF—uT ZHT AT &7 AW F Q8
#9 HAA F1 gET @ 8, A6 a0 F
AL @ E—T ¥ g9, T F FH,
THIAT IR g | gL AR

AF AN FT AR AT B E ..
=it o g ;9w qfew
My ART: A AW A I

TWIE | 3T T FLHH I8 W@IF |
# ym wman g f5 oA www fom-
grar ¥ oo &, ot 7 & aw,
fAviGt 9T smAT TE FLAFAT L. L.

st faemaTor A @ AT FE N
TEA el &1 IAT T HEAT

%t T ¥TE A9 F I G B
@ E 1 el wrET e S A
F 9T 9T El "gEd 7 Fgr 6 ey
T® Hfoarsat § | T o wg foremei
gfigem smar &, ST 9T 8, €
T &, frar fasie faow &1 9g7 &
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fadt at 6 wEm a1 AT W 34 A
FY 5 Fa &, afT gt 19 a9 F o
gqﬁ ﬂ‘r{'o To THo, H‘fo 9o THo
A ST ggr T WTT 1 9 e
TE—A qg IS AT X FAr g F
qg g WAl IR gg Wi qa W
# ford St & 4

& ST TR  fo A W Ao
F s foaet ot odramd g §—
AT 1, IT T ATEAA  ZEY
WIYTE F 4T AEY | ST W oAT
T FE € a1 ag FE EH arem wgt
g

U AT T A AT
AT AU, IH &1 g TATAS 47
AT RE O T F geig I A
FIE THTEZ AL &, HTTH! TTH  TATIT
5 A ae T HE , T A8 F £
¥ 91T qg F 5 FB St
E—-30 7 F1A 1 fFard §—F s
e § 5 9w wfoard 1 @ w=
Ffad s S F N §Few a7
T g FIH AE ISET AT WHAT 9T
fe favafaamerai & @t wmar ¥ doqoea
g, dfo To, UHo To F TGIE FAE, 57
& fod tmr anfaw w4t 7@ G
f afe @ st fFam &1 F@ER
FF@ImMarad 39 F fan  fonr
o @1 ST, 99 & cfidgm @ g
&< faan s

T g w49 19 F9 § fRar mr
ST AT 39 a F Frw sk gt v e
Fi & GAY A 47 91 T B A7 G
Y, formd #7000 AT AR AR FA
qrF | EF A T FT A ATR-ATR
U A |

(HAH Dis.)
=it tfa  (75Y) - Awmfa wEEm,
# et ot #1 ggER 34T E oA
ag AT FATL ATAA A | FH AT
¥ AT o ggHT § A1 gH W wend
g & St 1 =g aa S = awdy,
sfrardt sii= faamafa & et 99 sy &7
SART w41, fa#T & a7w a9d §—aq
TH F T HfeATE @ | F TT 909 HT ATH
FT AT AT F—ATET A A T A
F1 Iz g—faaw & awg § gearfaan
favafaare £ st 3 A, 5fF fam
qUY ¥ A AUF HIGET ATAT—AQ
"aed & % =0 auw wa v ot o
Mo dTo Fo HTTo dto ¥ & WAET
I9aT §—TH FT [N aET T,
I qEF 9T HAAT qodt a—aHT |y ?
a9 AT St A FEEET &1 ey
AT AT A ST Fad & 05 oA
T § 1 Ffe I aE o A, wrw
AL AT 99 & 79 #amw F fFamr
# o mar & v andt fard @ =g,
Frr fareT ofed, ™ & AT =
21 Tfed, 39 F qT AUSAT F geT FC
AW AT Afed, 7g % & A W
FT A T 8, TCAT 049 A GA
A AGH T GET | # FEAT 9T g
& sq s femmyr & 370 aF 1 w9
gera |
& FgAT ATRAT E—&TE e F fa=r<-
ofq #t wezafa g FF F—ama
GHT 7T T TF | AE W fF I
faareafrat #1 e aef F747,
w9 ¥ F9 fg=1 9y w1 &, 9H I
2=, fag=, 7o wé=, e, gfeam,
St fz=t WAt & s favig & 0 "
Y T A W T AMA AT AT A
qrE |
g & s w7 g fF w agem
T TATH F G AT ATSHE FT THETHA
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R fF av 70 S a1 Tw@r @ IEH 26
Faq, Wy fraw & s =
qTRAT Y ZTE FIEH & et WTET AT
g% et wiar g1 wma s T
a¥g g grinEw F1 W fegma &
afer gt ot & ogw 011 =
Al AEIRT TW qYE T ATEEA T
qaT FET 7 .

=it fagmaror e AwfT A€,
H 3@ 919 F qFEE g 5 A
T T o 7 ¥ a A OB AR
g1 | AW e fF ogamd aXw &
IAH FE AT TE & 1 AaEr W
afrprsrisg wifrakgisea
A T AT W AT F A
AATAY A7 g0 I T /6 §, A AT
Y ot Ffoar T gl A< g
1 a9 Fgr 5 oowEE Y a3
¥ A arg A, F Farn A g F
ITH ATE F A AT TG ATE, A
UF WA FATGETE ¥ FE ¥ v or
ot g A 2

st ofa @ ¥ FEE A R oard
FIE A AT TFL F@ & a1 Ia#
T SYfaw |

oft faurer yer ¢ g AR F
& ARLd A8 F § 1 AR o awg
¥ gFld gy & IEE fod ¥ ot g
TE F1 A7 aFAr & g ag w00 ot
A F AT AT AEN | FH AT F
T FT FIE A FHIFTC TSN FT TF4AT |
(m)rn

=t tfg T : a9 a A7 FAT TE
e g0

st fagrexw  we ;o aTT TEE
AAF T . (smEEw) ..
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st oy T aTTEY wERET A
EeEil cnilcull

st froracwr W s S
HATAT & IAH F91 FAA AT AL wFAY
g 1. . (smEEm). .. M9 "THTO
AERTF A AT A AAT S THE |
st wm : 22 519 g oy

st faumaw g sToE grer
arad A grmarfEw . . . (swEE) .
st ta @ : ST g e
gh 1. . . (smEEE) . ..

st fewraon qww a9 g A
g & T E g
IR AT aAw F o AFA G 1 @A
v g | F 78 T G g e
WG GGHIC FT T T F70 &9
¥ W a9 & GrwEa @A o @
B e IR R fa F adm
WINTH| FT AT FT A FET @WC T
e %t w1 % | @ "wvaew o9
it oS g faamr 7 AT &0 <fa
Ty St wAET & R W agre gnr 9
T AW E ) FW T A AT W FWr
a% gl a9 anfax f&a ag i am
™ T R ¥ AR ! TN,
T WY W2 § IR T ¥ A Femly
FNIEEFT TR I T e A
o gt fed ST #X ww & 0 A
&N AT F R SAa wEr @ e
qry 7 &¢ ¢ feaw w7 R grd R
# foqu gq ag &7 AL 99 wiggsa
5 fa gr$ H12 & w7 FO7 & & fow
et &1 9w T AEy §—ar
gEY U9 F F g9 &eg wrar v
TART gTE FE H FT ARA § | 9T
g9 SUH FE UST ATHE a9l gH TT
ag oA =T o 'wa ¢ g
frame @ AT & | T dEw S A
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gfF s o ag wWra | amwEE
fF a7 47 § fommT san detg amwErei
st o=t &1 3w W F 2w a1, 3w
IR ST EET @—WTT AR F
WY 3= fafs gt & v afweane
# 21 d arst & afas 1 a9w aga
T T E, AT K A FT T @
T 8, #9T § FAT FT AN A 4T
I T § FogqTod &7 TGOT 9% 4T

a7 e wrgan TeEl 7 fardy wr

SATT 4% AT & | 4% 19 5% ¢ fF T
9% g fgedr g gR, A 7 ot
FT A ML | 9T A AT N qA
TR & AT W 1 a s fg
FY qCF IAFT F1E UF A5 ahav & |
MY B AT IEE AW AME g,
IHH ST HEFIT & | AT TH I F
OF efa® goT a7 faar & 1
(smagw) T FW I gF A
T fas Tfeat 9T F g9 9T qFTw
TR TF TF WAL FT TFAH & F G |
9 it Afzar W & oF JI Afea
ARG ATATHT F1 &7 a5 ATT a3 $7
g & 998 dEaig 1 sfedrgar

(HAH Dis.)

It | wfaw & fagy s g &
AT T aTE § WA 1 5 ffe 6
ATHT T AT 3T+ 1 Fifzrm FfoQ |
T qE & AT foE@d 9FT qAaE
Iewy at fag & 93 wa & W &5
feaar & TeEW & 9, I FE
gafa A2 &N aet & 1 afz s
VAT ATSTS & F=4T 59 & &7 AT
& ¥ 39 ¥ 9T §if9U #i 99S 44
arq wgaw Wt dfsg aife fe=dr s
W AT FT 940 75 9% | foam
g #1 AAafa w1 ofcaw = o7 ™
F famr wm@ am fe= W oA
Tga AT AFAE FOT | WG &
fRmsagfs mow dna @
@ FT AT TG HRX AT A
F gru wr@g W ) fet F
TEME T AT 8T @Y IAH A
fo it gt ot e f § 3 fo
g7 gware fifag |

18.35 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, December
8, 1969/ Agrahayana 17, 1891 (Saka).



